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 Chettiar,  Shri  R  Ramanathan  (Pudu-

 kottai).

 Choudhry.  Shri  Cc.  L.  (Hajipur—
 Reserved—Sch.  Castes).

 Choudhury,  Shri  Suresh  Chandra
 (Dumka)

 Chun:  Lal,  Shri  (Ambala-——Reserved—
 Sch.  Castes).

 be  ad

 Daljit  Singh,  Shri  (Kangra-Reserved-
 Sch.  Castes).

 Damani,  Shri  Surajratan  Fatehchand
 (Jalore}>.

 Pamar,  Shri  Amar  Singh  (Jhabua—
 Reserved—Sch.  Tribes).

 Dange,  Shri  Shriped  Amrit  (Bombay
 City  Central).

 Das,  Shri  Karmal  Krishna  (S8irbhum—
 Reserved—Sch.  Castes).

 Das,  Dr.  Mono  Mohan  (Asansol
 Reserved—Sch.  Castes).

 Das,  Shri  WN,  {(Monghyr—
 Reserved—Sch.  Castes):

 Des,  Shri  Ramdheni  (Rawade—



 D—  contd.

 Deas  Gupte,  Shri  Bibhuti  Bhusan
 CPurlia)>.

 Dasappa,  Shri  H.  C.  (Bangalore)

 PDasaratha  Deb,  Shri  (Tripura).

 Datar,  Shri  Balwant  Nagerh
 (Belgaum).

 Daulta,  Shri  Pratap  Singh
 (Jhajjar).

 Deb,  Shri  Warasingha  Mala  WUgal
 Sanda  (Miadnapur).

 Deb,  Shr  P.  G.  (Angul).

 Deo,  Shri  Pratap  Keshari  (Fala-
 hand).

 Deo,  Shri  Shankar  (Gulbarga  —
 Reserved—Sch.  Castes).

 Desai,  Shri  Morarji  R.  (Surat).

 Deshmukh,  Dr.  Panjabraoc  Ss
 (Amravati).

 Deshmukh,  Shri  K.  एड.  (Ramtek).

 Dhanagar,  Shr:  Banshi  Das  (Main-
 Puri}.

 Dharmalingarm,  Shri  R.  €Tiruvanns-
 malai).

 Dige,  Shri  Shankarrac  Khanderao
 (Kolhapur—Reserved—Sch.  Castes).

 Dindod,  Shri  Jaljibhei  Koyabhai
 {(Dohad—-Reserved—Sch.  Tribes).

 Dinesh  Singh,  Shri  (Banda).

 Dora,  Shri  Dippala  Suri  (Parvathi-
 Ppurem).

 Drohar,  Shri  Shivadin  {  Hardoai—
 Reserved—Sch.  Castes).

 Debe,  Shri  Mulchand  (Farrukhabed).

 Hwbiish,  Shri  Vishnu  (€Ser-
 dhana)  *

 Sharan

 Dwivedi,  Ghvi  M  L.  (Hamirpur).

 PE  Fe
 Surencdranath

 Rendrapare>.

 (iti)

 Eacharan,  Shri  क  Iyyani  (Palghat).
 Elayaperumal,  Shri  L.  (Chidamba

 ram—Reserved—Sch.  Castes).

 Elias,  Shri  Muhammed  (Howrah}.

 “’

 Gaekwad,  Shri  Fatesinghrao  Pratap-
 sinhrao  (Baroda).

 Gaikwad,  Shri  Bhaurao  Krishnarac
 (Nasik  9

 Ganapathy,  Shri  T.  (Tiruchendur).

 Gandhi,  Shm  Feroze  (Ra:  Baretl:}.

 Gandhi,  Shri  Manekilal  Magan’a}
 (Panchmahals).

 Ganga  Devi,  Shrimat:  CUnnavo—-
 Reserved—<Sch  Castes)

 Ganpati  Rarn,  Shri  (Jaunpu:---
 Reserved—Sch  Castes).

 Gautam,  Shri  Chintaman  Dhuiverjisii
 (Balaghat)

 Ghodasar,  Thakor  Shri  Fatehsinhji
 Ratansinhj;  (Kaira).

 Ghosal.  Shri  Aurobindo  (Uluberia).

 Ghose,  Shri  A.  V.  <«Jalina).

 Ghose,  Shri  Bimal  Coomar  (Barrack-
 pore}.

 Ghose,  Shri  Subiman  (Burdwan).

 Ghosh,  Shri  Atulya  (Asansol).

 Ghosh,  Shri  Mohindra  Kumar  (Jam-
 shedpur  >».

 Ghosh,  Shri  N.  R.  (Cooch—Behar).

 Godsora,  Shri  Sambhu  Charan  (Singh-
 bhuum—Reserved—Sch.  Tribes}.

 Gohain,  Shri  Chowkhamoon  (Nomi-
 nated—Assam  Tribal  Areas).

 Gohokar,  Dr.  Deorac  Yeshwantrao
 (VYeotmal)>.

 Gopatian,  Shri
 (Kasergod  }-.

 Ayillath  Kuttieri



 Qa  —contd.

 Goray,  Shri  Narayan  Ganesh  (Foona).

 Goundar,  Shri  WN.  P.  Shanmugha
 (Tindivanam).

 Gounder,  Shri  A.  Doraiswami  (Tiru-
 Pppattur).  -

 Gounder,  Shri  K.  Periaswami
 (Karur>.

 Govind  Das,  Seth  (Jabalpur).

 Guha,  Shri  Arun  Chandra  (Barasat).

 Gupta,  Shri  Chheda  Lal  (Hardoi).

 Gupta,  Shri  Sadhan  Chandra
 (Calcutta-East).

 ‘yr

 Hajarnavis,  Shri  Ramchandra
 Martand  (Bhandara).

 Halder,  Shri  Kansari  (Diamond
 Harbour—Reserved—Sch.  Castes).

 Harvani,  Shri  Ansar  (Fatehpur).

 Hansda,  Shri  Subodh  (Midnapur—
 Reserved—Sch.  Tribes).

 Hethi,  Shri  Jaisukhial  Lal  Shanker
 (Halar).

 Hazarika,  Shri  Jogendra  Nath
 ¢Dibrugarh).

 Heda,  Shri  H.  C.  (Nizamabad).

 Hem  Raj,  Shri  (Kangra).

 Hiukam  Singh,  Sardar  (Bhatindea).

 Hvnniewta,  Shri  Hoover  (Autono-—
 mous  Districts—Reserved—Sch
 Tribes).

 द

 Imam,  Shri  Moharmmed  (Chitaldrug).

 Iqbai  Singh,  Serdar  (Ferozepur).

 Iyer,  Shri  s.  Easwara  (Trivandrum).
 a

 id

 aIndhayv  Shri  Yadav 7  Narayan
 (Malegaon).

 dv)

 J  —contd.

 Jagjivan  Rar,  Shri
 Reserved—Sch.  Castes}.

 Fain.  Shri  Aiit  Prasad  (Saharanpur).
 Shri  Mool  Chand  (Kaithal).

 Jaipel  Singh,  Shri  (Ranchi  West—
 Reserved—Sch.  Tribes).

 Tangede,  Shri  Resham  Lal  (Bilaspur).

 Jedhe,  Shri  Marutirao
 (Baramati).

 €Sasaram—

 Jain,

 Keshavrao

 Jena  Shri  Kanhu  Charan  (‘  Balasore—
 Reserved—Sch.  Castes).

 snulan  Sinha.  Shri  (Siwan).

 Jhunjhunwala.  Shri  Banarsi  Prasad
 (Bhaeaipur).

 Jinachandran.  Shri  mM.  K.  €Telli-
 echerv).

 Jogendra  Sen.  Shri  (Mandi).

 Jogendra  Singh,  Sardar  (Bahraich).

 Joshi,  Shri  Anand  Chandra  (Shahdo!).

 Joshi.  Shri  Liladhar  (Shajapur).

 Joshi.  Shrimati  Subhadra  (Ambala).

 Jyotishi,  Pandit  Jwala  Prasad  (Sagar).
 *  ; oa "

 Kale,  Shrimati  Anasuvabai

 Malika  Singh,

 Kamal  Singh,  Shri  (Buxar}.

 (Nagpur  ‘

 Shri  (Azamearh).

 Hamble,  Dr.  Devrac  NWamdevrac
 Pathrikar  (  Nanded—Reserved—Sch.
 Castes).

 Samhbtie,  Shri  Bapu  Chandrasen
 (KRopargaon).

 Sanakasabai.  Shri  RFR.  Pillai  (Chidam-
 baram).

 KRanungo,  Shri  Nityanand  (Cuttack).

 Kar,  Shri  Prabhat  (Hooghiy}.

 Earmarkear.  Shri  Dd.  है - ि  {Dharwar
 North).



 cv)

 BK  —contd.

 Marni  Singhji,  Shri  (Bikaner).

 Kasliwal  Shri  Nerni  Chandra
 {(Hotahb).

 Katti,  Shri  D.  A.  (Chikodi).

 Kayal,  Shri  Paresh  Nath  (Basirhat—
 Reserved—Sch.  Castes).

 KEedaria,  Shri  Chhaganial  Madaribhat
 5  Mandvi—Reserved—Sch.  Tribes).

 Keshar  Kumari,  Shrimati  (Raipur—
 HReserved—Sch.  Tribes).

 Keshava,  Shri  N.  (Bangalore  City).
 KWeskar.  Dr.  B.  V.  (Musafirkhana).

 Khadilkar.  Shri  Raghunath  Keshav
 ,Ahmednagar).

 Khadiwala,  Shri  Kanhaiyalal  (indore).

 Kran,  Shri  Osman  Ali  (Kurnool).

 Knan,  Shri  Sadath  Ah  (Warangal).

 #han,  Shri  Shahnawaz  (Meerut).

 Khedkar,  Dr.  Gopalirao  Bajirao
 (Akola).

 Khimji,  Shri  Bhawanji  A.  (Kutch).

 Khuda  Buksh,  Bhri  Muhammed
 iMurshidabad).

 Hhwaja,  Shri  Jamal  (Aligarh).

 Kistaiya,  Shri  Surti  (Bastar—-Reserv-
 ed—Sch.  Tribes).

 Kodtyan,  Shri  2.  K.  (Quilon—Reserv-
 ed-—Sch.  Castes).

 Koratkar,  Shri  Vinayak  Rao  KF.
 (Hyderabad).

 Kotoki,  Shri  Liladhar  (Nowgong).

 Kottukapally.  Shri  George  Thomas
 (Moovattupuzha).

 Kripaiani,  Acharya  J.  B.  (Sitamarhi).

 EKripalani,  Shrimati  Sucheta  (New
 Delhi}.

 HBrishna,  Shri  M.  R.  (Karimnagar—
 Reserved—Sch.  Castes).

 Krishna  Chandra,  Shri  (Jaleshwar)>.

 KB  —contd.

 Krishna  Rao,  5  Shri  Mandali  Venkata
 (Masulipatnarm).

 *  -

 Krishnaiah,  Shri  DD.  Balarama  (Gudi-
 vada}...  .

 Krishnamachari,  Shri  T.  T.  (Madras
 South)...

 Krishnappa,  Shri  M.  V.  (Tumkur).

 Krishnaswemy,  Dr.  ‘A.  (Chingleput).

 Kumaran,  Shri  M.  KF.  (Chirayinki}).

 Kumbhar,  Shri  Banamali  (Sambal-
 pur—Reserved—Sch.  Castes}.

 Kunhan;  Shri  P.  (Palghat—Reserved—
 Sch.  Castes):

 KFureel,  Shri  Bat)  Nath  (Rae  Bareli—
 Reserved—Sch.  Castes).

 *L”

 Lachhi  Ram,  Shri  (Hamurpur—
 Reserved—Sch.  Castes).

 Lachman  Singh,  Shri  (Nominated—
 Andaman  and  Nicobar  Islands).

 Lahiri,  Shri  Jitendra  Nath  (Seram-
 pore}.

 Laskar,  Shri  Wibaran  Chandra
 (Cachar—Reserved—Sch.  Castes).

 Laxm:  Bai,  Shrimati  Sangam  (Vicara-
 bad}.

 “ar

 Mafida  Ahmed,  Shrimati  (Jorhat)

 Mah=agaonkar,  Shri  Bhausaheb  Rao
 Saheb  (Kolhapur).

 Mahanty,  Shri  Surendra  (Dhenkanai).

 Mahendra  Pratap,  Raja  (Mathura).

 Maiti,  Shri  Nikunja  Bihari  (Ghatal)>.

 Majhi,  Shri  Ram  Chandra  (Mayur-
 bhanj—Reserved—Sch.  Tribes).

 Majithia,  Sardar  Surjit  Singh  (Tarn-
 Taran).

 Mathotra,  Shri  Thakur  Das  (Jammu
 and  Kashmir).



 जब  —contd.

 Malaviysa,  Pandit  Govind  (Sultanpur).

 Malaviya,  Shri  Keshava  Deva  (Basti).

 Malliah,  Shri  U.  Srigjvasa  (Udipi).

 Mativia,  Shri  FEanhsiyaleal  Bherulal
 (Shajapur—Reserved—Sch.  Castes).

 BMalviya,  Shri  Motilal  (Khajuraho—
 —Sch.  Castes).

 Manaen,  Shri  T.  (Darjeeling).

 BManay,  Shri  Gopal  Kaluji  (Bombay
 City  Centrai—Reserved—Scheduled
 Castes).

 Mandal,  Dr.  Pashupeti  (Bankura-——
 Reserved—Sch.  Castes}.

 “Mandal,  Shri  Jailal  (Khagaria).

 Maniyangadan.  Shri  Mathew  (HKotta-
 yam).

 Manjula  Debi,  Shrimati  (Goalpara).

 Basani,  Shri  M.  RR.  (CRanchi—East).

 Masuriya  Din,  Shri
 Reserved—-Sch.  Castes).

 Matera,  Shri  Laxman  Mahadu  (Thana
 —Reserved—Sch.  Tribes).

 Mathur,  Shri  Harish  Chandra  (Pali).

 Mathur,  Shri  Mathura  Das  (Nagaur).

 Matin,  Qazi  S.  A.  (Giridih}

 Mehdi,  Shri  Syed  Ahmed  (Rampur).
 Mehta,  Shri  Ashok  (Muzaffarpur).
 Mehta,  Shri  Baiwantray  Gopalji

 *‘Gohilhwad).

 Mfehta,  Shri  Jaswant  Rai  (Jodhpur).
 Mehta,  Shrimati  Krishna  (Jammu  and

 Kashrmir).

 Melkote,  Dr.  G.  8.  (Raichur).

 Menon,  Dr.  K.  B.  (Badagara).

 B@fienon,  Shri  प्र.  K.  Erishna  (Bombay
 City  North).

 Meron,  Shri  T.  Cc.
 CMukandapurar>.

 €  Phulpur—

 Narayanankutty

 (vi)

 Mt—contd.

 Minimata,  Shrimaeti  Agarmadas  Guru
 (Baloda  Baxer—Reserves—Sch.
 Castes).

 Mishra,  Shri  Bibhuti  (Bagana’.

 Mishra,  Shri  Lalit  Narayan  (Saharsa).

 Mishra,  Shri  Mathura  Prasad  (Begu-
 sarai).

 Mishra,  Shri  Shyam  Nandan  (Jai-
 nagar).

 Misre,  Shri  Bhagwan  Din  (Kaisar-
 ganj).

 Misra,  Shri  Raghubar  Dayal  (Buland-
 shahr).

 Misra,  Shri  Raja  Ram  (Faizabad).

 Mohammad  Akbar,
 and  KFashmir).

 Mohan  Swaroop,  Shri  (Pillbhit).

 Mohideen,  Shri:  M.  Gulam  (Dindigul).

 Sheikh  (Jammu

 Mohiuddin,  Shri  Ahmed  (Secundera  -
 bad).

 Morarka,  Shri  Radheshyam  Ram-
 kumar  (Jhunjhunu)

 More,  Shri  Jayawant  Ghanashyatmm
 <Sholapur).

 Mukerjee,  Shri  Hirendra  Nath  (Cai-
 cutta—Central).

 Mullick,  Shri  Baishnavy  Charan  (Ken-
 drapara—-Reserved—Sch.  Castes).

 Munisamy,  Shri  N.  R.  (Vellore).

 Murmu,  Shri  Paika  (Rajmahal—Re-
 served—Sch.  Tribes).

 Murthy,  Shri  B.  S.  (Kekinada—-Re-
 served—Sch.  Castes).

 Murty,  Shri  आय,  3.  (Goliugonda}.

 BMusafir,  Giani  Gurmukh
 (Arnritsar}.

 Muthukrishnan,  Shri  M.  <WVWellore--
 Reserved—Sch.  Castes).

 Singh



 re"

 Wedaear,  Shri  PF.  Thanulingam  (Nager-
 eoil)>.

 Waidu,  Shri  KR.  Govindarajalu  (Tiru-
 vallur).

 Naidu,  Bhbri  =T.  D.  Muthukumerea-
 vari  (Cuddalore).

 Nair,  Shri  Cc.  Erishnan  (Outer  Delhi).

 Weir,  Shri  K.  PF.  Kuttikrishnan
 (Korhikode’).

 Wair,  Shri  P.  K.  Vaaudevan  €Thiru-
 vella).

 Naldurgkar,  Shri  Venketrao  Shrini-
 wasrac  (Osrnanabad  >.

 Nallakoya,  Shri  Koyilat  (Norminated—
 Laccadive,  Minicoy  and  Amindive
 Islands).

 Nanda,  Shri  Gulzarilal  (Sabarkantha).

 Nanjappa,  Shri  C.  (Nilgiris).

 WNaraindin,  Shri  (Shahjahanpur—Re-
 served—Sch.  Castes).

 Narasimban,  Shri  C.  R.

 Shri  R.
 <(Krishnagiri).

 Narayanasamy,  (Periyaku-
 lam).

 Naskar,  Shri  Purnendu  Sekhar  (Dis-
 mond  Harbour}.

 Nath  Pai,  Shri  (Rajapur).

 Nathwani,  Shri  Warendrabhai  P.
 (Sorath).

 Nayak,  Shri  Mohan  (Ganjam—-Reserv-
 ed—Sch.  Castes).

 Nayar,  Dr.  Sushila  (Jhansi).

 Nayar,  Shri  द  PF.  (Quilon).
 Negi,  Shri  Nek  Ram  (Mahasu-—Re-

 served—Sch.  Castes).

 Nehru,  Shri  Jawsharial  (Phulpur).
 Nehru,  Shrimati  Umea  (Sitapur).
 Neswi,  Shri  T.  R.  (Dharwar  South).

 —_>

 Oniker  Lal.  Shri  {Kotah—Reserved—
 Sch.  Castes}.

 Ose,  Shri  Ghanshyam  Lal  (Zalewad).

 (wit)

 _

 Padalu,  Shri  Kankipati  Veeranna
 (Golugonda—Reserved—Sch.  Tri-
 bes).

 Padam  Dev,  Shri  (Chamba).

 Pahadia,  Shri  Jagan  Nath  Prasad
 (Sawai  Madhopur—Reserved—Sch.
 Castes).

 Palaniyandi,  Shri  M.  (Peramalur).

 Palchoudburi,  Shrimati  He  (Naba-
 dawip).

 Pande.  Shri  C.  WD.  (Naini  Tai).

 Pandey,  Shri  Kashi  Nath  (Hata).

 Pandey.  Shri  Sarju  (Rasra).

 Pangarker,  Shri  Nagorao  Karojee
 (Parbhan.).

 Panigrahi,  Shri  Chintarmani  (Puris).

 Panna  Lai,  Shri
 ed—Sch.  Castes).

 Parrmar.  Shri  Deenabandhu  (  Udeaipur—
 Reserved—Sch  Tribes).

 (Faizabad—Reserv-

 Parmar.  Shri  Farsandas  Ukabhai
 (Ahmedabad—-Reserved—Sch.  Cas-
 tes).

 Parmar,  Shri  Yeshwant  Singh
 (Mahasu).

 Parulekar,  Shri  Shamrao  Vishnu
 (Thana).

 Parvathi  Krishnan,  Shrimati  mM.
 (Coimbetore).

 Patel,  Shri  Nanubhai  Nichhabhai
 (  Bulsar—Reserved—Sch.  Tribes).

 Patel,  Shri  Purushottamdas  R.  (Meh-
 Bana).

 Patel,  Shri  Rajeshwar  (Hajipur}

 Patel,  Sushri  Maniben  Vallabhbhai
 (Anand).

 Patil,  Shri  Balasaheb  (Miraj).

 Patil,  Shri  Nana  (Satara).

 Patil,  Shri  R.  D.  (Bhir).

 Patil,  Shri  S.  K  (Bombey  City
 South).



 PrP  —conrd.

 Uttamrao  Laxman Patil,  Shri
 CDhulia).

 Patnaik,  Shri  Uma  Charan  (Ganjam)}.

 Pattabhi  Raman,  Shri  Cc.  R.  (Kumba-
 konam).

 Pilitai,  Shri  S.  C.  C.  Anthony  (Madras
 North  >.

 Piliai,  Shri  P.  T.  Thanu  (Tirunelveli).

 Pocker  Sahib,  Shri  B.  (Banjeri>.

 Prabhakar,  Shri  Naval  (Outer  Delhi—
 Reserved—Sch.  Castes).

 Pragi  Lal,  Shri  (Sitapur—Reserv-
 ed—Sch.  Castes).

 Prased,  Shri  Mahadeo  (Gorekhpur—
 Reserved—Sch.  Castes).

 Prodhan,  Shri  Bijaya  Chandrasingh
 (Kalahandi—Reserved—Sch.  Tribes)

 Punnoose,  Shri  P.  T.  (Ambalapuzha).

 *"k’

 Radha  Mohan  Singh,  Shri  (Ballia).
 Radha  Raman,  Shri  (Chandni  Chowk).

 Raghubir  Sahai,  Shri  (Budaun).

 Raghunath  ingh,  Shri  (Varanasi).
 Raghunath  Singhii,  Shri  (Barmer).

 Raghuramaiah,  Shri  Kotha  (Guntur).

 Rahman,  Shri  M.  Hifzur  (Amroha).
 Rai,  Shri  Fhushwaqt  (Kheri).
 Rai  Bahadur.  Shri  (Bheratpur}).

 Rajendra  Singh,  Shri  (Chapra).
 Rajiah,  Shri  Devanapelli  (Nalgonda—

 Reserved-——Sch.  Castes).

 Raju,  Shri  D.  S.  (Rajahmundry).
 Raju,  Shri  Vijayarama  Gajapathi

 (Visakhapatnam).

 Rajyaiaxmi,  Shrimati  Lalita  (Hazari-
 bagh).

 “Ram  Garib,  Shri
 Sch.  Castes).

 {(Basti—Reserved-—

 (viii)

 BR  —contd.

 Ram  Krishan,  Shri  (Mahendergarh}).

 Rem  Saran,  Shri  (Moradabad).

 Ram  Shankar  Lal,  Shri  (Domariaganj}.

 Ram  Subhag  Singh,  Dr.  (Sasararm)-

 Ramakrishnan,  Shri  Peelamedu  Renga-
 swamy  Naidu  (Pollachi).

 Ramam,  Shri  Uddaeraju  (Narasapur).

 Ramanand  Shastri,  Swami  (Bara—
 banki——Reserved—Sch.  Castes).

 Ramananda  Tirtha,  Swami  (Auranga-
 bad).

 Ramaswami,  Shri  S.  V.  (Salem).

 Ramaswamy,  Shri  EK.  S.  (Gobichetti-
 palayam).

 Ramaswamy,  Shri  Puli  (Mahbub-
 nagar—Reserved—Sch.  Castes).

 Rameshwar  Rao,  Shri  J.  (Mahbub-
 nagar).

 Rampure,  Shri  Mahadevappa  Y.
 (Gulbarga).

 Ranbir  Singh,  Ch.  (Rohtak).

 Rane,  Shri  Shivram  Rango
 €(Buldana).

 Ranga,  Shri  N.  G.  (Tenali)>.

 Rangaraoc,  Shri  M.  Sri  (Karimnagar):

 Rao,  Shri  B.  Rejagopala  (Srikaxu-
 Jam).

 Rao,  Shri  Devulapalli  Venkateswar
 (Naigonda).

 Rao,  Shri  Etikala  Madhusudan  (Mah-
 bubabad).

 Rao,  Shri  FP.  Hanmanth  (Medak).

 Rao,  Shri  R.  Jagannath  (Koraput>.

 Shri  T.  B.  Vittal  (Khammam?}.
 Shri  Bhoia  (Charnparan—_—He-

 Castes).

 Rajaram  Batlkrishnas

 Rao,

 Raut,
 served—Sch.

 Raut,  Sbri
 (Koilnba).

 Ray,  Shrimati  Henuks  (ifalkise)



 B——contd.

 Reddy,  Shri  Chegireddy  Bali  (Mauarks-
 pur).

 Reddy,  Shri  K.  Cc.  (Kolar).

 Reddy,  Shri  R.  Lakshmi  Narasa  (Nei-
 lore).

 Reddy,  Shri  FR.  Marapa  (Ongole).

 Reddy,  Shri  T.  Nagi  (Anantapur).

 Reddy,  Shri  K.  Vv.  Ramakrishna
 CHindupur).

 Reddy,  Shri  T.  N.  Vishwanatha
 {Rajampet).

 Reddy,  Shri  Vutukuru  Rami  (Cudda-
 pah).

 Roy,  Shri  Biren  (Calcutta—South
 West).

 Roy,  Shri  Bishwanath  (Salempur).

 Rungsung  Suisa,  Shri  (Outer  Mani-
 pur-—Reserved—Sch.  Castes).

 Rup  Narain,  Shri  (  Mirzapur—Re-
 served—Sch.  Castes).

 “5°

 Sadhu  Ram,  Shri  (Jullundur—Re-
 served—Sch.  Castes).

 Sehodrabai,  Shrimati  (Sagar—Re-
 served—Sch.  Castes).

 Sahu,  Shri  Bhagabat  (Balasore).

 Sahu,  Shri  Rameshwar  (Darbhanga—
 Reserved—Sch.  Castes).

 Saigal,  Sardar  Amar  Singh  (Janjgir)-

 Saksena,  Shri  Shibban  Lai  (Maharaj-
 ganj).

 Salunke,  Shri  Balaseaheb  (Khed)}).

 Samanta,  Shri  Satis  Chandra  (Tamiluk)

 Samantsinhaer,  Dr.  WN.
 wer).

 Cc.  (Bhubanes-

 Sambandeam,  Shri  EK.  R.  (Nagapat-
 tinam).

 Sampath,  Shri  Ew  द  K.  (Nemakkal).

 (ix)

 8S  —eonrd..
 Sanganna,  Shri  Toyeka  (Koraput-

 Reserved—Sch.  Tribes).

 Sankarapandian,  Shri  M.  (Tenkasi)>.

 Sardar,  Shri  Bholi  (Seharsa—Reserv
 ed—-Sch.  Castes).

 Sarhadi,  Shri  Ajit  Singh  (Ludhiana)

 Shri  (Bareilly).
 Satyabhama  Devi,  Shrimati  (Nawada)

 Satyanarayana,  Shri  Biddika  (Par
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 LOK  SABHA

 Tuesday,  12th  August,  958

 The  Lok  Sabha  met  at  Eleven  of
 tthe  Clock.

 TM.  Speaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Development  of  Visag  Port

 :  Shri  प्र,  C.  Shukla:  Will  the
 Minister  of  Transport  and  Communi-
 ewations  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 966  on  the  Lith  March,  I95)  and  state:

 (a)  whether  any  proposal  has  since
 emerged  out  of  the  discussions  on  the
 subject  of  Japanese  financial  aid  for
 tthe  development  of  the  Vizag  Port;

 (b)  if  so,  what  are  the  salient  fes-
 tures  of  the  proposal;  and

 (e)  if  the  reply  to  part  (a)  is  in  the
 mnegative,  the  stage  at  which  the  dis-
 cussions  rest  at  present?

 The  Minister  of  State  in  the  Minis-
 द८ 4  of  Transport  and  Cormmanications
 (Shri  Raj  Bahadur):  (a)  to  (c).  A

 ह...  if
 gig

 1...  be  more,:  it,  might
 the  Jew  er  up  e  that  extent.

 04  48D
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 हिकहा  V,  C.  Shukia:  Actually  the

 ore  export  agreement  stipulates  that
 seven  million  tons  of  iron  ore  will
 be  exported—two  millions  from  the
 Orissa  deposits  and  five  million  from
 Bailadilia.  Has  any  allowance  been
 made  for  this  while  drawing  up  the
 development  plan  of  Vizag  port?

 Shri  Raj  Bahadur:  The  plans  have
 been  drawn  up  for  the  development
 of  Vizag  port,  and  they  include  the
 improvement  of  the  installations  in
 the  railway  yard,  signals  and  com~
 munications,  wagon  haulage  systern,
 rotary  wagon  dumper,  loading
 towers,  conveyors,  shovels  etc.

 Shri  द  C.  Shukla:  I  wanted  to
 know  if  any  allowance  has  been
 made  for  the  ultimate  export  of  7
 million  tons  from  Vizag  port,  because
 according  to  the  statement  of  the
 Government,  it  appears  that  to  begin
 with  two  million  tons  of  iron  ore
 will  be  exported  from  Orissa  ore
 mines  and  ultrmately  five  million
 tons  will  be  exported  from  Bailadilla
 mires.

 Shri  Raj  Bahadur:  So  far  as  this
 particular  agreement  is  concerned,  I
 am  not  aware  of  the  seven  million



 E  E  Bahadur:  That  is  part  of
 the  agreement—American  aid  to  the
 tune  of  over  Rs,  9  crores,  so  far  as
 the  foreign  exchange  content  part  of
 it  is  concerned,

 Shri  Damani:  What  kind  of  develop-
 ment  is  contemplated  by  the  Japanese
 aid,  and  what  will  be  the  proportion
 of  the  Japanese  aid  to  our  total
 expenditure?

 Shri  Raj  Bahadar:  The  overall
 development  contemplated  under  the
 agreement  includes  the  improvement
 and  extension  of  the  railway  system
 from  Sambalptr  to  Titilagarh,  deve-
 lopment  of  the  port,  development  of
 the  railway  yard  at  the  port  and
 development  of  the  iron  ore  =  mine
 itself.

 Shri  Panigrahi:  Recently  according
 to  the  agreement  with  the  Japanese
 steel  interests,  l‘6  million  tons  of
 iron  ore  was  to  be  exported  to  Japan.
 May  I  know  whether  all  this  16  million
 tons  ore  was  or  will  be  exported
 through  Vizag  port  alone?

 said,  will  be  of  the  order  of  2  million
 tons  annually  and  will  start  from
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 Shri  Raj  Bahador:  The  maximum
 tonnage  that  a  berth  can  hold  depends
 upen  the  draft  that  the  berth  has
 got  and  also  upon  the  size  or  design
 of  the  ship.

 Village  Reconstruction  Experiment  in
 Khanpur,  New  Delhi

 +
 Shri  Abdu!  Salam:
 Shri  Bhogji  Bhai:

 #39,  4  Shri  Sanganuna:
 Sardar  Iqbal  Singh:

 {  Shri  Mohan  Swarup:

 Will  the  Minister  of  Community
 Development  be  pleased  to  state:

 {a)  the  assistance  Government  has
 provided  to  the  Ford  Foundation  in
 India  for  its  current  experiment  in
 village  reconstruction  in  Khanpur
 village  near  Qutab  Minar  in  Delhi;

 (b)  whether  an  electric  generating
 posal  to  instal  such  plants  in  other
 well  water  has  been  installed  in  the
 Khanpur  village;  and

 (c)  if  so,  whether  there  is  any  pro-
 posal  to  instal  such  plants  in  other
 parts  of  the  country?

 The  Minister  of  Community  Deve-
 lopment  (Shri  8s.  K.  Dey):  (a)  No
 financial  assistance  has  been  provided
 but  some  technical  staff  has  been
 deputed  to  work  with  the  Ford
 Foundation.

 (b)  Yes,  from  bullock-power.

 (९)  The  project  is  still  in  the  experi-
 mental  stage.
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 Shri  [3  EK.  Dey:  It  is  very  difficult
 to  estimate  it,  but  I  believe  in  three
 to  six  months  we  should  be  able  to
 arrive  at  a  point  where  we  can
 definitely  state  whether  it  is  repro-
 ducible  in  other  villages  universally
 in  India.

 Shri  Sanganna:  May  I  know  whe-
 ther  the  same  process  adopted  for
 the  river  valley  projects  to  produce
 electricity  is  adopted  in  this  case
 aleo?

 Sbri  8.  हू,  Dey:  In  the  case  of  the
 river  valley  projects,  it  is  a  question
 of  conversion  of  water  power  into
 electric  power.  In  this  case  it  is  a
 question  of  transforming  bullock
 power  into  electric  power.

 Shri  Damani:  If  this  experiment
 is  successful,  will  Government  consi-
 der  supplementing  the  community
 projects  with  this  scheme?

 —_
 Shri  8.  K.  Dey:  The  scheme  cer-

 tainly  holds  very  high  promise,  and
 if  it  proves  to  be  economical  practi-
 cally,  it  certainly  will  te  reproduced
 all  over  the  country.

 Shri  Nath  Pai:  The  engineers  thein-
 selves  have  stated  that  whereas  the
 Five  Year  Plan  contemplates  electrifi-
 cation  of  15,000  villages,  with  the
 application  of  this  plan  it  is  conceiv-
 able  that  we  can  electrify  150,000
 villages.  Is  it  true?  Has  any  evalua-
 tion  been  made  of  this  estimate?

 Shri  है,  EK.  Dey:  It  is  still  very
 Premature  to  make  this  sert  of
 statement,  but  certainly

 Shri  a  हैं.  Dey:  It  can  be  repro-
 duced  in  all  the  $80,000,  villages
 Provided  we  can  design  a  generator
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 of  production  cost  of  electricity  per
 unit?

 Shri  s.  K.  Dey:  It  has  still  to  “be
 worked  out.

 Shri  Tangamdni:  May  I  know  in
 which  of  the  States  such  pilot  schemes
 are  going  to  be  introduced  during
 the  current  year?

 Shri  s.  K.  Dey:  If  the  present
 experiment  can  be  carried  to  the
 conclusion  that  we  are  aiming  at,  we
 should  be  able  to  start  pilot  schemes
 in  every  State.

 Shri  Tangamani:  How  long  will  it
 take?

 Mr.  Speaker:  Four  to  six
 he  has  said.

 Shri  Jadhav:  May  I  know  the  cost
 and  the  capacity  of  the  plant  and
 whether  it  will  be  within  the  reach
 of  the  average  village?

 Shri  8.  K.  Dey:  There  is  nothing
 absolute  about  the  capacity  of  the

 months,

 plant.  The  present  plant  that  has
 been  installed  has  a  capacity  of
 45  KW,  but  it  is  not  difficult  to
 design  a  generator  with  higher  or
 lesser  power.

 Dr.  RB,  Banerji:  For  45  KW  what
 will  be  the  cost?

 Shri  Ss.  K.  Dey:  The  present  cast,
 estimated  by  our  American  friends
 has  been  about  Rs,  15,000  to  Rs.  20,000
 for  a  combined  pump  and  generator,
 but  it  is  believed  that  the  cost  can  be
 considerably  reduced.

 we  विनृत्ति  क्षण  :  में  जानना  बाहता वूं
 कि  एक  एकड़  जमी।  to  पटाने  में  भ्र्थात्‌
 उसकी  सिंचाई  करते  में  कितिती  जिजली
 खर्च  होगी  घोर  उस  पर  कितना  पँसा
 खर्च  हमा ?
 Shri  s.  x  Dey:  At  this  stage,  it  is

 difficult  to  say  what  the  cost  will  be.
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 Mr,  Speaker:  To  avoid  further
 questions,  may  I  suggest  to  the  hon.
 Minister  that  he  may  arrange  to  take
 alf  Members,  who  want  to  go  and
 wee,  to  that  place?  It  is  only  fifteen
 or  twenty  miles  from  here.

 Shri  8,  K.  Dey:  I  shall  be  very
 happy  to  make  these  arrangements,
 if  the  hon  Members  are  prepared  to
 see  the  plant  in  action  at  this  preh-
 minary  stage.

 Mr,  Speaker:  They  can  learn  fur-
 ther  information  there.

 Special  Information  Telephone
 Service  for  Sports

 जा

 ogg,  J  Shri  Subodh  Hansda:
 ‘|  Shri  8,  C.  Samanta:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  spe-
 cial  information  service  has  been
 introduced  by  Calcutta  Telephones
 for  the  public  to  get  the  results  of
 the  football]  matches  and  other  sports
 through  telephones;  and

 (b)  if  so,  whether  any  extra  charge
 per  call  would  have  to  be  paid  for
 thie  new  service?

 The  Minister  of  ५...  and
 Cemmaunications  (Shri  8.  HE.  Patil):
 (a)  Yes,

 (b)  No  extra  charge  is  levied.  All
 such  calls  are  metered  and  charged
 as  for  one  local  call.

 Shri  Subodh  Hansda:  May  I  know
 whether  the  new  information  service
 that  has  been  introduced  is  a  tempo-
 rary  one  or  a  permanent  one?

 Shri  a  है,  Patil:  It  all  depends  on
 the  success  of  that  scheme.  If  it  is
 found  successful,  then  it  will  be  a
 permanent. one.
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 of  a  type  which  should  discourage
 Government.

 Mr.  Speaker:  Next  question.  Ques-
 tion  No,  4i.

 Shri  Sapakar:  Question  No,  55  may
 also  be-answered  along  with  this.

 Shri  Tyagi:  Question  No.  54  also.

 Mr.  Speaker:  I  believe  the  Miniter
 has  no  objection.

 Indo-Pak  Canal  Waters  Dispute
 +

 |

 Shri  Ram  Krishan:
 Sardar  Ighal  Singh:
 Shri  Ajit  Singh  Sarhadi:
 Shri  Harish  Chandra  Mathur:
 Shrimati  Ia  Palchoudhuri:
 Shri  Rameshwar  Tantta:

 |

 Shri  N.  BR,  Muntsamy:
 “4l.  ५  Shri  D.  C.  Sharma:

 Shri  Sapakar:
 Shri  Bibhut!  Mishra:

 Shri  Hem  Raj:
 {  sh  Raghanath  Singh:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  siate:

 (a)  whether  any  conclusions  have
 been  reached  at  the  Rome  and  the
 London  talks  held  recently  hetween
 the  representatives  of  the  Govern-
 ment  of  India  and  Pakistan  on  the
 Canal  Waters  Dispute;

 (b)  if  so,  the  nature  of  conclusions
 reached;

 (c)  whether  Pakistan  hea  submit-
 ted  any  new  proposals  for  the  settle-
 ment  of  the  Canal  Waters  Dispute
 between  the  two  countries;

 (d)  if  cs  the  nature  of  these  pro-
 posals  and  the  Government  of  India's
 reactians  thereto;

 (e)  whether  Government  of  India



 (a)  to  (4),  At  the  tale  held  in
 Rome  during  April-May,  1958,  it  was
 decided  that  Pakistan  would  present
 at  the  next  meeting  m  London  a  pldn
 of  engineering  works  designed  to
 replace  from  the  western  rivers  the
 supplies  received  by  Pakistan  canals
 from  the  eastern  rivers.  A  plan  was
 put  up  at  the  recent  meeting  in
 London,  After  a  preliminary  exami-
 nation  of  this  plan,  the  Indian  dele-
 gation  obtained  certain  clarifications
 and  asked  for  some  additional  infor-
 mation  which  the  Pakistan  Represen-
 tative  has  promised  to  supply.  The
 talks  were  then  adjourned  to  enable
 the  Indian  delegation  to  study  the
 Pakistan  plan  and  prepare  its  detailed
 comments  on  the  Pakistan  proposals.

 (e)  and  (f).  Do  not  arise.

 Indo-Pak  Canal  Water  Dispute
 +

 Shri  S.  M.  Banerjee:
 Shri  D.  C.  Sharma:
 Shri  Ghosal:
 Shri  Assar:

 4,  Shri  Radha  Raman:
 Dr.  Ram  Subhag  Singh:
 Shri  Shivananjappa:
 Sardar  Iqbel  Singh:
 Shri  Tangamani:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 World  Bank  team  visited  India  and
 Pakistan  in  the  month  of  June,  1958;

 (b)  the  object  of  their  visit;
 (९)  Whether  they  had  a  talk  with

 our  Government;  and

 (d)  the  nature  of  report  submitted
 by  the  World  Bank  Team?

 The  Winister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):
 (४)  Yea,  Sir.

 {b)  The  objact  of  their  visit  was  to
 study  ‘the  situation  created  by  abnar-
 mally  low  river  supplies  in  the  rivers

 and  the  Suilej
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 (c)  Yes,  Sir.  They  bad  some  dis-
 cussions  with  the  representative  of
 the  Government  of  India,

 (d)  The  Government  of  India  are
 not  aware  of  any  report  having  been
 submitted  by  the  Bank  team.

 RTC-CTS  गहरी  पानों  विधाद

 +
 ी  सरल  पांडे  :

 +  ५५.५  की  दलजीत सिह  :

 लरबार  इकबाल  सिंह  :

 क्या  सिंचाई  जौर  बिद्युत  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  पाकिस्तान,  भारत  द्वारा

 प्रस्तुत  किये  गये  इस  सुझाव  से  सहमत  हो  गया

 है  कि  दोनों  देझ  सिन्धू  घाटी  की  नदियों  से

 प्राप्त  किये  गये  पानी  के  सम्बन्ध  में  एक  दूसरे
 को  झाॉकड़े  दिया  करेंगे;  भौर

 (ण)  यदि  हां,  तो  क्या  इस  सम्बन्ध
 में  दोनों  देशों  के  विशेष  प्रायुक्‍्तों  का  एक
 सम्मेलन  किया  गया  था  ?

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim)’
 (a)  Yes,  Sir.

 (9)  Yes,  Sir.  <A  meeting  was  held
 between  the  Special  Commissioners
 of  India  and  Pakistan  on  22nd  June,
 958  at  the  Wagha  border  to  exchange
 the  data  relating  to  the  early  part  of
 Kharif  1958.  Since  then  the  data  is
 being  exchanged  daily.

 Shri  Prabhat  Kar:  Question  No.
 also  can  be  taken  up  along  with  these.

 Mr.  Speaker:  Then,  there  would
 not  be  any  supplementaries,  I  believe.

 The  Minister  of  Co-operation  (Dr.
 P.  8.  Deshmukh):  Then,  hon.  Mem-
 bers  will  forget  all  the  replies,

 Shri  Tyagi:  On  a  point  of  order.
 My  suggestion,  if  you  would  kindly
 consider,  is  that  you  might  please  re-
 vise  this  practice,  because  in  cases
 where  four  or  five  questions  are
 clubbed  together,  Members  lose  their
 chances  of  asking  supplementaries  on



 capable  of  understanding  everything
 en  here.  There

 need  be  no  fear;  he  can  cet-
 tainly  retain  all  that.  I  shali  allow
 answers  to  be  given  together  only  to

 .  those  questions  which  are  so  intimate-
 ly  connected  with  one  another.  There
 might  be  overlapping,  and  possibly,
 some  supplementaries  may  be  asked
 here  relating  to  some  other  question
 elsewhere.  I  ehall  exercise  sufficient
 caution  and  discretion  in  this  matter.
 Of  course,  it  is  only  in  response  to  a
 request  here  that  I  am  allowing  this.
 Otherwise,  I  shall  myself  see  which
 are  all  connected  and  which  are  not
 connected.

 Shri  Tyagi:  In  that  case,  different
 questions  on  the  same  subject  may
 not  be  allowed  on  one  day;  they  may
 all  be  clubbed  together  as  one  ques-
 tion.

 Mr.  Speaker:  No.  They  are  not  all
 sent  on  the  same  day.  The  difficulty  ts
 that  they  are  given  in  driblets  for  the
 same  day,  one  after  the  other.  As  and
 when  a  question  comes  in,  I  look  into
 it  and  then  pass  orders.  If,  simul-
 taneously,  on  any  particular  subject,
 there  are  a  number  of  questions  by  a
 number  of  persons,  I  club  them  all
 together  and  put  the  names  here,  But
 there  are  cases  where  questions  come
 separately,  and  they  have  to  be  treat-
 ed  separately,  and  therefore,  I  allow
 them  to  be  tabled  separately,  As  far
 as  possible,  we  try  te  avoid  loss  of
 time  here.

 As  for  the  suggestion  of  Shri  Tyagi,
 whenever  he  makes  a  suggestion,  it
 will  be  very  well  borne  in  mind  by
 me.

 Shri  Harish  Chandra  Mathur:  Ques-
 tion  No,  62  is  very  different.
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 Mr,  Speaker:  Al!  of  them  relate  to
 canal  water  dispute.

 Canal  Waters  Dass

 *e.  Shri  V.  C.  Shukla:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  present  position  of  the
 canal  waters  dues  outstanding  against
 Pakistan;  and

 (b)  the  steps  that  are  being  taken
 to  secure  early  settlement  thereof?

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):
 (a)  The  amounts  outstanding  against
 Pakistan  beth  under  ‘undisputed’  and
 ‘disputed’  upto  the  quarter  ending
 the  30th  September,  968  are  as
 follows:—

 Undisputed  Rs.  27,81,631
 Disputed  Rs.  97,198,980
 (b)  The  Government  of  Pakistan

 had  paid  the  ‘undisputed’  charges,
 almost  in  full,  upto  the  period  ending
 30th  of  September,  1957.  The  arrears
 under  ‘undisputed’  charges  refer
 mainly  to  the  subsequent  period.  The
 question  of  payment  of  these  arrears
 as  well  as  the  outstanding  ‘disputed’
 charges,  has  been  taken  up  with  the
 Government  of  Pakistan,

 Shri  Ram  Krishan:  May  I  know
 whether  any  step  has  been  taken  so
 far  to  curtail  the  water  supply  to
 Pakistan  from  the  eastern  rivers?

 Hafiz  Mohammed  Ibrahim:  |  could
 not  follow  the  last  portion  of  the
 question.

 Shri  Ram  Krishan:  In  view  of  the
 uncompromising  attitude  of  Pakistan,
 may  I  know  whether  any  step  has
 been  taken  to  curtail  the  water
 supply  to  Pakistan  from  the  Indian
 rivers?

 Mr,  Speaker:  It  is  a  suggestion  for
 action.

 Hal  Mohammed  Ibrahim:  India  is
 not  curtailing  Pakistan's  water.  We
 have  been  supplying  the  water  accord-
 ing  to  the  supplies  in  the  rivers  every
 year.



 have  submitted  a  new  plan  for  the
 link  channel,  and  if  so,  the  cost  of
 that  plan  for  the  link  channel  sub-
 mitted  by  them?

 Hafiz  Mehammed  Ibrahim:  If  I
 have  correctly  followed,  then  I  shall
 answer  this  question;  I  do  not  know
 whether  it  will  be  wrong.  If  it  is
 Fepeated  again,  I  shall  follow.

 Sardar  Iqbal  Singh:  I  asked  whe-
 ther  Pakistan  had  put  forward  a  new
 plan  regarding  the  cost  of  the  link.
 canals  to  be  built  in  Pakistan?  If  so,
 what  is  the  cost  that  hag  been  indi-
 cated  by  Pakistan?

 Hafs  Mohammad  Ibrahim:  The
 cost  is  estimated  by  them,  but  that
 cannot  be  disclosed  because  it  forms
 part  of  the  matter  which  is  between
 India  and  Pakistan  in  the  World  Bank
 and  it  has  to  be  kept  secret.

 Shri  D.  C.  Sharma:  In  what  way
 the  new  proposals  submitted  by  the
 Government  of  Pakistan  differ  from
 the  proposals  which  they  had  given
 before  that  date?

 Hafiz  Mohammad  [fhbrahim:  The
 difference  is  that  this  time  the  formule
 relates  to  the  fact  that  the  western
 rivers  alone  are  to  supply  water  to
 Pakistan.

 Shri  Supakar:  May  I  know  if  the
 talks  indicate  any  hope  of  a  final  set-
 tlement  in  the  near  future?  What
 arrangements,  if  any,  have  Govern-
 ment  made  about  the  canal  water  in
 the  meantime,  before  a  final  settle-
 ment  is  reach?  What  is  the  present
 arrangement  regarding  water?

 arrangement  in  anticipated  and  the
 possibility  is  that  some  overall  settie-
 Ment  may  be  arrived  at  by  the  end  of
 this  year.
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 Shri  Eameshwar  Tantia:  May  I
 know  whether  the  World  Bank  hes
 put  some  fresh  proposals  and  whether
 any  Bank  Mission  is  likely  to  visit
 India  in  the  near  future?

 Hafiz  Mohammad  Ibrahim:  There
 are  no  fresh  proposals  by  the  World

 aft wo  ला०  हिचेदी :  क्या  मंत्री  महोदव
 बतलायेंगे  कि  कैनाल  वाटर  के  समझौते  के

 सिलसिले  में  जो  बातचीत  हुई  है  भौर  भव  तक
 उसके  दौरान  में  ओ  डेलीगेशन  यहां  वहां  भौर
 बल्  बैंक  गये  हैं  उसमें  कुल  कितना  खर्चा
 पड़ा  है.  शौर  इस  मामले  के  कब  तक  सुसझ
 जाने  की भ्राशा  की  जा  सकती  है  ?

 हाफिस  मुहम्मद  इश्नाहीस  :  खर्च  का

 जोड़  तो  इस  क्त  मेरे  पास  नहीं  है।  नोटिस

 की  जरूरत  हैं

 श्री wo  ला०  दिवदी  :  बाद  में  दे  दीजियेगा,
 टेबल  पर  रख  दीजियेगा  t

 Sardar  Iqbal  Singh:  May  I  know
 whether  the  hon.  Minister  has  seen
 the  statement  of  Mian  Mumtaz  Daul-
 tana  regarding  the  agreement  between
 India  and  Pakistan  in  9487  If  so,  what
 are  the  views  of  the  Government  of
 India  thereon?

 Mr.  Speaker:  Opinion  expressed  in
 19487,

 Sardar  Iqbal  Singh:  Yes.

 Mr.  Speaker:  I  will  go  to  the
 next  question.  Dr.  Ram  Subhag  Singh.

 Sardar  Igbal  Singh:  Our  case  de-
 pends  on  the  948  agreement.  When
 a  responsible  leader  of  Pakistan  dis-
 owned  that  agreement,  how  are  nego-
 tiations  and  agreement  possible,  be-
 cause  they  are  disowning  the  founda-
 tion  of  the  original  agreement?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Bathi):  The  atten-
 tion  of  the  Government  of  India  has
 been  drawn  to  the  statement  made  in
 Pekistan.  The  allegation  was  that  the
 agreement  of  948  was  made  under
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 duress.  We  have  categorically  stated
 that  that  is  not  fact,  that  it  was  after
 long  deliberations  between  both  Gov-
 ernments  that  that  agreement  was
 arrived  at  and  enforced  for  ail  these
 years.  It  is  now  after  seven  or  eight
 years  that  this  statement  is  made  that
 it  wes  made  under  duress.  It  is  not
 a  fact.

 Shri  Ranga:  Have  they  accepted
 that  position?

 Sbri  Hathi:  No,  but  he  is  not  the
 Pakistan  Government,

 Dr.  Ram  Subhag  Singh:  May  I
 know  whether  at  the  Conference  in
 Rome  in  May  the  World  Bank  team
 had  given  any  indication  to  visit  this
 country?  If  not,  why  was  the  London
 Conference  suddenly  postponed  and
 the  World  Bank  team  enabled  to  visit
 this  country,  and  whether  the  team
 also  took  into  consideration  payment
 of  the  disputed  money  by  Pakistan?

 Hafs  Mohammad  Ibrahim:  The
 London  Conference  recently  held  was
 in  connection  with  the  exploration  of
 the  possibility........

 Dr.  Ram  Subhag  Singh:  The  Lon-
 don  Conference  was  suddenly  post-
 Poned  and  the  World  Bank  team  was
 enabled  to  come  to  this  country.  What
 was  the  reason  for  that?

 Hafiz  Mohammad  Ibrahim:  Because
 India  wanted  time  to  consider  the
 question,  the  proposal  which  was  sub-
 mitted  by  them.

 Shri  N.  है.  Munisamy:  Is  it  not  a
 fact  that  the  present  proposals  given
 out  by  Pakistan  are  complete  depar-
 ture  in  all  details  from  the  4954  pro-
 posals?  If  so,  would  the  hon.  Minis-
 ter  throw  some  light  on  it?

 Shri  Haethi:  The  954  proposals
 were  from  the  World  Bank.  This
 proposal,  the  new  plan,  hag  been
 submitted  by  Pakistan  in  order  to
 replace  the  waters  which  they  now
 get.  This  plan  is  being  studied.

 Sbri  Tangamani:  When  the  World
 Bank  team  visited  India  in  June
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 I988  and  when  our  représentetives
 met  the  team,  may  I  kmow  whether
 any  concrete  proposals  were  placed
 by  our  Government?  In  reply
 another  question,  the  hon.  Minister
 stated  that  there  was  no  proposal  from
 the  World  Bank  team.  I  want  te
 know  whether  there  was  any  proposal
 from  our  side.

 Shri  Hathl:  The  visit  of  the  World
 Bank  term  in  June,  958  was  only
 for  a  specific  purpose.  Tha  Pakistan
 Government  made  complaints  that
 we  had  cut  down  the  water  supplies
 in  that  area.  Therefore,,  the  World
 Bank  team  wanted  to  have  an  on  the
 spot  survey.  We  suggested  that  the
 Pakistan  Government  had  not  inti-
 mated  to  us  what  really  their  com-
 plaints  were  and  that  if  the  water
 supplies  were  a  little  reduced,  it  was
 because  of  the  reduced  discharges  in
 the  rivers  themselves.  But  the  World
 Bank  thought  that  as  they
 were  going  to  start  negotia-
 tions  in  June,  it  would  be  better  ta
 have  a  clear  atmosphere,  80  that  they
 could  start  negotiations  in  ag  atmos-
 phere  where  both  parties  have  given
 thelr  facts  to  the  Bank  and  the  Bank
 was  apprised  of  the  rea)  situation.

 Shri  Harish  Chandra  Mathur:  May
 I  know  if  the  hon,  Minister  will  be
 able  to  give  an  assurance  that  these
 endl  negotiations  with  Pakistan
 are  not  going  to  affect  in  any  way
 the  work  which  is  to  be  carried  on
 in  the  Rajasthan  Canal,  because  this
 dispute  relates  entirely  to  the  waters
 which  are  to  be  taken  by  the  Rajas-
 than  Canal?  May  I  know  if  Govern-
 ment  maintain  the  position  which
 they  have  stated  on  the  floor  of  this
 House?  If  so,  what  is  the  nature  of
 tthe  negotiations  which  have  now
 been  opened  afresh?

 Shri  Hathi:  We  have  informed  the
 World  Bank  and  the  Pakistan  Gov-
 ernment  that  we  shall  be  ready  by
 982  to  withdraw  the  waters  from
 the  Rajasthan  Canal  and  that  it
 woulg  not  be  possible  for  us  then  to
 wait  any  longer,  That  position  har
 been  subsequently  made  clear  and
 the  position  regarding  the  consruc-
 tion  of  the  Rajasthan  Cana)  stands.
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 Now  so  far  as  these  negotiations
 are  concerned,  they  are  not  fresh
 negotiations;  in  a  way  they  are  a
 continuation  of  the  old  negotiations
 whereby  Pakistan  had  to  give  a  plan
 for  replacing  the  waters  which  they
 now  get.  Those  negotiations  are
 continuing  The  Pakistan  Govern-
 ment  have  given  a  plan  in  the  London
 meeting  held  on  the  7th.

 Shri  Kasliwal:  From  what  I  could
 gather  from  the  answers  of  the
 hon.  Deputy  Minister,  it  appears  to
 me  that  now  Pakistan  hes  made  fresh
 Proposals  as  the  basis  of  negotiations
 and  that  the  054  proposals  of  the
 World  Bank  are  completely  brushed
 aside.  If  80,  may  I  know  what  is  the
 position  now  that  the  Government
 of  India  take  with  regard  to  the  054
 proposals?

 Shri  Hathi:  This  does  not  actually
 arise  out  of  the  954  proposals.  <A
 acheme  was  to  be  discussed  for  re-
 placement  of  these  waters.  They  had
 some  plan  which  was  very  costly
 and  the  Bank  was  also  not  in  favour
 of  it,  They  have  now  submitted  an-
 other  scheme.

 Some  Hon.  Members  rose—

 Mr.  Speaker:  How  many  hon.
 “Members  want  to  ask  questions  fur-
 ther?

 Skri  V.  C,  Shukla:  I  want  to  ask
 ®@  question  immediately  on  this.

 Some  Hon.  Members  rose—
 Mr.  Speaker:  I  will  allow  a  half-

 an  hour  discussion  on  thig  matter.
 Shri  V.  0.  Shukla;  I  want  to  ask

 a  question  immediately  on  this.

 Mr.  Speaker:  Next  question.
 Food  Scarcity  in  Rajasthan

 +
 Sardar  Iqbai  Singh:

 oe  Shri  Ajit  Singh  Sarhadi:
 Shri  P.  L.  Barupal:

 Will  the  Minister  of  Food  and  Agri-
 enltare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 hes  been  starcity  of  food  in  certain
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 Districts  of  Rajasthan  in  May,  1988;
 and

 (9)  if  so,  the  stepa  taken  to  im-
 prove  the  situation?

 The  Deputy  Minister  of  Food
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 Yes,  there  has  been  shortful  in  the
 production  of  rabi  grains  in  Rajasthan
 this  year.

 (b)  Distribution  of  imported  wheat
 hag  been  started  through  fair  price
 shops  in  different  areas,

 Sardar  Iqbal  Singh:  May  I  know
 the  names  of  the  areas  which  have
 been  affected  by  drought  in  Rajas-
 than?

 Shri  A.  का,  Thomas:  The  areas:
 which  are  mostly  affected  are  Jodh-
 pur,  Jaipur,  Udaipur  and  Kotah  and
 therein  we  are  distributing  wheat.
 through  fair  price  shope.

 थी  रघुनाथ  सिंह :  ईस्टने  qo  dro
 की  हालत  को  देखते  हुये  क्या  मैं  जान  सकता

 हैं  कि  वहां  पर  इस  बारे  में  क्या  व्यवस्था  की
 मई  है  ?

 wre  तथा  कृषि  संत्री  (भी अ० प्०  प्र०  बग) :
 राजस्थान  तथा  स्ट्रन  यू०  पी०  में  तो  बहुत
 फर्क  है  ।  यह  प्रदन  राजस्थान  के  बारे  में

 है
 it  रघुनाथ  सिंह:

 पी०  में  स्करैँसिटी  है
 अध्यक्ष  महोदय  :

 स्केसिटी  है।
 Hon.  Members  ought  not  to  take

 hold  of  one  question  relating  to  a
 particular  State  and  go  on  spinning
 out  of  it  questions  relating  to  all  the
 other  States  of  India.

 Shri  है,  M.  Banerjee:.  May  I  know
 the  prices  of  foodgrains  which  are  be-
 ing  sold  as  subsidised  foodgrains  in
 the  fair  price  shops  in  Rajasthan?

 Shri  A.  M.  Thomas:  Wheat  is  being
 sold  at  the  rate  of  Rs.  14/6/0;  and  in
 one  place  at  Rs.  15/8/-  taking  into
 consideration  the  transport  charges
 ete.

 चूंकि  ईस्ट्रन  ू
 8 # +.  कह  तक  क ४ क.

 सारे  हिन्दुस्तान  में



 :States.  For  example,  the  wheat  zone
 -which  hag  been  formed  on  13-6-1957
 :still  continues  and  the  export  of  wheat
 ~products  has  been  recently  banned  to
 the  States  in  the  South;  forward  mar-
 “keting  in  pulses  and  coarse  grains  has
 ‘been  stopped  and  the  wheat  flour  mills
 “have  been  banned  from  purchasing
 -wheat  from  the  open  market.

 These  are  further  steps  which  have
 ‘been  taken  to  ease  the  situation  in
 Rajasthan  also.  With  regard  to  the
 general  position  in  Rajasthan,  although

 -there  has  been  a  shortfall  in  the
 matter  of  rabi  production,  in  other
 cereals  there  has  been  satisfactory

 -production  and  the  overall  position  is
 not  so  alarming  as  has  been  pointed

 -out  by  the  hon.  Member.

 Shri  Harish  Chandra  Mathur:  May
 I  know  how  the  Government  of  India

 sare  reconciling  their  attitude  and  action
 when  a  large  quantity  of  foodgrains
 is  exported  from  the  area  where  there
 js  searcity  already?

 bri  Ranga:  Is  that  so?

 Skri  A.  P.  Jain:  We  have  the
 “Western  zone  made  up  of  Rajasthan,
 Madhya  Pradesh  and  Bombay.  Initi-
 sally,  the  town  of  Bonfbay  was  exclu-
 ded;  but  later  on  the  town  of  Bombay
 was  also  included.  So  the  movement
 4s  inside  the  zone  and  not  outside  the
 mone,

 Shri  Ranga:  “That  is  not  a  ben.
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 Mr.  Speaker:  The  import  is  inside
 the  gone  and  not  outside.  Next
 question.  s

 Shri  Ranga  =  rose—

 Mr.  Speaker:  I  have  called  the
 next  question,

 Sparious  Drugy  in  Deihi

 45.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  the  problem  of  spur-
 fous  drugs  in  Delhi  market  has  been
 studied;

 (b)  if  so,  what  are  the  conclusions;
 (९)  what  steps  have  been  taken  to

 strengthen  the  machinery  to  meet  the
 nuisance;  and

 (d)  what  is  the  amount  of  seizures,
 arrests  and  prosecutions  during  the
 last  three  months?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No  separate  study  of  the
 problems  of  spurious  drugs  has  been
 made,

 (b)  Does  not  arise.

 (९)  One  additional  Drugs  Inspector
 ‘was  appointed  in  ‘1956,  Another  super-
 visory  post  of  Assistant  Drugs  Con-
 troller  has  been  created  recently,

 (d)  67  bottles  of  Woodwards  Gripe
 Water,  B12  Phials  of  Sudha  Sindu  and
 some  quantity  of  Wrappers  and  labels
 of  Alteris  Cordial  and  Anecin  have
 been  recovered.  Two  arrests  have
 been  made.  Prosecutions  have  not
 yet  been  launched  as  the  cases  are
 still  under  investigation.

 Shri  Harish  Chandra  Mathur;  Is  it
 a  fact  that  Delhi  is  a  store-house  and
 distributing  centre  for  the  spurious
 drugs  manufactured  here  and  import-
 ed  from  adjoining  areas;  and,  if  that
 is  the  information  of  Government,  may
 I  know  whether  they  consider  the
 Present  machinery  to  be  adequate  to
 Meet  the  situatinn?
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 Shri  Rarmarkar:  With  regatd  to  the
 ret  aspect  of  the  question,  the  hon.
 Member  appears  to  have  definite  in-
 formation  and  we  shall  be  grateful
 to  have  it.  Regarding  the  second,  re-
 cently,  the  Delhi  Administravion
 added  to  its  staff  as  I  said  in  my  reply
 to  part  (c)  of  the  question.

 Dr.  Sasbila  Nayar:  Sir,  is  the  Gov-
 ernment  aware  that  there  a  place
 called  Bhagirat  Palace  in  Chandni
 Chowk  where  spurious  drugs  have
 been  manufactured  for  a  long  time;
 and,  if  30,  may  I  know  what  has  been
 the  result  of  any  raids  on  the  place
 during  the  last  year  and  how  much
 fine  was  imposed  in  cases  that  were
 brought  to  light?

 Shri  Karmarkar:  J  was  not  aware
 of  that  Bhagirat  Palace  till  now.  With
 regard  to  the  other,  I  shall  pass  on  the
 information  to  the  Delhi  Administra-
 tion  for  necessary  action  in  the  matter.

 Dr,  Sushila  Nayar:  Has  it  come  to
 the  notice  of  Government  that  fines
 imposed  in  proved  cases  of  spurious
 drugs  continue  to  be  light  so  that  they
 are  not  having  the  deterrent  effect
 that  is  expected  of  such  fines?

 Shri  Karmarkar:  I  should  like  to
 have  notice  of  that.

 Shri  Eeswara  Iyer:  There  are  a
 number  of  advertisements  still  appear-
 ing  in  newspapers  and  magazines  pro-
 fessing  to  be  wonder  drugs  or  panacea
 for  all  ailments,  I  want  to  know  whe-
 ther  Government  have  any  efficient
 machinery  to  test  the  efficacy  of  these
 wonder  drugs  and  see  whether  they
 are  really  useful,  as  remedies,  as  they
 profess  to  remedy.

 Shri  Karmarkar:  It  is  a  question

 should  like  to  have  notice.

 Shri  Harish  Chandra  Mathur:  May
 I  know  if  the  hon.  Minister  has  given
 any  consideration  to  whether  even  at
 those  manufacturing  concerns  which
 manufacture  the  genuine  drugs  any

 has  been  made  to  see  that  the
 and  the  packings  are  such  that

 not

 effort
 seals
 they  easily  imiteted  and  that
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 they  are  distinct  from  the  spurious
 drugs?

 Shri  Karmarkar:  I  should  presume
 that  the  various  State  Administrations
 and  that  Union  Administration  are
 taking  good  care  about  that.  But,  if
 the  hon.  Member  has  any  particular
 complaint  about  any  particular  area,  I
 should  like  to  have  notice  of  that  so
 that  I  may  have  the  necessary  action
 taken  in  the  matter.

 Shri  Ansar  Harvani:  May  I  know
 whether  Government  is  aware  that
 such  drugs  are  being  supplied  to
 even  Government  controlled  hospitals
 and,  if  so,  what  steps  have  been  taken
 to  prevent  this?

 Shri  Karmarkar:  I  am  not  aware
 that  these  drugs  are  being  supplied
 to  Government  hospitals.  But,  I  am
 prepared  to  admit  that  Government
 hospitals  are  susceptible  to  be  deceiv-
 ed.  I  shall  look  into  that.

 Dethi  Flying  Club
 +

 Shri  D.  C.  Sharma:
 47.  q  Sardar  Iqbe}  Singh;

 [  Shri  Ram  Krishan:
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  state:

 (a)  the  steps  taken  by  Government
 of  India  to  help  the  Delhi  Flying  Club
 to  resume  the  fiying  activities  which
 had  been  stopped  as  a  result  of  the
 air  crash  at  Safdarjung  airport  §  in
 May,  ‘1958;

 (b)  the  amount  of  cash  assistance
 afforded  to  the  Club;  and

 (c)  the  number  of  aircraft  given  to
 the  Club  by  Government  of  India?

 The  Deputy  Minister  of  Civil]  Avia-
 tion  (Shri  Mohiuddin)-  (a)  to  (०):  I
 lay  on  the  Table  of  the  Lok  Sabha  a
 statement  giving  the  requisite  infor-
 mation.  [See  Appendix  I,  Annexure,
 No.  44]

 Shri  D,  0.  Sharma:  May  I  know
 how  many  trainer  aircraft  the  Delhi
 Flying  Club  have  now,  not  on  loan  but
 on  a  Permanent  basis?
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 Shri  Mohinddin:  At  the  present
 moment,  the  Club  has  three  trainer
 aircraft  in  पिण्ड  condition.  One  more
 will  be  certifled  as  airworthy  very
 soon,  And,  there  are  two  others  which
 are  under  examination  and  repairs.

 Shri  D.  C.  Sharma:  May  I  know
 how  long  the  Delhi  Flying  Club  will
 take  to  have  their  ful]  quota  of  air-
 worthy  trainer  aircraft  because  there
 are  aircraft  which  are  not  up  to  the
 mark?

 Shri  Mobiuddin:  As  a  matter  of
 fact,  when  the  accident  happened,  the
 Club  had  only  four  aircraft  actually  in
 operation.  And,  at  the  present  mo-
 ment  they,  have  got  3  and  will  have
 4  aircraft  very  soon  and  they  are
 likely  to  have  stil]  more.

 Sardar  Iqbal  Singh:  May  I  know
 the  total  amount  of  assistance  which
 has  been  asked  by  the  Delhi  Flying
 Club  for  its  rehabilitation?

 Shri  Mohiuddin:  The  flying  club
 hed  asked  for  replacement  of  equip-
 ment  and  furniture,  etc.  a  sum  of
 about  Re.  78,000  and  the  Government
 had  sanctioned,  as  an  ad  hoc  arrange-
 ment,  Rs,  60,000  for  the  time  being.

 Fire  at  Alambagh  Eallway  Stores
 +

 |

 Shri  U.  L.  Patil:

 Will  the  Minister  of  Eallways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  huge
 fire  broke  out  in  the  Northern  Rail.
 way  General  Stores  at  Alambagh,
 Lucknow  op  18th  May,  2998  causing
 heavy  loss  of  railway  property:
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 (b)  if  so,  the  details  of  the  pro-
 perty  destroyed  and  the  estimated
 loss  sustained  by  the  Hallways;

 (९)  whether  an  enquiry  has  been
 made  to  determine  the  cause  of  the

 ४

 (d)  if  so,  the  findings  thereof;

 (९)  whether  any  persong  have  been
 found  responsible  for  the  accident;
 and

 {f)  if  80,  the  action  taken  against
 them?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,  a
 fire  did  break  out,

 (9)  The  loss  sustained  was  as  un-~
 der:—

 (i)  Logg  to  permanent  way,  build-
 ings  and  Tooly  oan  plants:
 Rs.  67,000.

 (it)  Loss  to  Rolling  stock:  Rs.  66,297.
 (iii)  Loss  to  other  Rahiway  pre-

 perty:  Rs.  +1,88,740.

 Total  loss:  Rs.  3,22,037/-
 This  loss  is  likely  to  be  reduced  to

 some  extent  on  sorting  out  2000  Cwts.
 of  damaged  cotton  waste  which  is  in
 progress.

 (९)  Yea.
 (d)  A  statement  is  laid  on  the

 Table  of  the  House.  [See  Appendix  I,
 Annexure  No.  45.)

 (९)  Yes.

 (ft)  Thig  is  under  consideration.

 Shri  Bose:  Now  that  the  cause  of



 Shri  Tangamani:  In  the  statement
 find  that  the  fire  broke  out  at  76.05

 in  a  heap  of  scrap  wood

 Shri  Shahnawaz  Khan:  Generally,
 in  all  the  workshops  there  are  fire-
 fighting  units.  Then,  there  was  the
 civil  fire  brigade  and  the  military  fire
 brigade.  All  these  were  summoned.
 But  since  the  wood  lying  there  was
 rather  dry  and  it  was  the  month  of
 May,  it  was  very  inflammable.  But  all
 these  aids  were  summouned  and  they
 controlled  the  fire  as  fast  as  they
 could,

 सेंठ  झचल  सिंह  :  रेलवे  स्टोस  में
 ज्यादातर  इस्पात  तथा  लोहे  का  ही  सामान

 होता  है  ।  क्‍या  माननीय  मंत्री  महोदय  यह
 बतलामे की  कृपा  करेंगे  कि  वहां  ऐसी  कौन  सी
 नीज़  थी  जिस  की  वजह  से  आग  लग  गई
 झोर  इतना  नुक्सान  हुमा  ?

 जी  शाहनवाज  qt  :  रेलवे  क ेकारलानों
 में  लोहे  शौर  लकड़ी  का  भी  काम  होता  है  ।

 Electric  Power  Station  Experts’
 Delegation  to  Yugoslavia

 a,
 Sardar  Iqbal  Singh:
 Shri  Ram  Krishan:

 Will  the  Minister  of  Irrigation  and
 Pewer  be  pleased  to  state:

 (a)  whether  delegation  of  Electric
 Power  Station  Experts  has  visited
 Yugoslavia;

 (b)  the  names  of  the  members  of
 this  delegation;  and

 te)  the  main  purpose  of  their
 wisit?

 ‘Tho  Minister  of  irrigation  §  and
 Fewer  (Hale  Mokammad  =  beahim):
 a)  “Yea,  Sir.
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 (b)  ld  Shri  K.  L.  vij,
 Director,  Central  Water  and
 Power  Commission,  (Power
 Wing),  New  Delhi.

 2.  Shri  ML  W.  Goklany,
 Superintending  Engineer,
 Damodar  Valley  Corporation,
 Calcutta.

 3.  Shri  K.  S.  Subrahmanyam,
 Executive  Engineer,
 Superintendent,  Hydro-elec-
 tric  Department,  Mysore.

 (९)  The  main  purpose  of  the  visit
 of  the  delegation  was  to  assess  the
 intrinsic  value  of  generating  plant
 and  electrical  equpiment  manufactur-
 ed  by  the  various  firms  in  Yugoslavia,
 Hungary,  Rumania  and  Austria,

 Sardar  Iqbal  Singh:  May  l  know
 whether  this  Delegation  has  submitted
 any  report?

 Hafis  Mohammad
 they  have.

 Ibrahim:  Yes,

 C.D.  Projects  and  N.E.S.

 “51,  Shri  H.  N.  Mukerjee:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state:

 (a)  how  far  agricultural  production
 has  been  made  the  primary  objective
 of  the  Community  Development  Pro-
 jects  and  of  the  National  Extension
 Service;  and

 (b)  to  what  extent,  and  with  what
 results  Panchayats  have  been  asso-
 ciated  so  far  with  the  work  of  agri-
 cultural  production?

 The  Minister  of  Community  Devel-
 opment  (Shri  8.  EK.  Dey):  (a)  Agri-
 cultural  production  has  been  given  the
 topmost  priority  under  the  Community
 Development  Programme.

 (b)  Some  Panchayats  have  helped  in
 the  execution  of  minor  irrigation
 works  or  in  the  distribution  of
 and  fertilizers.  Panchayats  are  also
 being  associated  to  an  increasing  ex-
 tent  in  the  preparation  of

 |
 plans

 of  icuitural  production.  asso~

 ciation  of  Panchayats  has  been  useful
 to  the  programme.
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 Shei  H.  N,  Mukerjee:  May  I  know
 if  definite  targets  of  agricultural  pro-
 duction  have  been  laid  down  for
 groups  of  villages  in  charge  of  exten-
 sion  workers  as  appears  to  have  been
 recommended  at  a  conference  in  Sep.
 tember-October,  956  with  the  Plan-
 ning  Commission  and  the  Ministry  of
 Community  Development  and  if
 how  far  have  such  targets  been
 reached?

 Shri  Ss.  K.  Dey:  These  targets  sre
 being  worked  out  for  groups  of  villa-
 ges  but  it  takes  quite  some  time  to
 implement  these  targets  because  the
 requirements  of  improved  agriculture,
 such  as  improved  seeds  and  fertilizers
 take  time  to  grow.

 Shri  H.  N.  Mukerjee:  May  }  know  if
 any  progress  has  been  made  towards
 the  setting  up  in  villages  in  collabora-
 tion  with  the  panchayats  wherever
 possible  of  multi-purpose  co-operative
 societies  so  that  every  family  could
 get  integrated  in  the  system  of  pro-
 duction?

 Shri  8.  K.  Dey:  I  cannot  say  that
 there  is  a  multi-purpose  co-operative
 society  in  every  village  but  the  co-
 operative  movement  is  gradually  ex-
 pending  to  encomposs  the  largest  num-
 ber  of  families  possible.

 Shri  Ragubir  Sahai  rose—

 Mr,  Speaker;  Shri  Ragubir  Sahai

 Kamari  M.  Vedakumar!  rose—

 Mr.  Speaker:  I  have  called  a  male
 Member.

 Skri  Ragubir  Sahai:  Is  it  not  a  fact
 that  eo  long  only  individual  farmers

 had  taken  the  benefit  of  the  facilities
 provided  for  raising  more  food  crops

 the  panchayats  ag  such  have  not
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 taking  steps  to  train  progressive  0४०
 tivators  in  the  villages  to  make  them
 form  the  nucleus  which  the  pancha-
 yats  can  use  for  the  propagation  of
 agricultural  programme.  In  the  State
 from  which  the  hon.  Member  comes
 there  was  an  intensive  drive  during
 the  kharif  campaign  and  the  pancha-
 yats  Were  very  closely  assqeiated.  The
 experience  in  that  drive  had  encourag-
 ed  the  State  to  have  a  renewed  drive
 during  the  rabi  campaign  and  perhaps
 this  will  also  be  a  foundation  for  the
 vabi  campaign  for  the  country  as  @
 whole  which  the  Ministry  of  Food
 and  Agriculture  has  envisaged.

 Kumari  M.  Vedakumari;  Apart
 from  associating  the  panchayats  and
 making  them  the  primary  bodies,  what
 specia]  measures  have  been  taken  by
 the  Government?  What  are  the  fin-
 ancial  allocations  and  what  are  the
 extra-duties  on  the  block  development
 and  N.ES  officers?

 Shri  8,  K.  Dey:  We  have  asked  the
 State  Governments  to  see  that  all
 programmes  from  now  on  are  planned
 and  implemented  in  close  collabora-
 tion  with  the  members  of  the  block
 development  committee  and  all  the
 Plans  are  supposed  to  be  approved  by
 these  committees  and  then  implement-
 ed  through  the  village  institutions.

 Shri  Thiramaiah:  Is  the  Govern-
 ment  aware  that  a  major  portion  of
 the  seeds  and  manures  are  being  dis-
 tributed  among  the  members  of  the
 panchayat  and  members  of  the  ad-
 visory  board?

 Shri  8.  K.  Dey:  When  there  is  «
 scarcity,  these  things  occasionally
 happen.  Government  will  continue
 its  vigilant  measures  ang  see  that
 these  things  do  not  happen.



 Shri  Pamigrahi:  May  I  know  whe-
 ther  the  Ministry  is  aware  that  most
 of  the  seeds  which  are  being  distribu-
 ted  in  the  community  development
 and  national  extension  service  areas
 do  not  germinate  and  they  do  not
 therefore  achieve  the  purpose?

 Shri  8.  K.  Dey:  I  am  not  aware  of
 any  such  universal  complaint  although
 complaints  of  this  kind  do  arise  from
 time  to  time.

 Shri  Tangamani!:  The  hon.  Minis-
 ter  stated  that  intensive  training  is
 being  given  to  village  leaders.  May  3
 know  how  these  trained  village
 leaders  are  going  to  be  associated  in
 the  matter  of  agricultural  production,

 Shri  8.  K.  Dey:  These  village  arn
 leaders  are  expected  to  constitute  the
 nucleus  of  a  farmers’  organisation  jn
 the  village,  who  will  try  to  propagate
 their  improved  practices  to  their  less
 favoured  neighbours.

 Heat  Wave  In  the  Country

 “ss  {  Pandit  D.  N.  Tiwary
 Will  the  Minister  of  Health  be

 pleated  to  state:

 (a)  whether  Government  have  re-
 ceived  reports  of  deaths  due  to  heat-
 wave  in  many  parts  of  India  recently;

 (b)  whether  the  incidence  of
 deaths  on  account  of  the  above  has
 been  higher  this  year  as  compared
 to  previous  years;

 (c)  if  so,  whether  any  specific
 Medicine  has  been  invented  for  cure
 and  prevention  of  such  heat-wave
 cases,  and

 (a)  if  80,  what  steps  have  been
 taken  to  propagate  the  same?

 The  Mintsler  of  Health  (Shri  Kar-
 marker):  ta)  Yes.

 (०)  No  intermation  is  available.
 te)  Me,
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 (d)  Does  not  arise.

 Shri  Supekar:  May  I  know  the
 total  number  of  deaths  from  sun-
 stroke  this  year  in  the  different  States
 of  India?

 Shri  Earmarkar:  The  figures  in:
 respect  of  the  States  for  which  I
 find  deaths  recorded  are:  Bombay  72,
 Orissa  1,  Punjab  i,  Rajasthan  Wy,
 U.P.  233,  West  Bengal—information-
 not  available,  Delhi  34—32  deaths  in
 Irwin  Hospital  and  2  deaths  in  private
 hospitals.

 Dr.  Ram  Subhag  Singh:  What  about
 Bihar?

 Shri  Karmarkar:  Information  not
 available.

 Shri  Supakar:  May  I  know  the
 reason  why  the  incidence  of  death  was
 higher  this  year  than  in  previous
 years  although,  perhaps,  the  tempera-
 ture  was  not  extraordinarily  high?

 Shri  Karmarkar:  As  I  said  in  my
 original  reply,  we  have  no  information.
 regarding  the  fact  that  this  year’s
 deaths  were  larger  than  the  deaths
 during  previous  years.  It  is  a  fact
 that  heat-wave  of  similar  duration
 and  covering  such  extensive  areas  has
 not  occurred  during  the  past  ten  years.
 As  to  why  people  died  and  why  people
 did  not  die,  it  is  very  difficult  to  say
 because  it  not  only  depends  on  heat-
 wave,  but  also  on  the  amount  of  ex-
 posure  that  the  people  undergo.

 Dr.  Sushila  Nayar:  Has  it  come  to
 the  notice  of  the  hon.  Mimister  that
 some  of  these  deaths,  particularly
 amongst  chlidren,  were  due  to  scar-
 city  of  hospital  accommodation  for
 children—pedeatric  beds—and,  if  that
 be  so,  what  action  is  proposed  to  be
 taken  to  rectify  it  so  that  all  children
 affected  by  excessive  heat  can  get
 immediate  facilities  for  hospitalisation?

 Shri  Karmarkar:  I  am  not  aware  of
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 mny  occasion,  unfortuna  arises, -we  shall  see’  to  it  that  thie fe  treated
 48  a  priory  matter  and  we  shall
 struggle  our  best  to  see  that  every affected  child  is  accommodated.

 -Alr  Services  in  Assam,  Manipur  and
 Tripura

 #53.  {  Shri  Basumatari:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  pas-
 senger  fares  have  been  increased  by

 ‘the  Indian  Airlines  Corporation  on
 certain  routes  in’  Assam,  Manipur

 aand  Tripure;
 {b)  if  so,  the  reasons  thereof;
 (c)  whether  the  increased  rates

 ‘are  at  par  with  the  rest  of  India;  and
 (a)  H  80,  whether  any  decision  has

 ‘been  reached  regarding  starting  of
 Janata  Air  Services  in  view  of  the
 serious  transport  difficulties  in  these
 rareas?

 ‘The  Deputy  Minister  of  Civil  Avia-
 Won  (Shri  Mokiuddin):  (a)  Yes,  Sir.

 (b)  The  passenger  fares  of  the
 Yndian  Airlines  Corporation  for  all
 the  Sectory  were  revised  on  the  basis
 of  the  recommendations  of  the  Air
 ‘Transport  Council.

 (९)  Yes.
 (d)  No,  Sir.  The  question  is  still

 ainder  consideration.

 Shri  Bangsht  Thaker:  Geograph-
 deally  Tripura  is  nearly  besieged  and,
 ‘dtherefore,  she  is  the  worst  sufferer  as
 Yar  eas  transport  and  communication
 facilities  are  concerned.  As  such,  may
 3  know  whether  Government  wil]  con-
 amider  giving  some  reduction  in  passen-
 wer  faves  and  freight  charges  of  the
 Indian  Airlines  Corporstion,  or  start
 a  Janata  alr  service  immediately?

 Shel  Mebinddia:  In  reply  to  part  (4)
 et  the  question,  I  have  stated  -that
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 the  question  of  introducing  an  auster-
 ity  or  jonata  service  is  still  under  con-
 sideration.  The  IAC,  proposes,  in
 about  two  or  three  months’  time,  as
 soon  as  the  scheme  is  ready,  to  intro-
 duce  a  service  at  a  slightly  reduced
 rate  to  certain  cities  in  the  Wastern
 sector—that  is,  Agartala  and  some
 other  places—and  I  may  inform  that
 it  will  take  about  three  or  four  months,

 Shrimatt  Rene  Chakravartty:  In
 view  of  the  fact  that  Tripura  being
 on  the  border  between  Pakistan  and
 India  has  been  closed,  and  only
 yesterday  we  heard  that  the  prices
 of  commodities  are  rising,  has  the
 Government  considered  as  an  urgent
 necessity  to  start  cheap  freight  services
 also?

 Shri  Mohiuddin:  The  LAC.  runs  a
 scheduled  and  non-scheduled  freight
 service  from  Calcutta  to  the  various
 places  on  this  sector.  The  freight
 rates  have  been  fixed  in  sucha  manner
 that  the  payment  of  these  freight  rates
 may  not  involve  heavy  costs.  On
 account  of  the  closure  of  the  border
 recently,  they  have  not  considered  any
 revision  in  the  freight  rates.

 Shrimati  Rena  Chakravartty:  Does
 the  Government  propose  to  consider
 this,  in  view  of  the  fact  that  it  is
 totally  cut  off  by  land  route?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8.  E.  Patil):  It  is
 a  suggestion  for  action;  we  shall  very
 sympathetically  consider  that,

 Shrimati  Renuka  Ray:  In  view  of
 the  fact  that  the  position  has  beoome
 very  bad  in  Tripura  just  at  present
 and  the  Minister  stated  that  it  will
 take  three  months  to  revise  the  rates,
 would  he  consider  a  revision  of  thes
 rates,  not  slightly  but  om  an  adequate
 basis,  immediately,  instead  of  waiting
 for  another  three  monthat

 Shri  8.  K.  Patil:  So  fer  es  the
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 of  concessional  rates.  We  shall  surely
 consider  it,  and,  of  course,  the  urgen-
 cy  of  the  case  is  also  being  noted.

 Sbri  Dasaratha  Deb:  During  the
 recent  visits  of  the  Deputy  Minister
 to  that  area,  may  I  know  whether
 any  representation  was  made  to  him
 for  reduction  of  passenger  fares  and
 freight  charges?  May  I  also  know
 whether,  in  view  of  the  transport
 difficulties  experienced  in  that  parti-
 cular  area,  Government  will  immedi-
 ately  consider  the  question  of  reduc-
 ing  the  rates?

 Shri  S.  K.  Patil:  I  have  answered
 that  question.

 Sugar  Prices
 +

 Dr.  Ram  Subhag  Singh:
 Shri  Hem  Raj:

 956.  Shri  Mohan  Swarup:
 |  Shri  Braj  Raj  Singh:
 |  Sari  Mahanty:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  sugar  prices  have  risen
 in  the  country  as  a  result  of  sugar
 export  promotion  campaign;

 (b)  if  so,  by  what  percentage;
 and

 (c)  what  efforts  are  being  made  by
 Government  to  arrest  this  increase
 in  prices?

 The  Deputy  Minitser  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):
 (a)  and  (b)  Yes,  the  prices  had  risen
 by  2  to  7%  in  different  parts  of  the
 country.

 (९)  The  Government  of  India  fixed
 on  30th  July,  4958  controlled  ex-
 factory  prices  for  factories  situated
 in  the  Punjab,  U.P.  and  North  Bihar,
 where  the  rise  was  more  marked.  The
 Prices  have  since  come  down.

 Dr.  Ram  Sabhag  Singh:  May  |
 know  why  South  Bihar  was  not  in-
 cluded  in  this  price-control  scheme?

 The  Minister  of  Food  and  Agrical-
 tere  (Shri  AP.  dain):  We  examined
 ll  Lap
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 this  question.  These  controlled  prices
 are  based  on  the  cost  of  production.
 The  cost  of  production  of  South
 Bihar  factories,  because  they  work
 for  a  short  period,  was  high,  and  we
 thought  that  we  can  effectively
 control  the  prices  by  prescribing  the
 controlled  prices  for  the  whole  of
 Uttar  Pradesh  and  North  Bihar.  It
 had  this  effect,  and  the  sale  prices  in
 the  South  Bihar  factories  have  also
 come  down.

 Dr.  Ram  Subbag  Singh:  The  hon.
 Minister  said  that  the  controlled
 prices  were  decided  on  the  basis  of
 the  cost  of  production.  May  I
 know  whether  the  costs  of  production
 in  Western  U.P.  and  North  Bihar  are
 the  same  or  different;  and,  if  they  are
 different,  why  the  two  were  tagged
 together?

 Shri  A.  P.  Jain:  Well,  the  differ-
 ence  is  very  little  and,  in  fact,  we
 felt  that  the  controlled  prices  should
 be  at  a  level  whereby  neither  of  the
 two  regions  should  suffer.

 Shri  C.  9.  Pande:  Has  it  come  to
 the  notice  of  the  Government  that  the
 day  they  raised  the  excise  duty  by
 Rs.  2  a  maund  the  market  price  of
 sugar  has  gone  up  by  Rs.  6  a  maund?

 Shri  A.  ह  Jain:  The  figures  given
 by  the  hon.  Member  are  not  accurate;
 but,  nonetheless,  it  is  a  fact  that  on
 occasions  the  rise  in  the  price  of
 sugar  has  been  higher  than  what  is
 warranted  by  the  rise  in  excise  duties.

 Shri  Tyagi:  The  hon.  Minister  had
 given  an  assurance  here  that  all  the
 losses  which  would  be  incurred  on
 the  export  of  sugar  shal!  be  borne  by
 the  millowners  and  shall  not  be  allow-
 ed  to  be  transferred  to  the  consumers.
 May  I  know  what  steps  he  took  to
 safeguard  against  the  millowners
 driving  back  their  losses  from  the
 consumers?

 i2  hrs.

 Shri  A.  P.  Jain:  I  do  not  remember
 to  have  ever  given  any  such  assurance,
 but  the  very  fact  that  when  the
 prices  were  raised  and  we  have  taken
 action  to  control  the  price  would
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 slow  that  we  are  alive  to  the  aituation.
 As  a  result  of  this  control  the  prices
 have  come  down.

 Shri  Tyagi:  Is  it  a  fact  that  at  the
 etonference  at  Lucknow  the  hon.
 Minister  had  taken  an  assurance  from
 the  millowners  that  they  would  not
 raise  the  price  after  this  export?

 Shri  A.  P.  Jain:  The  hon.  Member
 is  again  mistaken.  There  was  no
 conference  at  Lucknow.  The  talks
 took  place  at  Naini  Tal.

 Shri  Tyagi:  I
 wrong  name.

 apologise  for  the

 Shri  A.  P.  Jain:  There,  the  millow-
 ners  gave  an  assurance  that  they  will
 not  raise  the  price  of  sugar  as  2
 result  of  allowing  the  export  quote
 Some  of  the  millowners  did  not  abide
 by  that  assurance,  and  therefore  we
 had  to  take  action.  We  have  brought
 down  the  price  What  else  could  we
 do?

 Shri  Braj  Eaj  Singh:  What  was  the
 ex-factory  price  at  the  time  of  the
 promulgation  of  the  export  promotion
 ordinance?

 Shri  A.  P.  Jain:  I  am  giving  the
 price  in  the  important  markets.

 Shri  A.  M.  Thomas:  I  may  mention
 the  All-India’  market  prices:  at
 Jullundur,  on  the  26th  July,  it  was
 Rs.  39.22;  at  Delhi,  it  was  Rs.  40.25;
 at  Calcutta,  it  was

 Shri  A.  P,  Jaim:  I  want  notice  for
 that,  but,  if  the  hon.  Member  wants
 market  prices,  I  can  give  them.

 Shri  Braj  Raj  Singh:  How  much
 sugar  was  released  after  the  promul-
 gation  of  the  ordinance  on  the  30th
 duly  for  free  sale  in  the  market?
 How  much  has  been  exported  after
 the  promulgation  of  the  ordinance  up
 to  now?

 Shri  A,  P.  Jain:  According  to  the
 latest  information  which  I  got  con-
 tracts  for  the  export  of  about  18,000
 to  17,000  ईएबाड  of  sugar  have  been
 entered  into.
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 Shri  Braj  Raj  Singh:  That  hes  not
 been  exported.

 Shri  A.  P.  Jain:  It  takes  a  little
 time  to  export,  after  contracts  have
 been  made.

 Shri  Braj  Raj  Singh:  How  much
 was  released  for  free  sale?

 Mr.  Speaker:  The  matter  will  come
 up  later.  The  Question  Hour  is
 over.

 Shri  Braj  Raj  Singh:  My  resolu-
 tion  is  there,  and  so  I  want  the  in-
 formation  in  connection  with  the
 discussion  on  the  resolution.

 Mr,  Speaker:  The  Question  Hour
 is  over.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Ad  Hoc  Tribanal

 442,  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Railways  be  pleased  to
 tefer  to  the  reply  given  to  Starred
 Question  No.  ‘1482  on  the  5th  April,
 958  and  state:

 (a)  whether  the  Ad  Hoc  Tribunal
 appointed  in  953  to  go  into  some
 grievances  of  Railwaymen  has  since
 framed  its  recommendations;

 (9)  if  so,  the  salient  features  of  the
 same;  and

 (९)  when  action  will  be  initiated
 for  implementing  the  same?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Not
 yet;

 (b)  and  (c).  Do  not  arise.

 Timber

 43,  Shri  V.  F.  Nayar:  Will  the
 Minister  of  Foed  and  Agricultere  be
 Pleased  to  state:

 (a)  whether  Government  of  India
 hag  information  regarding  the  pres-
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 ent  position  of  standing  timber  in
 the  country;  and

 (b)  whether  it  is  on  the  increase
 or  decrease?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  A  state-
 ment  showning  the  volume  of  Stand-
 ing  Timber  and  fire  wood  in  India  for
 the  year  i950-5]  to  ‘1955-56  is  placed
 on  the  Table,  (See  Appendix  I,  An-
 nexure  No.  46).  Information  for
 timber  alone  ig  not  available.

 {b)  On  the  basis  of  available  in-
 formation,  there  is  an  increase  in  the
 case  of  Bihar,  Bombay,  Madhya
 Pradesh,  Orissa,  U.P,  Hyderabad,
 Jammu  and  Kashmir,  Himachal
 Pradesh  and  Andamans  and  Nicobar
 Islands  whereas  in  the  case  of  Mysore
 and  West  Bengal  Cin  1955-56)
 there  has  been  a  decrease.

 Reservation  of  Shipping  Space  for
 Coir  Products

 "46.  Shri  Vasudevan  Nair:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  the  Government  have
 received  representations  form  the
 Kerala  Government  to  take  steps  to
 reserve  fifteen  per  cent  of  the  ship-
 Ping  space  for-coir  products  from
 ports  of  Kerala  in  view  of  the  fact
 that  shippers  were  not  accepting  coir
 goods  when  they  had  heavier  cargoes;
 and

 (b)  if  sa,  the  steps  taken  in  the
 matter?

 (a)  Yes,  Sir.

 (b)  It  has  not  been  possible  to  ac-
 cept  the  proposal  as,

 (i)  the  Indian  Coastal  Conference
 who  were  consulted,  have
 opposed  it  on  the  ground  that
 it  will  not  work,

 (iy  the  demand  for  shipping

 is  @etated  by  market  condi-
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 tions  at  the  ports  of  destina-
 tion,

 (iii)  any  reservation  for  any
 particular  commodity  will
 give  rise  to  claims  for  similar
 treatment  in  respect  of  other
 trades  which  will  be  difficult
 to  resist;  and

 (iv)  in  the  context  of  our  limited
 tonnage  on  the  coast,  it  would
 not  be  in  the  best  interests
 of  our  economy  to  make  such
 reservations.

 Dust  Storms

 *50.  Shri  Muhammed  Elias:  Will  the
 Minister  of  Transport  and  Commun!-
 cations  be  pleased  to  state:

 (a)  the  number  of  dust  storms
 which  raged  in  the  Capital  during
 the  months  of  May  and  June,  1958;

 (b)  whether  it  is  a  fact  that  the
 frequency  and  violence  of  these
 storms  have  been  increasing;

 (c}  if  so,  the  reasons  therefor;  and
 (d)  whether  any  steps  are  pro-

 posed  to  be  taken  to  make  Delhi's
 air  cleaner  and  calmer?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  7  in  May
 and  6  in  June.

 (b)  No,  Sir.

 (e}  Does  not  arise,

 (d)  No  Sir,  the  technical  develop-
 ments  in  Science  have  not  yet  reached
 the  stage  where  it  is  possible  to  regu-
 late  the  climatic  changes  within  a
 territorial  region.

 Land  Cultivation

 *57.  Shri  Ramam:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased  to
 state  whether  any  instructions  were
 sent  to  the  State  Governments  for  the
 assignment  of  waste  lands  to  landless
 labourers  for  cultivation?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  Yes,  Sir.  The
 State  Governments  were  asked,  to
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 carry  out  a  survey  of  the  waste  culti-
 vable  lands,  lying  fallow,  in  their
 States,  with  a  view  to  locate  compact
 blocks  for  the  purpose  of  settlement,
 and  to  find  out  the  extent  of  land-
 less  labourers  awaiting  resettlement
 on  these  lands.  They  were  also  asked
 to  formulate  suitable  schemes  and
 submit  to  the  Government  of  India  for
 financial  assistance.

 Safety  Organisations  in  Railways

 958,  Shri  Hem  Barua:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Safety
 Organisations  have  been  recently  set
 up  in  the  different  Railways  to  en-
 quire  into  the  causes  of  accidents  and
 suggest  ways  and  means  to  avoid
 them;

 (b)  if  so,  whether  these  organi-
 sations  have  already  started  their
 work;  and

 (९)  if  so,  by  what  time  the  findings
 of  these  organisations  are  likely  to
 be  made  available?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a),  (0)  and
 (c).  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  I,
 Annexure  No.  47.]

 Ad-hoc  Committee  on
 Administration  in  States

 Shri  Ram  Krishan:
 Sardar  Iqbal  Singh:
 Shri  S.  की,  Banerjce:
 Shri  Tangamani:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  the  ad  hoc  Committee
 set  up  to  advise  on  the  re-organi-
 sation  of  Transport  Administration  in
 the  States  has  commenced  its  work;

 *59,

 (9)  if  so,  work  done  so  far;  and

 (८)  when  it  is  expected  to  make  its
 recommendations?
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 The  Minister  of  State  in  the  Ministry
 of  Transport  and  Oommanications
 (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  A  statement  giving  the  required
 information  is  laid  on  the  Table  of  the
 House.  (See  Appendix  I,  Annexure
 No.  48).

 (c)  In  about  six  months.

 Import  of  Wheat

 “60  Shri  D.  C.  Sharma:
 4  Shri  Daljit  Singh:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 {a)  what  is  the  over-all  position
 with  regard  to  the  import  of  wheat;

 (b)  whether  imports  are  keeping
 pace  with  the  requirements  of  the
 country;

 de}  the  total  quantity  of  wheat  held
 as  a  reserve  by  or  on  behalf  of  the
 Centre;  and

 (d)  the  particular  difficulties  either
 in  import,  off-take  or  distribution  of
 wheat,  the  Government  expect  before
 the  end  of  the  current  financial  year?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Arrange-
 ments  already  exist  for  the  import  of
 about  23  lakh  tons  of  wheat  during
 the  year  1958,  Against  this  quantity,
 about  147  lakh  tons  were  received  in
 India  up  to  the  end  of  July  1958.

 (b)  Yes.

 (९)  About  6  lakh  tons  on  the  9th
 July.  In  addition  there  is  a  stock  of
 over  2  lakh  tons  with  the  State  Gov-
 ernments.

 (d)  Suitable  steps  are  being  taken  to
 ensure  that  no  difficulties  arise  in  im-
 port,  off-take  or  distribution  of  wheat.
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 Train  Collision  at  Jagraon
 Shri  Vajpayee:
 Shri  U.  L.  Patil:
 Shri  D.  C.  Sharma:

 ‘1  \  Shri  Kuanhan:
 Sardar  Iqbal  Singh:
 Shri  Khushwagt  Rai:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 Ludhiana-bound  passenger  train  col-
 lided  with  another  train  at  Jagraon
 on  the  6th  June,  ‘1958;

 (b)  if  so,  the  number  of  casualties,
 and  other  details  of  this  accident;

 de)  whether  an  enquiry  has  been
 made  into  the  occurrence;

 (d)  if  so,  the  findings  thereof;  and
 (e)  the  action  taken  thereon?
 The  Deputy  Minister  of  Railways

 (Shri  Shah  Nawaz  Khan):  (a)  and  (b).
 At  about  7°20  hours  on  6th  June  ‘1958,
 while  No.  4  LF  Passenger  train  was
 standing  on  the  loop  line  of  Jagraon
 station  on  the  Ludhiana-Ferozepore
 single  line  section  of  the  Northern
 Railway,  in  course  of  backing  the  rake
 of  No.  2  LJG  Down  Shuttle  on  to  the
 same  line,  the  rear-end  collided  with
 }  LF  Passenger  train.  One  person
 received  grievous  and  29  others  minor
 injuries.

 (c)  A  statutory  enquiry  into  the  acci-
 dent  has  been  held  by  the  Govern-
 ment  Inspector  of  Railways,  Lucknow.

 (a)  His  provisional  finding  is  that
 the  collision  was  caused  by  the  failure
 on  the  part  of  the  Guard  and  Driver
 of  No.  2LJG  Dn,  to  comply  with  the
 rules  for  shunting  of  trains.

 (e)  Both  the  Guard  and  the  Driver
 of  No.  2  LJG  Dn  have  been  placed
 under  suspension  pending  departmen-
 tal  action.

 Hindi  in  ९.  &  FT.  Department

 63.  Shri  Subodh  Hansda:
 Shri  8.  C.  Samanta:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  Government  have  made
 Hindi  Training  compulsory  for  the
 Posts  and  Telegraphs  Staff;
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 (ob)  if  so,  what  steps  have  been
 taken  to  propagate  Hindi  among  the
 Posts  and  Telegraphs  Staff  in  the
 rural  areas;  and

 (c)  whether  any  special  facility  is
 given  to  the  staff  for  training  in  Hindi
 in  the  rural  areas?

 The  Minister  of
 Communications
 (a)  No.

 (9)  The  question  does  not  arise.
 (९)  No.

 Transport  and
 (Shri  8.  EK.  Patil):

 Loading  and  Unloading  of  Vessels  at
 Ports

 *64.  Dr.  Ram  Subhag  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  Government  propose
 to  evolve  any  scheme  for  the  smooth
 and  speedier  loading  and  unloading  of
 vessels  at  ports;  and

 (9)  if  so,  what  steps  have  been
 taken  in  this  regard?

 The  Minister  of  State  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).
 Government  have  already  introduced
 piece  rate  schemes  at  the  ports  of
 Bombay  and  Madras,  with  the  object
 of  ensuring  speedier  loading  and  un-
 loanding  of  vessels.  A  similar  scheme
 is  being  prepared  for  the  Port  of  Cal-
 cutta.  The  question  of  preparing
 similar  schemes  for  Vizagapatam  and
 Cochin  Ports  will  be  taken  up  after
 the  scheme  for  the  Calcutta  Port  has
 been  finalised.

 Isolation  Centre  for  T.B.  Patients
 in  Dethi

 Shri  Vasudevan  Nair:
 "65.  4  Shri  Warior:

 Shri  Vajpayee:
 Will  the  Minister  of  Health  be

 pleased  to  state:
 (a)  whether  Government  have

 decided  to  open  an  isolation  Centre
 for  T.B.  patients  in  Delhi;  and

 (b)  if  so,  the  details  of  the  scheme?
 The  Minister  of  Health  (Shri  D.  ¥

 Karmarkar):  (a)  and  (b).  A  52-bed-
 ded  T.  8,  isolation  ward  was  establish-
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 ed  in  the  Lala  Ram  Sarup  T.  B.  Hos-
 pital,  Mehrauli,  during  ‘1987-58  at  a
 cost  of  Rs.  2,16,468,  and  admission  of
 patients  began  in  March,  1958,
 Regional  Family  Planning  Tralning

 Centres
 66.  Sardar  Igbal  Singh:  Will  the

 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  78  on  the  360  December,  957
 and  state  the  names  of  the  places
 where  the  proposed  six  regional  Fami-
 ly  Planning  Training  Centres  will  be
 opened?

 The  Minister  of  Health  (Shri  Kar-
 markar):  The  six  regional  Training
 Centres  are  proposed  to  be  establish-
 ed  one  each  in  Trivandrum,  Madras,
 Indore,  Patiala,  Lucknow  and  Calcutta.

 Pradip  Port

 ogy,  J
 Shri  V.  0.  Shukla:
 Sardar  Iqbal  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  3560  on  the  8th  May,  958
 and  state:

 (a)  whether  the  charts  and  draw-
 ings  relating  to  the  research  work  on
 Pradip  Port  conducted  by  Tokyo  Uni-
 versity  have  since  been  received;  and

 (b)  uf  so,  what  is  the  result  of  the
 Government’s  examination  of  the  re-
 port  on  the  subject?

 The  Minister  of  State  in  the  Ministry

 (b)  Does  not  arise.

 Foog  Poisoning  Enquiry  Commission

 |

 Shri  Bam  Krishan:
 Shri  Supakar:
 Shri  Kodiyan:
 Shrimati  Mafida  Ahmed:

 os  3  Shri  Komaran:
 Shri  Kunhan:
 Shri  Tangamani:
 Shri  Pecker  Sahih:
 Shri  N.  है.  Munisamy:

 |  Shri  Maniyangadan:
 Will  the  Minister  of  Health  be

 pleased  to  state:

 (a)  whether  the  Report  submitted
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 by  the  Commission  appointed  by  Gov-
 ernment  of  India  to  enquire  inte  food
 poisoning  cases  has  since  been  examin-
 ed;  and

 (b)  ॥  so,  the  steps  taken  to  imple-
 ment  the  recommendations  made
 therein?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes.

 (b)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.  {See  Appendix  I,
 Annexure  No.  49.]

 Supply  of  Locomotives  to  Raliways
 by  Telco

 Shri  Vajpayee:
 Dr.  Ram  Subhag  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  845  on  the  lith
 March,  1958,  and  state:

 Shri  DR  C.  Sharma.
 “69,

 (a)  whether  any  agreement  has
 been  arrived  at  between  the  Railways
 and  the  Tata  Locomotive  Company
 regarding  the  prices  ta  be  paid  by
 the  Railways  for  the  Telco  locomo-
 tives;  and

 (b)  if  so,  the  price  fixed  per  loco-
 motive?

 The  Deputy  Minister  of  Railways
 (Shri  Shahmawaz  Khan):  (७)  If,  as
 would  appear,  the  intention  is  to  know
 the  prices  to  be  paid  from  lst  April,
 3958  onwards,  the  answer  is  that  no
 agreement  has  yet  been  reached.

 (b)  Does  not  arise,

 Alr  Crash  In  Nepal

 Shri  Vajpayee:
 “ae  4  Shri  U.  L.  Patil:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  an  Indian  Airlines
 Dakota  crashed  in  Nepal  on  the  ish
 Jur,  1088;

 (b)  the  number  of  casualties  and
 other  details  about  the  accident:
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 (९)  whether  an  enquiry  has  been
 made  into  the  causes  of  this  accident;
 and

 (d)  if  so,  the  findings  thereof,  and
 the  action  taken  thereon?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohijuddin):  (a)  and  (४).
 No,  Sir.  The  aircraft  which  crashed
 on  the  ३३0  June,  958  at  Pokhra  in
 Nepal  belonged  to  Kalinga  Airlines
 and  was  being  operated  by  the  Indian
 Airlines  Corporation  Associates.  The
 aircraft  carried  27  passengers  and  4
 crew.  There  were  no  casualties  as  a
 result  of  the  accident  but  the  aircraft
 suffered  substantial  damage.

 (९)  The  accident  occurred  in  Nepa-
 lese  territory  and  is  under  investiga-
 tion  by  the  Nepal  Government.

 (a)  The  accident
 awaited.

 report  is  still

 L.C.A.R.

 76.  Shri  V.  C.  Shakla:  Wii!  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 the  Starred  Question  No.  83  on  the
 1th  February,  958  and  state:

 (a)  whether  any  decision  has  since
 been  taken  by  Government  over  the
 recommendations  of  the  Indian  Coun-
 cil  of  Agricultural  Research  relating
 to  the  raising  of  the  cess  levied  under
 the  A.P.  Cess  Act,  1940,  from  4  per
 cent  to  l  per  cent  ad  valorem  on
 certain  items;  and

 (b)  if  so,  the  broad  details  of  the
 decision?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  and  (b).
 No  decision  has  yet  been  taken  by  Gov-
 ernment,

 Alr  Reservation  for  V.LPs.

 द  Shri  V.  C.  Shukla:  Will  the
 Minister  of  Transport  ang  Commauni-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  certain
 Quota  of  seats  in  every  service  of  the
 Indian  Alrlines  Corporation  is  kept
 reserved  for  use  of  VLPs;  and
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 (b)  if  so,  what  is  the  number  of
 seats  reserved?

 The  Deputy  Minister  of  Civil  Avia-
 tien  (Shri  Mohiuddin):  (a)  No.

 (b)  Does  not  arise.

 Pradip  Port

 Shri  V.  C.  Shukla:
 18.  <  Shri  Ram  Krishan:

 [  Shri  Sanganna:

 Will  the  Minister  of  Transport  and
 Cemmunications  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  3523  on  the  8th  May,  958
 and  state  by  what  time  the  report  on
 the  model  experiments  that  are  being
 conducted  at  the  Poona  Research
 Institute  for  determining  the  scope  of
 development  of  port  facilities  at
 Pradip  is  expected  to  be  ready?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  The  report  is  ex-
 pected  to  be  ready  by  the  end  of  1958.

 Air-conditioned  Coaches

 79.  Shri  V.  0.  Shukla:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  969  on  the  7th  March,
 3958  and  state  the  total  expenditure
 incurred  by  the  Railways  in  running
 the  Air  Conditioned  coaches  including
 De-Luxe  III  Class  Coaches  during  the
 years  1956-57,  and  1957-58  (upto  Octo-
 ber,  1957)?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  The  expendi-
 ture  incurred  by  the  Railways  in  run-
 ning  any  class  of  coaches  is  not  ascer-
 tainable  with  any  accuracy.

 a  बामत

 ८०.  ओ  मोहन  श्वकप :  क्या  सासु-
 बाधक  किकास  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  प्रथम  पंचवर्षाोय  योजना  काल  मे

 कितनी  भ्राम  पंचायतें  स्थापित  की  गयीं  ौर

 उनमें  ३१  मार्च,  १६५८  तक  कितनी  वृद्धि

 जुई ;  शौर
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 (a)  द्वितीय  योजना  के  लिये  निश्चित
 लक्ष्य  को  ध्यान  में  रखते  हुये  क्या  यह  प्रगति
 संतोषजनक  है  ?

 सासुदाथिक  बिकास  मंज  1६  qo
 Go  8):  (क)  पहलो  पंचवर्षीय  योजना  में
 जो  पंचायतें  स्थःपित  को  गई  उनकी  संख्या

 BPs, 54%,  है ।  54  मा,  १९५८
 तक  जो  उनमें  वृद्धि  हुई  उनकी  संख्या  ४५,५०४
 है  d

 (a)  जी  हां,  उचित  रूप  से  t

 fez?  दल

 ्,  अं  मोहन  स्थका  :  क्या
 श्षाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पंजाब  सरकार
 मे  १४  मई,  १६५८  को  राज्य  के  किसानों  को
 श्रेतावनी  दे  दी  थी  कि  टिट्टी  दल  के  भ्राक्रमण
 की  सम्भावना  t  भर

 (ख)  यदि  हां,  तो  ब्या  देश  के  दूसरे
 भागों  में  भी  टिड्डी  दल  के  भाने  का  मय  है  ?

 wre  और  कृषि  मंत्र,  (अं,  wo  To

 tr):  (क)  जीहां।

 (ख)  जी  हां  ।  परन्तु  कोई  बड़े  पैमाने
 के  हमज़े  का  भय  कम  है  t

 Sugar  Production

 gz,  J  Shri  Antradh  Sinha:
 Sardar  Igbal  Singh:

 Will  the  Minster  of  Food  and  Agri-
 culture  be  pleased  to  state  the  quan-
 tity  of  sugarcane  crushed  and  sugar
 produced  during  1955-56,  ‘1956-57  and
 (1987-58  crushing  seasons  State-wise?

 The  Minister  of  Food  and  Agricul- tare  (Shri  A.  ९,  Jzin):  <A  statement
 giving  the  required  information  is  laid
 on  the  Table  of  the  House.  [See  Ap-
 pendix  I,  Annexure  No.  80).
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 Stock  of  Rice

 Shri  Anirudh  Sinha:
 Sardar  Iqbal  Singh:
 Shri  Wodeyar:

 L  Shri  Daljit  Singh:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 933,

 (a)  the  total  stock  of  rice  both
 fine  and  coarse  in  tons  in  the  posses-
 sion  of  the  Central  Government;  and

 (b)  the  sources  from  which  the
 same  has  been  procured?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  4°06  lakhs
 tons  on  27th  July,  1958.

 (b)  Partly  through  imports  from
 Burma,  U.S.A.  and  Viet  Nam  and
 partly  through  internal  procurement
 in  the  States  of  Andhra,  Punjab  and
 Orissa.

 Warehousing  Corporation

 84.  Shri  Anirudh  Sinha:  Wil]  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  names  of  the  States  which
 have  set  up  Warehousing  Corpora-
 tions;

 (b)  the  number  of  warehouses
 established  in  the  country  upto  the
 30th  June,  +1958,  State-wise;

 (९)  the  number  of  warehouses
 under  the  Central  Warehousing  Cor-
 poration,  State-wise  with  their  places
 of  location;  and

 (9)  the  quantity  and  kind  of  grains
 stocked  in  the  warehouses  as  on  the
 30th  June,  9587

 The  Minister  for  Food  &  Agricultare
 (Shri  A.  P.  Jain):  (a)  qa)  Bombay
 (2)  Mysore  (3)  Madras  (4)  Bihar
 (5)  West  Bengal  (8)  Rajasthan
 (7)  Uttar  Pradesh  (8)  Punjab
 (9)  Orissa  (10)  Madhya  Pradesh
 (ll)  Andhra  Pradesh.
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 (b)  Nil.
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 (c)  Nine  Warshouses  :
 Andhra  Pradesh
 Bombay

 Mysore
 Orisca
 Punjab
 Utter  Pradesh

 (d)  Wheat
 Rice
 Jowar.
 Paddy
 Maize

 TOTAL

 In  addiuon  to
 warehouses  stored
 dities.

 Warrangal
 Amravati,

 and
 Devangere  &  Gadag.
 Bargarh,
 Moga
 Chandausi

 765I3-45  mds.
 780320  oe
 375399  +
 I625°04  crs
 654-24,  me

 Gondia
 li.

 ?  90,349°92  mds.

 grains  listed  above.  the
 the  following  commo-

 Pulses  and  grams  (2889-14  mds,
 Corton  docras  I247  3
 Cotton  B.C.  35  wa
 Cotton  lint  703  न
 Cotton  seed  7354  90  7
 Linseed  3335°63  45
 Groundnut  I75°98  ae
 Chiles.  Img'62  a
 Turmeric  23°38  ore
 Others  1025 +30  y

 TOTAL  7704°95  mas.

 Locomotives

 5.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the
 manufactured  in
 ‘1957-58;  and

 number  of  locomotives
 Chittaranjan  during

 <b)  whether  the  cost  of  production
 has  come
 ‘1956-572

 The

 down  as

 Minister  of

 compared  to

 Rallways BDepaty
 (Shri  Shahnawas  Khan):  (a)  164,

 (b)  There  is  a  slight  increase  in
 the  production  coat  in  1957-53  as
 compared  to  that  in  ‘1966-57.
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 Moblie  Post  Offices

 86.  Shri  Assar:  Will  the  Minister
 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  the  places  in  India  where
 “Mobile  Post"  Offices  have  been  start-
 ed  so  far;

 (b)  the  durations  for  which  they
 have  been  running  since  their  com-
 mencement?

 (९)  the  special  advantages  for
 which  these  Post  Offices  have  been
 started;  and

 (a)  the  expenditure  so  far  incurred
 on  each  Mobile  Post  Office?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  हू,  Patil):  (a)  to
 (a).  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  I,
 Annexure  No.  51].

 Assistance  to  the  Family  of
 Shri  Jodha  Ram

 Shri  Vajpayee:  Will  the  Minister
 of  Railways  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 948  on  the  7th  March,  958  and  state
 the  steps  taken  to  assist  the  family
 of  Late  Shri  Jodha  Ram,  who  was
 knocked  down  by  the  Up  Dehra  Dun
 Express  on  the  १90  December,  4957
 in  trying  to  save  the  life  of  a  child?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  The  follow-
 ing  monetary  assistance  has  been  given
 by  the  Northern  Railway  Administra-
 tion  to  the  family  members  of  the  late
 Shri  Jodha  Ram,  who  was  knocked
 down  by  the  Up  Dehra  Dun  Express
 on  the  I9th  December,  957  in  trying
 to  save  the  life  of  a  child:—

 qd)  A  sum  of  Rs.  1000/-  has  been
 sanctioned  as  cash  reward  for  the  act
 of  outstanding  gallantry  performed  by
 late  Shri  Jodha  Ram.  The  amount
 has  been  paid  to  the  guardian  of  the
 minor  san  of  the  deceased  employee.

 (2)  A  sum  of  Rs.  3000/-  towards
 compensation  admissible  under  Work-
 men’s  Compensation  Act  has  been
 deposited  with  the  Commissioner  for
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 Workmen’s  Compensation  Meerut  for
 payment  to  the  legal  heirs  of  the
 deceased  employee.

 (3)  Educational  assistance  from  the
 Staff  Benefit  Fund  to  the  minor  son
 of  the  deceased  employee  to  the  extent
 of  actual  expenditure  on  tuition  fee,
 books  and  stationery  to  enable  him
 to  carry  on  his  studies  upto  the  passing
 of  the  Matriculation  Examination  is
 Proposed  to  be  given.  So  far,
 Rs,  57.9  np.  has  been  sanctioned,
 according  to  actual  expenditure
 incurred  by  him.

 Export  of  Sugar

 88.
 Shri  Assar:
 Dr.  Ram  Subhag  Singh:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  quantity  of  sugar  exported  upto
 the  3lst  July,  958  after  the  promul-
 gation  of  sugar  Export  Promotion
 Ordinance,  1958;

 (b)  the  names  of  the  counfrfes  to
 which  it  has  been  exported;

 (c)  whether  all  sugar  factories  have
 given  their  share  to  export  sugar
 quota  according  to  Government  Noti-
 fication;  and

 (d)  if  not,  the  names  of  the  sugar
 factories  which  have  not  given  their
 export  share?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 17,000  tons  of  sugar  has  been  sold  for
 export  to  Malaya,  Sudan  and  Persian
 Gulf  ports  for  shipment  during  August
 ~—September.

 (c)  and  (d).  No  complaint  has  been
 received  from  the  export  agency  about
 refusal  by  any  factory  to  deliver  its
 export  quota.

 Expenditure  on  Parties  and  Dinners

 ‘8.  Shri  Pangarkar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state  the
 expenditure  incurred  on  tea  parties
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 and  formal  dinners  during  the  year
 958  by  each  of  the  Zonal  Railways
 and  the  Railway  Board?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  The  infor-
 mation  is  being  collected  and  will  be
 placed  on  the  table  of  the  House  when
 ready.

 Railway  Protection  Force

 88.  Shri  Pangarkar:  Will  the  Minis-
 ter  of  Rallways  be  pleased  to  state:

 (a)  the  strength  of  the  Railway
 Protection  Force  on  the  Central  Rail-
 way  as  on  the  3ist  July,  1958;

 (b)  the  number  of  Chief  Security
 Officers,  Inspectors  and  other  junior
 officers;  and

 (c)  the  total  expenditure  incurred
 in  maintaining  the  force  during
 1957-58?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 The  required  information  is  furnished
 below  :—

 Chief  Security  Officer
 Security  Officer  4
 Assistant  Security  Officers  0
 Inspectors  47
 Sub-Inspectors  54
 Other  Class  III  Staff  9
 Class  IV  Staff  6970

 (c)  Rs.  82,10,000

 Price  of  Sugar

 9l,  Shri  Tyagi:  Will  the  Minister  of
 Food  and  Agriculture  be  pleased  to
 state:

 (a)  what  is  the  average  ex-factory
 price  of  sugar  per  maund  ahd  what  is
 the  break-up  of  the  various  compo-
 nents  of  price  structure;

 (b)  what  percentage  of  profit
 margin  is  allowed  to  the  Industry;

 (९)  how  much  sugar  do  Government
 intend  to  export  this  year;

 (d)  the  total  amount  cf  loss  on
 account  of  export  of  sugar;
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 fe)  the  extent  of  price  increase  of
 sugar  in  the  retail  markets  of  India;
 and

 (f)  the  action  taken  by  Government
 to  permit  industry  to  make  good  the
 loss?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  and  (b).
 The  ex-factory  price  of  sugar  fixed  py
 the  Government  of  India  with  effect
 from  30th  July  958  for  factories
 situated  in  Uttar  Pradesh  and  Nortt
 Bihar  is  Rs.  36  per  maund  and  for
 factories  in  Punjab  Rs.  36.50  per
 maund.  The  break-up  of  the  cost
 structure  will  be  placed  on  the  table
 of  the  House  after  certain  representa-
 tions  made  by  the  industry  have  been
 disposed  of.

 (c)  A  quantity  of  50,000  tons  sugar
 has  been  released  for  export  during
 the  current  year  ie.,  upto  3ist  Octo-
 ber,  ‘1958.

 (d)  At  the  prevailing  prices  of  sugar
 in  the  world  markets,  the  loss  on
 export  is  estimated  at  £8  to  £20  per
 ton,  after  allowing  refund  of  full
 excise  duty  and  cess.  At  this  rate  the
 total  Ioss  on  50,000  tons  sugar  would
 be  about  Rs.  °25  crores,

 (९)  The  increase  in  the  price  of
 sugar  in  the  various  parts  of  the  coun-
 try  was  of  the  order bf  2  to  7  per  cent.
 Prices  have  since  come  down.

 (f)  The  loss  on  exports  when  spread
 over  the  stocks  available  with  the
 industry,  at  the  time  when  export
 policy  was  announced,  works  out  to
 about  annas  eight  per  maund.  This
 loss  could  be  made  up  from  internal
 sales.

 Ex-Bikaner  State  Rallway  Staff

 .  Shri  Earni  Singhji:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  277  on  the  28th  May,  957
 and  state  the  progress  made  towards
 deciding  the  queetion  of  fixation  of
 the  seniority  of  ex-Bikaner  State  Rail-
 way  Staff  vis-a-vis  the  staff  of  the
 Delhi-Rewari-Farilka  Section  of  the
 former  B.B.  &  C.l.  Railway?
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  The  deci-
 sion  in  the  matter  has  since  been  taken
 by  the  Northern  Railway  administra-
 tion  in  consultation  with  the  Uttariya
 Railway  Mazdoor  Union  and  seniority
 lists  of  the  staff  have  been  compiled
 and  circulated  for  the  information  of
 the  staff.

 Fair  Price  Shops  in  Rajasthan

 93.  Shri  Karni  Singhji:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  number,  district-wise,  of
 fair  price  shops  at  present  in  Rajas-
 than;

 (b)  the  prices  at  which  foodgrains
 are  being  sold  at  these  shops  with
 Particular  reference  to  the  Bikaner
 Division;  and

 (९)  the  prices  of  foodgrains  obtain-
 ing  in  open  market?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  to  (c).  The
 information  is  being  collected  and  will
 be  placed  on  the  Table  of  the  Sabha
 on  receipt.

 Loans  to  Agriculturists  in  Rajasthan

 95.  Shri  Karni  Singhji:  Will  the
 Minister  of  Food  and  Agricuiture  be
 pleased  to  state:

 (a)  the-amount  allotted  year-wise
 by  the  Central  Government  to  Rajas-
 than  State  for  advancing  loans  to
 agriculturists  during  fhe  First  Five
 Year  Plan  and  the  amount  earmarked
 for  the  Second  Plan  period;  and

 (b)  the  various  schemes  under
 which  the  amounts  were  50  allotted?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  and  (b).
 The  required  information  is  being  col-
 lected  and  will  be  laid  on  the  Table  of
 the  Sabha  in  due  course.
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 Nationa]  Users’  Councli  and
 Committees

 *.
 Shri  Bam  Krishan:
 Sardar  Iqbal  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  86]  on  the  l]th
 March,  958  and  state:

 (a)  whether  it  is  a  fact  that  the
 formation  of  new  National  Users’  Con-
 sultative  Council,  Zonal  and  Divi-
 sional  Users’  Consultative  Committees
 on  various  railways  has  not  been  com-
 pleted  so  far;

 (b)  if  so,  the  reasons  for  so  much
 delay;  and

 (९)  by  what  time  they  will  be
 formed?

 The  Deputy  Minister  of  Railways
 (Shri  §.  V.  Ramaswamy):  (a).  The
 formation  of  the  National  Railway
 Users’  Consultative  Council  at  the
 Centre  and  the  Zonal  &  Regional/
 Divisional]  Railway  Users’  Consultative
 Committees  on  the  Railways  has  been
 completed.

 (b)  and  (c).  Do  not  arise.

 Community  Development  Conference

 f
 Shri  Ram  Krishan:
 Shri  Kodiyan:
 Shri  Kumaran:
 Shri  N.  ER  Munisamy:
 Shri  Bibhutl  Mishra:

 7

 |

 Shri  Damani:
 Shri  Panigrahi:
 Pandit  D,  N.  Tiwary:
 Shri  Shree  Narayan  Singh:
 Dr.  Ram  Subhag  Singh:
 Shri  Sanganna:
 Shri  Hem  Raj:

 Will  the  Minister  of  Community
 Development  be  pleased  to  state  the
 action  taken  by  Government  to  im-
 plement  the  decisions  taken  at  the
 Community  Development  Conference
 held  at  Mount  Abu  in  May,  9587

 The  Minister  of  Community  Deve-
 lopment  (Shri  ss.  K.  Dey):  A  state-
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 ment  giving  the  information  is  laid  on
 the  Table  of  the  House.  [See  Appen-
 dix  I,  Annexure  No.  §A).

 T.B,  in  Punjab

 98.  Shri  Ram  Krishan:  Will  the
 Minister  of  Health  be  pleased  to  state
 the  total  amount  to  be  given  to  Punjab
 for  the  prevention  of  T.B.  during
 1958-597.

 The  Minister  of  Health  (Shri
 Karmarkar):  Assistance  to  the  extent
 of  Rs.  6,87,200  approximately  is  pro-
 posed  to  be  given  to  Punjab  during
 ‘1958-59,  for  the  prevention  of  T.B.

 Remodelling  of  Kazipet  Railway
 Station  Yard

 99.  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Ballways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  3564  on  the  8th  May,
 958  and  state:

 (a)  whether  the  examination  of  the
 revised  scheme  for  remodelling  of  the
 yard  at  Kazipet  Railway  station  has
 since  been  completed;

 (b)  if  so,  what  is  the  estimate  for
 this  scheme;  and

 (c)  when  actually  the  work  is  likely
 to  commence?

 The  Deputy  Minister  of  Railways
 (Shri  8.  V.  Ramaswamy):  (a)  to  (c).
 The  survey  of  the  Yard  has  been
 finalised  and  the  revised  drawings  are
 under  preperation.

 Vacancy  of  Posts  of  the  Status  of
 General  Manager  on  Zonal  Rallways

 100.  Shri  Harish  Chandra  Matbur:
 Will  the  Minister  of  Rallways  be
 pleased  to  state:

 (a)  which  of  the  posts  of  the  status
 of  General  Manager  Zonal  Railways
 and  above  have  fallen  vacant  since
 the  Ist  January,  958  (i)  permanently
 and  (ii)  temporarily;

 (b)  which  of  the  posts  have  been
 filled  by  promotion  (i)  on  grounds  of
 seniority  and  (ii)  on  grounds  of  merit
 by  supersession;  and
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 (c}  what  igs  Government's  policy  in
 making  such  appointments  and  whe-
 ther  it  has  undergone  any  change  re-
 cently?

 The  Deputy  Minister  of  Railway
 (Shri  Shahnawazr  Khan):  (a)  The
 following  posts  fell  vacant:

 t.  General  Manager.  Eastern  Railway.
 zm  General  Manager,  South  Eastern  Rail-

 way.
 3.  General  Manager,  Southern  Railway.
 4.  General  Manager,  Central  Railway.
 5.  General  Manager,  Western  Railway.
 6  General  Manager,  &  Chief  Engineer

 Railway  Elect-ification
 7.  Additional  Member.  Staff,  Ratlay

 Board.
 a  Member,  Stal,  Railway  Board.

 (2)  Posts  at  ॥  0  ५  and  |  above  are
 permanent.

 fay  Posts  at  6  and  7  above  are  tem-
 porary.

 fh)  and  (¢),  These  are  purely  selecuon  posts
 and  there  has  been  no  change  in  policy

 टनकपुर  में  डाक  तथा  तार  घर  का  भवन

 १०१.  ओ  मोहन  स्वरूप  :  क्‍या  परिवहन
 तथा  संचार  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्या  यह  सच  है  कि  टनकपुर
 उत्तर  प्रदेश  में  डाक  तथा  तार  घर  के  भवन
 का  निर्माण,  जो  कई  वर्ष  पूर्व  श्रारम्भ  किया
 गया  था  ब  तक  पूरा  नही  हुआ  तथा  पब

 यह  काम  बिल्कुल  ठप  पढ़ा  है;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण

 (ग)  इस  पर  अनुमानत:  क्या  व्यय

 होगा  ट्लौर  झब  तक  कितनी  राशि  व्यय  की
 जा  चुकी  है;  और

 (घ)  क्‍या  यह  सच्च  है  कि  इस  समय

 टमकपुर  का  डाक  तथा  तार  घर  जिस  भवन
 में

 है.  वह  बहुत  दूटा  फूटा  है  ।

 य्रियहुन  तथा  संचार  भंत्री  (श्री  का०

 पाटिल)  :  (क)  दौर  (ल)  जी
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 हां  ।  इस  भवन  का  निर्माण-कार्य  केन्द्रीय
 सरकारी  निर्माण  विभाग  के  अधिकारियों
 ने  मार्च,  १६५४  में  प्रारम्भ  किया  था  |
 जब  निर्माण  का  vo  प्रतिश्मत  काम  पूरा  हों
 चुंको  था  तथा  भवन  छत  तक  बन  चुका  था
 तो  ठेकेदार  और  केन्द्रीय  सरकारी  निर्माण
 विभाग  के  अ्रधिकारियों  के  बीच  झगड़ा  हो
 जाने  के  कारण  इसका  निर्माण  कार्य  बन्द
 हो  गया  था  कानूनी  भड़चनों  के  कारण  यह
 कार्य,  अब  तक  फिर  चालू  नहीं  किया  जा
 सका  है  ।

 (ग)  कमल:  ३८,८६२  एवं  १६,८२०
 रुपये  q

 (a)  किराये  पर  लिया  हुआ  वर्तमान
 भवन  जिसमे  झाजकल  टनकपुर  डाक-धर

 है,  सुरक्षित  नही  है  ।  निर्माणाधीन  विभागीय
 भवन  के  बन  जाने  तक  हस  डाक-घर  को  प्रन्य
 किसी  अच्छे  भवन  में  ले  जाने  के  लिये  आदेश
 जारी  कर  दिये  गये  है  ।

 टनकपुर  रेलज  स्टेशन  पर  जल  संभरण

 १०२.  शी  मोहन  स्वरूप  :  क्‍या  'रेलब
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  टनक तुर
 रेलवे  स्टेशन  पर  जल  संभरण  बहुत  प्रपर्याप्त
 है  भौर  इस  कारण  पूर्णांगिरि  के  यात्रियों  तथा
 अन्य  यात्रियों  को  बहुत  कठिनाई  होती
 हे;

 (ख)  क्या  यह  भी  सच  है  कि  स्टेशन  के
 समीप  एक  कुआं  खोदने  की  योजना  प्रारम्भ
 की  गयी  थी  झौर  एक  ८-१०  फुट  गहरा
 कुां  खोदा  गया  था;  और

 (ग)  यदि  हां,  तो  इस  योजना  पर

 प्रनुमानत:  कितना  व्यय  होगा,  उस  पर

 बस्तुत:  कितनी  रादि  व्यय  की  जा  चुकी  है
 शीर  कुर्ये  को  पूरा  करने  में  देरी  का  क्या  का  रण
 है?
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 रेले  उपभंत्री  (भौ  लाहुनबाज  ा)  :

 (क)  पानी  को  सियभित  व्यवस्था  यद्यपि

 काफी  नहीं  है,  फिर  भी  मेले  के  दिनों  में  रेलवे
 की  झोर  से  पाती  का  खास  इन्तजाम  किया
 जाता  है  ताकि  जहां  तक  हो  सके  तीर्थयात्रियों
 या  दूसरे  मुसाफिरों  को,भसुविधा  नहों।

 (ख)  जौर  (ग).  एक  नल-कृप  Tube
 well)  बनाने  की  मजूरी  दी  गयी  थी
 और  रेलवे  ने  उस  पर  काम  शुरू  किया  था।
 रैलवे  के  पास  जो  उपस्कर  (equipment)
 थे  उनसे  कई  जगह  नलकूप  लगाने  को  कोशिश
 की  गयी,  लेक्नि  नीचे  को  जमीन  पथरीली

 होते  की  वजह  से  सफलता  नहीं  मिली  ।  झब

 सल-कूप  लगाने  के  लिये  विशेष  उपस्कर  का

 इन्सज़ाम  करने  का  विचार  है  |

 नलकूप  लगाने  पर  २७,६७६  रुपये
 की  लागत  का  पअनुमान  है,  जिसमें  से  अब  तक

 ७,१००  रुपये  खर्च  हो  चुके  है  ।

 £... ड  में  विभागीय  भोजन  व्यवस्था

 १०३.  श्री  मोहन  crea:  क्या  &....
 भंत्री  निम्नलिखित  बातें  दर्सनि  वाला  एक
 विवरण  सभा  पटल  पर  रखेंगे

 (क)  सारे  भारत  में  कितने  ठेकेदारों
 के  ठेके  विभागीय  भोजन  व्यवस्था  के  भ्रधीन
 समाप्त  कर  दिये  गये  ौर  उनमें  से  कितने
 बेकार  हैं  और  कितनों  को  काम  दिया  जा

 शुका है ;  शौर

 (ल)  विभागीय  व्यवस्था  के  लिये  रेलवें
 प्रशासन  को  दिल्‍ली,  बम्बई  भौर  मद्रास  भादि
 &  बड़े  जंकशन  स्टेशनों  पर  कितने  कर्मचारी
 रखने  पड़ते  हैं  !

 रेलें  उपनी  फी  काहुनबाथ  ा)  :

 (क)  एक  बयान  नत्यी  है  दिखियें  परिशिष्ट

 ३,  झनुवन्थ  संक््या  ५२]
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 (a)  जंक्वाम का  जियुक्त  कमें-

 नाभ  परियों  की  तादाद

 वाल्टेर  १७

 बगूलर  सिटी  .  झदैई

 मुगलसराय  9s

 हावड़ा  १७०

 सियालदह  we

 गोरखपुर  :  8S
 बम्बई  .  १६
 पूना  है  .  tov

 नागपुर  eY

 झासी  &e

 विलासपुर  २६

 कटक  .  बेड
 झजमेर  Mo  2

 मेहसाना  ४०
 रतलाम  Fo  ४२
 गौहाटी  ,  है  .  2 4
 दिल्ली  ev
 नयी  दिल्‍ली  ह 5.3

 नोट  मद्रास  एग्मोर  पश्लौर  मद्रास

 सेम्ट्रल  स्टेशनों  पर  विभागी  खान-पान
 व्यवस्था  नहीं  है  ।  इन  स्टेशनों  पर
 खान-पान  व्यवस्था  ठेकेदारों  के  हाथ
 में  है।

 पूर्थोत्तर  रेलबें  में  बलिभागीय  भोजन  व्यचस्था

 tov.  भी  मोहन  स्थरकूप  :  क्‍या  रेले
 अंजी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  लखनऊ
 जंकदान  (चारबवाग)  झभौर  सिटी  स्टेशन

 (पूर्वोत्तर  रेलबे  )  पर  बिसमागीय  भोजन
 व्यवस्था  आरम्भ  कर  दी  गई  है  ;

 ख)  यदि  हां,  तो  इसका  रेलवे  के
 कितने  ठेकेदारों  पर  प्रभाव  पड़ा  है  ;

 (ग)  रैलये  के  कितने  ठेकेदारों  के  ठेके
 विभागीय  भोजन  व्यवस्था  के  अधीन  बन्द
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 कर  दिये  गये  हैं  अझौर  कितने  ठेकेदारों  को
 झपता  कारोबार  जारी  रखने  कौ  झनुमति
 दी  चभई  है;

 (च)  क्‍या  ऐसे  सब  ठेकेदारों  को  जिनके
 ठेके  समाप्त  कर  दिये  गये  थे,  अन्य  रेलवे
 स्टेशनों  पर  काम  दिया  गया  है;  और

 ($)  यदि  नहीं.  तो  इसके  क्‍या  कारण

 हैं?

 रेलवे  उपमंत्रो  (भी  शाहतवाज  कां)  :

 (क)  पूर्वोत्तर  रेलवे  के लखनऊ  सिटी  स्टेशन
 पर  विभागी  खान-पान  व्यवस्था  (  Depart-
 mental  catering)  दुरू  नहीं
 की  गयी  है  भौर  न  यह  व्यवस्था  वहां  शुरू
 करने  का  कोई  विचार  है  t  लेकिन  उत्तर
 रेलवे  के लखनऊ  (चारबाग)  स्टेशन  (बड़ी
 लाइन)  और  पूर्वोत्तर  रेलवे  के  लखनऊ
 Wo  (मीटर  लाइन)  स्टेशन  पर  विभागी
 खान-पान  व्यवस्था  शुरू  कर  दी  गयी

 है  qd

 (a)  नौ

 (ग)  प्राठ  ठेकेदारों  के  ठेके  खत्म  कर
 दिये  गये  है  और  णप्द  ठेकेदार  के  ठेके  में  कुछ
 परिवर्तेन  कर  दिया  गया  है  i

 (4)  भौर  (ड).  जिन  प्राठ  ठेकेदारों
 के  ठेके  खत्म  किये  गये  है  उनमे  से  तीन  को  दूसरे
 स्टेदनों  पर  ठेके  नहीं  दिये  गये,  क्योंकि  उनके
 पास  जो  दूसरे  ठेके  हैं  उन्हें  हीं  काफी  समझा
 गया  है।

 कायी  भार  ठेकेदारों  में  से  तीन  ने  दूसरे
 स्टेबानों  पर  ठेके  मंजूर  कर  लिये  है  भौर  काम

 भ्बालू  कर  दिया  गया  है  t  एक  ठेकेदार  ने

 दूसरे  स्टेशन  पर  ठेका  लेना  भ्रभी  मंजूर  नहीं
 किया  है  भौर  वहां  काम  शुरू  नहीं  हुआ  है  1
 एक  डेकेदार  को  दूसरे  स्टेसस  पर  ठेका  दिया

 गया  था  1  वह  ठेका  झमी  क्षाली  सहीं है  क्योंकि

 उत्तके  बारें  में  म्दालत  से  निर्षध-झादेश

 (injunction)  दे  रखा  है  |
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 ‘are  we  पकड़ने  को  योजना

 toy.  श्री  सोहन  स्थरूप  :  क्या
 ह ६  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  आवारा  पक्यु  पकड़ने  की  योजना
 के  अन्तत  दिल्ली  और  भारत  के  शन्य
 भागों  में  अब  तक  कितने  पशु  पकड़े  गये  ;

 (ख)  इस  कार्य  पर  किलनी  धनराशि
 व्यय  की  गयी  ;

 (ग)  इन  पशुझ्ों  को  बेचने  से  कितनी
 झाय  हुई  ;  भौर

 (घ)  क्‍या  ह  सच  है  कि  दिल्‍ली  में
 पकड़े  गये  बहुत  से  पशु  पुरानी  दिल्ली  के  भ्रनेक

 कांजी  हौसों  में  केवल  १०  या  ११  रुपये  पर
 नीलाम  कर  दिये  जाते  हैं  ?

 लास  तथा  कृषि  मंत्री  (श्रोश्र०
 wo  ty  )  :  (क)  से  (ग).  यह
 योजना  केवल  दिल्ली  भर  जम्मू  व  काइमीर
 राज्य  में  चालू  है।  ब्योरे  का  एक  विवरण
 नत्थी  कर  दिया  गया  है  [बेलिय  परिशिष्ट  १,

 झनुबन्थ  संख्या  ५३]

 (घ)  जी  हां  दिल्ली  जिले  के

 मेजिस्ट्रेंट  ने  कांजी  हौस  के  प्रति  पशु  की  नीलामी
 की  कीमत  कम  से  कम  to  रुपये  रखी  है  ।

 राष्ट्रीय  विस्तार  सेला  बांड  के  अन्तर्गत

 महिला  कल्याण  योजना

 १०६.  ष्नी  भोहन  स्थकृप  :  क्या

 सामुदायिक  विकास  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  राष्ट्रीय.  विस्तार  सेवा  खंड

 के  प्रन्तगंत  महिला  कल्याण  गोजना  द्वारा

 महिलाशों  की  स्थिति  सुधारसे  में  कितनी

 सफलता  हुई  :
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 (ख)  उस  पर  शभ्रतिवर्ध  औूँराज्यवार
 कितनी  धनराशि  व्ययाकी]जा,रही  है,  घ्ौन

 (ग)  क्या  इसके  ब्यौरे  का  एक  विवरण
 सभा  पटल  पर  रखा  जायेगा  ?

 सामुवायिक  विकास  मंत्री  (ी  qo  कु०
 डे)  (क)  प्रारम्भ  में  सफलता  की  गति  मन्द

 रही  क्योकि  ग्रामीण  इलाको  में  प्रोग्राम  को
 चर  करने  मे  समय  लग  गया  ।  तो  भी,  इस  झोर
 झधिक  ध्यान  झौर  विशेष  बल  देने  से  इसमे
 काफी  प्रगति  हुई  7  जैसा  कि  १३,४००  महिला
 समितिया  जिनके  सदस्यों  की  सख्या  १,६७,०००
 है  ब्लाको  मे  काम  कर  रही  है  श्रौर  महिलाग्रो
 के  हृदयों  में  उन्नत  जीवन  की  कामना  को  शभ्रकु-
 रति  कर  रही  है  ।  शिल्प  केन्द्र,  प्रसूति  द 3  व  बाल
 केन्द्र  शौर  प्रन्य  प्रोग्राम  जो  चालू  किये  गये  है,
 उनके  द्वारा  महिलाए  "अधिकाधिक  सबश्या  में

 पढ़ाई,  इर्द-गि्द  व  घर  की  सफाई  व  ग्राम-
 दनी  को  थोड़ा  बहुत  बढाने  मे  लाभ  उठा  रही

 2)

 (=)  और  (ग)  पहले  पहल  स्त्रियों  व
 बालको  के  कायं  क्रम  पर  खर्च  के  पृथक  श्राकड

 नहीं  बताए  गए  क्योकि  यह  “समाज  शिक्षा"
 के  खर्च  का  एक  भाग  था  ।  कार्य क्र  सशोधन
 के  बाद  ¥o,s00  रूपये  और  २०,०००  झपये
 स्त्रियों  के  कार्यक्रम  के  लिये  ब्लाकों  की  पहली
 व  दूसरी  भ्रवस्था  मैं  क्रश  व्यय  करने  का
 विधान  है  ।  कल्याण  विस्तार  योजनाओं,

 (Welfare  Extension  Projects)  #

 जता  अप्रेल  १६५७  से  केन्द्रीय  समाज  कल्याण
 मडल  से  मिलजुल  कर  काम  चालू  है,
 वहां  कुछ  रकम  हर  एक  ब्लाक  के  लिये

 १,३३,०००  Bo  वण्टित  की  गई  है  जिसमें  इस
 मंत्रालय  का  भाग  ४०,०००  रुपये  है  |  भ्रसली
 |, अ  के  दाक  प्राप्य  नही  |

 दिवनापुर  हार्ट  स्टेशन,  पूर्वोत्तर  रेलवे

 tow.  sit  मोहन  स्वरूप:  क्या  रेलवे

 मंत्री  महू  बताने  की  कृपा  करेंगे  कि

 (क)  विद्नापुर  हाल्ट  स्टेशन  (पूर्वोत्तर
 रेलवे  के  केप्रभन्थ  झौर  सचालन  पर  रेस
 झेंवग्न  ने  कितनी  अगराशि  व्यय  की  ,
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 (ख)  मई,  १६५६  से  १६५८  तक  इस
 स्टेशन  से  यात्रा  करने  वाले  यात्रियों  से कितनी
 झाय  हुई  ;

 (ग)  दिवनापुर  हाल्ट  स्टेशन  पर  एक
 छोटी  इमारत  शौर  प्लेटफार्स  बनासे  पर  कितली
 घनराशि  व्यय  हुई

 (4)  कया  सरकार  इस  हाल्ट  स्टेशन
 को  फ्लैग  स्टेशन  बनाने  की  योजना  पर  विज्षार
 कर  रही  है  ,  भौर

 (डः  )  यदि  हा,  तो  कब  तक  यह  योजना
 कार्यान्वित  होने  की  भावा है  ?

 रेलवे  उपमंत्रों  (भर  सें०  Fo  रामस्वाम,):
 (क)  PEAKE  (हाल्ट  खुलने  की  तारीख)

 से  GH-¥-¥S,  तक  फेलये  ने  लगभग  Yo  Foo
 रुपये  खर्च  किये  t

 (व)  १६-५-५६  से  RSS  तक
 यात्री  यातायात  से  कुल  १५,१३६  रुपये  की
 झामदनी  हुई  7  छेकित  बगल के  स्टेडनों  से
 पलट  कर  जो  यातायात  इस  हाल्ट  से  हुमा,
 उसकी  प्रामदनी  निकाल  कर  डम  प्रवधि  में

 इस  हाल्ट  पर  यात्री  यातायात  से  कुल,  boo
 रुपये  की  प्रामदनी  का  पनुमान  हैं  1

 (ग)  ३,१७०  रुपये

 (a)  जी  नहीं  ।

 (ड  )  सवाल  नही  उठता  t

 were  tea  लाइन  में  छोटे  मबी-मालों
 से  ८  ९-फूट

 १०८.  भी  मोहन  स्क  कया  रेलें

 मत्री  यह  बताने  की  कृषा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  गत  ष

 वर्षा  ऋतु  में  उल्तर  रेलवे  के  गजरौला  भौर
 राजधाट  स्टेदानों  पर  छोटी-छोटी  नदियों  के
 कारण  कुछ  स्थानों  पर  लाइन  टूट  गई  थी  ;

 (ख)  क्या  सरकार  चहा  कोई  हसा
 ह... अ  करने  वाली है  जिस  से  इस  ्चा

 ऋतु  में  फिर  ऐसा  म  हो  ,  भौर
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 (7)  बद  हां,  तो  उसका

 कया है.  ?
 विवरण

 रेले  उपमंत्री  (भी  सें०  is  रामस्थाम  t

 (क)  जी  हां  t

 (a)  शौर  (ग).जी  हां,  इसकी  रोक
 जाम  के  उपाय  पर  विचार  किया  जा  रहा
 हैँ

 Suits  filed  for  Compensation  agzinst
 Rallways

 163.  Shri  Mohan  Swarup:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  total  number  of  suits  filed
 against  the  Northern  and  North-
 Eastern  Railways  separately  for  com-
 pensations  in  respect  of  loss,  partial
 delivery  and  non-delivery  of  consign-
 ments  during  the  years  1954-55,  I955-
 66  and  1956-57,  in  the  civil  courts;

 (bd)  how  many  of  the  above  suits
 were  decreed  by  the  courts  against
 each  Railway;  and

 (९)  in  how  many  of  the  above
 suits,  costs  were  awarded  to  plain-
 tiffs  against  the  Railway  Administra-
 tion  and  how  much  cost  was  incurred
 by  the  Northern  and  North-Eastern
 Railway  in  defending  the  suits?

 The  Deputy  Minister  of  Railways
 (Shri  s.  द  Ramaswamy):  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  I,  an-
 nexure  No,  54]

 {c)  Separate  statistics  pertaining  to
 these  details  are  not  maintained.

 Decrees  against  N.E.  Railway

 l@.  Shri  Mohan  Swarup:  Will  the

 Mibister
 of  Railways  be  pleased  to

 8  *म
 il4  Lsp—3
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 (a)  how  many  decrees  passed  by
 the  civil  courts  during  the  years.
 1954-55,  ‘1955-56,  ‘1966-57  and  1957-58
 were  put  into  execution  against
 North  Eastern  Railway  and  with
 what  results;

 (9)  what  was  the  total  amount  of
 costs  of  adjournment  of  suits  allowed
 by  the  civil  courts  against  North
 Eastern  Railway  during  the  years

 rai
 ‘1955-56,  ‘1956-57,  and  ‘1957-58;

 an

 (c)  whether  it  was  not  possible  to
 avoid  such  costs?

 The  Deputy  Minister  of  Railways
 (Shri  8.  V.  Ramaswamy):  (a)  A  state-
 ment  is  placed  on  the  Table  of  the
 House.  [See  Appendix  I,  annexure
 No.  55.]

 {  No  separate  account  of b (b)
 lone  such  expenditure  has

 1956.87
 been  maintained  by  the
 Railway  for  these  years.

 1957-58,  Rs.  2,688.

 (c)  No,  Sir.

 Holiday  Homes  for  Officers

 Ub  Shri  D.  C,  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  50  on  the  ‘12th  February,
 958  and  state:

 (a)  whether  Government  have
 since  finaliseqd  their  scheme  for  pro-
 viding  cheap  holiday  homes  to  their
 officers  on  similar  lines  as  have  been
 provided  for  their  non-gazetted  staff;
 and

 (b)  if  so,  the  main  features  of  the
 scheme?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  and  (bd).
 The  matter  is  still  under  considera-
 tian,
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 India-U.8.A,  Cargo  Service

 iL2.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and
 cations  be  pleased  to  state  the  progress
 made  so  far  with  regard  to  the  float-
 ing  of  a  new  shipping  company  for
 operating  a  cargo  service  between
 India  and  U.S.A.?

 The  Minister  of  State  In  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  A  new  shipping
 company,  known  as  Indian  Overseas
 Shipping  Company  Limited,  has  been
 incorporated  on  the  9th  November,
 3957  for  operating  a  cargo  service
 between  India  and  U.S.A.  The  com-
 pany  have  been  granted  permission
 by  Government  to  issue  capital  to  the
 extent  of  Rs.  50  lakhs.  So  far  as  is
 known,  the  company  have  not  yet
 acquired  a  ship.

 Telegraph  Enquiry  Committee

 Shri  D.  C.  Sharma:
 Shri  Sanganna:
 Shri  Ss.  M.  Banerjee:

 Lis.
 Shri  Tangamani:
 Shri  Bhakt  Darshan:
 Shri  8.  C.  Samanta:
 Sardar  Igbal  Singh:
 Shri  Ram  Krishan:

 Will  the  Minister  of  Transport“and
 Communicationes  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  54  on  the  l2th  February,
 958  and  state:

 (a)  whether  the  Telegraph  Enquiry
 Committee  has  since  submitted  its
 report;

 (b)  if  so,  what  are  its  recommend-
 ations;  and

 (6)  the  decisions  taken  thereon?

 The  Minister  of  ‘Transport  and
 Cousmunications  (Shri  8.  K.  Patil):  (a)
 No.  It  is  expected  to  be  submitted  by
 Bist  August,  1953,

 {b)  and  (c).  Do  not  arise  in  yiew
 of  reply  to  (a)  above,
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 Rallway  Offictals’  Delegation  to  Japan
 Shri  0,  0.  Sharma:

 na  Shri  Bibhut!  Mishra:
 Shri  Daijit  Singh

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  on
 the  invitation  of  the  Japanese
 National  Railway,  a  delegation  of
 Railway  officials  visited  Japan  in
 May,  958  to  study  the  railway
 system  there;

 (b)  if  so,  the  main  recommenda-
 tions  of  the  Delegation  with  parti-
 cular  reference  to  modernisation  and
 electrification  of  Indian  Hailways;
 and

 (c)  the  action  taken  thereon?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (ay  A  dele-
 gation  of  three  Railway  officials  visited
 Japan  in  May,  1958  at  the  invitation
 of  the  Japanese  National  Railway  with
 a  view  to  promoting  and  developing
 close  relations  between  the  Indian
 Railways  and  the  Japanese  National
 Railway  and  also  for  discussions
 regarding  modernising  the  Railways,
 particularly  alternating  current  elec-
 trification.

 (b)  and  (c).  The  delegation  saw  the
 working  of  the  Railways  generally  and
 it  35  not  the  intention  to  have  a  detail-
 ed  report.  Appropriate  action  will  be
 taken  departmentally  on  the  matters
 that  came  to  their  notice,

 Alr  Accidents

 1s.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and  Commuanl-
 cations  be  pleased  to  lay  on  the  Table
 a  statement  showing:

 (a)  details  of  air  accidents  which
 took  place  during  957  and  I958  so
 far,  year-wise,  concerning  the  Air
 India  International  and  the  Indian
 Airlines  Corporation,  separately;

 (b)  the  extent  of  loss  sustained  by
 the  Air  India  International  and  the
 Indian  Air  Lines  Corporation,  sepa-
 rately,  ax  a  reault  of  such  accidents;
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 {e)  the  reasons  for  each  accident;
 and

 (d)  the  steps  taken  to  check  their
 recurrence?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Sheri  Mohiuddin):  (a)  to  (d).
 Statements  A  and  B  giving  the  requi-
 site  information  in  respect  of  (a),  (c)
 and  (d)  and  in  respect  of  (b)  respec-
 tively  are  laid  on  the  Table  of  the
 House.  [See  Appendix  I,  annexure
 No.  56.]

 Malaria  Eradication  Programme

 Shri  D.  C.  Sharma: 116.  Sardar  Igbai  Singh:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  3)36  on  the
 36४  December,  957  and  state:

 (a}  whether  it  is  a  fact  that  the
 implementation  of  the  three-year
 nation-wide  malaria  eradication  pro-
 gramme  has  been  delayed;

 (b)  if  so,  the  reasons  for  the  delay,
 (State-wise);  and

 (c)  the  further  steps  taken  by  the
 Government  of  India  for  the  success-
 ful  implementation  of  the  programme? -

 The  Minister  of  Health  (Shri
 Harmarkar):  (a}  There  was  some
 delay  in  starting  the  programme  in
 the  following  States:—

 Bombay.
 Madhya  Pradesh.
 Punjab.
 Orissa.
 Rajasthan.
 Delhi.
 Uttar  Pradesh.
 Jammu  and  Kashmir.
 Weat  Bengel.
 Himachal  Pradesh.
 Andaman  and  Nicobar  Islands.

 Caran
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 The  other  States  started  the  pro-
 gramme  according  to  Schedule.

 (b)  The  reasons  for  starting  the
 programme  late  State-wise  are  given
 below:

 (l)  Bombay—Programme  started
 from  23rd  July.  Delay  in  issuing  the
 sanction  was  due  to  financial  difficul-
 ties.  This  has  since  been  overcome.

 (2)  Madhya  Pradesh—All  arrange-
 ments  for  starting  the  programme  have
 been  made.  The  delay  in  starting  the
 programme  is  due  to  non-receipt  of
 material  and  equipment.  These  are
 being  supplied.

 (3)  Punjab—Programme  started
 from  720  July.  The  delay  was  due
 to  initial  administrative  difficulties,

 (4)  Orissa—Programme  started  on
 22nd  May,  1958.  The  delay  was  due
 to  initial  administrative  difficulties.

 (5)  Rajasthan—Programme  _  startd
 from  l0th  July.  The  delay  is  due  to
 non-receipt  of  material  and  equipment
 which  are  being  supplied  now.

 (6)  Delhi—Programme  started  from
 July.  As  the  question  of  transferring
 the  Antimalaria  Organisation  to  the
 Delhi  Municipal  Corporation  was
 under  consideration,  the  programme
 could  not  be  sanctioned  earlier.

 (7)  Uttar  Pradesh—-Programme
 started  from  Ist  June.  The  reasons
 delay  have  not  been  communicated  by
 the  State  Government.

 (8)  Jammu  and  Kashmir-——Pro-
 gramme  started  from  l0th  May.  The
 reasons  for  delay  have  not  been  com-
 municated  by  the  State  Government.

 (9)  West  Bengal—Programme  start-
 ed  from  5th  April.  The  reasons  for
 delay  have  not  been  communicated
 by  the  State  Government.

 (10)  Himachal  Pradesh—Programme
 started  with  effect  from  i5th  April.
 The  State  Government  has  stated
 that  the  delay  has  not  hampered  the
 progress  of  the  Scheme.
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 (ll)  Andaman  and  Nicobar  Islands
 —Information  from  the  Administra-
 tion  has  not  yet  been  received.

 (c)  The  following  steps  have  been
 taken  by  the  Government  of  India  for
 the  successful  implementation  of  the
 programme:

 l.  For  the  co-ordination  of  work  of
 the  various  States,  additional  posts
 required  for  the  establishment  of  a
 separate  Directorate  at  the  Malaria
 Institute  of  India  and  six  regional
 organisations  in  the  country  have
 been  sanctioned.  Necessary  action  for
 filling  up  these  posts  is  being  taken.

 2.  The  details  of  the  Malaria  Eradi-
 cation  Programme  circulated  to  the
 State  Governments.

 3.  Planning  Commission  discussed
 the  details  with  representatives  of  the
 State  Governments.

 4.  The  State  Governments  were  re-
 quested  to  make  every  effort  to  im-
 plement  the  programme  in  accordance
 with  the  details  of  work  schedule  and
 to  accord  high  priority  to  the  Pro~
 gramme.

 5.  Supply  orders  have  already  been
 Placed  for  supply  of  sprayers  and
 stirrup  pumps  and  the  supplies  as
 and  when  received  are  being  des-
 patched  to  the  States.

 6.  All  the  jeeps  and  trucks  to  be
 supplied  by  T.C.M.  have  been  ship-
 ped.  A  part  of  the  supply  has  been
 received  and  is  being  despatched  to
 the  States.

 7.  10,680  tons  of  D.D.T.  received
 from  U.S.T.C.M.|W.H.O.  are  under
 despatch  to  the  States,

 8.  Arrangement  has  been  made  with
 the  Railway  Board  to  give  high
 priority  for  transport  of  material
 required  for  the  Programme.

 9.  In  order  to  expedite  the  imple-
 mentation  of  the  Programme  a  high
 level  working  Committee  has  been  for-
 med  at  the  Centre.  The  States  have
 also  been  requested  to  form  such
 Committees.
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 30,  A  publicity  week  was  celebrated
 from  the  23rd  to  30th  June,  ‘1958,  to
 give  publicity  to  this  Programme  for
 enlisting  the  co-operation  of  the  pub-
 lic.

 Delhi  Ring  Road

 l%.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state
 the  progress  made  with  regard  to  the
 construction  of  Delhi  Ring  Road  ?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  A_  statement
 showing  the  progress  on  the  Ring  Road
 round  Delhi  is  laid  on  the  Table  of
 the  House.  [See  Appendix  I,  Annex-
 ure  No.  57]

 Over-crowding  in  Trains  on  Western
 Railway

 118.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  steps  taken  to  remove  or
 reduce  over-crowding  in  trains  on  the
 Western  Railway;  and

 (b)  the  results  thereof?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).

 A  statement  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  I,  Annexure
 No.  68.)

 T.B,  among  Children  in  India

 i9.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Tuber-
 culosis  among  children  of  India  is  on
 the  increase;  and

 (b)  if  so,  what  are  the  causes  for
 the  increase?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  {b)  Reliable  statis-
 tics  regarding  the  incidence  of  tuber-
 culosis  among  children  in  Indla  are  not
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 available  and  it  is  not,  therefore,  pos-
 sible  to  say  whether  there  has  been
 any  increase  in  the  incidence  of  tuber-
 culosis  among  children,

 Sugar

 JS  Shri  D.  C.  Sharma: 120,  Sardar  Iqbal  Singh:
 Will  the  Minister  of  Food  and  Agri-

 eulture  be  pleased  to  state:

 (a)  the  percentage  of  recovery  of
 sugar  from  sugar-cane  in  Punjab
 during  1953-54  to  1957-58  seasons;
 and

 (b)  how  does  it  compare  with  that
 of  U.P.?

 The  Minister  of  Food  and  Agzicul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 The  percentage  recovery  of  sugar  from
 sugar-cane  in  the  States  of  Punjab
 and  U.P.  during  1953-54  to  (1957-58
 seasons  was  as  under:—

 Season  Punjab  U.P.
 T953—-54  O42  O°B7
 I954-—-58  8  gt  9°67
 3955—56  8-88  oT
 3955—  57  9°02  9°69
 19S7—58  9°42  9°93

 Agricultural  Ministers’  Conference

 121
 +

 |  Sardar  Iqbal  Singh: "१  Shri  Ram  Krishan:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 724  on  the  3rd  December,  957  and
 state  the  main  recommendations  of
 Agricultural  Ministers’  Conference
 held  at  Srinagar  in  October,  957
 which  have  been  implemented  so  far
 by  the  Government  of  India?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain);  The  main  re-
 commendations  of  the  Agriculture
 Ministers’  Conference  which  have  been
 implemented  by  the  Government  of
 India  are  as  under:—

 (i)  it  is  essential  to  provide  more
 Money  to  States  for  minor  irrigation;
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 (ii)  the  Central  Government  should
 set  up  a  Committee  consisting  of  ex-
 perts  and  administrators—both  from
 Centre  and  States  which  should  visit
 four  or  five  States  and  recommend  to
 States  model  Agricultural  organisa-
 tions  for  adoption  as  wel]  88  measures
 for  delegation  of  powers  to  agricul-
 tural  Officers  at  State,  district  and
 block  levels;

 Giii)  to  ensure  adequate  and  timely
 supply  of  super  phosphates  to  the
 States,  a  conference  of  State  represen-
 tatives  and  manufacturers  may  be
 convened  by  the  Ministry  of  Food
 and  Agriculture;

 (iv)  in  connection  with  seed  multi-
 plication  farms,  the  amount  given  for
 the  (acquisition)  of  land  should  be
 raised  to  Rs.  1,500  per  acre;  and

 (v)  the  transport  arrangements  from
 fruit  producing  areas  to  consuming
 areas  should  be  improved  by  supplying
 adequate  number  of  wooden  wagons,

 Central  Councii  of  Local  Government

 Sardar  Iqbal  Singh: wR,  Shri  Ram  Krishan:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  283  on  the
 20th  November,  957  and  state:

 (a)  whether  the  Centra]  Govern-
 ment  have  since  considered  the  re-
 commendations  of  the  Central  Council
 of  Local  Government;

 (9)  the  recommendations  which
 have  been  accepted  by  the  Central
 and  State  Governments  so  far;  and

 (c)  the  reactions  of  the  Central
 and  State  Governments  regarding
 other  recommendations?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  showing
 the  action  taken  by  the  Central  and
 State  Governments  is  laid  on  the  Table
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 of  the  House.
 mexure  No.  69.)

 (See  Appendix  I,  an-

 Family  Planning

 1  Sardar  Iqbal  Singh:
 Shri  Kam  Krishan:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  the  Government  have
 suggested  to  the  State  Governments
 to  appoint  separate  Director  or  Assis-
 tant  Director  or  Officer  on  Special
 Duty  to  co-ordinate  Family  Planning
 in  the  States;  and

 (b)  the  names  of  States  which  have
 appointed  such  officers?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes,  Sir.  All  the
 State  Governments  were  requested  in
 December,  1956,  to  appoint  Family
 Planning  Officers  of  the  status  of
 Assistant  Director  of  Public  Health  at
 State  Headquarters  to  intensify  and
 co-ordinate  Family  Planning  Pro-
 gramme  in  the  State.

 (b)  Full-time  Family  Planning
 Officers  have  been  appointeg  in  the
 States  of  Andhra,  Kerala,  Madras,
 Mysore,  Punjab,  Rajasthan  and  Uttar
 Pradesh  and  part  time  officers  in
 Assam,  Bihar  and  Himachal  Pradesh.
 Government  of  Bombay  appointed  a
 full-time  Family  Planning  Officer  but
 this  officer  has  been  transferred  and
 the  post  is  temporarily  held  by  a  part-
 time  officer.  The  Family  Planning
 Officer  in  West  Bengal  in  addition  to
 her  duties  also  deals  with  Maternity
 and  Child  Welfare.

 Regional  Fruit  Research  Station
 at  Mashobra

 m4,  Sardar  Iqbal  Singh:
 Shri  Ram  Ertshan:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
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 ment  propose  to  establish  a  Regional
 Fruit  Research  Station  at  Mashobra;

 (b)  if  so,  the  main  functions  of  thia
 centre;  and

 (c)  the  total  cost,  recurring  and
 non-recurring,  which  the  Central
 Government  will  incur  every  year
 during  the  three  years?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P,  Jain):  (a)  A  Regional
 Fruit  Research  Station  has  already
 heen  set  up  at  Mashobra.

 (b>)  The  main  function  of  the  station
 is  to  carry  out  research  work,  both
 applied  and  fundamental,  on  tempe-
 rate  fruits  such  as  apple,  cherry,  pear,
 etc,

 (९)  Total  additional  expenditure
 involved  due  to  the  setting  up  of  this
 station  from  ist  February,  7958  to
 3Ist  March,  98]  is  estimated  at
 Rs.  3,90,600  (Rs.  3,60,600  recurring  and
 Rs.  30,000  non-recurring)  as  detailed
 below:—

 1987-58  1958-59  1959-60  y960-6:  Total
 i-2-§8  to

 3I-3-5%
 Recurring  ‘81,605  179,960,  82,915  +3,60,600
 Res.  16,120
 Non-recur-30,000  30,000
 ring  Re,  Nil

 The  expenditure  on  staff  and  other
 facilities  (jiand,  laboratories,  etc.)
 already  available  in  Himachal  Pradesh
 will  amount  to  about  Rs.  4,48,000
 during  the  same  period.

 Delay  In  Delivery  of  Money  Orders

 ‘185,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  any  complaints  have
 been  received  by  Government  regard-
 ing  the  inordinate  delay  in  the  deli-
 very  of  money  orders  in  rural  post
 offices  during  ‘1957-58;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Minister  of  Transport  and
 Comusnsications  (Shri  8.  K.  Patil):
 (a)  Yes.
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 (b)  The  statement  showing  the  steps
 taken  to  improve  the  situation  was
 p-aced  on  the  Table  of  the  Sabha  on
 28th  February,  958  in  reply  to  Star-
 red  Question  No,  574.

 Food  Poisoning  in  Kersla  and  other
 States

 Shri  Supakar:
 Sardar  Iqbal  Singh:
 Shri  Ram  Krishan:
 Shri  Easwara  Iyer:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  the  total  number  of  cases  of
 food  poisoning  in  Kerala  and  other
 States  in  the  past  six  months;

 (b)  the  number  of  deaths  on  this
 account;  and

 (c)  the  steps  taken  by  Government
 to  prevent  its  recurrence  in  future?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  Sabha,
 {See  Appendix  I,  annexure  No.  60.]

 Draft  Model  Act  for  Local  Rodies

 ‘127.  Shri  0.  C.  Sharma:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  979  on  the  4th  March,  ‘1958,  and
 state  the  progress  made  so  far  with
 regard  to  the  preparation  of  a  draft
 model  Act  for  the  local  bodies?

 The  Minister  of  Health  (Shri
 Karmarkar):  Model  Acts  for  Pancha-
 yats  and  Municipalities  have  since
 been  prepared  and  copies  thereof  have
 been  placed  in  the  Lok  Sabha  and
 Rajya  Sabha  Libraries.

 Model  Act  for  District  Boards  is
 expected  to  be  ready  by  the  end  of
 September,  1958,

 छिसाचल  ब्रदेशा  में  पानी  की  कमी

 १२८.  ्  पदम  देव  :

 ब्या  स्वास्व्य  मंत्री  यह  बताने  की  कृपा
 करेंगे कि  :

 (क)  दया  सरकार  को  विदित  है  कि

 खोकन  (जिला  महासू,  हिमाचल  प्रदेदा)
 में  चानी की की  सदा  कमी  रहती  है;

 I.
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 (ख)  क्‍या  यह  सच  है  कि  सत  कई
 वर्षों  से इस  संबंध  में  एक  योजना  विचाराधीन,
 है  ;  भौर

 (ग)  भब  तक  जल  की  कमी  को  पूरा
 करने  में  क्या  प्रगति  हुई  हैं  ?

 स्वास्थ्य  मंत्रो  (ओ  फरणमरकर)  :

 (क)  सरकार  को  मालूम  है  कि  सोलन  शहर
 में  गमियों  में  पानी  की  कमी  रहती  है,  त  कि
 वर्ष  भर  ।

 (@)  सोलन  खीं  जल  संभरण  योजना

 जुलाई,  १६५६  में  अन्दाजन  ४.४२  लाख
 रुपये  के  स्व्च  पर  मंजूर  की  गयी  थी,  लेकित
 हिसाचल  प्रदेश  के  प्रशासन  ने  वाद  में  योजना
 में  तबदीलियां  कर  दीं  जिस  पर  झ  ६,४३  है
 लाख  रुपये  खर्च  होना  हैं।  इस  योजना  की  छान-
 बीन  पब्लिक  हैल्थ  इंजिनिय। रग  श्रार्गंनाइजेशन
 (लोक  स्वास्थ्य  इंजिनियरी  समठन]  ने  की
 श्र  प्रशासन  से  कुछ  शौर  जानकारी  मांगी

 है  ।  मांगी  गयी  सूचना  मिल  जाने  पर  योजना
 की  मंजूरी  दे  दी  जायेगी  इस  बीच  में  योजना
 पर  काम  चालू है ।  १६५६-५७  के  स्‍भाखिर
 तक  हिमाचल  प्रदेश  प्रशासन  ने  इस  योजना
 पर  ७७,७६०  रुपये  खर्च  किया  था।

 (ग)  रोजाना  कुल  १,७५,०००  गैलन
 पानी  की  जरूरियात  में  से  ५५,०००  गैलन
 पानी  सेरी  शौर  दोग्राल  झरने  से  पहले  ही  मिल

 रहा  है  |  दूसरे  ३०,०००  गैलन  पानी  चियंग
 झरनों  से  उब  पाईप  लाइन  के  जरिये  दिया
 जाना  है,  जो  हाल  में  ही  पूरी  की  गयी  है  t
 बाकी  ६०,०००  गैलन  पानी  में  से,  पंजाब
 सरकार  की  मंजूरी  लेने  के  बाद  मेत्योग  झरने
 से  जरूरियात  पूरी  की  जाने  का  प्रस्ताव  है,
 क्योंकि  पैत्योग  के  झरने  पंजाब  क्षेत्र  में  है  t

 Food  Poisoning  in  Kerala

 ‘129.  Shri  Tangamani:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  the  Kerala  State  Gov-
 ernment  sent  samples  of  food  sus-
 pected  to  be  contaminated  in  connec-
 tion  with  the  food  poisoning  cases  in
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 the  State  for  analysis  at  the  Central
 Food  Laboratory,  Calcutta;

 (b)  if  so,  when  were  the  samples
 received  and  when  was  the  analysis
 undertaken;

 (c)  whether  it  is  a  fact  that  a  lot
 of  delay  was  caused  in  examining  the
 samples;  and

 (d)  if  so,  the  reasons  therefor?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Samples  of  food
 used  at  breakfast  on  the  29th  April,
 958  at  the  Lok  Sahayak  Seva  Camp
 at  Sasthamcottah  were  sent  by  the
 Additional  District  Magistrate,  Quilon,
 for  analysis  by  the  Central  Food
 Laboratory,  Calcutta.

 (b)  The  samples  were  received  at
 the  Laboratory  on  the  I2th  May,  958
 and  the  analysis  was  undertaken  on
 the  I6th  May,  1958.

 (८)  No,  Sir.

 (d)  Does  not  arise.

 Model  Agricultural  Organisation
 Expert  Committee

 230  Shri  N.  R.  Munisamy:
 "  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state  the  number
 of  States  visited  so  far  by  the  Model
 Agricultural  Organisation  Expert
 Committee  headed  by  Raja  Surendra
 Singh?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  The  Com-
 mittee  has  so  far  visited  the  following
 three  States,  Assam,  Bihar  and
 Bombay.

 Supply  of  Atta  in  Tripura
 131.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government  is  aware
 that  an  objection  against  the  supply
 of  atta  to  the  rural  areas  in  Tripura
 has  been  raised  by  the  people  of
 Tripura;  and

 2  AUGUST  4958  Written  Answers  322

 (b)  if  so,  what  steps  have  been
 taken  so  far  in  this  regard?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (9).
 Atta  is  supplied  as  a  pert  of  ration
 only  in  the  Sadar  Sub-Division.  Gov-
 ernment  is  not  aware  of  any  objection
 to  this  except  that  there  was  a  news
 item  in  the  local  press  three  or  four
 months  ago  alleging  that  atta  mixed
 with  dust  was  being  sold  through  fair
 price  shops.  On  investigation,  the
 allegation  was  found  to  be  baseless.

 Procurement  of  Rice  and  Paddy  in
 Tripura

 122.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  quantity  of  paddy  and  rice
 that  has  been  procured  locally  in
 Tripura  during  the  current  crop  year;
 and

 (b)  whether  any  quantity  of  such
 paddy  and  rice  has  been  sold  through
 the  fair  price  shops?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Paddy—
 25,900  maunds  approximately.

 Rice—7,300  maunds  approximately.
 (b)  Not  yet.

 Tube  Wells

 133.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  number  of  tube-
 wells  installed  during  the  first  two
 years  of  the  Second  Five  Year  Plan?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  The  number
 of  irrigation  tube-wells  installed
 during  the  first  two  years  cf  the
 Second  Five  Year  Plan  was  1,143,

 Survey  of  Leprosy  in  States

 i364  Sardar  Iqbal  Singh: *
 "  Shri  Ram  Krishan:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given  to
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 Unstarred  Question  No.  86  on  the
 12th  November,  957  and  atate:

 (७)  whether  the  survey  work  under-
 taken  im  Leprosy  Control  Centres
 established  under  the  Leprosy  Control
 Scheme  in  the  States  has  since  been
 completed;  and

 (b)  if  so,  the  number  of  lepers  re-
 corded  in  each  State  so  far?

 The  Minister  of
 Karmarkar):  (a)  No

 Health  (Shri

 (b)  The  survey  work  undertaken  in
 Leprosy  Control  Centres  established
 under  the  Leprosy  Contro]  Scheme  in
 the  States  is  still  im  progress  The
 population  surveyed  and  the  numbe.
 of  leprosy  cases  detected  upto  3lst
 March,  958  is  indicated  in  the  state-
 ment  laid  on  the  Table  of  the  House
 [See  Appendix  I,  annexure  No.  6i]

 National  Filarla  and  National  Malarla
 Control  Programmes  in  Punjab

 435  Sardar  Iqbal  Singh:
 4  Shri  Ram  Krishan:

 Will  the  Mhunister  of  Health  be
 pleased  to  state’

 (a)  the  total  amounts  of  contribu-
 tion  by  the  Government  of  India  to
 Punjab  Government  under  National
 Filaria  Control  programme  and
 National  Malaria  Control  Programme,
 separately,  so  far;

 (b)  whether  any  amount  has  been
 allocated  for  controlling  Malaria  in
 Punjab  under  the  Malaria  Eradication
 Programme  for  ‘1958-59;

 (c)  whether  any  other  assistance
 has  been  given;  and

 (d)  whether  any  report  has  been
 received  by  Government  from  the
 Government  of  Punjab  as  to  the
 amount  spent,  district-wise,  uptil  now?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Ag  there  is  no  filaria
 Problem  in  the  Punjab  no  contribu-
 tlon  was  made  under  the  National
 Filaria  Control  Programme  to  that
 Government.
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 A  sum  of  Rs.  04.42  lakhs  was  con-
 tributed  by  the  Government  of  India
 to  the  Punjab  Government  during  the
 years  1952-53  to  i957-58  in  the  shape
 of  material  ang  equipment  and  grants-
 in-aid  in  lieu  of  customs  duty  under
 the  National  Malaria  Control  Pro-
 gramme.

 (b)  A  sum  of  Rs  3249  lakhs  has
 been  allocated  to  the  Punjab  under
 the  Malaria  Eradication  Programme
 for  the  year  1958-59

 (c)  Yes,  in  the  shape  of  technical
 assistance,  training  and  guidance

 (0)  Yes,  a  statement  is  laid  on  the
 Table  of  the  Sabha  [See  Appendix
 I,  annexure  No  62]

 Soil  Conservation  in  Punjab

 36  Sardar  Iqbal  Singh: *  ‘Shri  Ram  Krishan:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  amount  allotted  for  soil
 conservation  in  Punjab  for  the  year
 1958-59,

 (b)  the  names  of  the  schemes  sanc-
 tioned;  and

 (c)  the  amount  already  spent  during
 that  year?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Rs.  9
 lakhs  including  Central  and  State’s
 share  =

 (b)  The  following  schemes  have
 been  included  in  the  State  Plan  for
 1958-59"

 a  Cho-training  including  Check-
 damming  and  Gully-plugging
 in  Hoshiarpur  Dustrict.

 (2)  Cho-training  including  Check-
 damming  and  Gully-plugging
 in  Ambala  District,

 (3)  Terracing  and  Watt-bandi
 including  Spill-ways  in
 Hoshiarpur  District.

 (4)  Terracing  and  Watt-bandi
 including  Spill-ways  in.
 Armbala  District.
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 (5)  Terracing  and  Watt-bandi
 including  Spill-ways  in
 Kangra  District.

 (8)  Prevention  of  Erosion  from
 slopping  agricultura)  land  in
 Gurgeon  District.

 (7)  Soil  Conservation  and  Contour
 Bunding  etc.  in  private  lands
 in  Gurdaspur.

 (8)  Operating  and  Maintaining  of
 the  Soil  Conservation  Demons-
 tration  Centre  in  the  Punjab—
 Water  erosion  area  in  Hoshiar-
 pur  District.

 a)  Soil  Conservation  over  Shiwa-
 liks.

 (I0)  Anti-erosion  measures  in
 Kulu  Sub-division.

 (ll)  Afforestation  of  the  Bhakra
 Dam  Catchment  area.

 (12)  Afforestation  of  the  Catch-
 ment  of  Asni  and  Giri  Rivers.

 (13)  Immobilization  of  Desert.

 (14)  Desert  Controj]  etc.  border-
 ing  on  Rajasthan.

 (18)  Sand  fixation  experiment  in
 Hissar  District.

 (16)  Soil  Conservation  works  in
 Catchment  areas  of  Patiula
 Rao  and  Sukhna  Cho  near
 Chandigarh.

 (iT)  Soil  Conservation  works  in
 agriculture  and  gullied  lands.

 {i8)  Afforestation  of  hills  behind
 the  Capital  at  Chandigarh.

 (19)  Construction  of  water  storage
 dams  in  Gurdaspur  District.

 (९)  Hs.  0.30  lakhs  upto  3ist  May,

 =
 reported  by  the  State  Govern-

 om
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 मैसीसाल  के  सभीप  हुचाई  ब्ड्डा

 १३७.  करी  ।  ध्रमाकर : :

 क्या  परियलल  तथा  संचार  संत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  महू  सच  है  कि  एक  हवाई
 प्रड्ा  नैनीताल  के  समीप  बनाया  गया  है  ;
 अर

 (ख)  यदि  हां,  तो  इस  का  क्षेत्रफल
 कितना  है  और  इस  पर  कितना  व्यय

 हुभा है

 झसैनिक  उडपन  संत्री  (भी  मुहीउद्दीस)  :

 (क)  जी  हां,  जनाव  ।  नैनीताल  से  लगभग
 ३७  मील  की  दूरी  पर  कीचा  में  एक  हवाई
 अह  को  निर्माण  पूरा  हो  चुका  है  ;  भौर

 (ख)  यह  हवाई  अहा  लगभग  १२२
 एकड़  जमीन  में  बना  है  1  इस  परियोजना  की
 प्राककलित  लागत  ५.७६  लाख  रुपया  है  ।
 इसमे  जमीन  की  कीमत  शामिल  नहीं  है  क्योंकि
 मोन  उत्तर  प्रदेश  की  सरकार  ने  बगैर
 किसी  कीमत  के  दी  है  1

 Defective  Construction  of  Ship
 ‘Andaman’

 138.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and  Commani-
 cations  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  2095
 on  the  8th  May,  4938  and  state:

 (a)  whether  the  report  submitted
 by  the  Enquiry  Committee  appointed
 to  investigate  the  circumstances  lead-
 ing  to  the  defects  noticed  in  the  con-
 struction  of  ‘ANDAMANS'  has  since
 been  considered;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Minister  of  Siate  in  the  Mints-
 try  of  Transport  and  Commanicativas
 (Suri  Raj  Bahadur):  (a)  and  (b).  l.
 The  Report  of  the  Enquiry  Cammittee
 on  mv.  “Andemans”  has  been  examin-
 @d@  by  the  Board  of  Directors  of  HEL.
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 well  as  by  Government  and  the  resolu-
 tion  passed  by  the  former  in  this
 connection  has  been  approved  by  Gov-
 ernment.  A  copy  of  the  said  resolu-
 tion  of  the  Board  is  laid  on  the  Table
 of  the  House,  [See  Appendix  I,  an-
 nexure  No.  63.]

 2.  In  addition  the  following  action
 has  also  been  taken:—

 (i)  The  recommendations  made  by
 the  Committee  for  avoiding
 recurrence  of  defects  in  the
 construction  of  vessels  in  the
 Shipyard  have  all  been  adopt-
 ed,  and  where  necessary,
 instructions  issued  to  the
 management.  (A  copy  of  the
 summary  of  recommendations
 of  the  Committee  is  laid  on
 the  Table  of  the  House.  [See
 Appendix  I,  annexure  No.  64.)

 aii)  The  French  Consultants  have
 been  replaced  by  German
 technicians.

 (iii)  In  regard  to  A.C.L's.  res-
 ponsibility  for  the  defects  in
 mv.  “Andamans”,  the  matter
 has  been  taken  up  with  them
 by  the  Board  of  Directors.

 inundation  in  Tripura
 139,  Shri  Bangshi  Thakur:  Will  the

 Minister  of  Food  and  Agricultare  be
 pleased  to  state:

 (a)  what  is  the  total  area  of  Suk-
 Sagar  of  Udaypur  Sub-Division  of
 Tripura;

 (b)  what  is  the  total  amount  of  pro-
 duction  of  that  area  if  the  peasants
 ean  reap  three  harvests  in  a  year  as
 usual;

 (८)  whether  It  is  a  fact  that  the
 production  of  that  area  only  is  suffi-
 cient  to  feed  two-thirds  of  the  popu-
 lation  of  Udaypur  for  a  year;

 (d)  whether  it  is  also  a  fact  that
 the  crops  of  thet  area  are  generally
 damaged  by  over-fiow  of  water,  and

 (९)  whether  the  Government  con-
 template  to  control  and  regularise  the
 water  that  cause  inundation  in  that
 area?
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 The  Minister  of  Food  and  Agrical-
 tare  (Shri  A.  P.  Jain):  (a)  5,000  acres
 approximately.

 (b)  Usually  not  more  than  two
 crops  are  taken  in  a  year.  The  pro-
 duction  in  a  norma)  year  is  about
 45,000  mds.  of  rice.

 (९)  The  production  is  not  sufficient
 to  feed  even  two-thirds  of  the  popu-
 lation.

 (d)  Yes,

 (e)  Yes.  Preliminary  investigations
 are  being  made  with  a  view  to  evolve
 measures  for  controlling  the  flood
 waters.

 Paddy  Production  in  Tripura
 140.  Shri  Bangshi  Thakur:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  what  is  the  total  production  of
 paddy  in  Tripura  in  the  years  ‘1956-57
 and  ‘1957-58,  respectively;  and

 (b)  out  of  that  total  production  of
 the  two  years  how  much  has  been
 taken  away  by  the  Jiratias  in  East
 Pakistan  and  how  much  is  in  the
 possession  of  businessmen  and  Gov-
 ernment?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)

 Periot  Production
 1956-57  60,92,000  .naunds
 1987-38  48,40,000  maunds

 {b)  About  17,800  maunds  paddy  was
 taken  away  by  Jiratias  to  East  Pakis-
 tan  and  about  36,900  maunds  is  in
 stock  with  the  Tripura  Administra-
 tion.  It  is  not  possible  to  estimate
 precisely  the  stocks  in  possession  of
 businessmen.

 Co-operative  Sugar  Factories

 44l.  Shri  Abdul  Salam:  Will  the
 Minister  of  Foed  and  Agriculture  be
 pleased  to  state:

 (a}  how  many  co-operative  sugar
 factories  have  been  licensed  so  far;
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 (b)  how  many  of  them  have  com-
 menced  production;

 (c)  how  many  of  the  remainder  are
 expected  to  be  actually  established;
 and

 (d)  the  extent  of  cane-growing
 lands  forming  an  integral  part  of  each
 co-operative  sugar  factory  already
 estabhshed  or  expected  to  be  defi-
 nitely  established?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  39

 (b)  2

 (९)  A  statement  showing  the  posi-
 thon  35  laid  on  the  Table  of  the  House
 [See  Appendix  I,  annexure  No.  65)

 (d)  None  of  the  new  co-operative
 factories  licenced  for  establishment
 has  its  own  cane-growing  farm,  but
 the  factorres  would  draw  cane  at  their
 gate  from  villages  within  a  reasonable
 distance  of  their  premises—say  upto
 l0-2  miles—depending  on  the  trans-
 port  facihties  They  will  also  bring
 eane  by  rail  or  trucks  from  outlying
 cane  areas  where  necessary  and  feasi-
 ble  The  position  differs  and  will
 differ  from  factory  to  factory

 गन्ने  की  कोसत  का  भुगतान  से  किमा  जाना

 १४२.  भी  विभूति  मिथ  :

 क्या  wre  तथा  कुषि  मत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  राज्यानुसार  उन  विभिन्न  चीनी
 मिलो  के  नाम  क्या  हैं  जिन्होंने  उस  गले
 के  मुल्य  का  मुगतान  नहीं  किया  जो  किसानों
 मे  उन्हें  PERKS  की  फसल  में  १  जून,
 १६५८  तक  दिया  था  भौर  वह  राशि
 कितनी  है  ;

 (@)  किसानों  को  पूरी  कीमत  न  देने
 के  क्‍या  कारण  है;  शौर

 (ग)  इस  राषि  का  भुगतान  करवाने
 के  लिये  सरकार  ने  भव  तक  क्या  कार्यवाही
 क्री  है?
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 ere  तथा  कृषि  मंत्री  ी  छा०  wo

 ar):  (क)  पूछी  हुई  जानकारी  का  एक
 विवरण  मत्वी  कर  दिया  गया  है  q  [वेखलिये
 परिशिष्ठ  १,  प्रमुअन्ध  संख्या  ६६]

 (ख)  छोटी  २  रकमों  के  भुगतान  में
 विलम्ब  का  सूख्य  कारण  यह  है  कि  भ्रधिकतर
 किसान  प्रपनी  सुविधा  से  रुपये  लेने  भाते  है  Tt

 कही  २  कारखानों  को  भ्रपती  मणीन  बढ़ाते
 में  झश्िक  लागत  के  कारण  पग्राथिक  कठि-
 नाइया  पैदा  हो  गई  हैं  जिससे  भुगतान  में  देरी

 हो  गयी  है  ।

 (ग)  राज्य  सरकारों  को समय  २  पर
 कहा  जा  रहा  है  कि  वह  बाकी  रही  रकम  का

 भुगतान  करवादे  राज्य  सरकारे  झीक्र

 मुगतान  के  लिये  उचित  कार्यवाही  कर  रही
 है

 Okhla  Sewage  Treatment  Piant

 Shri  D.  C.  Sharma:
 143,  Shri  Vasudevan  Nair:

 |  Shri  Warior:
 Will  the  Munister  of  Health  be

 Pleased  to  state
 (a)  the  progress  made  so  far  with

 regard  to  the  Okhla  Sewage  Treat-
 ment  Plant;

 (9)  whether  it  is  a@  fact  that  the
 Plant  will  produce  gas  for  domestic
 and  industria]  use  in  Delhi;

 (c)  +f  so,  what  steps  have  been  taken
 80  far  to  supply  the  gas  to  the  public;
 and

 (d)  how  far  the  experiment  has
 been  successful?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  The  work  of  con-
 structing  a  Sewage  Treatment  Plant
 at  Okhla  was  started  in  December,
 957  and  is  scheduled  to  be  completed
 by  October,  1959.

 (b)  Yes,  Sir.

 (e)  The  matter  will  be  considered
 by  the  Delhi  Municipal  Corporation
 in  due  course.

 (d)  Does  not  arise  at  present.
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 Family  Planning
 i44.  Shri  Kumaran:  Will  the  Minis-

 ter  of  Health  be  pleased  to  state:

 (a)  whether  Government  have  a
 scheme  to  send  doctors  to  more  ad-
 vanced  countries  to  study  methods  of
 birth  control;  and

 (b)  if  go,
 scheme?

 at  what  stage  is  the

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  and  (b).  There  is  no
 separate  scheme  to  send  doctors  for
 higher  training  in  family  planning.
 Facilities  for  training  of  suitable
 candidates  abroad  in  family  planning
 or  allied  subjects  are  kept  in  view  in
 Fellowship  programmes.

 U.8.  Technical  Assistance  Scheme

 146,  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  whether  under  the  U.S.  techni-
 eal  assistance  scheme  any  modern
 medical  equipments  were  allotted  to
 the  State  of  Orissa;  and

 (b)  whether  the  Government  of
 India  have  asked  the  State  Govern-
 ment  to  return  the  same?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes.  Equipment
 worth  U.S.  $56,878.00.

 {b)  No.

 Fruit  Preservation  Units

 14,  Shri  Kunhan:  Wil]  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  the  number  of  fruit  preserva-
 tion  units  proposed  to  be  set  up  dur-
 ing  the  Second  Five  Year  Plan  and
 the  expenditure  provided  therefor;

 {b)  the  number  of  units  already  set
 up  up-to-date  and  the  expenditure  in-
 curred;

 (ec)  what  is  the  State-wise  distribu-
 tion  of  the  units  set  up  so  far;  and
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 (d)  what  aid  has  the  Central  Gov-
 ernment  given  to  the  States  for  the
 purpose?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  There  is
 a  provision  of  Rs.  62  lakhs  under  the
 Second  Five  Year  Plan  for  the  estab-
 lishment  of  6  new  large-scale  and  200
 small-scale  fruit  preservation  units
 and  expansion  of  the  existing  units.

 (b)  These  units  are  to  be  set  up
 either  as  a  State  enterprise  by  the
 various  State  Governments  or  through
 private  parties.  According  to  the
 information  so  far  received,  one  exist-
 ing  factory  in  Uttar  Pradesh  is  being
 renovated  and  8  small-scale  units  have

 “either  been  established  or  loans  sanc-
 tioned  by  the  State  Governments  for
 that  purpose.  The  total  expenditure
 incurred  is  about  Rs.  6,92,000,

 (९)  Small-scale  Units:—
 Loans  sanctioned  for Already  sef-up
 setting  them  up

 Orissa  5
 Bihar  _  2
 Weat  Bengal  |
 (d)  The  Central  aid  given  to  the

 various  State  Governments  by  way  of
 loans  during  1957-58  amounted  to
 Rs.  43  lakhs  During  1958-59  it  is
 expected  that  the  State  Governments
 would  utilise  the  Central  loan  to  the
 tune  of  Rs.  5.92  lakhs.

 Construction  of  Railway  Siding
 148,  Shri  N.  BR.  Munisamy:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  construction  of
 railway  siding  near  about  Oomanga-
 lam  Railway  Station  West  of  Neyveli
 has  been  completed;

 (b)  if  not,  how  long  it  will  take
 further;  and

 (cy  what  is  the  estimated  cost?
 The  Deputy  Minister  of  Railways

 (Shri  Shahnawar  Khan):  (a)  The
 work  is  in  progress.  Earth  work,
 embankment  and  bridges  have  been
 completed.  Laying  of  the  permanent
 way  is  in  progress.

 (b)  The  work  is  expected  to  be  com-
 pleted  by  the  end  of  August  1958.
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 (c)  The  estimated  cost  of  the  siding,
 together  with  the  cost  of  connected
 work  in  the  Uttangal  Mangalam
 Station  Yard,  is  Rs.  9,80,591.

 लिसा  समर  में  जल  संभरण
 १४५.  शी  ह... ह  प्रसाकर  :

 कया  स्वास्थ्य  मंत्री  यह  बताते  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  मई,  १९५८
 में  तिलक  नगर  (दिल्ली)  में  जल  संमरण
 व्यवस्था  सें  गशबडी  हो  गयी  थी  ;  भौर

 (ख)  क्या  सरकार  कोई  स्थायी
 अबन्ध  कर  रही  है,  जिस  से  फिर  ऐसी  गर-
 बड़  न  हो?

 स्वास्थ्य  मंत्री  (भी  करमरकर)  :

 (क)  तिलक  नगर  को  तिहाड़  के  ट्यूबवेल  से

 पानी  मिलता  हैं।  ४-५-१६४८  को  इस

 ट्यूबबेल  की  बिजली  की  मशीन  कुछ  घटों  के

 लिए  खराब  हो  गई  थी  |

 (@)  दिल्‍ली  नगर  निगम  ने  रामजस

 पहाड़ी  पर  स्थित  जलाशय  से  साफ  पानी  का

 एक  प्रनाल  बेठाने  का  काम  शरू  कर  दिया  है  ।

 यह  काम  शुरू  हो  चुका  है,  भोर  मार्च,

 १६५६  तक  इसके  पूरे  हो  जाने  की

 झाझा  है।

 इसलाम  झोर  भोधरा  के  बीच  बोहरो  रेलवे

 लाइन  बनाना

 १४०.  शी  डासर  :

 ण्या  ्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  पश्चिमी  रेलवे  के  रतलाम  भौर

 मोधरा  स्टेशनों  के  बीच  दोहरी  रेखवें  लाइन
 बनाने  का  वर्तमान  कार्य  कब  तक  पूरा  होने
 की  भाषा  है  ;  भौर

 (ल)  उक्त  लाइन  कब  से  बालू हो
 थामेगी  ?

 क्ले  उपभंत्री  (भी  सें०  To  रामस्थाली )  :

 (२)  झाता  ह ैकाम  Rone RRKE  तक  पूरा

 हो  जायेगा  |

 खि)  १६४६  के  लगभग  ।
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 Construction  of  a  Bridge  over  River
 Narbada

 46l.  Shri  Damar:  Will  the  Minister
 of  Transport  and  Communications  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  294  on  the  Tith
 February,  958  and  state  the  progress
 made  so  far  regarding  the  construc-
 tion  of  the  bridge  on  the  river
 Narbada  near  Barvani  in  the  Districts
 of  Dhar  and  Nimar  of  Madhya
 Pradesh?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Baj  Bahadur):  The  work  of  the
 construction  of  the  proposed  bridge
 has  been  included  by  the  Government
 of  Madhya  Pradesh  in  the  Public
 Works  Department  Sector  at  a  cost  of
 Rs  21°25  lakhs  It  does  not,  therefore,
 qualify  for  Central  assistance.  The
 work  is  now  entirely  the  responsi-
 bility  of  the  State  Government.

 Water  troughs  on  Kallway  Stations

 ‘152.  Shri  Anirudh  Sinha:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  l32  on  11th  March,
 955  and  state  the  number  of  water
 troughs  constructed  up-to-date  at
 different  railway  stations  in  the  coun-
 try,  Zone-wise?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):

 Central  Railway  63

 Eastern  Railway  +  WW

 Northern  Railway  6

 NE.  Railway  1B

 N.F.  Railway  o  OF

 Southern  Railway  &

 S.E.  Railway  oe  36

 Western  Railway  »
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 श्लचें  के  अतुर्य  बेजी  के  कर्मजारिओों  की
 परदोच्नति  सभिति

 श्  भक्‍त  दाग  :
 कही  मबल  प्रभाकर  :
 को  त०  Bo  बिटुल  ह १ ह

 t
 श्व  धाणपेयी  :

 १४३.

 क्या  लबे  मंत्री  ८  मई,  १६४५८  के
 झतारांकित  प्रदन  संख्या  ३५३६१  के  उत्तर  के

 संबंध  में  यह  बलाने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  लबे  के  चतुर्थ  श्रेणी  के
 कर्मचारियों  की  पदोन्नति  समिति  द्वारा  दी  गयी
 रिपोर्ट  की  सिफारिश  पर  विच्वार  किया

 जाचुका  है  ;  भौर

 (ख)  यदि  हां,  तो  क्‍या  प्रत्येक  सिफा-
 रिदा  से  संबंधित  स्थिति  का  एक  विवरण
 सभा  पटल  पर  रखा  जायेगा।

 ६... ह  उपमंत्री  दश्ी  शाहनबाज  खां)  :

 (=)  शौर  (ख)  सिफारिशों  पर  भी
 विचार  हो  रहा  है  ।

 Export  of  Wild  Life

 1s.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (8)  the  amount  of  foreign  exchange
 earned  by  the  export  of  wild  animals
 from  India  during  1957-58;  and

 (b)  which  are  the  species  of  wild
 animals  commonly  exported  from
 India  to  the  different  countries  of  the
 world?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  The  amount
 of  foreign  exchange  earned  through
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 the  export  of  wild  animals  and  their
 products  is  as  follows:—

 (l)  Monkeys  Rs.  1,54,46,000 +
 (2)  Other  wild

 anmals  and
 their  products  Rs.  1,60,10,138

 Total:  Rs.  3,14,56,138

 This  amount  excludes  the  foreign
 exchange  earned  through  the  export
 of  wild  animals  and  birds  exportable
 under  O.G.L.  for  which  no  figures  are
 available,

 (b)  Monkeys,  Lizard  Skins,  Croco-
 dile  Skins,  Musk-Pod,  Musk  Grains.
 and  Deer  Horns  mostly  exported  to>
 France,  U.K.,  U.S.A...  Japan,  China,
 Germany,  Ceylon,  Hong  Kong,  etc.

 Heat  wave  in  the  Country
 Shri  Vajpayee:
 Shri  Radha  Raman:
 Shri  Shivananjappa:
 Shrimati  Mafida  Ahmed:
 Shri  Damar:
 Sardar  Igbal  Singh:
 Shri  Mohan  Swarup:
 Shri  5B.  C.  Mullick:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  the  names  of  the  States  which
 were  affected  by  the  heat  wave
 recently;

 (b)  the  number  of  patients  suffer-
 ing  from  heat  wave  who  were  admit-
 ted  into  hospitals  (State-wise);  and

 (९)  the  number  of  those  out  of  them
 who  recovered  and  of  those  who  died
 (State-wise)?

 The  Minister  of  Health  (Shri  Kar-
 muarkar):  (a)  The  States  of  Uttar
 Pradesh,  Punjab,  Rajasthan,  Orissa,
 Bihar  and  Bombay  and  the  Delhi
 Administration.

 (b)  and  (९),  A  statement  giving  the
 information  so  far  available  is  laid
 on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  I,  annexure  No.  67.)

 155.

 Cashew  Cultivation
 18.  Shri  Kodiyan:  Will  the  Minister

 of  Food  and  Agricelture  be  pleased  to-
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 refer  to  the  reply  given  to  Unstarred
 Question  No.  342  on  the  28th  May,
 057  and  state:

 (a)  whether  there  has  been  any
 increase  in  the  cultivation  of  cashew
 as  a  result  of  the  steps  taken  by

 «Government;  and

 (b)  if  so,  to  what  extent?

 The  Minister  of  Food  and  Agricul-
 fore  (Shri  A,  P.  Jain):  (a)  Yes.

 (b)  About  61,000  additional  acres
 ‘are  reported  to  have  been  brought
 under  cashewnut  cultivation  in  the
 forest  and  non-forest  areas  in  various

 -States  during  the  Second  Five  Year
 Plan  period.

 Improvement  of  Cuttack  Railway
 Station

 157  {Shri  Panigrahi:
 \  Shri  Sanganna:

 Will  the  Minister  of  Railways  be
 Pleased  to  refer  to  the  reply  given  to

 -Starred  Question  No.  476  on  the  25th
 February,  958  and  state:

 (a)  whether  any  amount  of  money
 thas  been  allotted  for  the  remodelling
 of  the  Cuttack  Railway  Station  in
 1958-59;

 (b)  whether  the  proposal  for  con-
 struction  of  san  wunderbridge  near

 ‘Cuttack  Railway  Station  has  been
 finalised;  and

 (c)  the  nature  of  improvement
 @ffected  or  proposed  to  be  effected  in
 the  Cuttack  Railway  Station?

 The  Deputy  Minister  of  Eailways
 (Shri  Shahnawaz  Khan):  fa)  Upto

 mow,  Rs.  4,000  have  been  allotted  for
 wmdditions  and  alterations  to  III  class
 ‘waiting  hall  which  work  is  in  pro-
 ygress.  A  further  estimate  for  about
 Rs.  95,000  is  awaiting  sanction.

 ६9)  Due  to  difficulty  in  construction
 of  approaches,  the  original  proposal
 for  providing  a  road  overbridge  has
 ‘been  changed  to  the  provision  of  an
 “anderbridge.  The  proposal  has  been
 Finalised  and  sent  to  the  Government
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 of  Orissa  for  acceptance  of  their
 portion  of  the  cost.

 (९)  The  proposals  costing  about
 Rs.  95,000  cover  office  accommodation
 for  the  Railway  Police,  the  Protection
 Force  and  the  Mail  Services;  a  refresh-
 ment  room,  tea  stall,  parcel  godown,
 bathing  places  and  benches.

 Filaria

 158.  Shri  Joachim  Alva:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  number  of  persons  suffering
 from  Filaria  in  various  States  of  India;
 and

 (b)  what  are  the  active  measures
 adopted  by  Government  to  combat
 this  disease?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  The  required  informa-
 tion  is  not  available  as  survey  has  not
 been  completed.  A  statement  show-
 ing  the  results  of  Filaria  sample
 surveys  so  far  carried  out  in  various
 States  is  laid  on  the  Table  of  the
 Sabha.  [See  Appendix  I,  annexure
 No  68)

 (9)  Active  measures,  like  control  of
 Filaria-carrying  mosquitoes  by  appli-
 cation  of  insecticide  and  larvicide  and
 mass  therapy  ag  envisaged  under  the
 National  Filaria  Contro]  Programme,
 have  been  started  in  all  the  States
 where  Filariasis  is  a  problem.

 Rallway  Line  to  Tripura

 bs.  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  330  on  the  20th  February,  958
 and  state:

 (a)  whether  the  preliminary  survey
 of  the  proposed  railway  line  to  Tripura
 through  East  Pakistan  has  since  been
 completed;  and

 (b)  if  so,  when  will  the  construc-
 tion  of  the  proposed  line  be  under-
 taken?

 The  Deputy  Minister  of  Railways
 (Shri  है,  V.  Rasneswamy):  (a)  Yes.
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 (b)  The  advantages  and  disadvant-
 ages  of  the  different  alternative
 schemes  are  still  under  examination  in
 consultation  with  the  Ministries  of
 Home  and  Commerce  &  Industry
 and  the  Tripura  State.

 Efficiency  Shields  in  Railways
 190.  Shri  Vajpayee:  Will  the  Minis-

 ter  of  Railways  be  pleased  to  state:
 {a)  whether  there  is  any  proposal

 to  introduce  “Efficiency  Shields”  to  be
 awarded  for  the  best  performance  on
 each  Railway;

 (b)  if  so,  the  details  thereof;  and

 (९)  the  estimated  cost  to  be  incurred
 on  this  proposal?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 Yes.

 The  Efficiency  Shield  will  be  award-
 ed  on  Inter-Divisional/District  basis  on
 each  Railway  on  the  basis  of  the
 following  efficiency  statistics  of  each
 Division  annually:

 (i)  Wagon  turn  round;
 (ii)  Engine  miles  per

 engine  in  use:
 (iii)  Coal  consumption  statistics;
 (iv)  Average  detention  to  wagons

 in  principal  yards;
 (v)  Wagon  miles  per  wagon  day

 day  per

 on  line  on  the  Division/
 District;

 (vi)  Punctuality  of  Mail  and
 Express  trains;

 (vii)  Accidents—serious  and  others;
 and

 (viii)  Outdoor  inspections  by  officers
 of  Traffic,  Commercial  and
 Mechanical  Branches.

 (९)  The  expenditure  involved  will
 be  the  cost  of  the  shield.  This  can  be
 given  when  the  first  “Efficiency
 Shields”  are  awarded  on  the  Railways.

 ‘Bad.  ०...  Allowance  to  KEaliway
 Employees

 Wt.  Shri  Vajpayec:  Will  the  Minis-
 ter  of  Rallways  be  pleased  to  state:

 (a)  the  areas  (State-wise)  declared

 4  LeD—4
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 unhealthy  by  the  State  Governments
 wherein  employees  are  paid  ‘bad
 climate’  allowance;  and

 (b)  the  total  amount  thus  paid  in
 the  year  1957-58?

 The  Deputy  Minister  of  Railways
 AShri  Shahnawaz  Khan):  (a)  A  state-
 ment  is  laid  on  the  Table  of  the
 House.  [See  Appendix  I,  annexure
 No.  69.)

 (b)  The  total  approximate  amount
 of  bad  climate  allowance  (special  pay)
 paid  to  railway  servants  during  the
 calendar  year  4957  was  Ks.  9,19,500.
 The  information  for  the  financial  year
 (1957-53,  is  not  readily  available.

 Slum  Clearance  in  Delhi

 i62.  Shri  B.  C.  Mullick:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  2388  on  the  Id4th  April,  958
 and  state:

 (a)  whether  the  slum  authority  has
 completed  the  improvement  work  in
 Katra  Balia  Mall,  Ward  No.  6,  Delhi;

 (b)  if  not,  why;
 {c)  when  the  improvement  work

 will  be  completed;  and
 (d)  what  amenities  are  proposed  to

 be  provided  in  the  said  Katra?
 The  Minister  of  Health  (Shri  Kar-

 markar):  (a)  No,  Sir.

 (b)  The  property  in  question  was
 transferred  by  the  landlady  to  another
 party  which  necessitated  the  issue  of
 a  fresh  notice  under  section  4  of  the
 Slum  Areas  (Improvement  &  Clear-
 ance)  Act  to  the  new  owner.

 (c)  The  period  of  notice  expired  on
 the  26th  July,  1958.  Since  the  owner
 had  not  started  any  work,  the  Central
 Public  Works  Department  were  asked
 on  the  5th  August,  958  to  take  up  the
 work  in  hand  immediately.  The  work
 is  expected  to  be  campleted  in  3  to
 4  months.

 (d)  The  amenities  proposed  to  be
 provided  are:—

 cee)  The  courtyard  will  be  paved.
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 (2)  Cemented  drains  will  be  pro-
 vided  in  fhe  courtyard  and
 the  sullage  discharge  connec-
 ted  to  the  sewer.

 (3)  An  electric  point  will  be  pro-
 vided  in  the  courtyard  of  the
 katra.

 (4)  Existing  dry  latrines  will  be
 converted  into  four  water
 borne  ones.

 (5)  Broken  karries  in  the  room
 will  be  replaced

 (6)  The  existing  Chajja  which  is
 in  a  dangerous  condition  will
 be  removed  and  a  new  3  ft.
 wide  Chajja  with  railings  pro-
 vided.

 (7)  Terraces  of  ground  and  first
 floors  will  be  properly
 plastered.

 (8)  Existing  un-authorised  sheds
 in  the  courtyard  will  be  demo-
 lished  and  the  courtyard
 opened  up

 (9)  A  water  tap  with  cemented
 Haudi  will  be  provided  in  the
 courtyard.

 Postmaster,  Dauki

 ‘163.  Shri  Shivananjappa:  Will  the
 Minister  of  Transport  and  Commani-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 postmaster  of  Dauki,  a  trading  centre
 on  the  Indo-Pakistan  border  carried
 on  his  duties  at  great  personal  risk
 when  Pakistani  troops  rained  bullets
 recently;

 (b)  whether  he  received  8  bullet
 while  doing  his  work;  and

 (c}  whether  he  has  been  suitably
 rewarded  for  his  bravery  and  devotion
 to  duty?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  K.  Patil):  (a)
 Yes.

 (b)  No;  but  some  bullets  hit  the
 office  and  pierced  through  the  kitchen
 door  of  the  Post  Office.
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 (९)  Yes.  A  cash  reward  of  Ra.  250
 has  been  sanctioned  and  a  certificate
 of  merit  given  to  him.

 Tube-Wells
 9

 i64.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  number  of  tube-wells  con-
 structed  so  far  in  the  country  under
 the  Technical  Co-operative  Mission
 Programme  in  each  State;

 (b}  how  many  wells  so  sunk  have
 been  put  to  use;

 ie)  number  of  tube-wells  which  are
 not  working;  and

 td)  the  reasons  therefor?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  to  (९).
 Under  the  Technical  Co-operation
 Mission  Programmes,  tubewells  have
 been  constructed  in  the  States  of  U.P,
 Bihar  and  Punjab  The  information
 in  respect  of  U.P.  and  Burhar  is  as
 stated  below:

 No,  of  tubc-  No,  of  tub.-  No.  of  tabe-
 weils  cons  wells  putt  wells  not

 tructed  use  working

 U.P.  i270  T2468  2
 Bihar  ३5७5६  yes  Nil.

 Total  =  69§<  rO53  2

 Information  from  Punjab  has  not  so
 far  been  received.

 (a)  One  tube-well  in  U.P.  could  not
 be  used  because  there  was  no  demand
 for  irrigation  and  the  other  one  could
 not  be  run  as  aerodrome  authorities
 are  objecting  to  its  location  in  their
 area.

 Bhatinda-Fasilka  Line

 165.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Rallways  be  pleased  to
 state:

 (a)  in  which  year  the  Bhatinda-
 Kotkapura-Fazilka  Railway  line  was
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 laid  and  the  total  milenge  of  that

 (४)  whether  sleepers  und  lines  were
 ever  changed  since  the  line  was  laid;

 (c)  if  so,  when;  and
 (d)  if  mot,  the  reason  for  not  re-

 pairing  it  and  changing  its  sleepers
 and  girders?

 The  Deputy  Minister  of  Rallways
 (Shri  8,  द  Ramaswamy):  (8)  The
 ine  was  constructed  in  l885  and  its
 mileage  is  76.0.

 (b)  and  (९),  Casual  renewals  of
 sleepers  and  rails  is  done  every  year
 on  condition  basis.  Apart  from  this,
 4°09  miles  were  relaid  with  heavier
 section  of  rails  (i.e.,  60  Ibs  &  62  Ibs.
 rails  in  replacement  of  4३  |b.  ra:Js)  in
 944  and  another  0°4I  miles  in  1952-53,

 (ते)  Does  not  arise.

 Bridges  over  Rivers  in  Punjab
 l66.  Sardar  Iqbal  Singh:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  total  amount  of  money  given
 to  the  Punjab  State  for  construction
 of  bridges  over  rivers  in  the  First
 Plan  period;  and

 (b)  the  number  of  bridges  com-
 pleted?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Commanications
 (Shri  Raj  Bahadur):  (a)  and  (b).  The
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha  in
 due  course.

 Dum  Dum  Airport

 Sardar  Iqbal  Singh:
 167.  Shri  D.  0.  Sharma:

 Shri  Ram  Krishan:

 Will  the  Minister  of  Transport  and
 Comumunications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No,  248]  on  the  5th  April,  958  and
 State:

 (a)  whether  decision  has  since  been
 taken  to  develop  the  Palam  and  Dum
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 Dum  airports  with  runways  for  opera-
 tion  of  Jet  Aircrafts;  and

 (b)  if  so,  the  broad  features  of  the
 Pian?

 The  Deputy  Minister  of  Civil  Aviz-
 tion  (Shri  Mohiuddin):  (a)  It  has  not
 been  possible  to  take  a  final  decision
 so  far.

 (b)  Does  not  arise.

 Distribution  of  Foodgrains

 168.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  foodgrains  which
 arrived  in  India  in  1957-58  have  been
 distributed  to  all  the  States  where
 there  was  deficiency;  and

 (b)  if  so,  the  quantity  distributed
 State-wise?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 Foodgrains  which  arrive  in  India
 during  a  particular  period  are  partly
 taken  into  the  Central  Reserve  and
 partly  distributed.  Distribution  is
 also  made  partly  from  stocks  already
 in  central  depots,  which  include  indi-
 genous  rice  as  well.  Separate  figures
 relating  to  distribution  of  imported
 foodgrains  are  not  available.

 The  quantity  of  foodgrains  distri-
 buted  during  the  period  Ist  April,
 957  to  3lst  March,  958  was  as
 follows:—

 =
 (in  ‘ooo  tons)

 Stet:  Quantity

 Andhra  Pradesh  BO
 Assam  qe?
 Bihar  6r0.I
 Bombay  S6T-2
 Dethi  73-2
 Kerala  190-5,
 Madhya  Pradesh  29-9
 Madras  ‘12264
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 {In  ‘ooo  tone)

 State  Quantity

 Mysore  62.
 Orrisea  18.  3
 Punjab  9-9
 Rajasthan  20.4
 Uttar  Pradesh  244-0

 ‘eat  Bengal  de
 u  and  Kashmir  8:  2
 chal  Pradesh  I.7

 Tripura  25-5
 I-I

 Others  _IS7:2
 Total  =  (3,133-1

 Tube-Wells

 33  AUGUST  958  Written  Answert,  346

 (b)  for  the  last  three  years  how
 many  exploratory  bores  have  been
 drilled  in  Punjab  State  with  particular
 reference  to  the  districts  and  their
 places  and  with  what  results?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain):  (a)  and  (b).
 The  drilling  operations  under  the
 Groundwater  Exploration  Project
 commenced  in  the  Punjab  in  May,
 i957,  Out  of  the  30  exploratory
 bores  drilled,  upto  the  end  of  June,
 1958,  eight  yielded  sufficient  quantities
 of  water  and  were  converted  into

 Minister  of  Food  and  Agriculture  be  production  wells.  The  remaining
 pleased  to  state:  bores  were  abandoned.

 (a)  whether  exploratory  tube-well
 organisation  conducted  any  test  in  the  The  location  of  the  exploratory
 Punjab  State,  and  if  so,  with  what  bores  and  the  results  obtained  in
 results;  and  each  case  are  given  below:—

 Ss.  Location  of  Site  District  Result
 No.

 x.  Rabli.  Gurgaon  .  Abandoned  as  dry.
 a  Nasirbas  F  .  Gurgaon  Abandoned  as  dry.
 3.  Marore  .  न  Gurgaon  Abandoned  as  dry.

 Bhadas  .  Gurgaon  .  Abandoned  as  dry

 Ss  Didhara  नि  हे  Gurgaon  .  Abandoned  as  dry
 6.  Massani  +  न  Gurgaon  Abandoned  as  dry.
 Ts  Gokalgarh  .  Gurgaon  Abandoned  as  dry.
 8.  Jhabwa  e  .  Gurgoan  Abandoned  as  dry.
 g.  Bahora-Kalan  नि  Gurgaon.  Abandoned  as  dry.

 io.  Rajpura  Gurgaon  Abandoned  as  dry.
 WwW  Dahina-Zainabed  .  Gurgaon  Production  well  constructed.
 Im  Shamaspur  Gurgaon  Abandoned  due  to  poor  dis-

 3  Nangal  Pathani  Gurgaon.  Production  well  constructed,

 rq.  Darauli  .  -  Gurgaon  Production  well  constructed.

 1g.  Neher  .  Rohtak  Abandoned  as  water  we  un
 wutable  for

 16.  Kulans  7  .  Rohbnk  .  :  .  Abandoned  as  dry.
 ry.  Bebu  Rohtak  .  Production  well  constructed,
 1a.  Ded  .  नि  न  Mohbendargarh  lt.  .  Abandoned  as  water  waa  un-

 euimble  for  irrigation.
 x9.  Seceote  -  +  .  .  Mobendargarh  .  Abandoned  as  water  was  wi.

 wiitebie  for  irrigation,
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 SL  Location  of  Site  District
 No.

 20.  Palri  Mohendargarh

 at,  Imlom  ’  Mohbendargarh

 a2,  Mandola  .  Mohendargarh

 2g.  Siwani  ॥  Hissar

 25.  Motipura  Hissar

 26.  Hassanpur  .  Hissar
 27.  Balana  .  है  Ambala

 28.  Shazadpur  Ambala
 29.  Lahe  Ambala
 30.  Fategarh  Ambala  Production  well  constructed.

 Report  on  Slum  Clearance  in  Delh!

 Sardar  Iqbal  Singh:
 Shri  Vasudevan  Nalr:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3265  on  the
 Sth  May,  4988  and  state:

 (a)  whether  the  report  of  the  survey
 conducted  by  the  Bharat  Sewak  Sama)
 of  Slums  in  Dethi  and  New  Delhi  has
 been  considered;  and

 17a.

 {b)  whether  any  action  has  pveen
 taken  on  these  recommendations?

 The  Minister  of  Health  (Shri  Kar-
 markar}:  (a)  and  (b).  A  copy  of  the
 Report  has  been  received  recently.
 It  will  be  considered  in  due  course.

 Caterers

 an,  Shri  Joachim  Alva:  Will  the
 Minister  of  Rallways  be  pleased  to
 State:

 (a)  bow  many  caterers  are  serving
 on  the  Mail  and  Express  trains  bet-
 ween  Bangalore  and  Poons;  and

 (b)  how  many  complaints  were
 received  in  1957,  against  caterers  in-
 cluding  Spencer  &  Company?

 The  Deputy  Minister  of  Eailways
 (Shri  Shahnawaz  Khan):  (a)  3.

 (b)  Nine,  none  of  which  were
 against  Messrs,  Spencer  &  Co.

 Trains  with  Wipers
 172.  Shri  Joachim  Alva:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  how  many  trains  especially
 suburban  trains  coming  into  Bombay
 are  fitted  with  wipers  during  the
 monsoon  season;  and

 (b)  what  arrangements  are  made
 when  wipers  are  stolen  away  or  ere
 out  of  joint?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Barring
 39  old  EMU  coaches  of  the  Central
 Railway  all  other  EMU  stock  and
 electric  locos  are  provided  with  wipers
 in  the  Driver's  compartment;

 (b)  Prompt  action  is  taken  to  re-
 pair/replace  the  wiper  as  may  be
 necessary.  Special  “operational
 rules”  exist  indicating  the  precau-
 tions  to  be  taken  by  a  driver  when
 visibility  is  poor.  These  rules
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 apply  equally  whether  the  poor  visi-
 bility  is  due  to  missing  or  defective
 wiper  or  fog  and  other  =  similar
 weather  conditions.

 Rngaging  Lawyers  for  Railway  Cases

 173,  Pandit  D.  N.  Tiwary:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  system  of  engaging  lawyers
 tor  Railway  cases;

 (b)  whether  any  retention  is  paid
 to  lawyers;

 (c)  whether  appointments  of  law-
 yers  are  made  after  advertisement  or
 On  petitions  without  advertisement:
 and

 (d)  whether  the  appointments  are
 permanent  or  for  certain  periods?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  lawyers
 are  engaged  by  General  Managers  or
 Chief  Commercial  Managers  on  the
 recommendations  of  Divisional]  Super-
 intendents  or  District  Officers  con-
 cerned.

 (b)  As  a  rule,  no  retention  fee  is
 paid.

 (c)  No  advertisements  are  issued.

 (d)  Lawyers  are  retained  so  long
 as  they  are  required  and  their  work
 is  considered  satisfactory.

 Hawkers  and  Beggars  on  Central
 Rallway

 14.  Shri  Assar:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  passengers  are  much  troubled  by
 the  unauthorised  hawkers  and  beggars
 between  Poona  and  Karjat  Stations
 on  the  Central  Railway;  and

 (b)  if  so,  the  action  taken  by  the
 Government  In  the  matter?
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 The  Deputy  Minister  of  ‘Ratlways
 (Shri  Shabnawaz  Khan):  (a)  Yes.

 (b)  Checks  by  the  Railway  Police
 and  Railway  Protection  Force  are  be-
 ing  continued  and  intensified,  The
 co-operation  of  the  public  is  also
 being  sought  to  eradicate  this  nuisance.

 The  hawkers  and  beggars  being
 mostly  juveniles  belonging  to  families
 of  displaced  persons  cannot  be  prose-
 cuted  in  ordinary  courts.  They  are
 tried  in  the  juvenile  Court  held  twice
 a  week  at  Poona.  In  all  224  offenders
 were  caught  from  March  857  to
 March  2958  and  of  whom  67  paid
 fines  amounting  to  Rs.  338  and  the  re-
 maining  57  were  given  imprisonment
 from  one  to  two  day's  in  default  of
 fines.

 Late  Running  of  Trains  between
 Waltalr  and  Kharagpur

 15,  Shri  Surendranath  Dwivedy:
 Will  the  Minister  of  Eailways  be
 pleased  to  state:

 (8)  whether  the  reasons  for  late
 running  of  the  trains  specially  between
 Waltarr  and  Kharagpur  section  of  the
 South  Eastern  Railway  in  recent
 months  have  been  enquired  into;

 (b)  if  so,  what  are  they;  and

 (c)  what  steps  have  been  taken  to
 improve  the  present  position?

 The  Deputy  Minister  of  Hallways
 (Shri  Shahnawaz  Khan):  (a)  Yes,

 (b)  The  main  reasons  are:—

 Qa)  Loss  of  time  on  account  of
 Engineering  speed  restrictions
 that  have  been  imposed  on  ac-
 count  of  a  large  number  of
 Engineering  Works  on  the
 Kharagpur-Waltair  Section
 for  increase  in  the  line  capa-
 city  and  for  rehabilitation  of
 tracks  and  bridges.

 (ii)  Summer-time  conditions,
 which  have  been  particularly
 severe  this  year,  have  result.
 ed  in  a  set-back  to  the
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 operation,  due  to  acute  water
 shortage  and  sickness
 amongst  staff,

 (iii)  Cases  of  alarm  chain  pul-
 ling  and  Defective  Signais
 and  Locomotives  also  con
 tributed  to  unpunctual  run-
 ning.

 (९)  The  performance  of  train  ser-
 vices  jis  scrutinised  in  detail  both  at
 the  District  and  Headquarters  levels.
 Adequate  action  is  taken  to  effect  im-
 provement,  wherever  possible,  includ-
 ing  disciplinary  action  against  staff
 responsible  for  avoidable  detention,
 Punctuality  drives  are  instituted
 monthly  in  which  Officers  and  Inspec-
 tors  of  all  Departments  on  the  Dis-
 tricts  participate.  Further  action  wil}
 be  intensified  on  this  Section.

 Indian  Forests

 178.  Shri  Ram  Garib:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  main  products  of  the  forests
 im  the  country;

 (b)  the  main  products  exported  to
 foreign  countries;  and

 (९)  the  income  accrued  every  year
 since  I956  up-to-date?

 The  Minister  of  Food  ang  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Forest
 products  are  classified  jnto  two  heads:
 (l)  Major  and  (2)  Minor.  The  main
 products  of  Indian  Forests  are  given
 below:

 Major  Forest  Products:

 Timber,  Roundwood,  Pulpwood,
 Matchwood,  Firewood  and
 Charcoalwood.

 Major  Forest  Products:

 Medicina}  herbs,

 Bidi  leaves,
 Bamboos  and  canes,
 Fibres  and  flosses,
 Dyeing  and  tanning  materials,
 Guma  and  resins,
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 Ivory  (tusks,  teeth,  ete.),
 Kepok,
 Lac,
 Incense  and  perfume  woods,
 Honey  and  bee-wax,
 Grasses,  (Fodder  grasses,  Leman

 “urasses,  Thatch  grasses,
 Breom  grasses  etc.),

 Katha,
 Essential  oils,
 Rubbey  and  latex,
 Horns  and  other  animal  and

 mineral  products,
 (b)  Major  Forest  Products:

 Timber—Teak,  Sal,  Shisham,  Ben-
 teak,  Rosewood,  Gurjan,
 Walnut  burrs  and  stumps,
 Coniferous  soft  wood.

 Minar  Forest  Products:
 Bidi  leaves,
 Lac,
 Drugs  and  spices,
 Dyeing  and  tanning  substances
 Gums,
 Resin,
 Sandalwood  and  oil,
 Ivory,
 Catechu,
 Bamboos,
 Fibres  and  flosses,
 Canes  and  rattens.

 te)  The  contribution  of  forestry  to
 the  National  Income  of  India  for  1955-
 56  and  ‘1956-57  is  as  follows:

 1955-56.
 1956-57

 Rs.  70  crores
 Rs.  80  crores.

 Information  for  1957-58,  is  not  avail-
 able.

 चाय  परिवहन  परिषद

 tee.  tt  wee  weer:  क्‍या  परिवहुत  तथ।
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वायु  परिवहन  परिषद्‌  की  स्थापना

 के  बाद  से  भ्रव  तक  इसे  कितने  मामले

 विद्याराथे  सौंपे  जा  चुके  है  ;
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 (ल)  कितने  मामलों  पर  इसन  अपनी
 राय  व्यक्त  की  है  ;

 (ग)  कितने  मामले  विश्वाराधीन  हैं;

 (घ)  ब  तक  उक्त  परिषद्‌  पर  कितना
 बाधिक  ब्यप  हुआ  है;  जौर

 (क  )  परिषद्‌  को  अधिक  कार्यशीत
 बनाने  के  लिये  क्‍या  कार्यवाही  की  जा  रही  है  ?

 अपैनिक  ढड्पत  उ  मंत्री  (सो  मुहं  बद  गे):
 (क)  एक।

 (ख)  इंडियन  एयरलाइन्स  कारपोरेशन
 ढ्वारा  चालू  की  गई  वायु  सेवाभों  पर  लिये
 जाये  वाले  किरायों  झझौर  माल  ढोने  को  दरो
 की  सामान्य  समस्याप्रों  पर  भौर  उन  किरायों
 तथा  माल  ढोने  की  दरों  के  तय  करने  के
 धाघार  के  सिद्धांतों  पर  झपनी  राय  दी  है।

 (ग)  कोई  भी  नहीं  ।

 (3)  साल  खर्च

 (रुपये  )

 १६५५-५६  9,8 RY

 REX  ७६,१२६

 Raho  ३६,८६७

 (x)  चूंकि  कौंसिस  को  फि  हाल  कोई
 मया  साम  सुपुर्द  करते  का  विचार  नहीं  है,
 इसलिये  बर्चा  कम  करने  के  विचार  से  कौंसिल

 की  बागे  क्या  शस  होगी  इस  पर  विचार

 किया था  रहा  है  |

 Alarm  Chains  Failing  Instances

 178,  Shri  Subbiah  Ambalam:  Will
 the  Minuter  of  Railways  be  pleased
 to  state:

 {a)  the  number  of  instances  of
 pulling  of  the  alarm  chains  per  :nonth
 in  the  Southern,  Central  and  North
 Zastern  Railways  during  the  rear
 ‘1987-88;
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 (b)  how  many  of  them  have  been
 found  needless,  how  many  pacsons
 have  been  prosecuted  and  how  many
 of  them  convicted;

 (९)  whether  the  instances  of  pulling
 of  alarm  chains  are  on  the  increase;
 and

 (0)  if  so,  what  steps  Government
 Propose  to  take  to  prevent  such  need-
 less  pulling  of  alarm  chains?

 The  Deputy  Minister  of  Bailways
 (Shei  Shahnawaz  Khan):  (a)  and  (b)
 Statement  is  laid  on  the  Table  of  the
 House  [See  Appendix  I,  Annexure
 No  70]

 (ec)  Yes,
 (d)  Statement  marked  ‘B’  is  laid  on

 the  Table  of  the  House  [See  Appen-
 dix  I,  annexure  No  7]]

 trae  (4  रुपो  ॥  पिटाई

 we.  अं  पत्तालल  ह ७ अ  पि:
 क्या  रेले  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  कितने  रेलवे  कर्मचारियों  को
 १६५७  से  ३०  जून,  १६४५८  तक  की
 का  वधि  में,  बिना  टिकट  यात्रा  करने
 वाले  यात्रियों  ने  उनसे  किराया  मांगने  पर
 पीटा  था  ;  भौर

 (ख)  कितने  टिकट  कलैक्टरों  को
 धातक  गोटे  झाई  शौर  उनमें  &  कितने  उन
 चोटों  के कारण मर  गये  ?

 रेलवे  कमतर  (म'  हुनवाज  का)  :

 (क)  ११३  !

 (स)  एक  टिकट  क्लेकटर  को  गहरी

 चोट  जगी  जिसकी  गजह  से  बहू  मर  गया  t

 Extension  of  the  Bikaner  Raliway
 Station

 366  Shri  Karnl  Singhji;  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  85  on  the  Mth  May
 i987  and  atate  the  progress  made  for
 the  inclusion  of  the  extension  of  the
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 Bikaner  Railway  Station  in  the  Works
 Programme  and  when  it  is  likely  to
 be  taken  in  hand?

 The  Deputy  Minister  of  Ral:ways
 (Shri  Shahnawas  Ehan):  The  question
 of  extension  of  the  existing  Bikaner
 Railway  Station  is  linked  with  the
 proposal  for  diversion  of  the  railway
 line  between  Bikaner  and  Lallgarh,
 put  forward  by  the  Rajasthan  Govern-
 ment.  The  Rajasthan  Government
 has  been  advised  that  the  diversion
 would  not  be  a  feasible  proposition.
 To  overcome  the  difficulties  experien-
 ced  by  the  people  of  Bikaner,  a
 road  overbridge  could  be  provided
 near  Dungar  College  if  State  Govern-
 ment  agree  to  bear  the  costs  on  the
 usual  terms.  The  matter  is  still
 under  consideration  of  the  Rajasthan
 Government.  The  question  of  exten-
 sion  of  the  Bikaner  Railway  Station
 can  only  be  finalised  after  receipt  of
 the  final  reply  from  the  State  Gov-
 ernment.

 Suratgarh  Mechaniseq  Farm

 8i.  Shri  Karni  Singhji:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  acreage  so  far  Drought  under
 irrigation  at  Suratgarh  Farm  in
 Rajasthan  during  each  Agricultural
 year  ever  since  its  inception;

 (b)  the  Kinds  and  quantity  otf
 cereais  produced  year-wise,  during  the
 above  period;  and

 (९)  the  gross  and  net  income
 accrued,  year-wise,  during  the  above
 period;  and

 (d)  capital  and  recurring  expendi-
 ture  incurred  year-wise,  during  the
 above  period?

 The  Minister  of  Food  and  Agrical-
 tare  (Shri  A,  P.  Jain):  (a)  to  qd).  A
 statement  giving  the  information  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  I,  annexure  No.  WZ)

 Bikaner  Rallway  Workshop
 1,  Shri  Karal  Singhji:  Wil  the

 Minister  of  Railways  be  pleased  to
 state:
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 (8)  the  number  of  coaches  and
 ‘other  products  being  manufactured
 annually  at  the  Bikaner  Workshops  of
 the  Northern  Railway;  and

 (9)  the  percentage  of  these  with  tae
 annual  requirements  of  the  Nuithern
 Railway?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 A  statement  is  laid  on  the  Tablr  of
 the  House.  [See  Appendix  I,  Annex-
 ure  No.  73.)

 12-04  hrs.

 MOTIONS  FOR  ADJOURNMENT
 CALLING  IN  oF  Troops  aT  JAMSHEDPUR

 Shrimatt  Renu  Chakravartty
 (Basirhat):  I  beg  to  submit  8  few
 words  on  the  adjournment  motion
 given  notice  of  yesterday  rcgarding
 the  calling  of  troops  for  th:  suppres-
 sion  of  a  strike  in  Jamshedpur,  and
 you  have  been  pleased  to  state  that
 there  is  no  option,  according  to  the
 Criminal  Procedure  Code,  for  the
 Central  Government,  and  that  the
 Central  Government  cannot  prevent
 the  officers  from  assisting  the  magist~
 rates  when  called  upon  to  do  so.  I
 would  like  to  submit  to  you  that  when
 it  is  a  question  of  calling  ०प  of  troops,
 the  Centra]  Government  hes  to  give
 concurrence  in  the  matter  and  with-
 out  that  no  officer  can  cajl  out  troops,
 and  as  such  it  is  within  the  purview
 of  this  House.  If  we  allow  that  troops
 may  be  called  to  the  aid  of  civil
 power  for  crushing  any  Isbour  dis-
 pute,  then,  in  future,  it  will  be  a  very
 serious  matter.  Therefore,  I  would
 like  you  to  reconsider  this  matter
 and  let  the  matter  be  brought  before
 the  House.

 Shri  &.  M.  Banerjee  (Kanpur):  |
 have  an  adjournment  motion,  today,
 on  the  same  subject.  In  1953,  as  far
 as  I  remember,  the  troops  were  called
 in  Calcutta  when  a  strike  was  going
 on  for  what  was  generally  Known  as
 one-pice  battle  against  the  tram  rare.
 l  remember  I  was  not  a  Member  at
 that  time,  and  they  allowed  this  two-
 and-a-haif-hour  discussion  on  that
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 {Shri  S.  M.  Banerjee]
 subject  only  because  troops  were  call-
 ed  in  in  Calcutta  to  suppress  a  popu-
 lar  movement  of  the  people.  So,  I
 submit  that  a  proper  discussion  is
 absolutely  necessary  to  safeguard  the
 interests  of  the  people  in  general  and
 the  workers  in  particular

 te  gem te  (cast)  :  मेने  भी  एक
 एडजर्नमेंट  मोशन  का  नोटिस  दिया  था।

 बह  रेलवे  मिनिस्ट्री  से  सम्बन्धित  था  ।

 Mr,  Speaker:  Order,  order,  We  are
 dealing  with  some  other  natter

 Shri  Tangamani  (Maduiai):  This
 adjournment  motion  is  also  in  my
 name  You  were  pleased  to  say  that
 it  will  stand  over  tilt  today.  Al-
 though  there  is  a  provision  in  the
 Criminal  Procedure  Code,  unless  this
 House  is  in  a  position  to  interfere,
 whenever  troops  are  called,  I)  am
 afraid  that  the  troops  will  be  called
 indiscriminately  aiso.  On  the  I9th
 May  of  this  year,  when  ihe  troops
 were  called,  the  police  were  really
 strengthenec  by  that,  and  police  fir-
 ing  took  place  and  poor  people  were
 killed,

 Mr.  Speaker:  We  are  on  the  ques-
 tion  of  law  in  this  matter.

 Shri  Tangamani;  Troops  were  call-
 ed  to  suppress  and  bring  down  the
 port  and  dock  workers’  strike  also,
 and  when  the  troops  were  there,  the
 pohce  opened  fire  and  people  were
 killed  in  Madras.  The  presence  of
 the  troops  actually  gives  more  en-
 couragement  to  armed  police  and  fir-
 ing  takes  place.  So,  I  submit  that
 this  matter  is  an  urgent  matter  of
 Public  importance.

 Shri  8,  A.  Dange  (Bombay  City—
 Central):  May  3  submit  a  few  words
 before  the  answers  are  given?  This
 matter,  I  submit,  should  be  gone  into
 thoroughly  if  not  on  this  adjournment
 motion,  then,  by  some  other  method.
 The  role  of  troops  in  labour  disputes
 has  now  become  a  very  acute  ques-
 tion.  We  have  two  recent  cases,  one
 in  Jamshedpur  and  the  other  in
 Bombay  in  connection  with  the  port
 and  dock  काणादशान  strike  and  also  in

 Madras.  So,  the  subject  is  now  be-
 fore  the  people  in  ai  very  sharp
 manner,  as  to  whether  the  troops  can
 be  called  in  any  labour  dispute;  the
 moment  there  is  an  apprehension  that
 something  is  happening  which  cannot
 be  controlled  either  by  the  employer
 or  by  the  ordinary  golice,  whether
 the  troops  can  be  called  and  obtain-
 ed  by  a  magistrate  and  whether  an
 officer,  on  his  own,  can  send  the  troops
 and  whether  the  Central  Government
 need  not  pay  any  attention  at  all  to
 the  military  being  used  in  such
 matters,  which  would  mean  ‘hat  the
 Central  Government  has  no  authority
 on  the  troops  or  that  sanction  is  not
 required,  That  means  the  military
 becomes  a  force  at  the  disposal  of  any
 magistrate  to  whom  a  cal!  is  made  by
 any  employee,  This  is  a  serious
 situation  and  it  involves  certain
 matiers  of  principle  in  administration
 also.  Therefore,  I  would  like  to  know
 the  position  on  that,  and  I  would  re-
 quest  that  the  question  0९  discussed
 in  a  better  wav.

 The  Prime  Minister  and  Minister  of
 Externa]  Affairs  (Shri  Jawaharlal
 Nehru):  May  I  make  it  clear  that
 troops  are  not  called  in  0  labour
 disputes?  Jt  ts  an  entire  mis-appre-
 hension  They  are  calied  in  when
 damage  is  done,  in  orde:  to  protect
 property  or  to  protect  something.  It
 is  not  for  a  labour  diopute  ihat  they
 are  called  in  at  all,  They  have  ro
 business  to  interfere  wa  lebour  dis-
 putes.  They  are  called  in,  because,  as
 a  result  of  a  labour  dispute,  it  is
 possible  that  a  situation  may  arise
 which  may  endanger  numan  life  or
 property  or  important  iotallations.
 Take  Jamshedpur,  with  farge  instal-~
 lations.  They  have  to  be  protected.
 Merely  because  there  ig  a  labour  dis-
 pute,  we  cannot  take  lhe  risk  cf  hav-
 ing  those  vital  installations  damaged.
 So,  that  is  the  principle.

 Shrimati  Rena  Obakravartty;  Was
 any  such  damage  done?

 Shri  Anthony  FPiltai  (Madras
 North):  May  I  correct  the  Prime
 Minister?
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 Mr.  Speaker:  Order,  order,

 Shri  Jawaharlal  Nehru:  I  am  not
 going  into  any  facts.  My  colleague,
 the  Labour  Minister  is  there.  I  am
 not  going  into  the  facts  of  the  case  in
 Jamshedpur  or  elsewhere,  I  am
 merely  stating  the  principle  that
 troops  are  not  calleZ  is  in  labour
 disputes,  As  a  result  of  the  labour
 dispute,  if  a  situation  arises  which
 has  done  damage  or  is  likely  to  dv
 grave  damage  to  life,  property  and
 important  installation:,  ther,  they
 have  to  be  protected.

 Shri  Anthony  Pillai;  Are  the  police
 not  called?

 Shri  Jawaharlal  Nehru:  The  deci
 sion  tor  that  lies  with  the  loca]  Gav.
 ernment.  If  the  local  Government
 wants  the  aid  of  the  military,  military
 ate  for  the  civil  power,  then  at  calls
 for  them.  These  are  the  rules,  ard
 there  are  very  detailed  rales  about  it
 as  to  why  and  how  they  snould  be
 called.  Jt  is  obvious  that  in  every
 such  matter,  the  liuman  clement
 comes  jin,  The  person  in  charge  has
 to  take  a  certain  locis'on  which  may
 or  may  not  be  right,  and  che  has  to
 consider  that  later.  But  one  cannot,
 when  a  situation  arises,  of  grave
 damage,  wait  for  some  kind  of  per-
 mussion  to  be  sought  from  a  distant
 place,  a  thousand  mules  away,  when
 by  the  time  that  permission  comes
 the  damage  may  be  done  or  the  situa-
 tion  may  become  much  more  serious
 Therefore,  inevitabl;  ‘nm  such  cases.
 there  is  a  certain  amcunt  of  devolu-
 tion  of  authority.  It  is  offen  said
 that  there  is  far  ६00  much  of  bureau-
 cracy  and  centralisation  One  cannot
 in  a  situation  like  this  deal  with  at
 from  the  Centre.  Of  course,  in  major
 matters,  we  have  io  be  referred  I
 repeat  that  troops  are  not  used  in
 labour  disputes;  they  are  not  meant  to
 be  used.  But  ihey  are  used  when
 there  is  this  kind  of  grave  damage.

 Some  Hon.  Members  rose—
 Mr.  Speaker:  I  shall  certainly  hear

 all  hon,  Members  who  will  throw
 light  on  this  matter.  I  disallowed
 the  notica  of  the  motlon  for  adjourn.

 ment  given  by  Shrimat:  Rent
 Chakravartty  on  ths  grcund.  I  have
 written  like  this,  “tinder  section  29
 of  the  Criminal  Provedure  Code,  a
 magistrate  may  call  upon  any  officer
 in  charge  of  troops  to  disperse  an
 assembly  and  the  officer  is  bound  to
 do  so.  There  is  no  option  and  the
 Central  Governmort  cannot  prevent
 the  officer  from  assisting  the  magist-
 rate"  The  Central  Government  has
 no  jurisdiction.  It  is  provided  in  the
 Cr,  P.C.  “There  is  ne  default  on  the
 part  of  the  Central  Government  in
 this  matter.  This  5  purely  a  matter
 of  law  and  order  in  a  State  and  it
 does  not  make  a  difference  if  it  is  in
 connection  with  labour  strike.  The
 motion  is  disallowed  All  the  same,
 the  hon  Member  wanted  to  have  this
 matter  cleared  up  on  the  floor  of  the
 House.

 I  have  extracted  the  relevant  sec-
 tions  of  the  Cr.  P.C  So  long  as
 those  sections  remain  on  the  statute
 book,  I  do  not  know  what  responsi-
 bility  there  is  on  the  par!  of  the
 Union  Government  here.  Any  ad-
 Journment  motion  i;  a  matter  of  cen-
 sure  or  taking  them  to  task  for  having
 committed  a  wrong  c:  not  having
 taken  action  wher:  action  was  called
 for,  Section  29  of  tne  Cr.  PC.  says:

 “If  any  such  assembly  cannot
 be  otherwise  dispersed  ana  uf  it
 ts  necessary  for  the  public  secur-
 rity  that  it  should  be  dispersed,
 Magistrate  of  the  highest  rank
 who  is  present  aa:  cause  it  to  be
 dispersed  by  military  force”
 Section  30  sayz,

 “(l)  When  the  mugistrate  deter-
 mines...."—not  even  the  State
 Government—"'o  disperse  any
 such  assembly  by  military  forec.
 he  may  require  any  commussicn-
 ed  or  non-commisstercd  officer  in
 command  of  any  soldiers...,  ta
 disperse  such  assembly  by  mil!-
 tary  force  and  to  arrest  and  con-
 fine  such  persons  forming  part  of
 it  as  the  Magistrate  may  direct,  or
 as  it  may  be  necessary  to  arrest
 and  confine  in  order  to  disperse
 the  assembly  or  to  have  them
 punished  according  to  Jaw.”
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 [Mr,  Speaker]
 Then,  sub-seccion  ६2९  :s  impcertant;

 “(2)  Every  such  officer  shall
 obey  such  requisition  in  such
 manner  as  he  thinks  fit,  but  in
 dog  so,  he  shali  use  as  Lttle
 force,  and  do  as  little  injury  to
 person  and  proge:ty,  us  May  be
 consistent  with  d.spersing  the
 assembly  and  arresting  and  detain~
 ing  such  persons.”

 So,  in  view  of  section  48002)  read
 with  section  L29,  it  i;  clear  that  the
 person  who  can  order  these  troops  to
 come  in  is  the  Magistrate  on  the  spot,
 not  even  the  State  Government  nor
 the  Umon  Government  Ince  the
 magistrate  of  the  highest  rank  finds
 that  the  ordinary  pou.ice  are  not  en-
 ough  to  disperse  the  assembly  and  he
 us  neipless,  he  calls  the  Military  officer
 to  come  to  his  help.  It  is  the  duty
 of  the  afficer  to  come  to  his  help  so
 long  as  the  Cr.  P.C.  is  there,  and  50
 long  as  it  is  not  abrogated.  It  is  the
 duty  of  the  officer  to  come  to  his
 rescue  and  use  such  force  as  may  be
 necessary.

 Under  these  circumstances,  I
 thought  there  was  no  default  on  the
 part  of  the  Union  Government  here.
 Apart  from  any  other  things,  it  does
 not  make  any  difference  if  the  situa-
 tion  should  have  arisen  out  of  a  trade
 dispute.  Lf  pevson;  take  the  law  autc
 their  own  nands  anq  commit  Camage
 or  there  is  apprehension  that  they
 may  commit  damig:  the  person  cn
 the  spot  is  the  best  person  to  judge
 and  if  he  requisitions  the  help  of  the
 armed  torces,  is  the  duty  of  the
 officer  to  come  to  hiz  rescuc,  So,  7
 do  not  know  how  2  am  called  upon  tc
 allow  these  adjournment  motions.  Ail
 the  same,  to  clear  up  this  matter,  I
 have  allowed  the  hon.  Member  to
 raise  this  matter.

 So  far  as  Mr  Dange's  suggestion  is
 concerned,  it  hat  beer:  anewered  to
 some  extent  by  the  Prime  Minister
 I  leave  it  to  the  House  and  to  him.  If
 the  matter  coimes  up.  I  shall  consider
 whether  it  is  appropriate  or  not  to
 allow  that  matter  to  came  up.  So  far
 as  the  adjournment  motion  is  con-

 cerned,  3  do  not  think  any  arguments
 have  been  placed  before  me  to  revise
 my  opinion  in  having  disallowed  the
 motion,

 Sori  8.  A.  Dange:  I  just  want  to
 seek  a  clarification  and  alsy  to  make
 a  remark  that  the  troops  which  were
 called  in  the  port  of  Bombay  were
 asked  to  assist  :n  operations  of  clear
 ing  of  the  dock3.  As  a  result  of  that
 operation,  the  docks  were  damaged
 and  loading  and  unloading  was  done
 with  the  aid  of  the  troops.  50,  there
 was  no  question  of  saving  the  docks
 from  damage.  Again  in  Jamshedpur,
 uf  the  troops  were  put  near  open-
 hearth  furnaces,  I  could  have  under-
 stood  it  But  they  were  parading  the
 streets;  naturally,  the  Tata  machinery
 was  not  lying  ol  the  streets  to  be
 protected.  It  was  not  for  the  pro-
 tection  of  propeity  that  troops  were
 called.

 Shri  Jawaharlal  Nehru:  The  account
 that  the  hon.  Member  has  given  75
 very  very  far  remote  from  the  truth.
 I  have  asked  my  colleague,  the
 Defence  Minister,  who  is  looking  after
 this  matter,  to  state  the  facts,  if  you
 and  the  House  so  wish.

 Mr.  Speaker:  It  is  purely  a  question
 of  law  as  to  how  far  it  is  the  lability
 or  responsibility  of  the  Centra,  Gov-
 ernment  here  if  troop,  have  been
 ordered  by  the  local  magistrate  and
 he  can  do  so  even  without  the  consent
 of  the  State  Government,  It  is  a  far-
 off  cry  in  Delhi  asking  them  to  be
 responsible  for  ail  that  hag  happened
 there.

 So  far  as  the  point  made  by  Mr.
 Dange  that  the  troops  came  in  not  for
 the  purpose  of  dispersing  the  crowd
 and  protecting  property,  but  for
 something  else,  I  am  not  in  a  position
 to  say  anything.  That  is  not  relevant
 for  this  purpose,  That  matter  shouid
 have  come  up  separately  and  certain-
 ly  3  would  have  considered  it.  But
 for  this  purpose  yhat  |  not  relevant.

 So  fer  as  thig  adjournment  motion
 and  a  similar  motion  tabled  by  Mr.
 Banerjee  is  concerned,  both  of  them
 are  disallowed,
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 tis  hrs.

 DEATH  OF  SHRIMATI  A.  KALE

 Mr.  Speaker;  I  am  sorry  I  yave  to
 inform  the  House  of  the  sad  demise
 of  Shrimati  Anasuyahui  Kale,  8  sit.
 ting  member  of  the  House  from
 Bombay-Nagpur  Constituency,  who
 died  this  morning  at  Bangalore  at  the
 age  of  62,  She  was  the  first  nominat-
 ed  woman  member  of  the  old  C.P.  &
 Berar  Legislative  Council,  Nagpur  in
 1028.  She  was  elected  Deputy
 Speaker,  C,  P.  Legislative  .Assembly
 in  1937.  She  was  also  q  memter  of
 the  First  Lok  Sabha.

 She  has  been  a  very  active  and
 prominent  social  worker.

 We  mourn  the  loss  of  Shrimati  Kale
 and  I  am  sure  the  House  will  join  me
 in  conveying  our  condolences  to  the
 members  of  the  bereaved  family.

 The  House  may  stand  in  silence  for
 a  minute  to  express  its  sorrow.

 The  Members  then  stood  in  silence
 for  a  minute.

 32-i9  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Annva.  Rerort  or  Ivoran  Teiernone
 Inpustrixrs  (Parvate)  Limrrep

 The  Minister  of  Transport  and  Com-
 munications  (Shri  है.  BE.  Patil):  I
 beg  to  lay  on  the  Table  under  Sub-
 section  a)  of  Section  639  of  the
 Companies  Act,  ‘1958,  a  copy  of  the
 Seventh  Annual  Report  of  the  Indian
 Telephone  Industries  (Private)  Ltd.
 for  the  year  ended  3ist  March,  957
 along  with  the  Audited  Accounts.
 [Placed  in  Library.  See  No.  LT-765/
 58.)

 Norwicatrons  unpen  Aut  Ino  Insti-
 है: '/ : उ  or  Mecrca,  Hearts

 The  Minister  of  Health  (Shri  Kar-
 markar):  I  beg  to  lay  on  the  Table
 4  copy  of  Notification  No.  G.S.R.  2i6,

 dated  the  5th  April,  ‘1958,  under  sub-
 section  (3)  of  Section  28  of  the  All
 India  Institute  of  Medical  Sciences
 Act,  1958,  [Placed  in  Library.  See
 No,  LT-766/58.]

 TRIPURA  PREVENTION  OF  FooD  ADULTER-
 ATION  RULES

 Shri  Kamarkar:  I  beg  to  lay  on
 the  Table,  under  Sub-section  3  of  Sec-
 tion  24  of  the  Prevention  of  Food
 Adulteration  Act,  1954,  a  copy  of  the
 Tripura  Prevention  of  Food  Adultera-
 tion  Rules,  1958,  published  in  the  Tri-
 pura  Gazette  Notification  No.  F.§(3)-
 MPH/55,  dated  the  2nd  June,  1958.
 [Placed  in  Library.  See  No.  LT-767/
 58.]

 AMENDMENTS  TO  PREVENTION  oF  Foop
 ADULTERATION  RULES

 Shri  Karmarkar:  I  beg  to  lay  on
 the  Table,  under  Sub-section  2  of
 Section  23  of  the  Prevention  of  Food
 Adulteration  Act,  ‘1954,  a  copy  of  the
 Notification  No.  G.S.R.  5l4  dated  the
 28th  June,  958  making  certain  fur-
 ther  amendments  to  the  Prevention  of
 Food  Adulteration  Rules,  ‘1955.  [Placed
 in  Library,  See  No.  LT-768/58.}

 Rerorr  or  Exevenre  Worwp  HeaLra
 ASSEMBLY  DELEGATION

 Shri  Karmarkar:  J  beg  to  lay  on
 the  Table  a  copy  of  the  Report  of  the
 Indian  Delegation  to  the  Eleventh
 World  Health  Assembly  held  in  Min-
 neapolis  (U.S.A.)  in  May,  1958.
 [Placed  in  Library.  See  No.  LT-769/
 58.)

 Correction  oF  Awnswrr  TO  SUPPLE-
 Mentrany  STarReD  Question  No.  1247

 The  Minister  of  Siate  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur}:  I  beg  to  lay
 on  the  Table  a  statement  correcting
 the  reply  given  on  the  27th  March,
 3958  to  a  supplementary  by  Shri
 K.  T.  K.  Tangamani  on  Starred  Ques-
 tion  No.  247  regarding  unwanted
 coinsil  [Placed  in  Library,  See
 No.  LT-770/58.]



 36६९  Business  Advisory
 Committee

 NotiFicaTions  UNDER  EssrentiAL  Com-
 MopITres  Act

 The  Deputy  Minister  of  Agricul-
 ture  (Shri  M.  V.  Krishnappa):  I
 beg  to  lay  on  the  Table,  under  Sub-
 section  68  of  Section  3  of  the  Essential
 Commodities  Act,  i955,  a  copy  of  each
 of  the  following  Notifications  :—

 qd)  G.S.R.  No,  358  dated  the  l0th
 May,  2958  making  certain
 amendments  to  the  Fertilizer
 (Control)  Order,  1957.

 (2)  G.S.R.  No.  359  dated  the  l0th
 May,  १958.

 (8)  GSR.  No,  5i3  dated  the  28th
 June,  1958.

 (4)  G.S.R.  No,  559  dated  the  Sth
 July,  2958

 (3)  G.S.R.  No,  560  dated  the  5th
 July,  958  [Placed  in  Lib-
 rary.  See  No,  LT-77]/58.]

 42.29  hrs.

 CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION  NO.  925

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  In  answer-
 ing  a  supplementary  question  asked
 by  Shr:  Goray  on  30th  April,  958
 arising  out  of  a  Starred  Question
 No.  925  as  to  whether  Government
 would  make  available  to  hon.  Mem-
 bers  the  report  of  the  Railway  Work-
 shop  Reviewing  Committee.  I  said
 I  thought  that  the  report  was  already
 in  the  library  of  the  House.  The
 position,  however,  is  that  the  Govern-
 ment  have  decided  to  treat  the  report
 in  question  as  a  purely  confidential
 departmental  document  and  not  to
 make  it  public.  Therefore,  no  copy
 has  been  placed  in  the  library,

 42.20  brs.
 BUSINESS  ADVISORY  COMMITTEE

 TWENTY-SIxTH  Report

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinks):
 I  beg  to  move:
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 “That  this  House  agrees  with

 the  Twenty-sixth  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  on  the
 Mth  August,  1958.”

 Mr,  Speaker:  The  question  is:
 “That  this  House  agrees  with

 the  Twenty-sixth  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  on  the
 lith  August,  1958."

 The  motion  was  adopted.

 42-2i  hrs.

 ANCIENT  MONUMENTS  AND
 ARCHAEOLOGICAL  SITES  AND

 REMAINS  BILL—Contd.

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  on  the
 Ancient  Monuments  and  Archaeologi-
 cal  Sites  and  Remains  Bill,  ‘1958,  as
 passed  by  Rajya  Sabha.  Out  of  four
 hours  allotted  to  this  Bill.  I  hour
 and  2]  minutes  have  already  been
 avatled  of  and  2  hours  and  39  minutes
 now  remain  Shr  D.C  Sharma
 may  kindly  continue  his  speech.

 Shri  D.  C.  Sharma  (Gurdaspur):
 Sir,  I  was  submitting  yesterday  that
 the  punishments  provided  for  destroy-
 ing,  removing,  injuring,  altering,
 defacing,  imperilling  or  misusing  a
 protected  monument  is  not  sufficiently
 deterrent.  I  feel  that  in  the  case  of
 offences  of  a  minor  kind  the  punish-
 ment  is  more  strict  than  in  this  case,
 whereas  it  should  have  been  the
 other  way  round.  Protected  monu-
 ments  are  pieces  of  property  which
 are  of  national  importance  not  only
 for  a  year  or  for  a  generation  or  two,
 but  they  are  the  national  heritage  of
 the  country.  These  are  property
 which  will  last  for  many  many  years
 to  come.  It  is,  therefore,  in  the
 nature  of  an  ancestral  type  of  pro-
 perty.  Yet,  the  punishment  which
 has  been  provided  is  too  lenient  and
 too  mild.

 At  the  same  time,  the  machinery
 that  hag  been  provided  for  the  enforce-
 ment  of  this  punishment  is  such  es
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 cannet  be  easily  available.  I  would
 also  submit  that  in  the  case  of  social
 measures  we  find  that  the  machinery
 of  law  and  order  comes  into  force
 very  tardily.  It  is  not  coming  with
 as  much  promptitude  as  it  should.
 We  have  seen  that  in  the  case  of  so
 many  pieces  of  legislation  in  the  socia]
 sphere.  Take,  for  instance,  the  Act
 which  makes  untouchability  an
 offence.  I  would  like  to  ask  the
 House  how  many  times  the  various
 provisions  of  the  Act  were  called
 into  play  after  we  have  enacted  that
 measure.  The  number  is  very  negli-
 gible.  This  is  not  my  opinion  alone.
 This  is  the  opinion  of  the  Commis-
 sioner  for  Scheduled  Castes  and  Sche-
 duled  ‘Tribes.  He  has  been  saying
 that  in  every  report  that  has  been
 Placed  on  the  Table  of  the  House
 Therefore,  I  say  that  since  this  pro-
 vision  is  not  going  to  be  made  use  of
 at  all  times  and  in  al!  possible
 emergencies,  it  should  have  been
 made  so  strict  that  people  would  have
 been  afraid  of  defacing  a  monument.
 But  that  has  not  been  done.  So  I
 say  that  something  should  be  done  in
 this  matter.

 Again,  I  find  that  “protected
 monuments”  have  been  looked  upon
 as  a  piece  of  property.  They  have
 been  put  in  the  same  category  as
 lands,  houses  or  anything  else.  The
 accent  on  the  dwnership  of  these  pro-
 tected  monuments  has  been  too  heavy
 and  too  misplaced,  I  wish  the  Bill
 had  laid  emphasis  more  on  the  bene-
 volent  instincts  of  man,  so  far  as  pro-
 tected  monuments  go,  than  on  the
 acquisitive  instincts  of  man.  In  this
 Bill  everything  has  been  done  to  make
 the  acquisitive  instincts  more  pro-
 nouncing  and  more  clear  than  before.

 I  can  understand  the  Government
 purchasing  a  piece  of  protected  monu-
 ment.  But  I  cannot  understand  how
 and  in  what  way  the  Government  is
 going  to  take  on  lease  a  protected
 monument.  I  fail  to  understand  that.
 A  monument  is  a  monument  for  all
 times  to  come.  A  monument  js  some-
 thing  which  endures.  I  do  not  see
 the  reason  why  we  have  to  take  a
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 monument  on  lease  and  then  give  it
 up  after  some  time.  It  only  means
 that  the  Government  is  not  of  the
 opinion  that  this  monument  is  really
 of  such  importance.  I  am  saying
 this  because  I  find  there  is  a  provi-
 sion  for  taking  monuments  on  lease.
 Not  only  that.  A  provision  is  also
 made  that  this  must  last  for  three
 years  and  that  the  agreement  may
 be  terminated  by  both  sides  by  giving
 three  months’  notice.  This  makes
 me  feel  that  protected  monuments
 are  not  being  treated  in  the  spirit  in
 which  they  should  be  treated.

 There  are  other  pofnts  on  which  I
 would  like  to  have  enlightenment
 from  the  hon.  Minister.  As  I  said
 in  the  beginning,  the  Central  Gov-
 crnment  is  taking  upon  it  a  great  deal
 of  responsibility.  Other  forms  of
 machinery  for  the  protection  of  these
 monuments  are  going  to  be  relegated
 to  the  background.  The  States  may
 come  into  the  picture  or  may  not
 come.  It  is  going  to  be  the  prime
 responsibility  of  the  Central  Govern-
 ment.

 May  J  know  how  much  money  is
 being  provided  in  the  budget  for
 these  monuments  now  and  how  much
 enhancement  we  are  going  c  have
 for  the  future  for  the  objectives  of
 this  Bill?  If  the  budget  figure
 remains  almost  the  same  or  is  enhanc-
 ed  only  in  a  slight  measure,  I  am
 sure  this  Bill  will  practically  remain
 an  infructuous  Bill.  So  I  want  to
 know  whether  the  Government  is
 going  to  make  available  additional
 funds  for  the  implementation  of  the
 provisions  of  the  Bill.  If  it  is  yuoing
 to  make  those  funds  available,  I
 want  to  know  how  much  more  muney
 will  be  put  in  the  budget  under  this
 heading.  If  there  is  no  increase  in
 the  funds  this  Bill  is  going  to  be  of  a
 very  farcical  nature.  It  has  asked
 for  something  for  which  it  cannot
 provide.  It  is  asking  for  things
 which  it  cannot  afford  to  look  after.
 This  is  a  thing  about  which  I  want  to
 be  assured  before  this  Bill  is  passed.

 I  would  like  to  know  from  the  hon.
 Minister  what  difference  this  Bill  Is
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 {Shri  D.  C.  Sharma]
 going  to  make,  so  far  as  the  Archaeo-
 logical  Department  is  concerned.  Some
 friends  have  been  talking  about  the
 Historical  Records  Commission,
 National  Archives  and  so  on,  and  I
 think  they  are  relevant  But  I
 would  like  to  know  how  far  this
 Department  is  going  to  be  strengthen-
 ed  in  order  to  carry  out  the  object
 of  this  Bill.

 Shri  Ranga:  That  is  an  important
 matter.

 Shri  C.  Sharma:  If  it  is  going  to
 be  augmented  in  an  imperfect  man-
 ner,  I  think  it  is  no  use  taking  the
 time  of  the  House  for  discussing  this
 Bill  So,  I  would  like  to  know  what
 blue-prints  the  hon.  Minister  has  got
 so  far  as  the  enlargement  of  the
 Department  is  concerned  What  pro-
 visions  is  he  going  to  make  in  the
 budget  for  making  this  department
 financially  sound?

 Sir,  as  I  said  in  the  beginning,  I
 welcome  this  Bill  But,  I  feel,  this
 Bill  is  not  going  to  fulfil  those  objec-
 tives  which  are  stated  here.  I  would
 like  therefore  to  have  full  assurance
 from  the  hon.  Minister  that  the  Bill
 when  passed  into  an  Act  will  fully
 serve  the  purposes  which  he  has  at
 heart  and  which  he  wants  to  put  into
 effect.

 Shri  Dasappa  (Bangalore):  Mr.
 Speaker,  Sir,  I  welcome  the  Bill  that
 is  before  the  House  not  because  of
 my  past  experience  with  regard  to
 the  implementation  of  the  main  pro-
 visions  of  this  Bill,  but  more  because
 of  the  prospect  it  holds  out  and  the
 hopes  that  it  engenders.  I  do  not
 want  to  traverse  the  whole  Bill,  but
 I  agree  with  my  hon.  friend,  Shri
 Sharma,  in  saying  that  unless  the
 Government  takes  it  sufficiently
 seriously  to  implement  the  wholesome
 provisions  of  this  Bill,  the  mere  plac-
 ing  of  it  on  the  statute  book  will  not
 certainly  have  the  desired  results.

 So  far  as  the  aims  and  objects  of
 this  Bill  are  concerned,  we  are  all
 agreed  that  these  ancient  monuments
 and  these  archaeological  sites  and
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 buildings  should  be  maintained  as  fu
 as  possible  in  as  good  a  condition  w
 possible  and  we  must  see  to  it  that
 the  purposes  for  which  some  of  them
 are  being  used  are  really  looked
 after  carefully.  My  experience  is
 not  with  reference  to  the  monuments
 that  are  outside  Mysore  State  and
 they  are  mostly  confined  to  the  State
 of  Mysore.  I  would  refer  to  three
 or  four  of  them.

 It  is  well  known  that  Belur  and
 Halebi  are  wonderful  examples  of
 Hoysala  architecture.  They  are
 such  that  you  do  not  find  the
 like  of  them  anywhere  else  in  this
 country  or  elsewhere.  They  are  a
 marvel  to  the  State.  How  those
 dexterous  and  skillful  hands  have
 carved  out  such  beautiful  images  from
 out  of  stone!  It  baffles  the  most
 modern  technicians  and  engineers  to-
 day.  But  when  it  comes  to  the  ques-
 tion  of  their  being  looked  after  and
 preserved  I  am  afraid,  we  have  insult-
 ed  those  great  genius  prodigies  who
 have  carved  out  those  monuments  in
 exhibiting  our  gross  neglect  of  those
 institutions.  Recently  some  attempts
 have  been  made—it  may  be  that  hon.
 Members  may  be  thinking  that  I  am
 painting  the  picture  a  bit  too  thick,
 but  I  must  acknowledge  that  there  is
 an  attempt  made—to  preserve  these
 Monuments.  But  they  are  wholly
 wanting  in  regard  to  the  needs  of
 those  monuments.  I  am  afraid,  we
 are  spending  very,  very  little  com-
 pared  to  the  requirements  of  those
 institutions  and  the  very  experts  have
 suggested  far  greater  attention  being
 paid  to  them  than  what  is  being  paid
 now.  I  do  not  want  to  go  into  the
 details  of  these  institutions.

 this  department  and  the  Department
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 should  get  into  touch  with  the  con-
 cerned  Ministry  and  see  that  these
 places  are  not  overgrown  with  thick
 Jantana  and  other  shrubberies  and
 are  quite  presentable  and  neat.
 ४

 The  third  institution  which  I  would
 say  is  mot  less  important  is  that
 famous  Hyder  and  Tipu’s  Gumbaj  in
 Scringapatam.  I  do  not  know  whe-
 ther  the  hon.  Minister  has  seen  it.  If
 he  has  seen  it  he  must  have  been
 impressed  by  the  rather  dull  and
 dismal  look  it  presents  today!  I!
 remember  the  earlier  days  when  the
 Government  of  Mysore  when  that
 had  the  charge  of  that  institution  used
 to  look  after  it  exceedingly  well  and
 it  was  a  thing  of  beauty.  Not  only
 the  place  but  the  whole  lay  out  and
 the  garden  and  everything  round-
 about  was  so  scrupulously  looked  aftcr
 that  every  little  plant  and  every
 little  path  was  so  cheerfully  looked
 after.  But,  today  it  is  presenting  an
 absolutely  neglected  look.  It  sad-
 dens  my  heart,  because  I  have  been
 there  for  more  than  30  or  40  years  to
 see  that  institution,  that  slightly  its
 condition  is  deteriorating.  There  are
 80  many  aspects  which  need  to  be
 looked  after.

 There  is  a  provision  here  that  these
 institutions  should  serve  the  purpose
 they  are  intended  to  and  not  in  any
 way  be  desecrated.  I  once  went  to
 an  urs  at  this  very  place—the  tomb
 of  the  great  Hyder  and  Tipu  and  the
 mother  of  Tipu.  A  lot  of  my  muslim
 friends  were  there—literally  thous-
 andse—and  what  did  we  find  on  that
 day?  Hundreds  of  batches  sitting  in
 different  places  and  gambling  heavily.
 I  took  courange  into  my  hands  and
 with  some  of  my  muslim  friends  tried
 to  do  as  much  chasing  as  possible,
 but  in  whole  garden  it  was  not  pos-
 sible.  I  am  only  bringing  this  to  the
 attention  of  the  hon.  Minister  to  show
 what  kind  of  a  fall  there  has
 been  from  the  ideals  which  our  ance-
 store  and  predecessors  had  placed
 before  themselves,  So,  it  does  require
 a  lot  more  effort—a  lot  more  serious
 efort—it  we  have  got  to  fulfil  the
 objects  of  this  measure.

 ll4  LED—5
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 If  it  comes  to  a  question  of  wages
 of  those  poor  people,  in  this  very
 Gumbaj  of  Hyder  and  Tipu  it  is
 simply  shocking.  It  is  miserable.
 Possibly,  a  man  who  was  getting  five
 or  six  rupees,  maybe  fifty  or  sixty
 years  ago,  is  getting  just  the  same
 amount,  while  in  the  case  of  all  other
 services,  there  has  been  a  fair  rise—I
 do  not  say  whether  it  has  been  quite
 reasonable  but  still  there  has  been
 some  rise.  Here  we  find  these  peo-
 ple  receiving  meagre  wages  and  asked
 io  do  work  for  not  merely  eight  hours,
 but  possibly  all  the  24  hours  or  at
 any  rate  for  twelve  hours  from  sun-
 Tise  to  sunset.  These  are  matters
 which  have  got  to  be  looked  after.  It
 is  not  cnough  if  we  declare  it  an
 ancient  monument.  It  is  an  ancient
 monument  and  it  is  declared  as  such
 There  is  no  doubt  about  it.  We  do  nat
 derive  any  Satisfaction  merely  by
 tabulating  all  these  ancient  monu-
 ments  worth  preserving,  but  we  must
 justify  the  principle  that  we  are  fol-
 lowing  by  our  own  action.  I  beseech
 the  hon.  Minister  to  pay  some  more
 heed  to  this  institution  than  what  has
 been  paid  all  these  years.  a

 I  do  not  want  to  take  more  time.  I
 hope  I  have  not  encroached,  I  would also  refer  to  that  rand  monolithic
 structure  Sravanbelagola—Gomates-
 war  temples,  one  of  the  grandest  sta-
 tues,  possibly  the  like  of  which  is  not
 anywhere  in  the  world.  The  history
 goes  back  to  the  days  of  Chandra-
 Bupta  when  he  went  down  south  and
 settled  there.  Because  of  the  ravages of  time  and  weather,  there  is  a  kind
 of  peeling  off  of  the  stones  which
 gives  rise  to  patches  Some  attempt is  bemg  made  to  arrest  this  corrosive
 action  of  weather  and  time.  But  I
 think  even  greater  attention  is  neces-
 sary  and  very  much  more  scientific
 knowledge  has  to  be  brought  to  bear
 upon  the  problem  that  is  facing  us  at
 Sravanabelagola  where  that  grand
 statue  is  standing.  Some  attempts
 are  being  made.  I  do  not  deny  that
 and  let  my  hon.  friend  not  carry  away
 that  impression,
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 Shri  Ranga:  The  steps  also  have
 to  be  made.

 Shri  Dasappa:  As  I  said  there  is
 some  attempt  being  made  to  preserve
 the  monument.  While  there  is  some
 attempt  at  Belur  and  at  Sravana-
 belagola  in  regard  to  this  image  of
 Gomateswara,  there  is  hardly  any
 attention  paid  by  the  Government  of
 India  with  regard  to  the  Hyder  and
 Tipu  Gombaj.  I  hope  they  will  do
 the  needful.

 Mr,  Speaker:  Pandit  Thakur  Das
 Bhargava.  After  him  I  shall  call
 Shri  Ranga,  Shri  Keshava  and  other
 hon.  Members  who  want  to  speak  on
 this.

 पंडित  5  कुर  दास  भरगष  (हिसार)  :
 जनाब  स्पीकर  साहब.  इस  बिल  पर  इस

 हापस  में  काफी  बहस  हो  चुकी  है  |  में  इस
 सिलसिले  में  एक  फानूनी  नुक्ता  पेश  करने  के
 लिये  थोड़ा  सा  वक्‍त  लेना  चाहता  हूं  ।

 |  ।
 इस  बिल  के  स्टेंटमेंट  श्राफ़  ग्राबजेक्ट्स

 एंड  'रीजन्ड  में  साफ़  तौर  पर  कांस्टीच्यूशन
 में  दर्ज  तीन  एन्ट्रीज़  का  जिक्र  किया  गया  है.
 यानी  यूनियन  लिस्ट  की  णन्ट्री  ६७,  स्टेट
 लिस्ट  की  एन्ट्री  १२  भौर  कनकरेन्‍्ट  लिस्ट
 की  ण्न्ट्री  wo  ।  पन्द्री  ६७  में  यह  दिया
 गया  है  —

 Ancient  and  historicial  monuments
 and  records,  and  archaeological  sites
 and  remains,  declared  by  or  under
 law  made  by  Parliament  to  be  of
 national  importance.

 जैसा  कि  प्रापकों  मालूम  है.  शुरू  में
 १६०४  के  कट  के  मातहत  कलेबटर्ज  को
 स  ात  के  वसी  अ्रत्तियारात  हासिल  थे
 कि  थे  किसी  जगह  को  नैशनल  इम्पाटटेन्स  के

 मानुचेंट  डिंक्लेयर  कर  सकत ेथे  ।  जब

 हमारा  कॉस्टीब्यूशन  बना.  तो  पार्लियामेंट
 को  गह  भस्तियार  दिया  गया  कि  वह  एन्वाट
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 जौर  हिस्टारिकल  मानुमेंट्स,  रिकाय्
 शौर  आरकेभोलाजिकल  साइट्स  भौर  रिमेन्श
 को  डिक्लेयर  कर  सकती  है  झौर  उन्हें  मुकर्रर
 कर  सकती  है।  चुनांचे  मुझे  याद  है  कि  जब
 १६५१  में  इस  के  मुताल्लिक  एक  बिल  लाया
 गया.  तो  मुल्क  के  भुख्तलिफ़  प्राविसिज्  के

 मुख्तलिफ़  भेम्बर  साहबान  ने  एक  लम्बी  चौड़ी
 लिस्ट  पेश  कर  दी,  जिस  में  करीब  पचास
 साठ  नैशनल  इम्पार्टेन्स  की  बीज़ें  थीं।  उस
 वक्‍त  यह  महसूस  किया  गया  कि  इस  बारे  में
 गवर्नमेंट  आफ़  इंडिया  के  भ्रस्तियारात  ज्यादा
 बसी  कर  दिये  जाने  चाहिये  झौर  हर  मर्तबा
 कोई  कानून  बनाने  की  शरूरत  न  हो,  बल्कि
 एक  नोटिफ़िकेशान  जारी  कर  के  नैशनल
 इम्पाटेन्स  ी  चीज़  डिक्लेयर  कर  दी  जाय  |

 इसके  बाद  ण््ट्री  १२  के  मातहत  उन

 एुन्दोन्ट  एंड.  हिस्ट  रिकल  मानुमेंट्स  एंड
 रिकार्ड्स  के  मुताल्लिक  स्टेट  गवर्नमेंट्स
 को  झब्तिय  र  दिया  गया,  जो  कि  उस  जगहों

 ओर  चीज़ों  के  गत  व  थीं,  जिन  को  प,लिया-
 मेंट  ने  नैशनल  इस्पार्टन्स  की  डिक्लेयर  कर
 दिया  हो  या  किसी  कानून  के  मातहत  ऐसा
 बना  दिया  हों।  ्न्द्री  १२  के  बारे  में
 मैंने  कल  श्री  मुकर्जी,  श्री  गृहा  प्रौर
 श्री  डी०  सी०  दार्मा  की  तकरीरें  सुनीं,  तो

 मुझे  यह  भ्रहसास  ढ्धा  कि  दर-प्रस्ल  इस
 हाउस  में  भ्ौर  सारे  मुल्क  मे  इस  बात  को  बहुत
 जोरों  से  महसूस  किया  जा  रहा  है  कि  जिन
 श्वीफों  को  गवर्नेमेंट  श्राफ़  इंडिया  नैशनल
 इम्पार्टेस  की  डिक्छलेयर  न  करे,  उस  के  आरे  से
 स्टेट  गवर्तमेंट  डिक्लेरेशन  करे  शौर  उन  चीज़ों
 की  पूरी  तौर  से  हिफ़ाज्त  हो  भौर  उस  को

 हमेशा  के  लिये  कायम  रखा  जाप।  यह  ख्याल
 और  यह  प्रहसास  मैं  इस  हाउस  में  बहुत
 जबरदस्त  तौर  पर  पाता  हूं।  लेकिन  जब  मर
 इस  बिस की  दफ़ा  २४  में  मह  देखता हुं  कि  स्टेट

 गवर्नेस हस [स  पर  एक  तरह  का  एार्मो--ए्क
 तरह  की  रेस्ट्रिक्शन--लगा  दिया  गया  है.
 तो  मैं  समझता  हूं.  कि  यह  कामून  दुरस्त  नहीं

 है  a
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 इस  के  बाद  जनाब  यह  भी  सुलाहिजशा
 फरमायें  कि  झारकेशोलाजिकल  साइट्स  एड
 'रिभेन्शा  के  बारे  में  गवर्ममेंट  अाफ  हडिया  को
 ग्रख्तियार  है  कि  वह  उन  को  नैशनल  इम्पादस
 भी  डिक्लेयर  कर  दे,  लेकिन  जिन  को  पालिया-
 मेंट  नैशनल  इम्पार्टेस  की  डिक्लेयर  न  करे,
 उन  को  कलकरेन्‍्ट  लिस्ट  में  रखा  गया  है  ,

 इस  के  साफ  मानी  ये  है  कि  स्टेट  गवर्नमेट्स
 को  भी  इस  सिलसिले  म  वही  अस्तियाराते

 है,  जो  कि  गवर्नमेट  आफ  इंडिया  को  हासिल
 हैं।  जिन  चीजों  को  नैशनल  इम्पार्टेस  की
 डिक्‍्लेयर  कर  दिया  जाय,  उन  के  बारे  में
 जो  शभ्रथ्तियारात  गवर्नेमट  प्राफ  इंडिया  के
 पास  हैं,  वही  अ्रख्तियारात--उसी  किस्म
 उसी  नोएेंडत  के  ग्रख्तियारात  स्टेटे  गवर्न-

 सेट्स  को  उन  चीजों  के  बार  में  है,  जिन  की
 नैशनल  इम्पार्टेस  की  डिक्लेयर  न  किया  गधा

 हो  ।  इस  लिये  उन  अख्तिया रात  म॑  किसौ  मी
 किस्म  की  रेस्ट्रिकशन  नबौजिब  नहीं  हो  संकंती
 है  1

 ‘The'  Minister  of  Sciéntific  Heseakch
 and  Cultural  Affairs  (Shri  Homayon
 Kabir)  But  not  in  respect  of  sites
 and  remains  Please  compare  the
 three

 Pandit!  Thakur  Das  Bhargava
 am  doming  to  shat  also

 अगर,  न्  ,हिस्टारिकल  मानुसक्स  के
 लिये  एक्सकेवेशन  करनी  पड़े  जो  कि  एस्ट्री
 १२  में  ग्राते  है,  तो  दफा  २४  के  मातहूत  स्टेट
 गुवनेसेट  को  सेंट्रल  गवर्नमेट  की  भ्रीवियस
 एप्हज़ल  छेनी  पहेंकी  झौर  उन  ऋलम  आए.
 शापरक्कन्ज  पर  प्रमल  करना  होगा,  जो'
 कि  सैट्रल  गवर्नमेट  दे  ।  शायद  हमारे
 झानरेंबल  | मिनिस्टर  साहब  की  यह  कन-
 डेख्शन  हो  कि  दे  इस  मे  प्राते  नही  है,
 में  निहायत  अदब  से  ६...  करनो  चहहुतां  हूं
 कि  एंक्सकेवेंशन  तो  दोनों  के  लिये  लाजिमी
 हैः  ६...) अ  हक्सकिसवे पाल ' के ' बह: बौँसे। मासूझ 'फ्ब्ह  बैसे मालूभ,
 क्रिया  था  सकता  be  किसी  मत्तुमेंहः  की
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 कितनी  हम्पार्टेस  है,  बहू  नैशनल  हम्पादेस
 का  है  या  उस  की  लोकल  भहमियत  है  t

 जहा  तक  शझ्रारकेप्रोलाजिकल  साइट्स
 झौर  रिमेन्ज  का  ताल्लुक  है,  उस  का  जिंक
 'कनकरेन्ट  लिस्ट  में  किया  गया  है  |  कॉस्टीन

 च्यूदान  में  यह  दर्ज  किया  गया  है  कि  किस
 बाडी  को  क्‍या  ग्रख्तियार  है।  मैं  भ्र्ज॑  करना

 चाहता  हू  कि  गवर्नमेंट  अाफ  इडिया  को
 किसी  किस्म  का  कोई  प्रह्तियार  नहीं  है  कि
 बह  किसी  तरह  से  लोकल  गवर्न॑मेंट---स्टेट
 गवर्नमेट--के  हाथ  बाधे  या  यह  प्राबिजन
 करे  कि  उस  कों  प्रीवियस  सैंक्शन  लेनी  होंगी
 या  कोई  म्प्ण्ग  या  डायरेक्वान्ज  दे  ।  प्रगर
 जनाबेवाला  .  कास्टीव्यशन  के  आटिकल
 २५१  और  २५४  को  मुलाहिजा  फरमायेंगे
 तो  पायेंगें  कि  उस  में  साफ  तौर  पर  दर्ज  है--
 बल्कि  ऐसी  सिचुएशन  दिखाई  गई  है--नकि
 कनकरेन्ट  लिस्ट  के  किसी  सबजेक्ट  के

 बाड़े  मे,  यृवमं  सेट  ग्राफ़  इकिमा  कानृत  बनाती

 है  भौर  स्देठ  मुवर्नमेट  भी  जमाती,  है.  तो

 जन  दोबो  करबूनों  में  सवर्लमेट  कलफ  हिस  के
 यानी  इस  पाक्षियामेंट  के  कानूत  को  फौकिसत

 हासिल  होगी  कौर  यर  स्वेट  गवर्नसेट  द...
 कोई  कानुन  पालिमामट  के  क्रासूत्त  के  नत
 कानझिस्टट  है,  तो  वह  डिफानेट  होगा,
 बाय  होगा,  वह  दु्स्तः  नही  होगा,  भ्रोत
 पालियामेट  का  कानून  ठीक  समझा  जायगा  ।
 लेकिन  दफा  २४  के  मातहत  अगर  गवर्नसेट
 आफ  इडिया  इस  किस्म  की  रेस्ट्रिकम  किसी
 स्टेट  गवनेमेट  पर  लगाती  है,  तो  मैं  उस
 को  कास्टअ्युवानल  बैलिडिटी  को  डाज़ट्  की

 निगाह  से  देखता  हु।  मेरी  याकिस  'मि्ाह
 में  वह  सिर्फ  नामुनासिब  ही  नहीं  है  इसलिये
 कि  बहु  ह्टेट  'गर्ष्भमेंट  के  घस्तियारात  को

 िएतीं हैं  ब्रत्कि वह
 केग  जी  है.  परौ,

 उसकी  इस्टरप्रेटेशान  के  क्ताह्िलिक  सी  मुश्किल
 पैदा हो!  लमती है  |  वह  1...  इस'  'तरहें
 कै+-
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 एक  जगह  खोदी  जाती  है  भौर  उस  में  से
 कामन्य  निकलते  हैं,  तो  फिर  वहां
 लोगों  को  या  स्टेट  गवर्तमेंट  को  यहू  तबकक्‍कों

 होती  है  कि  जिस  जगह  से  कायन्ज  निकले  है,
 एन्टीक्यविटीज  निकली  है.  वहां  भौर  भी

 एन्टीक्विटीज़  जमीन  के  बावत्ज़  में  दबी  पड़ी

 [पंडित  ठाक्र  बास  भार्गव]
 No  State  Government  shall  under-

 take  or  authorise  any  person  to  under-
 take  any  excavation  or  other  like
 operation  for  archaeological  purposes
 in  any  area  which  is  not  a  protected
 area  except  with  the  previous  appro-
 wal  of  the  Central  Government  and  in
 accordance  with  such  rules  or  direc-  होंगी,  भौर  वे  उस  जगह  को  झौर  खोदने
 tions,  if  any,  as  the  Central  Govern-  का  ख्याल  करते  हूँ.  लेकिस  हस  बिल  के

 ment
 may  make  or  give  in  this  be-

 ame
 पुरानी  जगहों

 में
 एक्सकेबेशन

 सिवाये
 गवर्नमेंट  झाफ  इंडिया  की  सक्दन  के  नहीं
 हो  सकता  है,  उन  ष््ल्ज  के  माने  बिना  नहीं

 में  नहीं  जानता  कि  यह  “प्रदर  लाइक  झाप-  हो  सकता  है.  जो  कि  गवर्नमेंट  झाफ़  इंडिया
 रेशन'”  कया  है।  किसी  भी  कार्यवाही  को  बनाये  ।  मैं भ्र्ज  करना  चाहता  हूं  कि  जहां
 ाप  'भअदर  लाइक  ऑपरेशन"  कह  सकते  तक  एन्‍्टीक्विटीज़  का  सवाल  है,  इस  बिल

 है  ।  मैं भर्ज  करना  चाहता  हूं  कि  इस  का  के  भ्रलफ़ाज़  इतने  वेग  पौर  वसी  है  कि  इस  में

 दूसरा  हिस्सा  बिल्कुल  रिपगनेंट  है।  यह  हरेक  चीज़  ह. 16  सकती  है  |  जहां  तक  बाकी

 प्रोवाइड  कर  के  कि  सैटल  गवर्नमेंट  के  ्ल्ज  सेक्शन  का  सवाल  है,  जो  ला  मिनिस्टर
 झौर  डायरेक्शन्ज  के  बगैर  स्टेट  गवनंमेंट  साहब  लाये  है.  हर  एक  शख्स  उस  को  पसन्द
 काम  नहीं  कर  सकती  है,  उस  के  हाथों  को
 शांध  देना  कास्टीव्यूशन  के  झन्दर  हरगिज
 हरगिज़  जायज़  नही  है

 wat  तक  हम  एन्डॉट  एंड  हिस्टारिकल
 मानुमेंट्स  शौर  आरकेप्रोलाजिकल  साइट्स
 एंड  रिमेन्ज  घौंर  रिकार्ड  वगरह  ही  देखते
 आए  है,  लेकिन  इस  बिल  में  एक  नई  चीज़
 झाई  है,  जिस  का  नाम  है  एन्टीक्विटीज़  ।
 ये  एन्टीक्विटीज़  कोई  रीयल  प्रापर्टी  नहीं  है,
 एक  तरह  से  मृववेबल  प्रापर्टी  है  7  उस  की
 तारीफ़  इस  तरह  से  की  गई  है

 “antiquity”  includes—

 (i)  any  coin,  sculpture,  manuscript,
 epigraph,  or  other  work  of  art  or
 eraftsmanship,..........

 (ili)  any  article,  object  or  thing
 illustrative  of  science,  art,  crafts,
 literature,  religion,  customs,  morals  or
 politics  in  bygone  ages,....

 में  समझता  हुं  कि  हमारे  झ्ानरेबल  मिनिस्टर

 साहब  को  उऊहूर  मासूम  होगा  कि  जब

 करेगा  और  मुवारकबाद  पेश  करेगा  कि

 उन्होंने  इस  ला  को  पार्मानेंट  पैडेस्टल  पर
 कायम  कर  दिया  है।  लेकिन  मेरे  सामने
 सब  से  बड़ा  सवाल  यह  है  कि  स्टेट  गवर्न  मेंट
 के  हाथ  इस  तरह  से  क्‍यों  बांध  दिये  जाये  |

 में  ग्लानरेबल  मिनिस्टर  साहब  की  तवज्जा
 दफ़ा  ट  की  तरफ  भी  दिलाना  चाहता  हूं,
 जिस  के  मातहत  सेंट्रल  गवर्नमेंट  झपने  झ्ख्ति-
 यारात  चाहे  किसी  प्राफ़िसर  या  भ्रथारिटी
 को  डेलीगेट  कर  दे  ।  उस में  लिखा है  —

 (a)  such  officer  or  authority  sub-
 ordinate  to  the  Central  Government,
 or

 (b)  such  State  Government  or  such
 officer  or  authority  subordinate  to
 the  State  Government,....

 इतने  बसी  अ्रक्तिवारात  हासिख  किये  गये

 है  1  मैं  बह  भयं  करना  चाहता हूं कि  इस  छोटी
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 सी  बात  के  लिये  स्टेट  मबनेमेंट  की  हाथ
 आधिने  की  रीजल्श  समझने  से  में  कासिर  हूं  ।
 मैं  समझता  हूं  कि  कांस्टीव्यूशन  के  मातहत
 स्टेट  गवर्ममेंट  को  जो  भ्रत्तियारात  दिये  गये

 हैं,  उन  को  कमर  करना  झौर  कोई  कानून
 नाफ़िज  कर  के,  जो  कि  उन  के  राइटस  भौर
 अथारिटीज  से  इनकानसिस्टेंट  हो,  उन  की
 पावर्ज  को  डेरोगेट  करना  एक  डाउटफुल
 यूटिलिटी  की  चीज़  है।  कोई  प्रपारिटी

 खसूसन  कोई  कनकरेन्ट  प्रथारिटी  मुकर्रर
 कर  के  उन  की  बावजें  को  कम  करना  ठीक

 नहीं  हैं  शौर  डाउटफुल  कांस्टिट्यूश-
 नैलिटी  की  चीज़  हैं।  हसलिये  मै  प्रर्ज
 करना  चाहता  हूं  कि  दफा  २४  ऐसी है  जिस
 का  हमें  बहुत  सोच  समझ  कर  देखना  चाहिये
 ध्ौर  जब  तक  कि  आनरेबल  भिनिस्टर  साहब
 हमारे  इन  खदशात  को  दूर  न  करें  ौर
 इस  के  प्रन्दर  कोई  तरमीम  करने  को  राजी
 ते  हों,  तब  तक  हमें  देखना  चाहिये  कि  हम
 कोई  ऐसा  फेल  न  करे  जिस  की  कांस्टि-

 ट्यूजनैलिटी  भ्रोपन  दु  कवेदचन  हों

 इन  अल्फ़ाज़  के  साथ  मैं  बाकी  मेजर  को
 सपोर्ट  करता  हूं  t

 Mr.  Speaker;  I  would  like  to  know
 from  hon.  Members  how  we  may
 divide  the  time  between  general  dis-
 cussion  and  clause  by  clause  con-
 sideration.  Two  hours  and  odd  we
 spent  the  other  day,  Two  nours  and
 30  minutes  are  left  today.  We
 started  at  ‘12-20,  We  will  take  it  that
 we  must  conclude  discuas:on  and  all
 stages  by  3  o’clock.  There  are  a
 number  of  amendments  that  have
 tabled.  Shall  we  devote  an  hour  for
 them?  One  hour  is  more  than  शान
 ough.  In  that  case,  by  2  o'clock,  we
 will  finish  general  discussion.  There
 87९  a  number  of  hon,  Members  who
 would  like  to  participate  in  the  dis.
 cussion.  Hon.  Members  would,
 therefore,  be  brief,

 Shri  Humayun  Kabir:  I  would  like
 to  have  half  an  hour  for  my  reply.
 I  wes  very  brief  in  my  opening
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 speech,  Many  points  have  been
 raised.

 Mr.  Speaker;  He  wants  me  to  call
 him  at  l-30  or  round  about  that.

 Shri  Ranga:  Mr.  Speaker,  it  is  evi«
 dent  that  we  are  all  in  favour  of  this
 Bill  The  only  thing  is  that  we  would
 hke  many  more  things  ta  be  sone,
 So  far  as  the  Bil)  goes,  ]  am  in  agree-
 ment  with  the  remarks  and  sugges-
 tions  made  by  my  hon.  friend  Shri
 A  C.  Guha  yesterday  that  the  00
 year  period  ought  not  to  be  insisted
 upon,  and  secondly  that  the  Bill
 should  be  made  to  apply  to  Jammu
 and  Kashmir  also  When  this  terri-
 tory  is  mentioned,  my  mind  hovers
 round  the  historical  remains,  given
 the  combined  name  of  Martand  Tem-
 ple.  It  is  in  ruins.  When  one  goes  there
 and  sees  it,  he  begins  to  think  of  the
 past  ages  when  the  Indian  culture  was
 so  dominant  in  that  area.

 Mr,  Speaker:  It  was  built  by  the
 Pandavas

 Shri  Ranga:  Yes  I  would  like  that
 this  opportunity  should  be  taken  by
 my  hon  friend  the  Minister  to  accept
 the  amendment  suggested  and  see....

 Shri  Humayun  Kabir:  For  Martand,
 that  amendment  is  not  necessary.

 Shri  Ranga:  Why?
 Shri  Humayun  Kabir:  Already  it

 will  be  looked  after  by  us.
 Shri  Ranga:  But,  there  must  be

 many  other  remains  like  that.  I  see
 no  reason  why  that  amendment  shoula
 not  be  accepted.

 Shri  Homayun  Kabir:  [  will  explain,
 That  is  an  entirely  different  thing.

 Shri  Ranga;  In  addition  to  the  great
 men  whose  names  were  mentioned
 yesterday  belonging  to  Bengal,  there
 are  similar  great  men  of  recent  past,
 of  i00  years  or  75  years,  belonging  to
 different  parts  of  the  country,  whose
 birth  places  or  places  where  they  had
 lived  when  they  were  dying  or  where
 they  died,  ought  to  be  treated  as
 places  of  pilgrimage,  and  produced  by
 the  Government.  There  were  three
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 great  men  who  died  not  80  long  ago,
 but,  at  the  same  time,  whose  pleces
 Have  become  really  very  sacred  in  the
 minds  of  the  Andhras.  One  js  the
 freat  Veeresalingam  who  was  as

 eat  for  Andhra  Pradesh  as  Iswar
 andra  Vidyasagar  was  for  Benga‘.

 @  second  is  Shri  Pott:  Sri  Ramulu,
 0  made  it  clear  to  the  whole  world

 that  although  Mahatma  Gandhi  died,
 Gandhism  in  its  dynamic  form  can  be
 practised  and  was  practised,  He
 died  in  a  house  belonging  to  some

 r  friend  and  situated  in  the
 Madras  city.  It  ought  not  to  be  left
 to  a  few  private  individuals  to  try  to
 collect  money,  acquire  the  house  and

 ore
 it  for  the  nation,  Similarly,

 era  was  Desa  Bandhu  Konda  Ven-
 katappayya,  one  of  our  great  leaders
 who.  Was  known  to  all  those  cf  us
 who  had  taken  part  in  our  national
 struggle.  These  places  and  the  very
 important  things  which  belonged  to
 gach  ;@reat  men,  it  does  not  matter
 from  which  part  of  India  they  hailed,
 we  ought  to  try  our  best  to  preserve.

 It  grieved  me  very  much  when  I
 wert  to  Pakistan  some  time  ago  te  find
 in  what  a  grievous  and  deplorable
 eondition  the  famous  Lajpat  Rai  Hall
 and  Lajpat  Ra:  Bhavan  are  to  be  found
 now.  So  little  is  being  done  by  that
 Government.  I  would  like  our  Gov-
 ernment, to  explore  ways  and  means
 of  how  we  could  preserve  them  in  very
 good  condition  so  that  that  may  be  an
 exampte  to  them  anda  source  of
 inspitation  to  those  who  are  there
 already  ih  Pakistan  and  also  those  of
 us  from  our  part  of  the  country  who
 would.  like  to  go  and  see  those  places
 and  thiak  af  the  very  great  patriot.

 .Boersiare  a  number  of  places  in
 Andiva  Pradesh  itzelf  which  ought  to
 be  preserved  properly  and  which  are
 mebo  being  preserved  today  satisfac-
 texiiy:'  flokmé  years  ago,  I  took  up  that
 meatier  gx  far  as  Battiproh:  was  con-
 demned: te  After  great  difficulty,  the
 then  Government  almply  marked  out
 timt  particular  plice  and  said  that  it
 ह...  ip  petegied  monument  They  did
 wet  to  ‘auything  further.  I  would  like
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 the  Government  to  take  into  comsi-
 deration  that  they  should  not  only  be
 interested  merely  in  marking  out  a
 particular  place  and  calling  it  a  pro-
 tected  monument,  but  they  should
 acquire  some  of  the  relics  and  anti-
 quities  and  monuments  which  may  be
 found  in  the  neighbourhood,  bring
 them  over  to  that  place  and  place  them
 in  such  a  way  that  when  anybody  goes
 there,  he  will  be  able  to  get  a  proper
 picture  of  the  place,  its  history  and  its
 past  glory.  There  are  three  famous
 places.  There  is  one  great  Buddhist
 monument  at  Gholi,  in  Srikakulam
 district.  It  is  very  famous  place  Not
 far  from  it,  only  about  a  mile  away,
 there  are  some  beautiful  statues.
 There  is  an  Ardhanareeswar  There  is
 another  with  two  faces.  In  front  there
 is  Kah  which  is  very  dear  to  our
 friends  from  Bengal.  On  the  other
 side,  there  is  Ardhanareeswar.  It  is  a
 very  rare  thing.  This  is  kept  one  mile
 away.  When  one  goes  to  Gholi,  he
 does  not  know  that  there  ig  such  a
 thing  as  this  there.  I  would  like  these
 to  be  brought  together.

 Similarly,  whenever  any  particular
 important  antiquity  is  taken  away
 from  a  particular  place,  there  should
 be  left  there  at  least  a  kind  of  plaque
 to  indicate  that  such  end  such  a  thing
 was  found  here  and  it  has  been  taken
 to  a  near  by  museum  or  some  other
 monument.  Any  one  who  wishes  to
 know  anything  about  it  may  go  there.
 At  the  same  time,  it  would  be  a  source
 of  inspiration  to  the  people  of  that
 place  to  know  that  such  and  such  a
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 Bey  hrs.
 My  hon.  friend  Shri  Dasappa  was

 mentioning  of  Sravanabelgola.  I  began
 to  think  of  another  place,  the  name  of
 which  I  forget  aleo  where  an  equally
 great  statue  is  to  be  found—also  in
 Mysore  State.  Both  of  them  are
 unique  examples  of  these  monoliths.
 J  have  not  seen  the  like  of  it  anywhere
 in  the  world.

 Shri  Achar  (Mangalore):  There  are
 three.

 Shri  Ranga:  So  much  the  better.
 These  two  I  have  seen  myself.  I  had
 the  great  privilege  of  seeing  them.
 Whether  you  like  to  worship  them  or
 not,  as  pieces  of  architecture  they  are
 unique  anywhere  in  the  world.  I
 have  seen  the  huge  statue  of  Stalin  on
 the  Don-Volga  canal  and  it  is  nothing
 when  compared  to  our  Sravanabelgola
 statue,  Stalin’s  statue  was  constructed
 only  fifteen  or  twenty  years  ago,
 whereas  ours  was  constructed  some
 eleven  hundred  years  ago.  It  would
 indeed  be  a  source  of  inspiration  to
 students  all  over  India  to  be  taken
 over  there  and  to  be  given  the  privi-
 lege  of  seeing  it.  But  the  difficulty  is
 to  get  on  to  the  top  of  the  hill.  It
 nearly  breaks  anes  back.  I  would  hke
 semething  to  be  done  to  improve  the
 steps.

 Shri  Humayun  Kabir:  Students  will
 have  no  difficulty.

 Shri  Ranga:  Therefore  something
 has  to  be  done  in  that  direction.  I  do
 not  know  much  about  the  preservation
 or  chemical  side  of  it,  but  I  presume
 there  must  be  some  chemists  associated
 with  the  arrangements.  While  I  am
 on  this  point  I  would  like  to  give  one
 warning  to  Government.  It  seems
 there  is  a  proposal  before  them  to
 transfer  the  Office  of  the  Assistant
 Chemist  from  somewhere  in  Deccan  all
 the  way  to  Dehra  Dun.  I  do  not  know
 who  hag  given  them  this  great  inspira-
 tion.  I  would  like  them  to  desist  from
 this.

 There  is  another  place  called  Humpi
 where  we  have  got  a  great  lion  image
 of  Narasimha.  It  is  one  of  the  biggest
 atatues.  I  dare  say  many  of  my  hon.
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 friends  would  have  already  seen  it.  It
 is  a  piece  of  architecture  worth  seeing.
 Why  was  it  constructed  in  those  days?
 Why  was  it  erected  up  there  as  a  kind
 of  example  to  the  people?  It  is  worth
 pondering  over  these  matters.  They
 were  times  when  our  people  became
 too  much  of  Gandhians;  they  did  not
 knew  how  to  protect  their  States  and
 there  came  the  invaders  from  outside.
 Some  new  spirit  of  self-defence  or
 national  resistance  had  to  be  created
 and  inculcated  in  the  mind  of  the
 people  Therefore  thig  cult  of
 Narasimha  was  thought  of  once  again
 and  that  tremendous  statue  wag  built
 there  It  is  going  to  pieces  now;  it  is
 exposed  to  the  sun  and  something  has
 got  to  be  done.

 Similarly,  there  is  another  place.
 At  Warangal  there  is  the  lovely  head
 uf  a  statue.  The  statue  has  gone,  but
 the  head  is  there.  It  is  a  beautiful
 piece.  Whom  it  is  considered  to  repre-
 sent,  I  do  not  know.  If  it  is  a  real
 representation  of  a  man  who  was  alive
 at  that  tume,  possibly  it  was  Ganapathi
 Deva.  He  must  have  been  not  only  a
 strong  man,  but  a  very  handsome
 person,  a  specimen  of  beauty.  Any
 poet  would  have  had  a  look  at  that
 statue  before  describing  a  handsome
 man.  That  statue  is  lying  there  on  the
 floor.  Hundreds  of  other  things  are
 there  in  a  state  of  pell-mell  How
 many  more  beautiful  pieces  there  are
 we  do  not  know,  for  so  little  is  being
 done.  I  am  glad  the  Prime  Minister
 is  coming  in  just  now,  He  is  interested
 in  history  and  the  hon.  Minister  is
 also  interested  in  history.  Why  is  that
 we  are  starving  the  Archeeological
 Department  of  funds?  Why  do  we  not
 place  sufficient  funds  at  their  disposal?
 We  have  got  crores  and  crores  of
 rupees  to  be  wasted  by  the  Public
 Works  Department.  Why  do  we  not
 place  a  few  more  lakhs  of  rupees  at  the
 disposal  of  this  Department  so  that
 they  can  embelish  the  remains  of  our
 past  history,  so  that  our  young  people
 might  be  able  to  draw  inspiration  from
 these  great  antiquities  and  relics  of
 archeological  finds.
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 Then  there  are  these  Warangal  gates.

 I  have  no  idea  as  to  how  many  have
 seen  them.  But  anybody  who  has  seen
 them  will  be  struck  by  their  artistic
 beauty,  and  what  is  more  the  imagina-
 tive  capacity  of  those  architects  who
 had  constructed  them.  They  were  all
 carved  out  of  black  granite.  You  know
 how  difficult  it  is  to  do  carving  in  black
 granite.  On  red  sandstone  you  can
 carve  anything:  on  marbles  you  can
 carve  anything,  but  it  is  a  difficul'
 job  to  do  on  black  granite  and  yet
 they  have  done  it  with  exquisite
 beauty,  Although  it  is  many  centurie:
 since  they  have  been  erected  there,
 they  Jook  as  if  they  were  made  only
 ten  or  fifteen  years  ago.  Since  they
 are  heavy,  one  of  them  is  leaning  I
 wrote  aboul  it  to  the  Ministry  and
 they  said  there  is  no  danger  of  these
 things  fallng  Possibly  ‘here  is  no
 danger.  But  they  ought  to  be  provided
 with  u  kind  of  background—it  is  not
 enough  if  you  keep  these  things  there
 —so  that  when  one  goes  there,  one  can
 get  an  idea  of  what  must  have  been
 the  glory  of  the  past.  What  is  the
 use  of  anybody  going  there  and  seeing
 these  big  things  standing  and  getting
 frightened  that  they  may  fal:  on  them.
 i  would,  therefore,  like  Government  in
 this  Ministry  to  think  abou"  it  from
 that  point  of  view  and  see  that  a  cer-
 tain  amount  of  money  is  spent  and  an
 atmosphere  is  created,  so  that  when
 our  young  people  go  there  they  would
 get  some  idea  of  the  historical  back-
 ground  of  these  works  of  art.

 I  have  very  many  more  things  to
 say,  but  this  is  not  the  occasion  for  it.
 I  am  glad  that  tourism  has  come  in.
 It  has  made  our  Government  a  little
 conscious  of  the  money  side  of  these
 great  antiquities,  I  would  like  the
 Ministry  in  charge  of  tourism  to  place
 some  funds  at  the  disposal  of  the
 Archeological  Department,  so  that
 they  can  make  these  places  more
 attractive  than  they  are  today.

 Shri  Keskhava  (Bangalore  City):  I
 also  rise  to  record  my  response  anti-
 cipated  by  the  hon.  Minister  while
 moving  the  motion  for  consideration  of
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 thig  Bill.  There  is  no  doubt  that  India
 has  some  of  the  best  archseclogical
 pieces  in  the  world  and  some  legisla-
 tion  in  this  regard  was  long  overdue.
 It  is  not  that  we  did  not  have  any
 legislative  measure.  We  had  already
 three  enactments,  as  was  already
 pointed  out  by  him  and  the  implemen-
 tation  of  these  Acts  necessitated  the
 promulgation  of  this  Bill  in  the  inter-
 est  of  the  preservation  of  the  historical
 monuments,  the  priceless  monuments
 of  our  country.  I  therefore  welcome
 this  Bill.

 This  is  an  attempt  at  consolidation
 of  the  several  laws  that  are  on  our
 statute-book  and  it  also  clarifies  the
 confusion  created  by  overlapping
 jurisdiction  in  regard  to  monuments
 declared  national  and  those  not  80
 declared.  An  additional  feature  of
 this  Bill  is  that  it  provides  for  securing
 the  records  and  archival  findings  in
 the  possession  of  private  persons,  On
 all  these  grounds  I  welcome  this  Bill.

 We  have  no  written  history  in  our
 country.  What  little  history  we  have
 appears  to  be  shrouded  in  the  pre-
 judiced  records  left  by  the  alien  rulers
 of  our  country.  The  archeological
 findings  of  our  country  are,  no  doubt,
 seriously  suffering  from  decay  and
 deterioration  through  neglect  and
 aging,  and  a  proper  care  and  preserva-
 tion  of  these  historical  and  national
 findings  is  a  long-felt  need,  and  there-
 fore  this  effective  and  early  salvaging
 and  rehabilitation  is  really  very  desir-
 able.  This  Bill,  I  have  no  doubt,  is  a
 good  step  in  the  right  direction.

 One  feature  of  this  Bill  very  much
 appeals  to  me,  and  that  is,  as  I  have
 already  suggested,  the  provision  to
 secure  and  safeguard  the  records  and
 archival  findings  of  national  import-
 ance  by  way  of  compulsory  purchase
 also  if  necessary  on  payment  of  com-
 pensation  from  the  owners.  I  lave  a
 few  suggestions  to  make  in  thig  regard
 to  our  Minister  for  whatever  he  deems
 they  are  worth.

 No  doubt  we  must  protect  and  pre-
 serve  these  records  of  cultural  value
 and  they  are  priceless  and  of  great
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 historical  value  too,  but  this  attempt
 on  our  part  for  a  compulsory  purchase
 of  these  from  the  private  owners  is
 likely  to  dissuade  those  who  may  have
 valuable  records  in  their  possession
 from  making  them  known  to  the
 general  public;  unless  some  induce-
 ment  is  offered,  the  owners  will  not
 come  out  with  the  information  that
 they  are  in  possession  of  these  valu-
 able  and  priceless  findings.  We  have
 not  yet  cultivated  a  universal  national
 outlook  in  our  country  and  therefore
 it  is  better  that  some  inducement  is
 offered,  and  that  I  suggest  would  be
 by  the  Government  making  it  known
 to  the  public  that  it  is  interested  in,
 and  prepared  tn  purchase,  the  very
 valuable  documents  and  other  findings
 from  private  ownerg  at  reasonable
 prices.  This  must  be  made  known.
 We  should  also  provide,  if  possible,  the
 supply  of  a  true  photostat  capy  of
 those  records  and  other  things  to  the
 priv.te  owners  who  have  possession  of
 these  records  which  have  been
 declared  to  be  of  national  importance.
 Unless  we  are  prepared  to  give  these
 reliefs,  I  feel  that  it  is  very  difficult
 to  enlarge  our  activities  connected
 with  research  in  the  whole  of  our
 country,  It  may  even  harm  that  kind
 of  activity  in  our  country.

 I  am  rather  doubtful  if  our  Minister
 is  certain  that  written  records  also
 come  within  the  purview  of  this  Bil!
 Perhaps  we  may  be  in  a  position  te
 interpret  them  under  the  words
 “manuscript”  and  “literature”  in
 clause  2(b)  (i)  and  (iii).  Anyway,  I
 would  like  to  suggest  that  the  specific
 words  “written  record”  also  could  be
 inserted  in  a  suitable  place  in  the
 clause  on  difinitions.

 Qur  country  is  very  vast  and
 Tesearch  activity  has  got  to  be  spread
 all  over  the  country.  In  the  circum-
 stances,  it  ia  very  desirable  that  we
 should  have  these  units  of  national
 archives  distributed  all  over  the  coun-
 try  besides  having  it  only  in  New
 Delhi.  The  original  records  also  could
 be  distributed  to  these  units  on  a
 proper  besis,

 2  AUGUST  858  and  Archaeological  388
 Sites  and  Remains  Bili

 i3.25  hrs.

 [Panorr  THAKUR  Das  BHARGAVA  in  the
 Chair]

 Also,  we  should  be  able  to  keep  one
 copy  of  each  record  in  every  unit.  The
 creation  of  these  units  is  absolutely
 essential  considering  the  fact  that  we
 wre  a  very  vast  country  and  we
 should  facilitate  research  activity  all
 over,  and  unless  we  are  also  not
 conscious  of  the  supreme  necessity  of
 preserving  the  records  even  in  times  of
 calamity,  we  shall  not  disregard  this
 suggestion.

 Now  a  word  about  the  highly  objec-
 tionable  feature  of  concentration.  I
 am  one  of  those  who  fee]  that  we  are,
 of  late,  having  too  much  concentration
 of  power.  It  loaks  as  though,  in  spite
 of  the  fact  that  we  are  a  federal  insti-
 tution,  the  administration  is  almost  on
 the  point  of  being  run  on  a  unitary
 basis,  Whatever  it  is,  even  in  this  Bill
 I  see  a  sort  of  tendency  to  concentrate
 the  powers  at  the  Centre.  The  powers
 of  the  Collector—the  man  on  the  spot
 who  can  use  his  discretion  and  give
 the  necessary  instructions  in  a  more
 fruitful  and  effective  manner—are
 being  now  removed  and  placed  in  the
 hands  of  the  Director-General  located
 in  Delhi.  This  us,  if  |  may  be  permit-
 ted  to  say  so,  a  rather  retrograde  step.
 I]  would  rather  have  decentralisation
 of  the  administration.  It  is  high  time
 we  begin  that  in  all  aspects  of  our
 administration,  and  particularly  we
 should  not  increase  centralisation  any
 more.  Even  on  that  ground  |  would
 like  to  ask  the  hon.  Minister  if  he
 cannot  do  away  with  this  centralisa-
 tion.

 Regarding  access  to  these  records
 and  other  findings  at  least  to  scholars
 and  research  workers,  as  pointed  out
 by  my  hon,  friend  Shri  H.  N.
 Mukerjee,  I  would  deem  it  very  objec-
 tionable  and  record  my  vehement
 protest  against  it  if  access  is  refused,
 even  to  people  of  this  type,  of  the
 records  prior  ta  98  on  some  ground
 or  other,  on  the  ground  perhaps  that
 it  led  to  terroristic  activity.  We  are
 not  bothered  about  those  activities.  I
 do  not  think  there  is  any  fear  at  all
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 of  terrorism  in  us,  The  Government
 has  been  sufficiently  stable.  Therefore,
 .we  should  not  on  any  account  refuse
 access  to  these  records  at  least  to  the
 research  workers  and  great  scholars.

 I  would  like  to  know  the  reasons
 why  special  exemption  of  perticular
 clauses  has  been  made  in  clause  |  of
 the  Bill  ao  far  as  Jammu  and  Kashmir
 is  concerned.  I  think  that  could  have
 been  easily  avoided  if  only  a  little
 more  trouble  had  been  taken  by  the
 Ministry.  I  would  like  it  if  even  ut
 this  stage  the  State  could  be  consul-
 ted  and  we  could  avoid  the  special
 exemption  of  clauses  22,  24,  25  and
 26  given  in  clause  (2).  They  are
 very  effective  clauses  and  I  do  not  see
 why  we  should  exempt  application  of
 these  clauses  in  respect  of  Jammu  and
 Kashmir.  I  do  not  want  to  reiterate
 what  has  been  already  urged  on  the
 floor  of  the  House  in  this  connection.
 There  has  been  sufficient  integration
 of  Kashmir,  and  I  do  not  see  why  we
 should  pursue  this  line  and  not  avoid
 making  any  such  exemptions.

 Shri  D.  C.  Sharma  was  pleased  to
 mention  something  about  the  exchan-
 ge  of  historical  records  and  monu-
 ments  from  Punjab  which  are  now
 located  in  Lahore.  It  takes  me  at  once
 to  the  facts  in  our  recent  experience,
 so  far  as  exchange  of  matters  relating
 to  the  borders  between  India  and
 Pakistan  is  concerned.  I  would  like
 that  we  should  beware  of  the  unila-
 teral  activities  of  our  friends  in  Pakis-
 tan,  so  far  as  these  matters  are  con-
 cerned.  On  no  account  should  we
 make  ourselves  again  responsible  in
 any  manner  for  a  sinajlar  contingency.
 What  has  happened  in  the  matter  of
 borders  may  repeat  itself  in  this  most
 ineffective  sphere  of  historical  find-
 inga  and  archsological  remains.

 Coming  to  my  own  State,  I  would
 bring  to  the  notice  of  the  Minister
 that  in  ene  of  my  visits  to  the  com-
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 absolutely  no  access  provided  for  this
 temple,  and  the  road  was  absolrtely
 unsatisfactory;  and  I  am  told  that  no
 attention  whatsoever  has  been  devo-
 ted  to  this  matter.  If  the  Department
 at  the  Centre  is  not  interested  in  do-
 ing  it,  at  least  it  can  bring  to  bear
 some  pressure  on  the  State  Govern-
 ment  and  somehow  see  that  casy
 access  is  provided  to  this  temple.

 I  would  also  take  this  opportunity
 of  bringing  to  the  notice  of  the  Minister
 the  historical  monuments  in  Melkote.
 Melkote  is  a  place  that  was  founded  by
 the  revered  Ramanuja,  the  great  spiri-
 tual  teacher  who  hailed  from  the  south.
 In  fact,  he  lived  there  and  constructed
 a  temple.  That  is  a  great  monument
 worthy  of  being  declared  as  of
 national  importance,  and  so  has  it  been
 declared  But,  unfortunately,  we
 find—and  when  ovr  Speaker  was
 pleased  to  visit  Melkote  recently,  a
 representation  was  also  made  to  him
 that  the  arrangements,  and  the  provi-
 sions  made  under  this  enactment
 for  maintaining  the  temple  and  look-
 ing  after  the  necessary  needs  there
 are  absolutely  madequate.  At  this
 rate,  il  looks  as  though  we  would
 allow  ourselves  again  to  the  complaint
 ef  allowing  these  monuments  to  dete~
 riorate,  in  spite  of  the  fact  that  they
 come  under  the  jurisdiction  of  this
 enactment.  I  hope  that  this  temple
 at  Melkote  and  also  the  Sringeri
 temple  will  be  paid  some  attention,
 and  the  shortcomings  will  be
 made  good  in  proper  justifica-
 tion  of  the  fact  that  they  have  been
 declared  as  of  national  importance.

 With  these  words,  I  have  no  heai-
 tation  in  heartily  welcoming  the  Bil)
 before  this  House.

 Mr.  Chairman:  Shri  C.  R.  Pattabhi
 Raman.  I  have  to  call  the  Minister
 at  .30  pa.  So,  the  hon.  Member
 may  take  as  brief  a  time  as  possible.

 Shri  C.  RB,  Pattabhi  Raman  (Kum-
 bakonam):  I  shall  try.  That  means
 that  I  would  get  only  five  minutes.  7
 hope  you  will  be  pleased  to  give  me  a
 few  more  minutes  after  that.

 minutes  or  nw.
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 Shri  C.  R.-Pattabhi  Raman:  I  shall
 try  to  be  as  brief  as  possible.

 Iam  very  happy  thet  a  comprehen-
 sive  legislation  is  on  the  tapis  of  this
 House  after  having  gone  through  its
 varioug  stages  in  the  Rajya  Sabha.  I
 am  very  happy  also  that  one  of  the
 finest  products  of  Hindu-Muslim  cul-
 ture,  a  very  cultured  man,  is  in  charge
 of  the  Ministry  I  have  no  doubt  that
 with  his  usual  drive  and  dynamism,
 he  will  give  the  ancient  monuments
 administration  a  new  look  which  it
 very  badly  needs.  When  we  have  4
 Bill  of  this  nature,  I  fee]  that  it  al-
 ways  falls  short  of  the  mark  for  the
 simple  reason  that  the  administration
 is  poor.  We  must  have  properly  quali-
 fied  persons  to  administer  all  the  mat-
 ters.  What  has  happened  in  Egypt?
 We  have  Egyptologists  who  have  stu-
 died  all  about  the  pyramids  and  tombs
 who  have  known  about  the  various
 Pharoahs,  who  have  the  requisite
 knowledge  etc.  to  administer  it.  I  am
 not  saying  thereby  that  even  the
 mason  in  charge  of  an  ancient  monu-
 ment  should  be  well-read.  But,  cer-
 tainly,  there  must  be  a  certain  amount
 of  knowledge  and  reverence,  so  far  as
 the  approach  is  concerned.  People
 must  be  equipped  with  some  sort  of
 knowledge  when  they  deal  with  an-
 cient  monuments,  whether  Hindu,
 Muslim,  Parsi  or  Buddhist.  These  are
 my  prefatory  remarks  which  I  am
 permitting  myself  to  make  when  I  am
 referring  to  this  matter.

 What  happens  is  that  we  have  the
 various  Hindu  Religious  Endowment
 Acts  in  the  various  States,  and  it  9
 just  possible  that  we  may  have  a  man
 in  charge  of  a  temple,  who  may  have
 no  faith  at  all  in  the  temple  rituals
 or  the  puja,  or  who  may  even  scoff
 at  those  things.  But  when  the  Union
 Govermment  are  taking  up  a  matter
 like  this,  they  must  gee  to  it  that  the
 people  in  charge  of  the  administration
 of  ancient  monuments  protection  are
 well  qualified  and  have  the  proper
 approach.  They  must  also  see  to  it
 and  that  they  have  a  regular  service,
 80  far  ag  the  protection  of  ancient
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 various  cadres,  beginning  from  the  top.
 Here,  I  must  strike  a  note  of  dissent
 from  my  learned  friend  Shri  Keshava

 I  personally  think  that  this  is  one
 matter  where  we  must  have  centrali-
 sation.  The  Government  here  must
 have  all  the  strings  in  their  hands.
 They  must  have  the  entire  landscape
 before  them  when  they  start  adminis-
 tering  temples  and  ancient  monu-
 ments.

 ]  wish  to  refer  to  the  provision  in
 regard  to  Kashmir.  [t  is  a  pity  that
 Kashmir  is  sought  to  be  excluded.  In
 the  very  next  Bill  that  we  are  going
 to  consider,  namely  the  All  India
 Services  (Amendment)  Bill,  we  are
 going  to  take  off  the  words  ‘exclud-
 ing  Kashmir’.  I  have  beet  the  chair-
 man  of  some  Select  Committees,  and
 I  can  tell  you  that  the  rule  today  is
 not  to  exclude  Kashmir.  Why  should
 you  exclude  Kashmir  here?  Can  the
 State  afford  to  look  after  the  Mart-
 and  ruins?  In  the  old  days,  you
 could  see  the  movement  of  the  sun
 marked  on  the  beautiful  stone  pillars
 but  it  is  now  in  ruins.  Of  course,  it
 is  not  the  fault  of  the  present  Govern-
 ment  of  Kashmir,  but  anyhow,  there
 was  vandalism,  and  the  Martand  is
 now  in  ruins  How  can  the  State  look
 after  =  magnifictent  ruin  lke  the
 Martand  ruins,  unless  the  Union
 Government  step  in  and  take  it  over?
 The  State  Government  are  not  rich
 enough.  They  have  got  enough
 problems  in  their  hands,  and  it  is  high
 time  that  we  include  Kashmir  also,
 so  that  the  beautiful  monuments  like
 the  Martand  temple  will  come  under
 the  purview  of  the  Union  Gov-
 ernment.

 There  must  also  be  proper  bud-
 geting  so  far  as  the  ancient  monu-
 ments  are  concerned.  Here,  I  would
 to  quote  from  The  Statesmen  one
 small  sentence.  Jt  hae  already  been
 Quoted  in  the  other  House.  <A  great
 archeologist,  a  man  who  knew  what
 he  was  talking  about,  says  that  he
 went  to  Kailasnath  temple  at  Kan-
 cheepuram.  I  am  going  to  refer  to
 it  in  some  detail  later,  with  your
 leave.  He  saya:
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 “Even  in  South  India,  ugly

 pavements,  partly  of  cement
 concrete,  partly  of  stone,  have
 been  inflicted  in  the  6th  cen-
 tury  B.C”.

 He  forgot  to  put  the  words  B.  C.
 It  was  pre-Buddhistic  era.  That  is
 precisely  what  has  happened  in  the
 Kailasnath  temple  at  Kancheepuram.
 There,  you  have  got  the  wonderful
 phenomenon  of  rock  disintegrating.
 In  that  temple,  you  find  magnificent
 figures  of  old  granite,  which  have
 now  become  so  old  that  they  are  just
 becoming  sand.  It  is  the  reverse  pro-
 eess.  River  sand  gradually  becomes
 rock  or  coal  or  whatever  it  is,  geolo-
 gically  speaking.  Now,  it  is  the
 reverse  in  practice,  so  far  as  the
 Kailasnath  temple  is  concerned.  And
 it  is  open  to  the  weather  all  the  time.
 You  must  protect  it.  The  main
 gopuram  has  fallen;  the  praakaras
 are  also  open  to  the  sun  and  the  rain.
 It  is  high  time  that  you  protected
 them,  because  even  now  you  find
 that  it  is  not  because  of  Muslim  con-
 querors  breaking  the  nose  but  purely
 on  account  of  disintegration,  that  the
 figures  are  just  collapsing.  It  is  high
 time  that  you  budgeted  for  this.  You
 must  have  proper  protection  of  these
 magnificent  monuments.

 Coming  to  my  own  constituency,
 in  Tanjore  we  have  got  the  magni-
 ficent  Brahareeswarar  temple,  where
 the  President  has  been  only  two
 days  ago.  There  I  saw  with  my  own
 eyes  the  canopy.  I  am  not  criticis-
 ing  the  people  there.  They  are  do-
 ing  very  bravely;  with  their  equip-
 ment,  they  are  doing  their  best.
 After  all,  when  you  see  a  big  crack
 in  a  temple,  you  try  to  do  something.
 I]  am  sure  the  Minister  must  have
 seen  in  France  Notre  Dame.  When
 there  is  a  crack,  you  know  that  a
 special  mixture  of  cement  has  to  be
 pumped  at  high  pressure  into  the
 crack,  and  then  it  is  closed  up.  The
 outward  closing  is  done  so  weil  by
 skilled  silpis  and  others  that  one
 cannot  find  any  difference  between
 the  old  and  the  new.  While  the
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 crack  has  to  be  filled,  while  the
 foundation  has  to  be  protected,  your
 work  needs  expertise.  It  means
 properly  qualified  persons,  not  the
 PWD  man.  He  is  only  concerned
 with  hours  of  work  and  cement  and
 he  will  give  you  accounts.  Such
 people  are  wholly  unfitted  for  that
 sort  of  job.

 You  go  to  Sanchi.  What  have  the
 PWD  done  there.  Look  at  the  out-
 rage  that  has  been  done  by  the
 repairs  departmentally  or  otherwise.
 For  this  work,  you  must  have  fully
 qualified  archeologist  students,  per-
 haps  BAs  and  MAs,  history  men  who
 are  also  otherwise  well  qualified.
 They  should  be  on  the  spot  all  the
 time  supervising.  The  man  who  is
 supervising  cannot  just  tell  the
 Mistry,  ‘You  do  it'  and  go  away.  The
 Mistry  will  do  just  what  is  required
 of  him,  namely,  properly  plaster.  He
 will  even  plaster  two  hands  and
 cover  it  up.  That  is  not  the  way  of
 attending  to  this  work.  I  am  sure
 the  Minister  will  bear  this  in  mind.

 When  I  say  this,  I  say  it  with  some
 fecling.  There  is  a  temple  in  Dara-
 suram  very  near  Kumbhakonam.  What
 has  happened  to  it?  The  temple  has
 fallen.  The  approach  to  it  is  covered
 with  weeds.  You  cannot  even  go  near
 it.  Once  you  go  to  the  Prakarams,
 you  find  that  many  pillars  have  fallen
 down.  On  top  of  it  all—I  am  going  to
 refer  to  it—is  the  vandalism  that
 is  perpetrated.  We  have  had  old  van-
 dalisms.  We  have  had  the  vandalism
 of  Somnath  and  so  many  other  places.
 Go  to  Hampi.  It  makes  one's  heart
 bleed.  Even  in  Hampi,  what  is  hap-
 pening?  The  roads  are  not  properly
 laid.  The  Narasimha  vigraham  in
 Hampi  is  all  overgrown  with  plants.
 I  do  not  know  what  is  the  position
 today.  I  am  sure  under  the  hon.
 Minister's  able  guidance,  the  matter
 would  have  been  attended  to  already.
 If  not,  here  is  a  matter  which  he  has
 to  attend  to.

 I  am  giad  that  reference  was  made
 to  Ardhanariswera  and  other  vigra-
 has,  Even  today  in  the  Gopuram
 walla,  plants  are  growing  in  between
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 niches  and  interstices.  Acid  can
 easily  be  put  and  the  plants  remov~
 ed  and  the  space  covered  with  plas-
 ter.  All  this  cannot  be  done  by  the
 States.  They  have  no  money.  It  is
 for  the  Centre  to  do  it.  We  must!
 have  proper  budgeting  for  it.  Let!
 the  Government  arm  themselves  not
 only  with  powers  but  with  a  lot  of
 money,  because  after  all,  without
 these  ancient  Gopurams  and  ancient
 temples,  there  is  very  little  that  is
 Indian  left  to  be  shown  to  the  world,
 and  the  world  clamours  for  some-
 thing  Indian.  In  my  humble
 opinion,  the  Indian  alone  is  going  to
 save  the  world,  I  mean  our  outlook,
 not  only  the  mere  temples  and  the
 ritual  and  arts  aspect  of  it,  but  what
 the  temples  stand  for.  I  have  no
 doubt  that  the  Minister  will  have
 that  also  in  mind.

 A,

 {

 So  far  as  acquiring  of  ancient
 monuments  is  concerned,  there  too
 Government  can  take  upon  them-
 selves  all  the  necessary  powers,  and
 they  should  do  so  soon.  What  has
 happened  is  that  rich  people  get
 round  the  poojaris  or  trustees  of
 temples  and  instal  a  nice  Nataraja
 vigraham,  which  was  in  the  temple
 for  about  a  thousand  years,  in  their
 drawing  room.  They  acquire’  the
 same.  The  man  will  say  to  others:
 ‘I  have  got  a  very  fine  piece.  It  is
 of  5th  century  B.C.,  not  a  meooli’.
 In  the  olden  days,  if  some  vigraham
 is  broken,  we  discarded  it.  Not
 those  moolies,  but  proper  vigrahas
 have  been  brought  to  many  houses.
 The  vigraham  is  put  in  the  house
 where  the  man  flicks  a  cigar—thank
 God  he  does  not  do  it  in  Nataraja’s
 hands—or  puts  his  cocktail  glass  there.
 It  is  humiliating;  it  makes  your  blood
 boil.  With  a  little  effort  on  the  part
 of  Government,  they  can  acquire  these
 pieces  of  art,  these  magnificent  pieces
 which  are  in  private  houses  adorning
 drawing  rooms.  A  Nataraja  or  Devi
 is  put  there  along  with  cocktail  glass-
 es,  whisky  glasses  and  other  things.
 It  is  time  Government  armed  them-
 selves  with  the  power  to  acquire
 them.
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 Modern  vandalism  is  worse  than
 the  old  vandalism.  A  rich  man  may
 say:  “You  must  come  to  my  house.  I
 have  got  8  Natarajas  and  6  Devis’—
 as  though  they  are  just  pieces  to  be
 shown  that  way.  With  all  that,  he
 pretends  to  be  a  good  Hindu.  He  rings
 the  bell  in  the  morning  to  satisfy  his
 conscience.  But  he  is  doing  a  great
 disservice  to  our  religion.

 These  are  the  pieces  that  Govern-
 ment  can  acquire.  Government  can
 also  acquire  writings  in  ‘cadjan  leaves’
 and  other  ancient  writings.  Our  Ram-
 ayana  i8  still  in  ‘cadjan  leaves’  in  many
 houses.  I  am  not  saying  that  you
 must  take  away  those  which  are  used
 for  pooja  purposes,  but  you  can  get
 copies  made.  Many  of  them  will  be

 Government  can
 acquire  them.  Many  of  these  ‘cadjan
 leaves’  are  falling  apart.  As  you
 know  very  well,  the  chemist  plays  a
 very  important  part  in  the  preserva-
 tion  of  ancient  monuments.  I  am  sure
 Government  will  have  a  number  of
 chemists  in  their  team.  If  they  have
 not,  the  gap  must  be  filed.  They
 must  have  a  number  of  chemists  to
 assist  them  in  the  preservation  of
 these  ‘cadjan  leaves’  or  for  that  mat-
 ter,  paintings.

 I  am  glad  I  am  able  to  agree  with
 my  hon.  friend,  Shri  Keshava,  as
 regards  the  decentralisation  of  the
 monuments  though  I  differ  from  him
 as  regards  the  other  point.  Govern-
 ment  must  not  cencentrate  these
 Monuments  in  the  same  place.  Just
 see  what  Napolean  did  in  the  olden
 days.  If  he  were  alive  today,  he
 would  have  been  treated  as  a  brigand
 or  murderer.  History  was  on  his  side
 in  those  days.  But  there  is  no  room
 for  a  Napolean  today.  You  cannot,
 so  to  say,  bring  everything  to  Paris
 or  Rome.  These  monuments  have  to
 be  in  various  centres,  in  Maharashtra.
 South  India  and  so  on.  We  can  have
 various  places  as  architectural  cen-
 tres.

 Il  only  want  to  stress  one  aspect
 more.  I  am  glad  that  tourism  is  play-
 ing  an  important  part  in  our  national
 life.  I  know  it  is  the  concern  of
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 another  Ministry.  But  I  sincerely
 hope  that  we  won’t  have  the  same  lack
 of  co-ordination  by  saying  ‘It  is  an-
 other  Ministry’s  concern,  the  Transport
 Ministry’s  concern;  I  have  nothing  to
 do  with  it’.  What  happens  is  _  this.
 The  tourists  come  to  some  temple  in
 South  India.  They  must  be  lucky  if
 they  are  able  to  enter  the  temple
 because  as  soon  as  they  get  down  from
 their  cars,  they  are  surrounded  by  a
 number  of  urchins  and  beggars.  I  am
 sure  they  will  carry  the  most  awful
 impression  of  our  temples  and  our
 ancient  monuments.  They  are  not
 allowed  to  go  to  the  monuments
 because  the  beggars  and  urchins  know
 that  if  they  get  in,  they  won’t  pay.  So
 they  try  to  collect  something  even
 before  they  enter  the  temple.

 Then  as  they  go  and  come  back,  you
 have  got  people  explaining  to  them,
 people  who  are  called  Guides.  I  know
 of  one  famous  film  in  which  Eddie
 Cantor  was  acting.  A  guide  said  ‘This
 is  Agripa,  wife  of  so  and  so’.  Eddie
 Cantor  was  nearby.  He  said:  ‘I  am
 sorry.  It  is  not  Agripa.  It  is..so  and
 so.’  So  you  must  have  properly  quali-
 fied  people  who  will  explain  these
 monuments  to  the  tourists.

 As  I  said  in  the  beginning,  this  is  a
 very  specialised  department.  You
 must  have  people  with  special  quali-
 fications,  and  more  than  qualifications,
 proper  respect  for  ancient  culture,  who
 will  have  the  shradha  which  is  neces-
 sary,  not  merely  the  degree.  In  fact,
 the  most  dangerous  man  _  is  the
 ‘degreed’  man  who  has  no  regard  for
 our  ancient  culture.

 Shri  Humayun  Kabir:  I  am  _  very
 grateful  to  hon.  Members  who  have
 spoken  for  their  support  to  this  Bill
 and  for  the  very  constructive  sugges-
 tions  which  have  come  from  different
 sides  of  the  House.  As  I  said  while
 introducing  the  Bill,  I  was  sure  that
 this  was  a  Bill  where  there  would  be
 no  controversy  at  all  so  far  as  the
 object  and  principles  are  concerned.
 I  am  glad  to  note  that  there  have  been
 various  suggestions  made  in  8  con-
 structive  spirit  and  if  sometimes  there
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 have  been  remarks  with  which  I  can-
 not  agree,  I  shall  try  to  explain  to  the
 House  that  many  of  these  remarks  are
 due  either  perhaps  to  imperfect  ap-
 preciation  of  some  of  the  clauses  of
 the  Bill  or  in  some  cases,  incomplete
 information  about  some  of  the  things
 to  which  reference  has  been  made.

 The  discussion  was  opened  by  my
 hon.  friend,  Shri  H.  N.  Mukerjee.  He
 said  that  wherever  any  monuments
 are  declared  as  monuments  of  national
 importance,  it  should  be  done  in  con-
 sultation  with  State  Governments  and
 Regional  Record  Offices.  I  need  hard-
 ly  tell  him  that  this  is  actually  what
 is  done.  Nobody  can  sit  here  in  the
 Centre  in  Delhi  and  suddenly  by  a  fiat
 or  by  an  act  of  imagination  declare  a
 monument  to  be  of  national  import-
 ance.  It  is  usually  done  only  when  a
 reference  is  received.  Even  during  the
 discussions  yesterday  and  today,  many
 hon.  Members  have  made  valuable
 suggestions  about  monuments  which
 are  not  declared  to  be  of  national  im-
 portance  at  present  and  which  they
 would  like  to  be  so  declared.  I  can
 assure  them  that  every  suggestion  will
 be  taken  into  consideration  and  wher-
 even  there  is  sufficient  justification,
 such  monuments  will  be  taken  into
 the  national  list.

 So  far  as  Shri  H.  N.  Mukerjee’s
 suggestion  about  monuments  or  record
 in  private  possession  is  concerned—
 this  was  also  referred  to  by  Shri  C.  8.
 Pattabhi  Raman—we  shall  make  every
 effort  to  have  some  kind  of  an  inven-
 tory  and  we  shall  try,  as  far  as  possi-
 ble,  to  acquire,,them.

 The  question  of  acquisition  has  been
 referred  to  by  a  number  of  hon.  Mem-
 bers,  And  there  we  have  to  strike  a
 sert  of  a  happy  balance  between  two
 extremes.  There  were  some  hon.
 Members  who  wanted  that  we  should
 just  get  hold  of  whatever  is  in  private
 possession.  Others  said  that  there
 should  be  no  commercial  element  at
 aJl  in  the  whole  matter  and  we  should
 appeal  to  their  benevolence.  Still
 others  said  that  we  should  offer  suffi-
 cient  inducement  so  that  these  anti-
 quities  in  the  possession  of  private
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 pefaons  may  be  forthcoming.  This
 variety  of  suggestions  itself  shows  that
 this  is  rather  a  difficult  matter  and
 that  we  shall  have  to  proceed  é&re-
 fully.  I  can  assure  the  House  that  ell
 these  different  methods  shall  be  tried.
 We  shall  certainly  appeal  to  the  patri-
 otism  and  sense  of  loyalty  to  the
 nation  of  the  different  private  indivi-
 duals  who  have  these  antiquities.
 Some  appeals  have  already  been  made;
 and,  as  is  very  often  the  case,  mere
 appeals  do  not  always  have  the  effect
 which  we  want  them  to  have.  And
 so,  sometimes  appeals  have  to  be  but-
 tressed  by  other  more  materials  forms
 of  inducements  and  the  question  of
 purchase,  whether  compulsory  or  vol-
 untary,  has  also  to  be  brought  in.

 Mr.  Mukerjee  also  referred  to  the
 question  of  the  Historical  Records
 Commission  and  the  National  Archives
 and  complained  that  there  were  cer-
 tain  restrictions  on  the  use  of  records.
 Mr.  Keshava  and  Mr  Arun  Guha  also
 referred  to  the  sarffe  matter.  I  agree
 with  them  that  as  far  as  possible  these
 records  should  be  made  available  to
 scholars,  and  we  should  be  very  liberal
 in  the  interpretation  of  the  rules.  I
 will  convey  this  suggestion  to  my  col-
 league  who  is  in  charge  of  the  Nation-
 al  Archives  because  I  do  not  deal  with
 it  directly.  I  have  no  doubt  that  he
 will  also  pay  due  attention  to  the  sug-
 gestions  made  in  this  House.

 In  that  connection  Mr.  Keshava  also
 suggested  that  there  should  be  a  dis-
 persal  of  archival  records.  I  am  all
 for  decentralisation  wherever  decen-
 tralisation  is  possible.  But,  I  think
 Mr.  Keshava  will  agree  and  other  hon.
 Members  in  this  House  who  are  fami-
 liar  with  archival  procedure  and  prin-
 ciples  will  agree  that  this  is  one  fleld
 where  dispersal  is  not  permitted.  In
 fact,  all  archivists  are  very  very  clear
 on  the  point  that  whenever  you  dis-
 perse  any  archival  records  you  take
 away  the  value  of  the  whole  set.  The
 solution  is  to  have  a  sufficient  number
 of  photostat  copies  and  that  we  are
 trying  to  do  as  far  as  possible.  And,
 in  that  way  we  have  to  meet  the  rival
 reqtirements  of  archival  science  anid
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 satisfying  the  requirements  of  parti-
 cular  regions,

 Shri  C.  R.  Pattabhi  Raman:  On  a
 point  of  information,  Sir.  Are  they
 not  all  of  them  in  Delhi?  In  that  case
 you  may  as  well  take  them  to  some  of
 the  palaces  in  Gwalior  and  Indore  and
 not  keep  them  in  Delhi  which  may  not
 be  secure.

 Shri  Humayun  Habir:  There  are
 certain  regional]  record  offices  already
 and  even  the  National  Archives  has  a
 branch  outside  Delhi.  But  the  main
 point  is  that  the  sets  of  papers  cannot
 be  dispersed  Whenever  you  have  a
 series,  the  unity  of  that  series  should
 not  be  broken.  But,  where  there  are
 in  the  States  already  Record  Offices  of
 the  State  Governments,  the  Historical
 Records  Commission  has  always  been
 encouraging  the  development  of  all
 these  local  archives  and  the  local
 Record  Offices.

 Then  a  question  was  raised  both  by
 Shri  Mukerjee  and  also  I  think  by  one
 or  two  other  hon.  Members  regarding
 the  archaeological  excavations  by  par-
 ties  other  than  the  Director-General
 of  Archeology  or  the  State  Govern-
 ments.  I  can  assure  the  House  that
 every  encouragement  is  given  to  the
 Universities  and  other  bodies.  And,  in
 fact,  assistance  is  also  offered  both  by
 way  of  technical  advice  and,  in  cer-
 tain  cases,  of  funds  wherever  any  re-
 quest  is  made  to  the  Director-General
 of  Archaeology.

 But,  as  my  hon.  friend  Shri  Pattabhi
 Raman  made  it  clear,  this  is  one  field
 where  there  must  be  some  overall
 plan  and  some’  co-ordination.  There
 must  be  some  overall  picture  of  how
 these  excavations  are  carried  out
 throughout  the  country,  because,
 otherwise,  there  is  a  risk  that  some  of
 the  very  valuable  heritage  of  the
 nation  may  be  dispersed  or  may  be
 damaged  and,  in  some  cases,  there
 may  be  some  unscientific  or  slipshod
 or  haphazard  excavations  which  are
 worse  than  no  excavation  at  all.

 My  friend,  Shri  Mukerjee,  also  re-
 ferred  to  the  case  of  the  Ashutosh
 Museum.  I  think  a  question  on  fis
 wes  asked  on  the  8th  April  and  I
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 told  Parliament  that  a  grant  of  Res.
 2,500  has  been  made  to  the  Museum
 and  no  further  grants  had  till  then
 been  asked  for  by  the  Museum.  We
 thought  that  the  grant  which  had  been
 made  was  sufficient.  It  was  only  after
 that  answer  in  Parliament  that  a  fur-
 ther  request  has  been  made  and  it  is
 now  under  examination.  But,  I  can
 assure  the  hon.  Member  that  if  a  case
 is  made,  it  will  be  treated  with  the
 greatest  possible  sympathy.

 Shri  Mukerjee  also  referred  to
 Konarak.  Now,  I  am  a  little  surprised
 to  learn  from  him  that  some  people
 have  told  him  that  the  work  in  Kon-
 arak  is  unsatisfactory  or  that  there
 have  been  even  cases  of  vandalism
 there.  I  think  everyone  in  this  House
 will  agree  that  vandalism  should  not
 be  permitted  anywhere  in  any  arche-
 ological  site  or  in  any  archaeological
 monument  and  at  least  of  all  in  Kona-
 tak  which  is  one  of  the  most  precious
 possessions  so  far  as  our  archaeologi-
 cal  heritage  is  concerned.  I  have
 sometimes  described  it  as  a  kind  of
 Hindu  Taj  Mahal.  It  is  certainly  one
 of  the  most  exquisite  things  which  we
 have  among  the  monuments  of  the
 ancient  period  of  India.  I  can  assure
 the  hon.  Member  and  other  hon.  Mem-
 bers  of  this  House  that  the  repairs
 there  are  going  on  according  to  the
 recommendations  of  an  expert  com-
 mittee.  A  very  highpower  committee
 was  appointed  to  go  into  this  question
 because  repairs  to  this  kind  of  tem-
 ples  is  not  an  easy  matter,  and,  as
 more  than  one  hon.  Member  pointed
 out,  you  cannot  leave  it  to  the  ordi-
 nary  engineer  or  even  to  the  Central
 P.W.D.

 We  have  architectural  engineers,
 and,  in  this  case  we  have  appointed  a
 special  committee  who  had  made  cer-
 tain  specific  recommendations.  I  dm
 advised  that  the  repairs  are  going  on
 according  to  the  instructions  and  ad-
 vice  given  by  this  technical  committee.
 I  am  further.  advised  that  the  state  of
 affairs  is  not  unsatisfactory;  in  fact,  I
 am  told  that  it  is  quite  satisfactory.
 I  am  also  told  that  no  sculptures  are
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 known  to  have  been  removed  from
 Konarak.  I  would  therefore  be  surpris-
 ed  if  there  are  any  sales  of
 statuaries  in  Calcutta.  But  what  may
 happen  is  this.  Our  architectural  re-
 mains  and  sculptural  remains  are
 scattered  over  such  a  vast  area  in  the
 country,  and  in  certain  cases  there  are
 such  similarities  in  the  case  of  differ-
 ent  statuaries  in  more  or  less  neigh-
 bouring  parts  of  the  country  that  the
 statuary  of  one  part  may  easily  be
 passed  off  for  a  statuary  of  another
 part.  And,  in  many  cases,  the  amateur
 is  not  able  to  differentiate  between
 what  is  Konarak  statuary  and  what
 may  be  taken  from  some  village  26  or
 30  miles  away  from  Konarak.

 I  am  also  sure  that  the  House  will
 agree  that  in  such  a  vast  country,
 these  remains  being  scattered
 throughout  the  area,  3६  would  not  be
 possible  to  guarantee  that  even  a
 single  piece  will  never  be  taken
 away,  We  shall  make  every  possible
 effort;  and  one  of  the  methods  which
 have  been  suggested  recently  is  to
 develop  site  Museums,  because  if  site
 Museums  are  developed  near  about
 archaeological  remains,  the  local
 people  also  develop  a  kind  of  local
 pride  and  that  may  prevent  =  the
 pilferage  of  statutary  from  such  areas.
 But  you  cannot  altogether  prevent  it.
 You  go  down  the  National  Highways
 and  you  will  find  sometimes  near  the
 roadside  there  is  a  statue  which  be-
 longs  to  nobody;  and  if  a  motorist  stops
 his  car  and  takes  it  up,  who  is  going
 to  prevent  him?  You  can  only  de-
 pend  on  the  sense  of  loyalty  and  the
 sense  of  devotion  of  the  Indian
 citizens  and  I  hope  that  that  will
 gradually  be  developed.  Otherwise,
 by  mere  police  measures  it  would  not
 be  possible  to  prevent  occasional
 pilferage.  I  certainly  agree  that  with
 regard  to  more  important  areas  we
 ought  to  ensure  that  there  is  no
 possibility  of  pilferage  at  all.

 I  may  also  inform  the  House  that
 it  has  been  decided  to  set  up  a  site
 museum  in  Konarak  and  I  dope  to



 Now,  with  regard  to  Nagarjuna-
 konda,  the  House  is  aware  that  this
 question  has  been  debated  over  and
 over  again,  and  the  greatest  possible
 effort  was  made  to  try  to  save  it.  But
 it  was  a  case  of  competition  between
 the  claims  of  the  living  and  the  dead;
 and  we  were  told  that  large  areas  in
 Andhra  Pradesh  would  suffer  if
 Nagarjuna  Sagar  was  not  built  As
 for  the  suggestion  of  my  hon,  friend,
 Shri  Mukerjee,  that  an  additional
 Rs.  5  crores  would  have  saved  the
 monument,  I  do  not  know  where  he
 got  the  figure  from.  I  have  visited
 Nagarjunakonda  and  I  have  seen  the
 site  I  also  know  that  if  the  site  was
 really  to  be  protected,  two  additional
 bunds  would  have  to  be  built  The
 main  bund  across  the  river  is  perhaps
 a  mile  and  a  half  There  are  two  other
 hills  which  have  to  be  bunded  if
 the  wa‘er  is  to  be  prevented  from
 submerging  the  area  where  the
 ancient  monuments  are  located.  That
 would  have  Meant  two  other  bounds,
 perhaps  half  a  mile  and  the  other
 also  almost  of  the  same  size.  I  have
 not  got  the  figures;  but  my  own
 es‘imation  would  be  that  probably
 another  Rs.  30  or  Rs.  40  crores  at
 least,  if  not  more,  would  have  been
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 completed.  We  are  sure  that  before
 the  area  is  submerged,  whatever  is
 worth  preserving  and  can  be  remov~
 ed  will  be  removed  and  we  shall
 have  a  museum  on  the  site  which  will
 be  the  second  best  though  it  will
 certainly  not  be  as  good  as  the
 original,

 Shri  Guha  has  given  notice  of  a
 number  of  amendments.  Since  he  dis-
 cussed  all  his  amendments  in  his
 speech,  I  hope  that  when  I  have
 dealt  with  his  amendments  in
 general  in  my  reply,  he  will  himself
 be  satisfied  that  these  amendments
 need  not  be  moved  at  all.  But  be-
 fore  I  take  up  his  specific  suggestions
 I  would  hke  to  refer  to  his  com-
 ments  about  the  debt  of  gratitude
 which  we  all  owe  to  certain  Europeans.
 Shr:  Guha  has  himself  been  a  re-
 volutionary  and  a  patriot  who  has
 devoted  all  his  life  to  the  service  of
 this  nation  and  that  is  perhaps  the
 reason  why  he  can  also  appreciate
 the  services  which  these  foreigners
 have  rendered  to  this  country.  I
 think  it  was  a  very  graceful  act  on  his
 part  to  pay  this  tribute  to  men  like
 Prinsep,  William  Jones  and  Cunnin-
 gham.  Not  that  they  need  our  tributes
 because  they  did  what  they  did  be-
 cause  of  their  love  of  knowledge  and
 love  of  ancient  civilization  and  cul-
 ture  of  this  great  country  of  ours.
 Nevertheless,  it  was  very  graceful  on
 his  part  to  have  done  eo.  I  would
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 An  Hon.  Member:  Add  some  more.

 Shri  Humayun  Eabir:  We  have
 taken  note  of  all  the  names  and  if
 it  is  possible  in  any  way  to  do  any-
 thing,  especially  with  regard  to  some
 of  the  great  Indian  scholars  who  have
 added  to  our  knowledge  of  archaeo-
 logy  and  history  in  this  country,  we
 shall  see  what  can  be  done  in  this
 connection.

 Now,  I  shall  come  to  the  specific
 suggestions  of  Shri  Guha  which  are
 possible  amendments.  He  asked
 whether  records  and  antiquities  are
 included  in  the  Bill.  Shri  D,  0.
 Sharma  referred  to  trees.  Shri  Deo
 referred  to  paintings.  If  only  we
 look  at  clause  2  (b),  we  shall  find
 that  all  these  things  are  covered  by
 the  term  antiquities.  The  clause
 includes  any  coin,  sculpture,  manu-
 script,  epigraph  or  other  work  of  art
 or  craftsmanship.  Certainly,  painting
 is  a  work  of  art  or  craftsman-
 ship.  So  paintings  can  easily  come
 under  antiquities.  Records  also  come
 under  this  head  because  manuscript
 is  mentioned  here.  There  is  another
 clause  2  (b)  (iv)  which  refers  to  any
 article,  object  or  thing  of  historical
 interest.  Certainly  a  tree  is  also  an
 object,  or  if  you  do  not  like  to  call  it
 an  object,  it  is  certainly  a  ‘thing’.  So,
 these  things,  paintings  and  trees  all
 come  under  this  clause.  In  fact  the
 ‘lefinition  is  so  wide  that  you  can  in-
 ciude  almost  anything  provided  it  is
 300  years  old.  The  next  sub-clause  is
 even  wider:  any  article,  object  or  thing
 declared  by  the  Central  Government
 by  notification  in  the  Official  Gazette,
 will  be  an  antiquity  for  the  purposes
 of  this  Act.  It  seems  that  the  drafts-
 man  of  this  Bill  has  not  taken  any
 Tisks  in  the  matter.  After  शान
 umerating  all  the  things  he  can  think
 of,  finally  the  power  is  left  so  that  by
 a  simple  notification  in  the  Gazette
 you  can  declare  as  an  antiquity
 anything  which  you  want  to  declare
 as  an  antiquity.  I  hope  that  this
 particular  amnendment  of  Shri  Guha
 will  no  longer  be  necessary.

 72  AUGUST  ‘1058  and  Archaeological
 Sites  and  Remains  Bill

 Shri  Guha  also  referred  to  another
 question.  We  should  have  the  power
 to  secure  antiquities  excavated  in  any
 area.  That  Is  already  provided  under
 clause  23(3),  He  also  said  that
 clauses  6  and  77  should  be  amended
 to  ensure  that  monuments  are  pro-
 perly  maintained  and  made  accessible
 to  the  public.  The  Director-General
 may  either  declare  a  thing  to  be  2
 protected  monument;  he  may  enter
 into  an  agreement  with  the  owner  of
 a  protected  monument  and  that  agree-
 ment  may  later  be  cancelled.  Suffi-
 cient  power  is  already  reserved  in
 clause  9.  If  Shri  Guha  reads  clause
 9,  he  will  find  that  all  the  necessary
 powers  are  already  there.  His  amend-
 ments  are,  therefore,  to  my  judgment
 unnecessary  and  superfluous.

 Similarly,  another  proposed  amend-
 ment  of  Shri  Guha  is  that  we  should
 make  specific  reference  to  the  power
 of  acquisition.  This  is  redundant  as
 under  clause  5({l),  the  Government
 can  purchase,  take  lease  of,  accept  a
 gift  or  bequest  of,  any  protected
 monument.  Acquisition  is  also  a  form
 of  purchase.  So,  we  have  already
 got  the  necessary  powers,  There  75
 also  a  separate  clause  referring  to
 land  under  the  Land  Acquisition  Act
 and  for  that  provision  has  separately
 been  made.  So,  I  hope  that  he  will
 agree  that  the  proposed  amendments
 are  unnecessary.

 Shri  A.  C.  Guha:  Is  it  that  purchase
 includes  acquisition  also?

 Shri  Homayun  Eabir:  So  far  as
 land  and  anything  that  stands  on  land
 are  concerned,  there  is  a  separate
 clause.  So  far  as  there  are  other
 things  which  are  not  land  and  things
 that  stand  on  land,  they  cannot  be
 brought  under  the  Land  Acquisition
 Act.  The  present  clause  5  is  quite
 adequate.  At  least  that  is  what  I
 am  advised  by  my  legal  advisers.

 I  now  come  to  a  very  controversial
 issue  which  was  raised  by  Shri  Guha,
 Shri  D,  C.  Sharma  and  a  number  of
 other  speakers,  and  in  a  aense  by  you
 also,  Mr,  Chairman.  Shri  Guha  wants
 clause  24  to  be  omitted;  yet  at  the
 game  time  by  another  amendment  he
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 wants  clause  24  to  be  extended  to
 Jammu  and  Kashmir.  Certainly  you
 cannot  have  it  both  ways.  If  you
 want  it  to  be  extended  to  Jammu  and
 Kashmir,  then  it  is  an  argument  that
 it  should  not  be  omitted  and  I  do  not
 see  how  these  two  things  can  be  re-
 conciled.

 I  would  first  take  up  the  question  of
 the  application  of  the  various  clauses
 to  Jammu  and  Kashmir.  Here  I  find
 that  there  has  been  a  certain  amount
 of  misunderstanding  in  the  House.

 “This  Bill  excludes  only  four  clauses—
 -Clause  Nos.  22,  24,  25  and  26—from
 their  application  to  Jammu  and
 Kashmir  and  there  are  very  good
 reasons  for  that.  All  these  four
 clauses  refer  to  Entry  No.  40  in  the
 Concurrent  List.  They  do  not  relate
 to  Entry  67  in  the  Union  List  which
 deals  with  ancient  and  historical
 monuments  and  records  and  archaeo-
 logical  sites  and  remains,  declared  by
 or  under  law  made  by  Parliament  to
 be  of  national  importance.  Under
 the  new  Act,  it  would  not  be  neces-
 sary  to  have  an  enactment  but  merely
 @  notification  to  declare  an  ancient
 historical  monument  or  record  or  an
 archaeological  site  or  remain  to  be  of
 national  importance.  We  have  al-
 ready,  88  a  result  of  discussions,  with
 ‘the  Kashmir  Government  come  to  an
 ‘agreement  that  monuments  and  _  sites
 ‘which  are  recognised  to  be  of  national
 ‘importance  shall  be  looked  after  by
 ‘the  Director-General  of  Archaeo-
 logy.  It  is,  therefore,  only  in  respect
 of  Entry  No.  2  in  the  State  List
 which  deals  with  ancient  and  histori-
 cal  monuments  and  records  other
 than  those  declared  by  or  under  law
 made  by  Parliament  to  be  of  national
 importance  or  Entry  No.  40  in  the
 Concurrent  List  which  deals  with
 Archaeological  sites  and  remains  other
 than  those  declared  by  or  under  law
 made  by  Parliament  to  be  of  national

 import
 ance  that  these  particular  pvp. ions  will  apply,  So  far  us  the

 temple  of  Marthand  is  conrerned,  or
 any  other  important  monuments  in
 Kashmir  are  concérned,  they  will
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 be  governed  by  the  provisions  of  this
 Bill  as  we  have  come  to  an  agree-
 ment  with  the  State  Government.  So
 far  as  Entry  No,  2  in  the  State  List
 is  concerned,  the  question  does  not
 arise  because  it  is  purely  a  State
 matter.  So  far  as  Entry  No.  40  in
 the  Concurrent  List  is  concerned,  we
 cannot  apply  that  to  Kashmir  be-
 cause  under  article  370,  the  power  of
 Parliament  to  make  laws  for  the  State
 of  Jammu  and  Kashmir  is  limited  to
 certain  matters  specified  in  the  Con-
 stitution  (Application  to  Jammu  and
 Kashmir)  Order,  ‘1954,  made  by  the
 President.  Under  this  Order  Parlia-
 ment  has  no  power  to  legislate  for
 the  State  of  Jammu  and  Kashmir  in
 respect  of  any  matters  specified  in  the
 Concurrent  List.

 4  brs.

 Therefore,  the  points  which  were
 raised  by  Shri  Guha  and  Shri  Sharma,
 and  to  a  certain  extent  by  you  also,
 Sir,  that  this  question  should  be
 taken  up  with  the  Government  of
 Jammu  and  Kashmir,  I  would  sug-
 gest,  would  not  at  all  arise.  Shri
 Sharma  had  also  suggested,  in  re-
 ferring  to  this  question,  that  we
 should  extend  the  operation  of  the
 whole  Act  to  the  State  of  Jammu  and
 Kashmir  by  persuasion,  Apart  from
 the  constitutional  difficulty  to  which
 I  have  just  now  referred,  I  would
 say  that  in  principle  it  would  not  be
 advisable  for  the  Central  Government
 to  force  the  pace  in  such  matters.  We
 should  leave  it  to  the  Kashmir  Gov-
 ernment.  They  have  already,  as  a
 result  of  discussions  and  consultations,
 agreed  that  national  monuments  shall
 be  taken  up,  monuments  which  are
 considered  to  be  of  national  im-
 -Portance  shall  be  looked  after  by  the
 Director-General.  In  such  matters
 the  pace  should  be  set  by  Kashmir
 and  not  from  the  Centre.  I  think,  in
 Principle,  it  would  be  wrong  for  us
 to  try  to  hurry  them,  hecause  by
 trying  to  hurry  them  we  might  create
 a  certain  amount  of  apprehension
 there.

 I  feel  that  in  such  matters  cohesion
 is  much  stronger,  much  more  lasting
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 and  much  more  real  when  the  initi-
 ative  comes  from  the  acceding  units.
 I  believe  that  in  all  such  cases,  the
 Centre  should  be  guided  by  the
 wishes  and  the  desires  of  the  different
 local  units.  And,  I  am  a  little  sur-
 prised  that  some  hon.  Members,  for
 example,  my  friend  Shri  Keshava,  who
 ig  so  keen  about  decentralisation
 within  Indian,  should  in  the  case  of
 Jammu  and  Kashmir  try  to  have  this
 kind  of  co-ordination  in  a  field  where
 they  themselves  are  not  prepared  for
 it,  A  time  may  come,  and  I  hope  it
 will  come  soon,  when  this  coordination
 is  achieved  but  I  would  =  submit
 humbly  to  this  House  that  in  such
 matters  we  ought  to  proceed  with  the
 utmost  care,  and  nothing  should  be
 done  which  may  give  a  suggestion
 that  there  is  any  attempt  at  forcing
 the  pace.

 Now,  there  is  also  the  general  ques-
 tion  of  clause  24,  and  here  you,  Sir,
 raised  a  very  important  constitutional
 question.  I  hope  with  what  I  have
 already  said  about  the  distinction  bet-
 ween  entires  67,  2  and  40,  I  have  been
 able  to  meet,  at  least  substantially,
 the  points  raised  by  you.  If  I  under-
 stood  you  aright,  your  point  was  that
 clause  24  tends  to  restrict  the  power
 of  the  State  Government  in  respect
 of  even  Entry  12.  I  do  not  think  so.
 It  is  quite  clear  that  clause  24  refers
 to  excavation  or  like  operation  for
 archaeological  purposes  in  an  area
 which  is  not  a  protected  area,  except
 with  the  previous  approval  of  the
 Central  Government.  This  refers  to
 archaeological  sits  and  remaing  and
 not  archaeological  monuments.  So, far  as  archaeological  monuments  are
 concerned,  they  will  be  governet  by
 Entry  72  in  the  State  List.  They  are

 clause  24  wi  not
 mot  Peeing

 not  a  ed
 in  the  State  List,  I  baied  ip  iia ing  lawyer  and  I  can  only  go  on  the
 am  advised  that  this  is  not  in  any way  inconstient  with  the  Constitu-
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 hensions  which  you,  Sir,  had  express-
 ed  are  probably  not  justified.

 At  the  same  time,  I  would  like  to
 point  out  that  certain  general  super-
 yisory  powers  as  provided  in.  clawe
 24  are  necessary.  Apart  from  any
 legal  or  constitutional  aspects  of  the
 question,  it  is  necessary  to  ensure  that
 there  is  uniformity  of  procedure  in
 these  matters.  As  I  mentioned  once
 before,  we  should  not  have  any  half-
 hearted,  slipshod  or  unscientific  ex-
 cavations,  because  such  excavations
 may  lead  to  the  wastage  of  our  na-
 tional  heritage;  archaeological  sites
 and  remains  are  of  a  type  that  once
 damage  has  been  done  nothing  can
 ractify  it,  whereas  in  certain  other
 matters  we  may  proceed  by  methods
 of  trial  and  error.  In  the  case  of
 archaeological  sites  and  remains,  I
 would  on  the  whole  be  conservative.
 We  use  the  word  ‘conservation’  with
 regard  to  archaeological  remains  and
 monuments  and,  if  I  may  make  an  ad-
 jective  of  that  word  ‘conservation’,  let
 us  be  conservative,  let  us  go  slow.
 And,  in  that  way,  it  is  better  that  we
 make  our  advance  steadily  and  slowly,
 rather  than  we  allow  a  number  of
 people  to  develop  these  things  in  a
 more  or  Jess  slipshod  manner  and  thus
 face  the  danger  thet  some  of  the  most
 valuable  remains  may  be  damaged.

 I  am  afraid,  Sir,  I  will  take  a  little
 more  time,  if  I  may  have  your  indul-
 gence,  because  many  points  were  reis-
 ed  and  I  would  like  to  deal  with  all
 of  them.  As  I  said,  aH  the  speeches
 have  been  very  constructive  and  I
 would,  as  far  ag  I  possibly  can,  like  to
 meet  all  the  points  which  have  been
 made,  so  that  we  can  have  this  Bi
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 carefully,  you  will  find  that  in  clause  Shri  D.  0.  Sharma.  I  am  always  ex-
 28  there  are  two  parts.  First  of  all,  it  interested  in  whatever  he  says,

 the  questian  of  market  value,  the  mar-  original  points  of  view,  but  I  hope  he
 ket  prive  of  am  antiquity.  But  there  is  will  not  mind  if  I  say  that  his  speech
 aiso  a  provision  here  that  in  case  of  yesterday  and  today  has  disappointed
 any  dispute,  any  difference  of  opinion,  §  Ine  a  little,  because  I  find  that  some

 assessors  will  be  the  nominee  of  the  with  certain  other  parts.  He  made
 person  from  whom  the  purchase  is  certain  suggestions  which  he  himself
 sought  to  be  made.  Therefore,  his  later  on  contradicted.  I  certainly  did

 tation,  and  I  hope  he  will  agree  that  scholar  like  Shri  D.  C.  Sharma  there

 Shri  Deo  has  also  asked  for  a  new
 Circle  for  Orissa,  and  also  to  pay
 greater  attention  to  the  various  irm-
 portant  monuments  in  the  Tel  river
 valley.  These  were  not  exactly  any
 criticism  of  the  Bill.  They  were  in
 fact  suggestions  for  action,  and  I  have
 no  doubt  the  Director-General  of
 Archaeology  will  pay  every  possible
 attention  to  his  suggestions.  We
 should  like  that  there  should  be  as
 many  Circles  as  possible,  but,  Sir,
 again,  it  is  a  question  of  funds.  If
 Parliament  will  provide  the  necessary
 funds  it  may  be  possible  to  have  a
 Circle  in  every  State  in  India,  but  so
 long  as  our  funds  are  limited  and  there
 is  also  this  consideration  that  the  monu-
 ments  are  generally  grouped  in  certain
 areas,  perhapa  reasons  of  economy  and
 convenience  of  administration  will  not
 justify  at  present  the  multiplication  of
 the  Circles  beyond  a  certain  limit.
 There  is  also  the  question  of  expert
 personnel,  trained  personnel.  I  will
 have  a  little  more  to  say  about  that
 when  I  take  up  the  questions  raised
 by  Shri  Pattabhi  Raman,  and  here  I
 would  only  say  that  we  shall  keep
 these  suggestions  in  view.

 i  have  already  disposed  of  the  ques-
 tion  of  theft  of  images,  to  which  Shri
 Deo  referred,  when  I  was  discussing
 the  point  raised  by  Shri  H.  N.  Muker-
 jee.

 1  wilt  now  cote  to  the  speech  of

 would  be  this  kind  of,  shall  I  say,
 inconsistency  and,  perhaps,  not  very
 carefully  thought  out  suggestions.

 80  far  as  Jammu  and  Kashmir  is
 concerned,  I  have  already  tried  to  say
 at  some  length  why  we  cannot  bring
 Jammu  and  Kashmir  within  the  pur-
 view  of  the  particular  four  clauses
 that  I  have  mentioned.  Shri  Sharma's
 main  diffculty—it  seemad  to  me  he  is
 a  perfectionst—is  that  he  wants
 everything  to  be  declared  a  national
 Monument  and  everything  to  be  lock-
 ed  after  by  the  Director  General  of
 Archaeology.  If  that  could  be  done,
 it  might  be  the  best  possible  solution.
 Then  he  went  further  and  said  that  if
 that  could  not  be  done  in  the  case  of
 Kashmir,  we  should  leave  it  entirely
 to  the  States.  I  hope  that  as  a  practi-
 cal  legislator,  as  a  veteran  parliament-
 arian,  he  will  agree  that  even  though
 it  might  be  desirable  to  make  every-
 thing  a  national  monument  the  exi-
 gencies  of  circumstances  do  not  permit
 us  to  do  so.  Therefore,  we  have  to
 be  content  with  declaring  certain
 monuments  as  national  and  leaving
 certain  monuments  to  the  care  and
 good  offices  of  the  State  Governments,
 and  in  certain  other  cases,  just  in  plain
 and  simple  language,  hope  for  the
 best.  I  know  that  with  the  vast
 number  of  monuments  which  we  have,
 it  is  not  possible  to  look  after  all  of
 them  with  equal  care.  I  agree  with
 Shri  D.  C.  Sharma  that  we  should
 make  every  possible  effort  to  persuade
 the  States  to  take  more  care  of  these
 monuments  which  are  a  national  heri-
 tage.  They  have  been  approached
 again  and  again,  and  a  number  of
 States  have  passed  their  own  Bills  and
 I  hope  more  States  will  do  so.
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 Shri  D.  C.  Sharma  also  expressed

 some  apprehension  and  said  that  the
 present  Bill  curtails  the  powers  of  the
 Collectors.  I  do  not  think  it  is  quite
 correct;  in  the  proposed  Bill,  we
 are  giving  a  certain  number  of  func-
 tions  to  the  Collector,  as  he  will  find
 if  he  refers  to  clauses  6,26,  28  and
 certain  other  clauses  including  clause
 29.  It  has  been  specifically  laid  down
 that  powers  may  be  exercised  by  the
 officers  of  the  State  Governments.
 Therefore,  Collectors  will  be  in  the
 picture,  but  all  that  we  are  doing  is
 that  certain  functions  which  may  be
 better  performed  by  the  Director-
 General  and  which  were  in  the  past
 being  performed  by  the  Collectors  are
 being  taken  away  from  the  Collectors
 and  are  being  put  as  the  responsibility
 of  the  Director-General.  I  think  this
 also  disposes  of  the  point  raised  by
 Shri  Keshava.

 Shri  Sharma  also  objected  to  two
 months’  notice  instead  of  the  former
 one  month’s  notice,  in  the  previous
 Act.  I  am  sure  he  will  not  be  offended
 very  much  if  we  stick  to  two  months.
 Personally  I  do  not  see  any  great
 difference  between  one  month's  notice
 and  two  months’  notice,

 Shri  Sharma  raised  one  important
 point  when  he  asked  why  we  have
 fixed  the  period  of  a  hundred  years,
 It  is  an  arbitrary  figure.  After  all,  any
 figure  you  may  choose  in  this  regard
 would  be  arbitrary—whether  you
 make  it  hundred  years  or  200  years  or
 even  500  years.  Whatever  figure  may
 be  chosen  is  an  arbitrary  figure,  but
 some  figure  has  to  be  given  as  this  is
 an  Ancient  Monuments  and  Archaeolo-
 gical  Sites  and  Remains  Bill.  So,  the
 word  “ancient”  had  to  be  defined  in
 some  way,  and  we  thought  that  “hund-
 red”  would  do  the  least  possible
 damage.  Further,  in  the  Antiquities
 Export  Contro]  Act,  the  figure  chosen
 has  been  a  hundred  and  from  that
 point  of  view  also,  we  thought  there
 should  be  uniformity,

 Shri  Sharma  and  certain  other  hon.
 Members  raised  an  important  point  as
 to  the  position  of  important  monu-
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 ments  and  buildings  which  have  been
 built  in  the  last  hundred  years,  For
 them,  I  think  we  have  to  have  a  sepa-
 rate  agency  and  a  separate  instrument.
 For  one  thing,  any  monument  which
 has  been  built  during  the  last  one
 hundred  years  is  likely  to  have  a  live
 function.  There  is  likely  to  be  some
 organisation  behind  it.  It  has  a  diffe-
 rent  character  from  the  kind  of  monu-
 ments  and  remains  with  which  we
 are  primarily  concerned  in  the  present
 Ancient  Monuments  and  Archaeologi-
 cal  Sites  and  Remains  Bill.

 I  may  also  add  for  the  information
 of  the  House  that  for  sometime  past
 we  have  been  considering  the  setting
 up  of  a  National  Trust,  some  kind  of
 a  national  trust,  which  will  look  after
 this  kind  of  objects  which  have  been
 built  during  the  last  hundre@
 years  or  so.  Some  preliminary  exami-
 nation  of  the  proposal  has  been  made,
 and  I  hope  that  before  long  it  may  be
 possible  to  place  before  the  House
 some  concrete  proposals  for  setting  up
 a  national  trust  when  it  will  be  pos-
 sible  to  deal  with  objects  of  this  type.

 Then  there  was  the  question  of  ex-
 change  of  records  and  antiquities  with
 Pakistan.  Where  this  is  possible,  we
 would  certainly  like  to  do  it,  but  it
 would  be  very  difficult  fo  persuade
 any  country  to  part  with  original
 manuscripts.  Therefore,  in  such  cases
 in  which  we  are  now  getting  photoatat
 copies  or  micro-films,  we  ought  to  be
 satisfied.  We  shall  certainly  keep
 that  in  view.

 The  last  point  of  Shri  Sharma  was
 with  regard  to  penalty.  He  thinka
 that  a  “penalty  of  Rs.  5,000  and/or  im-
 prisonment  of  three  months”  is  not
 enough,  I  would  submit  that  a  fine  of
 Rs.  5,000  and  imprisonment  for  three
 months  is  not  very  inadequate.  If
 you  like,  you  can  have  more  severe
 punishment,  but  I  am  one  of  those  who
 believe  that  the  punishment  proposed should  not  be  very  dire.  But  whatever
 punishment  there  may  be,  it  should
 be  actually  given  if  the  occasion  arises.
 It  is  better  to  have  lenient  laws  and
 administer  those  laws  in  #  strict  and
 conscientious  manner  rather  than  to
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 have  very  strict  laws  and  then  ad-
 minister  them  very  leniently  or  just
 overlook  them  whenever  there  are  any
 lapses.

 Many  bon.  Members  suggested  that
 we  should  have  more  money  for  our
 budget.  That  is  a  suggestion  which
 is  entirely  welcome  to  me.  We  have
 at  present  about  Rs.  96  lakhs  for  the
 current  year  including  the  grant  un-
 der  the  Five  Year  Plan.  If  Parlia-
 ment  in  its  wisdom  and  in  its  vision
 enhances  that  amount,  nobody  will  be
 happier  than  I,  and  I  hope  that  my
 friend  Shri  D.  C.  Sharma  and  other
 Members  who  have  raised  this  ques-
 tion  wil]  certainly  press  that  the  grant
 for  the  Archaeological  Department
 may  be  further  extended.

 My  friend  Shri  Dasappa  wanted  that
 results  should  be  achieved  and  that
 we  should  not  merely  pass  a  Bill.  I
 am  entirely  at  one  with  him,  and  it  is
 because  we  want  to  have  result  that
 in  some  cases  we  have  made  the  Bill
 more  moderate  than  I  would  otherwise
 have  liked.  As  I  said,  let  us  have  a
 lenient  Bill  and  administer  it  rigorous-
 ly  then  have  it  the  other  way  round.

 Then  Shri  Dasappa  aiso  referred  to
 a  number  of  important  monuments
 like  Belur,  Halebi  and  Sravanabela-
 gola.  We  would  certainly  see  that
 whatever  is  possible  is  done  in  this
 connection  and  we  will  keep  in  view
 the  suggestions  he  has  made.  But  I
 may  say  that  so  far  as  Sravanabela-
 gola  is  concerned,  some  action  has
 already  been  taken.  It  is  being  re-
 paired  as  best  as  we  may.  Similar  is
 the  case  with  Kailasnath  Temple  which
 was  mentioned.  There  also,  some
 action  has  been  taken.  Cement  con-
 crete  has  been  used  on  one  of  the  floors
 to  make  it  solid.  But  I  may  tell  this
 House  that  pumping  of  cement  is  not
 always  entirely  desirable.  At  one
 time,  when  the  Taj  Mahal  was  threat-
 ened,  there  was  a  suggestion  that  some
 cement  may  be  pumped  into  it,  but
 experts  later  pointed  out  that  that
 might  have  very  dangerous  results  in-
 deed.  We  have  our  archaeological
 engineers  and  our  archaeological  che-
 mists,  and  we  are  trying  to  strengthen
 thesa  departments.  We  shall  take  every
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 possible  care  tg  see  that  the  precious
 heritage  of  the  nation  is  not  in  any-
 way  damaged  or  ruined.

 Shri  C.  BE.  Pattabhi  Raman:  I  also
 suggested  a  covering.

 Shri  Humayun  Kabir:  I  shall  ex-
 mine  that,  but  I  cannot  give  any  reply
 on  this  point  of  expertise  without  a
 proper  examination.

 Reference  was  also  made  to  the
 wages  of  the  staff.  If  the  persons  are
 regular  chowkidars,  they  get  the  usual
 pay.  I  have  generally  heard  a  com-
 plaint  that  the  Central  Government
 employees  are  paid  a  little  more  than
 State  Government  employees.  So,  I  was
 surprised  to  hear  from  Shri  Dasappa
 that  there  are  complaints  of  this  kind.
 But,  if  they  are  casual  labour,  they
 are  governed  by  local  conditions  and
 are  paid  according  to  the  PWD  rates.

 The  major  points  which  you,  Mr.
 Chairman,  have  raised,  I  have  tried  to
 answer  as  best  as  I  could  already.  I
 hope  that  I  have  been  able  to  satisfy
 you.  You  have  also  referred  to  clause
 29(b)  where  certain  powers  are  given
 to  the  State  Governments.  I  think
 you  will  agree  that  it  is  necessary
 that  in  certain  cases  “such  State  Gov-
 ernment  or  such  officer  or  authority
 subordinate  to  the  State  Government,
 as  may  be  specified  in  the  direction”
 ought  to  exercise  the  kind  of  power
 which  it  is  necessary  for  them  to
 exercise.

 You  have  also  referred  to  the  ques-
 tion  of  antiquities.  Perhaps  you
 were  under  a  misapprehension  when
 you  said  that  antiquities  Is  a  new
 item.  It  is  not  a  new  item.  It  is
 found  also‘in  the  old  Act  of  1004.  You
 will  find  the  expression  “antiquities”
 there.  Only,  the  definition  has  been
 spread  out  a  little  in  the  new  Bill.

 I  now  come  to  the  suggestion  made
 by  Shri  Ranga.  I  have  already  replied
 to  the  point  about  Jammu  and
 Kashmir,  about  the  hundred  years’
 period  and  about  the  great  national
 names.  We  will  certainly  keep  them
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 in  view  and  give  them  our  considera-

 tion.  With  regard  to
 ed  isoop muesums,  we  will  try  to  see  that

 are  improved.  I  think  Shri  Ranga  was
 under  a  misapprehension  when  he  said
 that  the  office  of  the  Assistant  Chemist
 would  be  removed  from  Hyderabad.
 ‘There  is  no  intention  whatever  of
 doing  80,  and  the  office  will  be  main-
 tained  there.  All  that  will  happen  is
 that  some  of  the  officers  will  be
 changed.  Perhaps  officers  of  a  slightly
 different  status  may  be  posted  there,
 but  the  office  will  be  maintained.

 Shri  Ranga  made  another  suggestion
 which  seemed  to  me  a  little  curious.
 He  suggested  that  some  of  the  old
 monuments  should  be  rebuilt  in  order
 to  give  an  idea  of  what  they  were  in
 the  past.  I  am  sure  no  student  of
 history  or  archaeology  would  wel-
 come  a  suggestion  like  that.  We  do
 not  want  the  ancient  monuments  to
 be  reconstructed  in  that  manner.  I
 agree  there  may  be  museums,  prefer-
 ably  site  museums,  where  attempts  at
 reconstruction  may  be  made.  But  if
 ancient  monuments  are  interfered
 with  like  that,  it  would  be  regarded
 as  an  act  of  vandalism  by  most
 archaeologists  in  the  world.

 Shri  Keshava  also  made  a  number
 of  suggestions,  some  of  which  I  have
 already  disposed  of.  We  shall  try  to
 have  photostat  copies  wherever
 possible.  So  far  as  written  records
 are  concerned,  they  are  already  cover-
 ed  in  the  Act.

 I  think  I  have  dealt  with  practically all  the  points  mentioned  except  one
 by  Shri  Pattabhi  Raman.  I  shall  close
 my  speech  by  referring  to  it.  He  was
 very  Tight  when  he  said  that  adminis-
 tration  of  a  department  like  archaeo-
 logy  requires  not  only  knowledge  but
 also  a  sense  of  feeling  and  a  sense
 of  reverence.  I  am  glad  he  said  it
 and  I  am  also  glad  to  say  that  general-
 ly  our  officers  in  the  department  of
 archaeology  are  people  who  are
 devoted  schoiars  of  Indian  history  and
 archaeology.  A  vast  majority  of
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 them—I  should  have  said  perhaps
 “without  exeeption”,  but  there  may
 be  occasionally  a

 person  bevy
 and

 there—are  people  who  e  sense
 of  reverence  and  that  sense  of  feeling
 for  our  ancient  monuments.  if  you
 go  to  any  officer  of  the  archaeology
 department  and  suggest  that  any  of
 these  monuments  may  be  deprotected,
 you  will  see  how  he  reacts.  They
 fight  passionately  for  the  preservation
 of  these  monuments  and  I  am  proud
 of  the  way  in  which  they  have  been
 working.  I  am  glad  to  say  that  the
 work  of  some  of  our  officers  haz
 received  wide  appreciation  not  only
 in  this  country,  but  also  outside  and
 I  can  assure  my  hon.  friend  that  thia
 will  always  be  kept  in  mind.  We
 want  to  have  in  the  department  of
 archaeology  a  tradition  of  love  and
 regard  for  all  our  ancient  monuments
 regardless  of  whether  it  is  a  Hindu,
 Budhist,  Jaina  or  Muslim  monument
 or  a  monument  of  ever  a  later  period.

 I  am  afraid  I  have  taken  a  little
 longer  than  I  had  intended.  In  con-
 clusion,  I  would  once  again  express
 my  thanks  to  the  House  for  the
 generous  support  it  has  given  to  this
 Br  5

 Mr.  Chairman:  The  question  is:

 ‘That  the  Bill  to  provide  for
 preservation  of  ancient  and
 historical  monuments  and  archaeo-
 logical  sites  and  remains  of
 national  importance,  for  the  re-
 gulation  of  archaeological  excava-
 tions  and  for  the  protection  of
 sculptures,  carvings  and  other
 like  objects,  as  passed  by  Rajya

 aoe
 be  taken  into  considera-

 on.”

 The  motion  was  adopted.

 Clause  82  (Definitions)

 Mr.  Chairman:  There  are  some
 amendments  to  this  clause  by  Shri Shree  Narayan  Das.  He  ig  not  bere.
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 The  question  is:
 “That  clause  2  stand  pert  of  the

 Bn”.
 The  motion  was  adopted.

 Clouse  2  was  added  to  the  Bill.

 Mr.  Chairmam:  The  question  is:

 “That  clause  3  stand  part  of  the
 Bil".

 The  motion  was  adopted.
 Clause  3  was  added  to  the  Bill.

 Clause  4  (Power  of  Central  Govern-
 ment  to  declare  ancient  monu-
 ments  to  be  of  national  tmport-
 ance).

 Mr.  Chairman:  There  are  some
 amendments  to  clause  4  by  Shri  Shree
 Narayan  Das  and  Shri  A.  C.  Guha,
 but  they  are  not  here.

 The  question  is:

 “That  clause  4  stand  part  of  the
 Bill”.

 The  motion  was  adopted.
 Clause  4  was  added  to  the  bill.

 Clause  8  (Acquisition  of  rights  in  a
 protected  monument)

 Mr,  Chairman:  There  is  an  amend-
 ment  by  Shri  A.  C.  Guha.  He  is  not
 here.  The  question  is:

 “That  clause  6  stand  part  of
 the  Bill".

 The  motion  was  adopted.
 Clause  5  waz  added  to  the  Bill.

 (Preservation  of  protected
 monument  by  agreement)

 Mr,  Chatrman:  There  is  an  amend-
 ment  by  Shri  A.  C.  Guha.  But  he  is
 not  here.  The  question  is:

 “That  clause  6  stand  part  of
 the  Bill”.

 The  motion  was  adopted.
 Clause  6  war  added  to  the  Bill.
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 Mr,  Chairman:  The  question  is:
 “That  clauses  7  to  6  stand  part

 of  the  Bill”.

 The  motion  was  adopted.
 Clauses  7  to  76  were  added  to  the  Bill,
 Clause  Bi  Relinquishment  of  Govern

 ment  rights  in  a  monument)
 Mr,  Chairman:  There  is  an  amend-

 ment  by  Shri  A.  C.  Guha,  but  he  is
 not  here.  The  question  is:

 “That  clause  या  stand  part  of
 the  Bill”.

 The  motion  was  adopted.
 Clause  47  was  added  to  the  Bill.

 Mr.  Chairman:  The  question  is:

 “That  clauses  8  to  28  stand
 part  of  the  Bill”.

 The  motion  was  adopted.
 Clause  8  to  20  were  added  to  the

 Bill.
 Clause  29  (Delegation  of  powers)

 Mr.  Chairman:  There  is  an  amend-
 ment  by  Shri  A.  C.  Guha,  but  he  is
 not  here.  The  question  is:

 “That  clause  29  stand  part  of
 the  Bill”.

 The  motion  was  adopted,
 Clause  29  was  added  to  the  Biil.

 Mr.  Chairman:  Since  there  are  no
 amendments  to  the  remaining  clauses
 30  to  39,  I  will  put  them  together.
 The  question  is:

 “That  clauses  30  to  39  stand
 part  of  the  Bill”.

 The  motion  was  adopted.

 Clauses  30  to  39  were  added  to  the
 Bil.

 Mr,  Chairman:  The  question  is:

 “That  clause  L  the  Enacting
 Formula  and  the  Title  stand  part
 of  the  Bill”.

 The  motion  was  adopted.

 Clause  1  the  Enacting  Formula  and
 Title  were  added  to  the  Bid.
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 Shri  Humayun  Kabir:  I  beg  to
 move:

 “That  the  Bill  be  passed”.

 Mr.  Chairman:  The  question  is:

 “That  the  Bill  be  passed”.

 The  motion  was  adopted.

 14-26  hrs.
 ALL-INDIA  SERVICES

 MENT)  BILL.

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Datar):  7
 beg  to  move:

 “That  the  Bull  to  amend  the
 All-India  Services  Act,  95l,  be
 taken  into  consideration.”

 This  is  a  very  short  measure  and
 it  is  not  necessary  for  me  to  go  into
 details  about  it.  Under  article  312,
 it  was  open  to  Parliament  to  institute
 services  known  as  the  Indian  Admini-
 strative  Service  and  the  Indian  Police
 Service.  Subsequently  an  Act  was
 passed  by  Parliament  on  29th  October,
 95t  (Act  61  of  1951),  according  to
 which  it  was  open  to  the  Indian  Gov-
 ernment  to  make  rules  so  far  as  the
 IAS  and  IPS  were  concerned.  But
 as  you  are  aware,  this  Act  did  not
 apply  to  the  State  of  Jammu  and
 Kashmir.  Subsequently,  under  article
 370,  there  was  an  agreement  and  that
 agreement  has  been  included  in  a
 notification  which  has  been  published
 in  the  Central  Government  Gazette
 dated  February  27,  ‘1958,  according  to
 which  article  32  has  been  made
 applicable  to  the  State  of  Jammu  and
 Kashmir.

 (AMEND-

 Thercaficr  this  question  was  dis-
 cussed  with  the  Government  of  Jammu
 and  Kashmir  and  then  it  was  agreed
 that  that  State  also  should  participate in  the  scheme  of  All-India  Services,
 namely  IAS  and  IPS.  After  this
 agreement,  ag  a  result  of  the  above
 Notification,  it  has  been  considered
 necessary  that  there  ought  to  be  an
 amendment  of  the  All-India  Services
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 Act.  So,  the  operative  portion  is
 clause  2  of  the  amending  Bill  which
 says:

 “In  sub-section  q  af  section  3
 of  the  All-India  Services  Act,
 ‘1951,  after  the  wards  “the  States
 concerned”,  the  words  “including
 the  State  of  Jammu  and  Kashmir”
 shall  be  inserted.”

 After  this  Bill  has  been  passed,  there
 will  be  a  regular  participation  by  the
 State  of  Jammu  and  Kashmir  in  the
 two  All-India  Services,  namely,  LAS.
 and  IPS  and  subsequently  a  cadre  will
 be  formed.  As  a  result  of  the  All-
 India  Services  Act,  we  have  got
 various  cadres  so  far  as  the  other
 States  are  concerned.  After  this  Bill
 is  accepted  by  the  House,  it  would  be
 open  to  constitute  cadre  of  the  IAS
 and  IPS.  This  is  the  purpose  of  this
 amending  Bill  and  I  hope  it  will
 commend  itself  to  the  approval  af  this
 House.  *

 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  to  amend  the
 All-India  Services  Act,  95l,  be
 taken  into  consideration.”

 Shri  C.  KR,  Pattabhi  Raman  (Kurn-
 bakonam):  I  am  obsessed  with  one
 difficulty  so  far  as  this  Bill  is  con-
 cerned.  I  find  that  it  is  stated  in  Part
 XIV,  article  308  of  the  Constitution
 that:

 “In  this  Part,  unless  the  con-
 text  otherwise  requires,  the  ex-
 pression  “State”  does  not  include
 the  State  of  Jammu  and
 Kashmir.”

 Therefore,  so  long  as  we  have  this
 article  in  the  Constitution  which
 excludes  the  application  of  the  pro- visions  in  Part  XIV  to  Jammu  and
 Kashmir,  I  do  not  know  whether  a
 Bill  like  this  can  be  introduced  with-
 out  amending  article  308  of  the  Con-
 stitution  or  an  order  under  article  370. I  do  not  claim  originality  for  thie, but  I  am  obliged  to  Shri  8.  N.  Das.
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 We  both  discussed  it  and  since  he  is
 not  here,  I  feel  it  my  duty  to  raise
 it  in  his  absence.

 Shri  Datar:  Now  may  I  point  out
 in  reply  to  the  hon.  Member's  sug-
 gestion  that  here  in  article  308  the
 words  used  are  “unless  the  context
 otherwise  requires"?  Then,  in  the
 proclamation  that  has  been  issued
 after  an  agreement  with  the  State
 Government—that  was  called  The
 Constitution  (Application  to  Jammu
 and  Kashmir)  Second  Amendment
 Order,  958—it  has  been  stated  in
 clause  206)  of  the  Notification,  that
 ‘in  sub-clause  (8)  (relating  to  Part
 XIV)  the  existing  modification  relat-
 ing  to  article  303  shall  be  omitted”.
 A  reference  has  been  made  to  article
 308  itself  and  in  lieu  thereof  the
 following  modifications  shall  be  in-
 serted,  namely:

 “In  article  312,  after  the  words
 ‘the  States”  the  brackets  and
 words  ‘(including  the  State  of
 Jammu  and  Kashmir)’  shall  be
 inserted.”

 Therefore,  that  objection  has  already
 been  met.

 Shri  Harish  Chandra  Mathur  (Pali):
 Mr.  Chairman,  of  course  very  little
 discussion  is  possibly  expected  because
 of  the  very  innocent  nature  of  the
 Bill  before  us.  I  myself  very  much
 congratulate  the  Government  of
 Jammu  and  Kashmir  for  their  wise
 decision  to  have  the  all-India  Services
 and  we  certainly  welcome  the  exten-
 sion  of  those  services  to  that  State,
 not  only  because  it  is  a  right  step
 and  a  big  step  forward  in  the  process
 of  integration  but  because  it  will
 bring  in  line  to  a  very  great  extent
 that  State  with  the  other  units  of  the
 Republic.  Apart  from  this  process  of
 integration,  the  very  nature  of  the
 services,  we  know,  will  give  many
 advantages  to  that  State.  The  stand-
 ard  of  administration  wil]  improve.  It
 will  broad-base  the  services  and  it
 द. 1; ज  improve  the  efficiency.

 When  4  wanted  to  speak  on  this
 Bill,  it  was  not  my  intention  to  deal
 with  the  many  advantages  which  are
 understood  and  accepted  to  flow  from
 the  extension  of  the  services  to  this
 State.  We  all  know,  understand  and
 accept  these  advantages.  But  there
 are  certain  other  points  which  I  would
 like  to  stress.  While  I  am  conscious
 of  these  advantages—as  a  matter  of
 fact,  I  have  never  missed  an  opportu-
 nity  on  the  floor  of  this  House  to.
 plead  for  the  constitution  of  All-India
 services  in  the  sphere  of  engineering,
 economic  development  and  all  that—
 Tam  conscious  also  of  certain  difficul-
 ties  and  disadvantages.  This  experi-
 ence  is  denied  to  what  used  to  be
 previously  called  “Part  A  States”.
 We,  who  sometime  before  were  called
 “Part  B  States”  have  gone  through
 the  process,  and  I  hope  the  Union
 Government,  the  Government  of
 Jammu  and  Kashmir  and  the  Union
 Public  Service  Commission  will  bene-
 fit  from  the  experience  which  we  have
 gained  and  the  advice  which  will  flow
 from  the  experience  of  the  constitu-
 tion  of  a  new  cadre  at  the  All  India
 level.

 When  the  State  of  Rajasthan  was
 formed,  we  were  first  given  the
 benefit  of  the  services  of  the  all-India
 cadre  and  it  first  came  in  the  shape
 of  deputation  of  certain  officers  from
 here.  You  will  be  surprised  to  know
 that  one  of  our  Chief  Ministers  lost
 all  the  tenure  of  his  office  simply
 trying  to  adjust  himself  with  the
 services.  He  was  all  the  time  trying
 to  send  away  the  officers  who  were
 sent  to  the  State  of  Rajasthan.  That
 process  has  continued;  officer  after
 officer  has  gone  from  the  Centre  on
 deputation  to  the  State  of  Rajasthan
 and  they  have  come  back  disgruntled,
 sometimes  full  of  certain  complaints,
 because  there  has  been  no  adjustment.
 I  know  that  they  are  really  very  good
 officers.  Particularly,  we  had  very
 recently  an  officer  who  was  almost  the
 head  of  the  executive  side,  an  honest
 and  well-meaning  officer,  so  far  as  I
 can  understand.  But  he  did  more
 harm  to  that  State  than  good.  These



 pre-conceived  notions  about  the
 aie  of  affairs  of  those  States.  They

 go  to  those  States  and  sometimes
 create  more  difficulties  than  they  try
 to  solve.  That  is  why  I  want  to  give
 a  little  warning  to  the  Central  Gov-
 arpment  in  this  matter  as  to  how  they
 sbould  handle  the  constitution  of  the

 “new  All  India  Services  in  the  State
 .of  Jammu  and  Kashmir.  I  know  that
 many  of  the  officers  at  the  highest
 level  have  done  exceedingly  well.
 But  it  is  also  a  fact  that  quite  a  few

 of  the  officers  have  not  been  able  to
 adjust  themselves  to  the  changing
 times  and  demands,  particularly  in
 those  States  where  no  such  services

 .existed  before.

 Personally,  I  have  been  extremely
 fortunate  that  my  relationship  with
 the  officer  class  has  always  been

 cordial,  because  ]  had  my  own  adjust-
 ment.  But  I  feel  that  at  the  highest
 level  we  have  still  a  certain  type  or
 class  of  officers  who  have  not  yet
 adjusted  themselves  to  democracy.  If
 you  ge  to  a  Minister  of  the  Central
 Government,  you  are  treated  with  the
 utmost  courtesy.  I  have  had  occasions
 to  visit  the  Vice-President,  who  has
 got  the  second  place  in  the  Warrant
 of  Precedence  in  the  whole  of  India.
 He  welcomes  you  with  a  smile  and  he
 will  invariably  come  out  to  see  you

 .off.  On  the  other  side,  there  are
 certain  senior  officers.  If  you  go  to
 them  you  feel  as  if  they  are  glued  to
 their  chair,  Sometimes  they  will
 graciously  extend  their  arms,  sitting
 in  the  chair,  to  shake  hands  with  you.
 So  I  want  to  warn  the  Home  Minister
 that  it  is  very  necessary  for  him  to
 Bive  a  little  re-orientation  to  this
 type  of  officers,  because  I  do  not  want
 the  experience  of  Rajasthan  to  be
 repeated  in  the  State  of  Jammu  and
 Kashmir.

 The  deputation  of  senior  officers
 will  be  inevitable  in  the  nature  of

 Kashmir.  You  have  to  ask  the  officers
 to  opt  for  the  Jammu  and  Kashmir
 State.  If  no  such  option  comes,  what
 will  happen  is  that  some  of  the  officers
 will  be  sent  on  deputation.  I  have
 given  to  you  my  experience  regard-
 ing  deputation  as  to  how  it  had  result-
 ed  in  a  lot  of  conflict  and  elash  and
 how  it  gave  a  jolt  to  the  democratic
 working  of  those  States.  But  that  will
 be  only  half  the  picture  if  I  do  not  say
 that  there  are  also  really  efficient  off-
 cers  who  have  done  admirably  well,
 particularly  of  late.  During  the  last
 few  months  I  have  come  across  our
 young  men  in  the  LAS.  cadre  who
 have  put  in  0-l]  years  of  service  who
 were  refreshingly  robust  in  their  out-
 look.  It  was  really  very  heartening  to
 find  how  they  look  at  the  problems  in
 a  much  better  manner  than  most  of  the
 senior  officers.  This  much  about  the
 deputations.

 Then  another  feature  which  I  visua-
 lise,  another  step  which  the  State  Gov-
 ernment  will  have  to  take  possibly
 with  the  assistance  of  the  Union  Public
 Service  Commission—if  the  All-India
 Service  is  to  be  constituted  that  will
 have  to  come  in—for  constituting  the
 cadre  for  that  State  ig  that  they  will
 have  to  promote  quite  a  number  of
 officers  from  the  existing  State  cadre
 of  that  State.  They  will  also  possibly have  certain  fresh  recruits  at  the  All-
 India  level.

 Now,  again  our  experience  has  been
 extremely  sad  regarding  this  promo-
 tion  business.  I  know  of  caseg  of
 officers  who  had  been  blacklisted  for
 bad  reputation  and  for  whom  we
 wanted  to  take  an  opportunity  to  dis-
 charge  their  services  have  somehow
 managed  to  go  to  the  LAS.  cadre.  I
 cannot  imagine  in  spite  of  the  fect
 that  there  is  a  spate  of  able  officers
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 with  all  the  qualifications  necessary
 certain  matriculates  managing  to  go
 into  the  LAS.  cadre.  I  am  not  going  to
 name  individuals  here—it  would  be
 unfair—but  if  the  hon.  Home  Minis-
 ter  would  wish  me  to  quote,  4  am
 prepared  to  quote  even  the  names  of
 the  persons  who  had  no  qualifications
 beyond  that  and  also  certain  persons
 who  had  been  demoted  in  the  past.

 Shri  Braj  Raj  Singh  (Fuirozabad):
 They  must  have  had  certain  higher-
 ups  to  support  them.

 /Sbri  Harish  Chandra  Mathur:  I  am
 afraid  the  hon  Minister  wil)  tell  me
 just  now  what  procedure  they  adopt
 and  how  foolproof  their  procedure  is
 in  giving  these  promotions  and  in
 making  these  selections  I  know  that
 procedure  I  had  a  long  correspon-
 dence  with  the  hon  Home  Minister  on
 this  subject  two  years  back.  I  have
 tried  to  study  it.  I  have  tried  to  follow
 it  and  I  know  that  procedure.  But
 what  I  wish  to  maintain  35  that  it  is
 in  spite  of  this  foolproof  procedure
 of  our  friends  that  we  find  such
 things  happening.  It  has  a  very  bad
 effect.  Why  I  thought  it  necessary
 and  fit  to  mention  this  is  that  it  has—
 I  do  not  care  if  a  particular  A,  B  or  C
 has  been  favoured—a  serious  adverse
 effect  on  the  morale  of  the  entire  ser-
 vices  because  those  very  people  now
 will  go  and  boss  over  a  vast  number
 of  other  officers  under  whose  subordi-
 nation  they  had  been  working.  Until
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 special  cadres  had  to  be  created  just
 to  satisfy  them.  It  has  happened.  १
 am  only  stating  facta.  I  know  of  cer-
 tain  cases  where  the  officer  was  get-
 ting  hardly  Rs.  400|-  or  Rs,  $00]  quite
 a  few  years  back  and  he  would  not
 have  gone  beyond  Rs.  800/-  or
 Rs.  900/-  all  his  life,  but  today  what
 we  find  is  that  that  particular  officer
 is  in  the  super-scale—he  is  not  in  the
 ordinary  LA.S  scale,  but  he  is  in  the
 super-scale—getting  Rs.  2,250/-.  What
 a  demoralising  effect  it  has?  What  a
 discontent  it  creates?  It  is  a  matter
 which  demands  the  serious  attention
 of  the  hon  Home  Minister.  I  wisa
 the  hon  Home  Minister  as  well  as  the
 Umon  Public  Service  Commission  will
 take  note  of  these  facts  and  will  see
 that  in  the  constitution  of  the  All-
 India  cadre  in  the  State  of  Jammu
 &  Kashmir  nothing  of  the  lke
 happens.  It  will  have  a  demoralising
 effect  on  the  services.

 As  I  stated  in  the  very  beginning,
 we  welcome  this  measure,  but  we
 welcome  it  only  because  it  is  hkely  to-
 give  a  better  tone  to  the  administra-
 tion,  because  it  will  give  a  wider  out-
 lock  to  the  administration  and  because
 it  helps  the  process  of  integration  to
 which  we  attach  a  very  great  signifi-
 cance.  We  welcome  it  because  it  not
 only  brings  in  line  this  State  with  the
 other  States  of  India,  but  because  we
 all  want  the  people  of  Jammu  &
 Kashmir  to  come  here  and  serve  in
 the  higher  posts  and  people  from  all
 over  India  to  go  to  Kashmir  and  serve
 in  the  best  of  posts  there.  It  gives  a
 great  sense  of  integration  and  that  ary
 particularly  important  in  the  context
 of  the  State  of  Jammu  &  Kashmir.

 Shri  Gasappa  (Bangalore):  Theres



 429  All-India  Services

 {Shri  Dasappa]
 not  had  their  due  just  because  of
 integration.

 Shri  Harish  Chandra  Mathur:  Yes,
 that  is  what  I  mentioned.  There  are
 provincial  officers  who  not  only  did
 not  have  their  due  because  of  this  but
 who  also  created  a  problem  by  itself
 in  the  State  and  the  State  had  to  give
 special  consideration  to  that  matter
 mnd  create  a  new  cadre  just  to  give
 contentment  to  those  officers.  That
 has  happened  in  my  State  and  that
 is  why  I  wanted  that  this  should  not
 happen  in  that  State.  It  creates  a  lot
 of  discontent.  After  all  by  giving  a
 better  salary  to  a  few  people  if  you
 create  a  sort  of  discontent  in  a  vast
 scale  or  in  a  larger  scale  and  that  sort
 of  feeling  is  there  it  makes  the  admi-
 nistration  difficult.  That  is  why  |

 hhave  invited  the  attention  of  the  hon.
 Minister  to  both  these  aspects  in  the
 constitution  of  this  cadre  by  promotion
 and  by  selection  on  the  one  hand  and
 by  deputation  of  senior  officers  on  the
 other  hand.

 Dur  experience  of  these  deputations
 ‘has  been  very  sad.  I  must  tell  you
 fhat  it  would  be  much  better,  if  you
 ‘want  to  send  a  Chief  Secretary  to  the
 State  of  Rajasthan  because  of  this  All-
 India  Service,  to  send  somebody  who
 has  been  a  Chief  Secretary  say  in  the
 State  of  U.P.  or  somewhere,  who  has
 the  real  rub  of  it  and  who  knows  the
 ‘district  life  instead  of  sending  some
 Joint  Secretary  from  the  Ministry
 here.  They  take  a  peculiar  outlook.

 ‘Officer  after  officer  who  has  gone  has
 proved  a  failure  there.  I  do  not  blame

 the  officers  only.  I  do  not  wish  it  to  go
 ‘on  record  that  I  am  blaming  the  offi-
 «ers.  I  do  not  say  that  the  entire
 blame  lies  on  the  door  of  the  officers
 and  that  the  Ministers  have  not  creat-
 eda  problem.  But  it  is  not  the  scope
 of  the  Bill  to  comment  on  the  working
 of  the  Ministers  of  that  particula;
 State.  Therefore  I  have  confined  my
 xemarks  exclusively  to  the  extent  so
 far  as  it  concerns  the  All-India
 officers.
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 I  wish  to  repeat  that  it  is  very  neces-
 sary  for  you  to  give  a  re-orfenta-
 tion  course  to  your  senior  officers,
 You  give  a  re-orientation  course  to
 our  students  who  go  to  America  but  a
 much  better  purpose  would  be  served
 if  you  give  a  re-orientation  course  to
 your  senior  officers  who  are  to  handle
 difficult  and  responsible  jobs.  I  wish
 you  give  proper  attention  to  the’  selec-
 tion  and  promotion  of  officers  so  that
 we  have  a  contented  service  and  the
 purpose  of  this  Bill  is  fulfilled  to  our
 satisfaction.

 Shri  Narayanankutty  Menon
 (Mukandapuram):  Even  though,  Sir,
 the  hon.  Home  Minister  has  suggested
 that  this  is  a  small  measure  where
 controversies  were  not  expected,  I
 submit  that  certain  aspects  of  the  in-
 troduction  of  the  bigger  administra-
 tive  services  to  the  States  should  draw
 the  attention  of  the  House  at  this
 moment.  Right  from  the  beginning
 when  the  Constitution  was  introduced,
 the  Constitution  itself  was  based  upon
 a  federal  nature  and  rightly  in  the
 Constitution  a  difference  has  been
 made  between  the  Indian  Administra-
 tive  Service  and  also  the  Union
 Services.

 In  view  of  the  fact  that  each  State
 in  the  Union  Republic  is  to  a  certain
 extent,  subject  to  the  Constitution,
 autonomous  in  itself  and  the  question
 of  general  administration  is  vested  in
 the  States,  the  very  creation  of  an
 Indian  Administrative  Service  whose
 disciplinary  control  is  in  a  Central
 authority,  created  a  sort  of  anomaly
 in  the  minds  of  people  in  the  begin-
 ning.  But  because  the  Constitution  it-
 self  had  to  be  developed  by  a  series
 of  conventions  by  practice,  it  was  the
 expectation  of  everybody  that  in  the
 utilisation  of  these  services  and  alao
 an  the  division  of  the  services  a  sort
 of  convention  will  be  developed  which
 will  be  in  consonance  with  the  spirit of  the  federal  nature  of  the  Cansti-
 tution.  A  step  was  made  with  the  attl-
 tude  taken  by  the  Central  Government trom  the  very  beginning  and  also  the
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 views  expressed  by  the  responsible
 Ministers  at  that  time,  especially  in
 1951  whem  the  original  Bill  was  intro-
 duced,  that  the  Administrative  Ser-
 vice  especially  and  the  civil  services
 ia  general  should  be  beyond  politics
 and  their  main  responsibility  should
 be  to  carry  on  the  administration  in
 consonance  with  the  principles  and
 policies  laid  down  by  the  Ministries.

 Quite  lately  we  were  very  much
 disturbed  to  find  in  the  Press  certain
 pronouncements  made  by  very  res-
 ponsible  Central  Munsters  which
 directly  cut  at  the  root  of  this  pro-
 posal  as  far  ag  the  duties  and  respon-
 sibilities  of  the  civil  service  are  con-
 cerned.  On  the  4th  July  I  listened  to

 a  speech  by  the  Minister  of  Scientific
 Research  and  Cultural  Affairs  at  Tri-
 vandrum.  He  was  speaking  about  his
 own  conception  of  the  duties  of  the
 civil  servant.  Elaborating  the  point,
 the  Minister  first  said  that  the  civil
 servant  should  be  non-political  and  he
 should  be  neutral  as  far  as  his  appro-
 ach  is  concerned.  But  later  on  he
 said  that  when  an  order  is  passed  by
 a  particular  Minister  according  to  his
 discretion  and  it  ig  found  to  be  anti-
 socia]  or  anti-national,  the  only  alter-
 native  left  to  the  civil  servant  is  to
 resign  and  go  away.  It  may  be  a
 casual  statement  made  by  a  Minister
 either  at  the  spur  of  the  moment  or
 on  a  casual  visit.  But  an  utterance,
 very  authoritative,  coming  from  a
 Union  Minister  is  certainly  capable  of
 bringing  alarm  as  far  as  our  entire
 approach  to  the  civil  service  is  con-
 cerned.  It  might  be  any  State  or,  as
 a  matter  of  fact,  it  might  be  in  the
 Centre.  When  the  Union  Cabinet  de-
 cides  on  a  question  of  policy,  it  is  for
 the  Cabinet  and  for  the  House  to  de-
 cide  what  is  anti-national  and  what
 is  anti-social.  Suppose  the  Home
 Minister  decides  that  a  particular  in-
 dividasl  employed  in  the  Secretariat,
 just  because  he  is  &  communist,
 should  be  sent  away  by  using  the  ex-

 Mr.  Chalroum:  Order,  order.  May
 remind  the  hon,  Member  that  this

 Bill  and  the  entire
 policy  to  the  All-India  Ser-
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 vices  cannot  be  gone  into  minutely  at
 this  stage?  He  must  confine  himself
 to  the  Bill  before  the  House.  This  is
 the  accepted  principle.  Though  he  has
 touched  the  point  I  will  not  allow
 him  to  go  very  minutely  Into  it.  Since
 he  has  touched  the  point  he  may  finish
 it,  but  in  an  amending  Bill  this  kind  of
 roving  into  all  the  affairs  relating  to
 the  All-India  Services  Act  is  not
 allowable.

 Shri  Narayanankutty  Menon:  I  agree
 with  you,  Sir.  I  wish  to  point  out  only
 this  aspect;  and  I  was  not  even
 elaborating  that  aspect  but  only  the
 implication  of  that  statement  and  I
 thought  I  could  utilise  this  opportunity
 of  doing  so  especially  when  the  amend-
 ing  Bill  55  before  the  House.

 I  therefore  submit  that  this  state-
 ment  made  by  the  Minister  ig  very
 alarming,  and  I  hope  that  the  hon.  the
 Home  Minister  who  is  piloting  this
 Bill  will  clear  the  position  so  that  no
 more  doubt  may  remain  m  the  minds
 of  the  I.A.S.  officers  that  they  are  at
 liberty  to  use  their  own  discretion
 when  orders  are  passed  by  the  Gov-
 ernment,  by  responsible  Ministers.

 The  second  point  is  directly  relevant
 to  this,  and  that  is  the  position  of
 States  as  far  as  LAS.  officers  are  con-
 cerned  In  certain  States  it  has  been
 found  that  because  of  the  presence  of
 the  IA.S.  officers  and  because  their
 grades  of  salaries  have  been  pre-fixed,
 the  States  are  finding  it  impossible  to
 proceed  with  the  rationalisation  of
 their  pay  structure.  Certain  posts  are
 reserved  for  the  I.A.S.  cadre.  Those
 posts  were  previously  managed  by
 non-I.A.S.  people  and  those  non-Il.A.S.
 people  were  getting  a  certain  grade  of
 pay.  But  immediately  when  the  post
 ig  taken  uver  by  an  IAS.  officer  the
 salary  multiplies—it  doubles  or  trebles
 Usually,  when  in  one  Secretariat  and
 in  one  State  sdministrative  cadre  you
 superimpose  a  set  of  I.A.S.  officers  on

 a  very  fabulous  salary—I  dare  to  call
 it  fabulous—and  in  comparison  thereto
 officers  doing  similar  work  in  the  seme
 Secretariat  and  the  same  administra-
 tion  are  drawing  far  less  salaries,  it
 gives  room  for  growing  discontent,
 And  when  a  State  Government  wants
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 to  rationalise  the  pay  structure  and  fix
 a  maximum  and  an  absolute  minimum,
 it  finds  it  impossible  to  do  so  because
 of  the  high  salaries  of  these  officers.
 I  am  not  now  going  into  the  merits  of
 the  high  salaries  of  these  officers,  but
 ]  am  speaking  only  from  the  point  of
 view  of  the  States  in  deference  to
 your  ruling.  So  far  as  the  I.A.S.  cadre
 is  concerned,  when  a  certain  quota  is
 allotted  to  certain  States,  either  the
 Central  Government  should  be  pre-
 pared  to  give  a  subsidy  or  suffer  the
 subsidy  as  far  as  the  excess  salary  of
 the  I.  A.  S.  officer  is  concerned,  or
 the  quota  should  be  completely  cut
 down,  Otherwise  it  is  found  by
 experience  that  the  lower-salaried
 officer  of  the  State  certainly  feels  a
 righteous  grievance  against  his  oppo-
 site  number  who  comes  from  the
 LAS.  cadre.  For  this  purpose  also
 some  remedy  should  be  found  by  the
 Central  Government  so  that  the  State
 Governments  are  not  burdened  with
 the  high,  fabulous  salaries  of  the
 LAS.  officers.  And  if  at  all  the
 salary  grades  of  the  I.A.S.  officers  are
 to  be  maintained  at  the  present  levels
 the  Central  Government  which  wants
 those  grades  to  be  maintained  should
 suffer  the  responsibility  and  the
 financial  burden  to  that  extent.

 The  third  aspect,  when  the  Act  is
 being  extended  to  a  new  State,  also
 is  in  direct  relevance  to  the  point
 which  I  made  in  the  beginning.  The
 LA.S,  officers  with  disciplinary  con-
 trol  in  the  Centre  are  given  to  the
 States.  It  may  be  that  the  policies  of
 one  State  and  the  Centre  may  came
 into  collision  without  the  constitutional
 aspect  coming  into  collision  at  all,
 that  is  in  the  policy  aspect.  The
 LA.S.  officer,  whoee  disciplinary  oon-
 trol  is  with  the  Central  Government,
 under  the  Central  authority,  should
 not  be  le&  to  decide.  his  policies  in
 consonance  with  the’  policy  of
 the  Central  Government.  He  should
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 tant  danger,  so  far  as  the  LA@.  off-
 cer  is  concerned  whose  disciplinary
 jurisdiction  is  umder  a  Central  autho-
 rity,  of  his  own  conscience  beng
 pricked.  Sometimes  he  may  go  on
 deciding  which,  according  to  his  con-
 science,  is  the  right  policy  or  the
 wrong  policy.  And  there  is  the  cons-
 tant  danger  of  the  administration  it-
 self  coming  into  trouble.  I  hope  that
 the  hon.  the  Home  Minister  will  also
 give  a  clear  answer  to  this  point,  se
 that  on  these  questions  doubts  shall
 not  remain  and  the  administration
 may  go  on  peacefully.

 eft  ब्रजराज  सिंह  :  सभापति  महोदय,
 में  इस  आल  इंडिया  स्विसेज्ञ  (एमेंडमेंट)
 बिल  का  स्वायत  करता  हूं  ।  इस  विधेयक
 में  ग्रमेडमेट  द्वारा  जम्मू  शौर  काइमीर  रिया-
 सत  को  जो  शामिल  किया  जा  रहा  है  वह  एक
 सही  दिदा.  की  श्रोर  कदम  है  शौर  स्वागत
 योग्य  है  लेकिन  स्वागत  करने  के  साथ  ही  साथ
 मै  मंत्री  महोदय  ओर  गृह-मंत्रा  ये  का  ध्यान

 कुछ  खतरों  की  शोर  दिलाना  चाहता  हूं  जो
 कि  इस  तरह  का  बिल  पास  करने  और  कानून
 लागू  करने  से  पैदा  हो  सकते  है  ।

 श्राल  इंडिया  स्विसेज़  प्रर्थात  अखिल
 भारतीय  सेवाओं  को  काइमीर  में  लागू  करने
 से  एक  खतरा  तो  सबसे  बढ़ा  यह  हो  सकता
 है  कि  हमेशा  जैसे  कि  झन्प  राज्यों  में  होता
 है  भगर  प्राप  काइमीर  राज्य  में  केन  से  इस
 तरह  के  भ्रधिक  रीगण  डेपुटेशन  पर  मेजते
 है  जो  कि  एक  खास  तरह  के  झौर  खास  में
 के  लोग  होते  है  भौर  वह  झपने  ढंग  से  एक

 खास  तरीके  से  काम  करते  हैँ  तो  इससे  काश्मी  र
 जो  कि  एक  तरीक़े  से  स्‍झ्राथिक  रूप  से  पिछड़
 हुभा  इलाका  माला  जायेगा  वहां  पर  झगर
 झापके  उस  अभ्रषिकारियों  ने  हां  की  बदिन
 स्थितियों  को  समझ  कर  उनके  झमुखष  कार्म
 नहीं  किया  दौर  1...  को  नहीं  ढाला  ate
 यदि  इस  दृष्टिकोण  का  ध्यान  गईं  wor
 ्य  तो  उतले  जो  ‘wer  होये  की  भाशकों

 हुँ  वह  झादाका्ों  में  ददल  सकती  हैं  सौर
 लाग  पहुंचते  के  स्थात  पर  TERK  हों;  सकते
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 है  -  इसलिये  में  निवेदन  करूंगा  कि  यह
 बीज़  ध्यान  में  रखी  जानी  चाहिये  ।

 जैसे  कि  प्रन्य  राज्यों  में  होता  है  कि  जिरा

 तरह  की  सरकार  चलती  है  तो  सरकार  में
 खास  वर्ग  के  जो  लोग  होते  है  वह  लोग  भपनी
 पसन्द  के  लोगों  को  प्रशासन  में  ऊंचे  पदों
 पर  बिठाते  है  और  इस  चीज़  को  लेकर  जो

 दूसरे  तरीके  के  लोग  होते  है  उनमें  असन्तोष
 उत्पन्न  होता  है।  इसलिये  म॑ँ  चाहूंगा  कि
 काइमीर  के  लिये  जब  हम  अखिल  भारतीय
 सेवाधों  को  लागू  कर  रहे  है  तो  यह  दृष्टिकोण
 सामने  रक्खा  जाना  चाहिये  1

 दूसरी  चीज़  जिसकी  शोर  मेरे  से

 सूबे  वक्ता  महोदय  ने  ध्यान  दिलाया  है  में
 भी  गृह-मंत्रालय  का  ध्यान  उस  की  ओर

 पुनः  दिलाना  चाहता  हूं  ।  वह  समस्या

 यह  है  कि  राज्यों  में  जो  अधिकारी  होते  हूँ
 उनका  वेतन  झखिल  भारतीय  सेवा  के
 अधिकारियों  से  कम  होता  हैं  भौर  जब
 उसी  काम  को  करने  वाले  राज्य  सरकार
 के  कर्मचारी  का  वेतन  शभ्रखिल  भारतीय
 सेया  के  भ्रधिकारी  से  कम  होता  है  हांलाकि
 काम  दोनों  एक  सा  करेंगे  तो  इस  को  लेकर
 आपस  में  एक  ग्रसन्‍तोष  का  भाव  रहा  करता
 है  भौर  इस  तरह  से  गुट्टबन्दी  चला  करती
 है  ।  इसलिये  ग्राज  राज्य  सरकारों  के
 कमंचारियों  और  केन्द्रीय  सेवाश्रों  के  वेतन-
 क्रम  में  जो  श्रस्तर  है  उस  झन्तर  को  यदि

 डूर  करने  की  कोशिश  की  जाय  तो  बहुत
 अच्छा  होगा।  दोनों  का  वेतनक्रम  एक  सा
 करने  की  कोशिश  की  जाय  tf

 25  hrs,

 मैं  जानता  हूं  कि  भी  भाप  वह  चीज
 नहीं  करने  जा  रहे  हैं  जो  कि  हम  करना
 चाहते है भौर वह यह है है  भौर  वह  यह  है  कि  किसी  भी  सरकारी
 कमंचारी  का  ऊंचे  से  ऊंचा  वेसन  १०७०
 च्पये  से  ज्यादा  न  हो  विशेष  करके  काइमीर
 के  लिये  झगर  इस  तरह  की  बात  कर  सकें
 तो  बहुत  ची  बात  होगी  ।  एक  तरीक़े

 li4#  LSD—7

 i2  AUGUST  958  (Amendment)  Bill  436

 के  पदों  के  लिये,  एक  तरह  के  काम  के  सिये

 शाहे  वह  राजकीय  सेवा  के  प्रधिकारी  हों
 चाहे  वे  केन्द्रीय  सेवा  के  भ्रधिकारी  हों  उनको
 एक  सा  वेतन  मिले  धौर  यवि  ऐसा  किया
 जा  सके  तो  यह  प्रसन्‍्तोष  जिसके  कि  भड-
 कने  की  अादांका  है  कम  हो  सकता  है  ।

 मुझे  आदा  है  कि  प्राप  भविष्य  में  यह  कोशिश
 करेंगे  कि  राज्यों  शौर  केन्द्र  की  सेवाओं
 के  वेतनक्रमों  में  आाज  जो  असमानता  है
 वह  न  रहे  उनके  वेतन  क्रम  एक  से  रहे
 खास  तौर  से  उन  राज्यों  में  जो  कि  झाधथिक
 रूप  से  पिछड़े  हुये  है  ।  झाज  केन्द्र  से  आप
 उन  राज्यों  पर  अधिकारी  थोप  कर  यह
 चाहते  है  कि  उनको  एक  खास  वेतन  पर  वहां
 रक्‍खा  जाय  और  उससे  तो  वहां  की  श्राधिक
 व्यवस्था  टूट  ही  सकती  है  और  जो  रुपया
 उन  राज्यों  में  विकास  कार्यों  श्रौर  दूसरे
 कार्यों  में  स्वच  होना  चाहिये  वह  वेतनों
 में  चला  जाता  है  !

 में  सरकार  का  ध्यान  दिलाना  चाहता  हूं
 कि  हमारे  उन  उच्च  अ्रषिकारियों  का

 दुष्टिकोण  यह  न  रहे  कि  वे  सिर्फ  ऐयर  कंडिदान्ड
 हाउस  में  बैठ  सकते  है  या  ऐयर  कंडिशन्ड
 कमरे  में  ही  बैठ  कर  काम  कर  सकते  हूँ  ।

 हमारे  उन  अधिकारियों  को  जब  वे  राज्यों
 में  जाना  चाहते  है  तो  उन्हें  झोंपड़े  में  भी

 रहने  को  तैयार  रहना  चाहिये,  टूटे  फूटे  मकान
 झौर  कच्चे  मकान  में  भी  रहने  को  तैयार

 होना  चाहिये  शौर  उन्हें  यह  चीज  समझनी

 चाहिये  कि  आखिर  हिन्दुस्तान  का  हर
 हिस्सा  नई  दिल्‍ली  तो  नहीं  है  और  नई  दिल्‍ली
 में  जो  शान  शौकत  झौर  ठाट  बाट  वे  कायम
 किये  हुये  हैं  बहू  ठाट  बाट  शौर
 धशानशौकत  हिन्दुस्तान  के  हर  श्न्य

 हिस्से  में  तो  नहीं  हो  सकती  L  हिन्दुस्तान
 के  हर  एक  हिस्से  को  झाप  नई  दिल्लो  नहीं
 बना  सफते  है  ।  इसलिये  आपको  सोचना

 पड़ेगा.  कि  जिन  अधिकारियों  को  भाष
 विभिन्न  राज्यों  में  डेपुटेशन  पर  भेजते  हैँ,
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 उतका  दृष्टिकोण  इस  तरह  का  बनाया
 जाय  कि  जब  वे  नई  दिल्‍ली  में  हो
 लो  भले  ही  वे  नई  दिल्‍ली  के  वातावरण
 के  झनुसार  अपने  जीवन  को  ढ्लें
 लेकिन  जिस  वक्‍त  कि  वें  काइमीर  मे  जाते  है
 या भ्न्य  दूसरे  राज्यों  में  जाते  ह ैजिनकी  कि

 श्राथिन  झवस्था  पिछडी  हुई  है  तो  उनको
 अपने  जीवन  को  उन  राज्यों  की  परिस्थितियों

 के श्रनुरूप  ठालना  चाहिये  |  आखिर  झ्राज  जब

 हम  इस  देश  मे  जनतज्न  को  चला  २  हैं  है  तो  हमारा

 हर  शभ्रधिकारी  जनता  का  सेवक  हैँ  भले  ही  वह
 कितना  बडा  हो  |  भ्राज  के  युग  से  एक  मिनिस्टर
 भी  जनता  का  सेवक  है  और  यह  वाछनीय  है
 कि  उसी  बे  भ्रनुसार  हमारे  भ्रधिकारी  वर्ग
 को  भी  प्रपने  जीवन  को  ढालना  चाहिये  और
 जनता  घौर  उनके  बीच  में  कोई  ऐसा  फर्क  न
 रहे  जिससे  कि  जनता  को  यह  सांचने  पर  मजबूर
 होना  पड़े  कि  ग्राज  भी  वही  पुरानी  नौकर-
 शाही  चली  झा  ही  हैं  और  आज  भी  वही

 पुरानी  नौबरशाही  वे!  लोग  शासन  काय
 चला  रहे  है  जा  कि  हाथ  मिलाने  के  लिये  नहीं
 उठते  है  ।  माथुर  साहब  ने  ठीक  ही  मुझ से  पूर्व
 मंत्री  महोदय  श्र  सदन  का  ध्यान  इस  ार
 दिलाते  हुये  बतलाया  हैं  कि  भ्रब  भी  अखिल
 भारतीय  सेवाधा  में  'से  लोग  विद्यमान  है
 जो  कि  यह  सोचते  है  कि  राज्य  सरकारे  या
 राज्य  के  जो  प्रशासन  है  वे  उनको  कुछ  नुक-
 दान  नही  पहुचा  सकते  भने  ही  वे  राज्य  सर-
 कारो  द्वारा  निर्धारित  नीति  के  प्रनुसार  काम
 करते  हो  लेकिन  उनका  ज।  एक  दृप्टिकण
 होता  हैं  वह  इस  तरह  का  होत  हैं  जिससे  कि
 जनता  यह  महसूस  करती  है  कि  बहू
 सन्‌  १६४७  के  पिछले  ज़माने  में  दो  रह  रह
 है  1 झजें  जब  हम  भ्रखल  भारतीय  सेवाओं
 को  काश्मीर  में  लागू  करते  जा  रहें  हैं  तो  यह
 भी  ध्य.न  में  रहें  कि  जो  भ्रधिवारी  हमारे
 वहा  पर  जाते  हूँ  उतका  दृष्टिकोण  कुछ  इस
 तरह  का  हो  जिससे  कि  थे  वहां  &  जीवन  में

 धुल  मिल  सके  धौर  वहा  के  जीवन  में  जुल
 मिस  कर  रहू  सके  |
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 भ्रन्तिम  बात  जो  मे  कहना  चाहता  हु  वह
 यह  है  कि  भ्रक्सर  देखा  गया  है  कि  राज्यो  में
 राजकीय  सेवा  वाले  भौर  खास  तौर से  केन्द्रीय
 सेवा  के  लोग  उस  वक्‍त  की  सरकार  की  जो
 नीति  होगी  उस  निर्धारित  नीति  को  अमल  में
 लायेगे  छेकि  होता  यह  है  कि  कुछ  लोग  प्रपने
 खास  २  लोगो  को  रखते  है  शौर  उनकी  अपनी
 जो  नीति  होती  हैं  उस  नीति  को  चलाने  के  लिये
 इस  तरह  के  खास  अधिकारी  रख  लेते  है  ।
 इस  सबंध  में  में  ग्वास  तौर  से  काश्मीर  रियासत
 की  शोर  ध्यान  दिलाना  चाहता  हू  श्ौर
 काण्मीर  की  अपनी  एक  विशेष  स्थिति  होने
 के  कारण  वह  हमारे  लिये  एक  बहुत  नाजुक
 सवाल  रहा  हैं  कोमल  बिन्दु  रहा  है  t  हिन्दु-
 स्तान  के  आजाद  होने  के  बाद  से  श्ाज  तक
 वाइमीर  के  मसले  पर  हिन्दुस्तान  की  हर  एक
 राजनैतिक  विचारधारा  के  आदमी  बहुत  ही
 कंट्रोल  के  साथ  झपनी  बाल  कहते  रहे  है  ।  आज
 जब  झाप  वहा  पर  यह  अखिल  भारतीय
 सेवाये  लागू  करने  जा  रहे  है  तो  में  आपसे
 हगा  कि  आप  वहा  पर  ऐसे  प्रधिकारी  भेजें
 जो  कि  उस  समय  की  वहा  की  सरकार  द्वारा
 निर्धारित  नीति  को  पूरी  तरह  प्रमल  में  लाये
 श्ौर  खास  तौर  से  दिल्ली  के  किसी  गुट्ट  की
 नीति  का  वहा  पर  पुष्टपोषण  न  किया  जाय  +
 इन  शब्दों  के साथ  में  इस  विधयक  का  स्वागत
 करता  हु  |

 Shri  Datar.  Sir  I  am  happy  to  find
 that  this  Bill  has  been  welcomed  from
 all  quarters  The  hon  Members  who
 have  taken  part  in  the  debate,  while
 welcoming  the  provisions  of  this
 Bill,  have  made  certain  observations
 which  deal  with  the  Services  m
 general  or  with  their  experiences  in
 certain  States  Therefore  I  would
 refer  to  these  points  only  in  a  general
 way

 My  hon  friend  Shri  Harish  Chandre
 Mathur  had  some  difficulties  in  respect of  certain  officers  But,  even  he  had
 to  agree  that,  on  the  whole,  the
 officers  borne  on  the  cadre  of  the  par. ticular  State  to  which  he  belongs  as
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 also  the  officers  who  have  been  sent
 on  deputation  to  his  State  have  been
 working  very  satisfactorily.  There  are
 certain  cases  where,  according  to  him,
 the  officers  have  not  come  up  to  his
 expectation.  But,  on  the  whole,  may
 I  point  out,  that  so  far  as  these
 officers  are  concerned,  they  have  al-
 ready  taken  to  a  full  experience  of
 the  democratic  set  up  and  therefore,
 if  at  all  here  and  there  an  officer  acts
 in  a  manner  in  respect  of  which  he
 found  some  ground  for  complaint,  it
 is  a  matter  for  the  State  Government
 to  take  that  particular  thing  into
 account.

 Shri  Harish  Chandra  Mathur:  May
 I  respectfully  remind  the  hon.  Minis-
 ter  that  it  is  not  any  complaint  against
 any  individual  officer  that  I  made.
 What  I  say  is  about  the  process  of
 your  constitution  of  the  All  India
 services,  how  it  should  be  done.  I
 ask  him  what  are  the  difficulties  ex-
 perienced.  TI  ask  him  to  benefit  from
 the  experience  and  see’  that  these
 things  do  not  occur  there  so  that  there
 is  no  discontent  among  the  services.
 I  am  not  at  all  concerned  with  any
 individual  officer.  It  is  a  general
 process  and  procedure  which  should
 be  adopted  in  the  constitution  of  the
 services  in  a  manner  that  they  have
 not  got  to  repeat  the  cxperience  of
 Rajasthan  there,  on  the  one  hand.  I
 further  mentioned  about  deputation
 and  asked  for  re-orientation  of  such
 officers  whom  they  want  to  send  on
 deputation.

 Shri  Datar:  It  appears  that  my  hon.
 friend  has  no  particular  complaint
 against  any  particular  officer.

 Shri  Harish  Chandra  Mathur:  I  do
 not  want  him  to  go  into  that.

 Shri  Datar:  So  far  as  the  All  India
 Services  are  concerned,  as  you  are
 aware,  they  were  constituted  long  ago
 tor  the  purpose  of  having  a  uniform
 administrative  set  up  for  the  districts
 in  all  the  States  of  India.  That  was
 the  special  purpose  for  which  the  All
 India  Services  were  constituted  and
 the  All  India  Services  Act  was  passed
 in  95l.  Also  I  may  point  out  inci-
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 dentally  that  the  pay  structure  was
 based  after  taking  into  account  the  re-
 commendations  of  the  First  Central
 Pay  Commission.  Therein  also  you
 will  find  that  the  pay  scales  of  the
 ICS  and  IPS  officers  were  brought
 down  by  25  per  cent.  That  was
 accepted,  and  when  the  All-India  Ser-
 vices  Rules  were  framed,  those  very
 pav  scales  have  been  accepted.

 An  hon.  friend  suggested  that  there
 .  id  be  some  diversity  between  the
 pay  seales  of  these  all-India  services
 officers  and  the  pay  scales  of  the
 Stite  officers.  This  question  arises
 more  or  less  in  a  prominent  manner
 in  those  States  where  there  had  been
 an  integration  of  the  former  States.
 There,  naturally,  pay  scales  were  not
 what  they  ought  to  have  been,  and
 therefore  the  pay  scales  that  we  have
 fixed  are  after  a  rationalisation  of  the
 pav  scales,  and  if  in  certain  States
 there  were  pay  scales  which  were
 certainly  very  low,  then  it  is  for  the
 State  Government  to  bring  them  up.
 The  pay  scales  of  the  TAS  and  the
 IPS  officers  are  to  be  common  because
 we  hive  placed  before  ourselves  a
 common  structure  not  only  in  regard
 to  pay  but  in  regard-to  the  general
 conduct  and  performance  of  the  duties
 of  all  these  officers.  That  is  the
 reason  why  there  ought  to  be  a
 common  structure  of  service  that
 would  ultimately  benefit  the  adminis-
 tration,  because  these  are  expected  to
 be  very  important  officers  at  district
 levels,  and  therefore  the  administra-
 tion  would  be  uniform  and  would
 be  satisfactory.  That  is  the  reason
 why  this  Act  was  passed  in  95I,  and
 the  rules  have  been  made  in  respect
 of  the  various  conditions  of  service
 and  they  have  been  placed  on  the
 Table  of  the  House.

 My  friend  contended  that  there
 ought  to  be  a  re-orientation  of  outlook.
 I  fully  agree  with  that  general
 expression.  We  have  taken  steps  to
 see  that  even  the  course  of  instruction
 for  the  probationers  includes  certain
 items  regarding  social  services,  and
 everywhere,  as  you  are  aware,  there
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 has  been  a  greater  emphasis  on  the
 developmental  than  on  the  merely  ad-
 ministrative  work.  Therefore,  these
 officers  have  to  carry  out  their  duties
 with  a  new  orientated  outlook  which
 is  in  full  consonance  with  the  demo-
 cratic  set  up.  That  is  the  reason  why
 I  am  quite  confident  that  these  officers
 would  come  up  to  the  level  that  we
 had  in  view  when  this  particular  Act
 Was  passed

 It  was  contended  by  my  fmend  Shri
 Menon  that  the  final  control  so  far  as
 these  all-India  services  are  concerned
 rests  with  the  Government  of  India.
 That  is  not  correct.

 Shri  Narayanankutty  Menon:  I
 said  disciplinary  control  and  not  ad-
 ministrative  control.

 Shri  Datar:  All  these  officers,  when
 they  are  borne  on  State  cadres,  are
 under  the  administrative  control  of  the
 State  concerned,  and  only  when  an
 occasion  arises  for  a  disciplinary  pro-
 ceeding  against  them,  are  they  re-
 ferred  to  us.  Then  we  take  the
 opinion  of  the  UPSC  and  then  final
 orders  are  passed.  Therefore,  even
 the  IAS  and  IPS  officers  working  in
 connection  with  the  affairs  of  the
 States  have  to  be  under  the  control  of
 the  State  concerned,  and  therefore
 there  can  be  no  question  of  the  Cen-
 tral  Government  taking  powers  to
 themselves.

 I  am  glad  that  the  provisions  of  this
 Bill  in  their  application  especially  to
 the  State  of  Jammu  and  Kashmir
 have  been  accepted  with  acclamation
 by  all  the  Members  of  all  the  parties.

 Mr.  Chairman:  The  question  is:
 “That  the  Bill  to  amend  the

 All-India  Services  Act,  1951,  be
 taken  into  consideration.”

 The  motion  was  adopted.
 Mr,  Chairman:  There  is  no  amend-

 ment.
 The  question  is:

 “That  clauses  ]  and  2,  the  En-
 acting  Formula  and  the  Title
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 stand  part  of  the  Bin”,
 The  motion  was  adopted.

 Clauses  9  and  2,  the  Enacting  Formula
 and  the  Title  were  added  to  the

 Bill.
 Shri  Datar:  I  beg  to  move:

 “That  the  Bill  be  passed.”
 Mr.  Chairman:  The  question  is:

 “That  the  Bill  be  passed”.
 The  motion  was  adopted.

 5.6  hrs.
 DEMANDS  FOR  EXCESS  GRANTS

 (RAILWAYS)  —954-55

 Mr.  Chairman:  I  shall  first  place  the
 Demands  before  the  House.

 Demanp  No.  4—~REvENVE  Worerna
 EXPENSES—  ADMINISTRATION

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  of  Rs,  9,79,263

 be  granted  to  the  President  to
 make  good  an  excess  of  the  grant
 in  respect  of  ‘Revenue  Working
 Expenses—Administration’  for  the
 year  ended  the  3lst  day  of
 March,  1955"

 Demann  No,  5—RevENUE  Working
 EXxPENSES—REPAIRS  AND  MAINTENANCE

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  of  Rs.  1,67,37,17T

 be  granted  to  the  President  to
 make  good  an  excess  of  the  grant
 in  respect  of  ‘Revenue  Working
 Expenses—Repairs  and  Mainten-
 ance’  for  the  year  ended  the
 3ist  day  of  March,  1955",

 Demand  No.  6—Revenugz  Wornmic
 EXPENSES—-OPERATING  STAFF

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  of  Rs.  83,01,078

 be  granted  to  the  President  to
 make  good  an  excess  of  the  grant in  respect  of  ‘Revenue  Working
 Expenses—Operating  Staff  for  the

 eres
 the  Siet  day  of  March,
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 Demand  No.  7—Revenuzr  Workinc
 Exrensrs—OrrraTion  (Furr)

 Mr,  Chairman:  Motion  moved:

 “That  a  sum  of  Rs.  71,73,430°
 be  granted  to  the  President  to
 make  good  an  excess  of  the  grant
 in  respect  of  ‘Revenue  Working
 Expenses—Operation  (Fuel)’  for
 the  year  ended  the  3lst  day  of
 March,  1955".

 Demand  No,  9A—REvVENVE  WorKING
 ExPENSES—LAsouR  WELFARE

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  of  Rs.  2,,3i5

 be  granted  to  the  President  to
 make  good  an  excess  of  the  grant
 in  respect  of  ‘Revenue  Working
 Expenses—Labour  Welfare’  for
 the  year  ended  the  3ist  day  of
 March,  1955”.

 Demand  No.  3—APrproPRIATION  TO
 DEVELOPMENT  FUND

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  of  Rs,  2,53,03,759

 be  granicd  to  the  President  to
 make  good  an  excess  of  the  grant
 in  respect  of  ‘Appropriation  to
 Development  Fund'  for  the  year
 ended  the  3lst  day  of  March,
 1955”.

 Demanp  No.  l7-—-Oren  Line  Worxs—
 REPLACEMENTS

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  of  Rs.  2,7I,02,4I6

 be  granted  to  the  President  to
 make  good  an  excess  of  the  grant
 in  respect  of  ‘Open  Line  Works—
 Replacements’  for  the  year  ended
 the  Sist  day  of  March,  1955".

 Demanp  No,  8—Oren  Line  Works—
 DEVELOPMENT  FunpD

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  of  Rs,  63,20,007,

 be  granted  to  the  President  to
 make  good  an  excess  of  the  grant
 in  respect  of  ‘Open  Line  Works—
 Development  Fund’  for  the  year

 =
 the  ist  day  of  March,
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 Shri  Naushir  Bharucha  (East
 Khandesh):  The  House  is  asked  to
 vote  nearly  Rs.  9  crores  by  way  of
 excess  expenditure  incurred  by  the
 railways  during  the  year  1954-55,  It
 appears  it  has  become  a  habit  with
 the  railways  to  come  in  with  Demands
 for  Excess  Grants  without  giving  the
 House  a  satisfactory  explanation  as  to
 why  such  excess  expenditure  has
 been  incurred.

 In  the  Budget  in  1954-55  of  ‘he
 railways  of  nearly  Rs.  250  crores,  an
 excess  demand  to  the  time  of  Rs.  9
 crores  represents  virtually  four  per
 cent.  of  the  entire  expenditure,  and
 it  is  not  a  small  deviation  from  what
 the  House  voted  at  the  time  of  the
 Budect.  Tf  it  becomes  a  habit  with
 the  railways  to  incur  excess  ex-
 penditure  year  after  year  and  then
 to  come  to  this  House  in  the  hope,
 and  perhaps  with  an  assurance
 that  the  House’  will  sanction
 this  grant,  I  doubt  what  will  remain
 of  the  sanctity  of  the  Budget  and  our
 voting  on  Demands.

 It  is  very  surprising  also.  that  the
 Railway  Ministry  comes  to  the  House
 after  a  lapse  of  3}  years.  There  has
 been  inordinate  delay,  and  I  fail  to
 understand  why  the  Railway  Ministcr
 should  not  have  come  to  the  House
 earlier  than  this.

 Normally  for  the  year  1954-55,  the
 accounts  must  have  closed  on  3lst
 March  1955,  and  making  allowance
 for  some  pending  Bills  and  arrears  of
 adjustments,  this  Demand  should
 have  come  before  the  House  in  the
 first  quarter  of  1956,  Instead  of  that
 we  find  that  it  is  being  placed  before
 the  House  in  the  third  quarter  of
 1958.  IT  am  afraid  the  hon.  Railway
 Minister  does  not  treat  this  House
 with  sufficient  courtesy  when  he
 comes  here  after  3k  years  and,  on  a
 haphazard  explanation,  askes  this
 House  to  vote  his  Demand  for  Rs.  9
 crores.

 If  one  turns  to  the  various  Demands,
 one  finds  that  there  is  the  usual
 repetition  of  a  slackness  on  the  part
 of  the  railways.  Instead  of  explain-
 ing  to  this  House  what  these  Excess
 Demands  were  due  to,  one  finds  a
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 monotonous  repetition  of  the  explana-
 tion  that  there  has  been  inadvertence
 here  and  inadvertence  there,  heavier
 expenditure  than  anticipated,  more
 expenses  because  of  heavier  traffic,
 without  any  statistics  being  given  to
 us  in  support  of  this  explanation.  I
 do  not  know  what  concept  the  hon.
 Minister  has  in  the  matter  of  Excess
 Grants.  He  thinks  by  using  some
 vague  phraseology  he  complies  with
 the  provisions  of  the  Constitution.  I
 am  afraid  this  House  expects  more
 before  voting  Rs  9  crores  of  the  Rail-
 way  Minister.  He  should  support  his
 demands  by  statistics  whenever  any
 excess  expenditure  has  occurred.  It
 is  not  enough  to  say  that  more  train
 services  have  been  put  into  operation;
 he  has  got  to  explain  how  many  and
 where  and  when.  These  things  are
 required  by  the  House  in  order  to
 enable  it  to  judge  whether  this  excess
 expenditure  was  reasonable.

 Sir,  Demand  No,  4  relates  to  ‘Fuel
 where  an  expenditure  of  Rs.  1  lakhs
 more  than  what  the  House  voted  has
 been  incurred.  I  had  repeatedly  made

 a  complaint  on  the  floor  of  the  House
 at  the  time  the  Railway  Budget  was
 considered  that  our  coal  consumption
 required  to  be  economised,  that  this
 matter  required  to  be  looked  into.
 On  one  occasion,  I  think  it  was  in  the
 year  1957,  when  I  pointed  out  to  the
 Railway  Minister  that  the  coal  cons-
 umption  had  exceeded  the  previous
 year’s  provision  by  Rs.  34  crores,  he
 was  frank  enough  to  admit  that  he  had
 given  explanations  with  regard  to  the
 increased  consumption  of  coal  but  he
 himself  was  not  satisfied  with  his  ex-
 planations  and  that  a  committee  would
 be  appointed.  I  know  that  some  com-
 mittee  has  been  appointed.  But  I  do
 not  know  what  the  result  has  been,
 whether  the  committee  has  made
 recommendations  for  economy  in  coal
 consumption  and  whether  the  Govern-
 ment  has  acted  upon  them.  But  here
 we  find  that  Rs.  7]  lakhs  more  than
 what  the  House  sanctioned  in  the
 matter  of  coal  have  been  spent  by  the
 railways.  And  what  Is  the  explana-
 tion?  The  breakdown  of  this  Rs.  TW

 2  AUGUST  4958  Excess  Grants  446
 (Railways)  —954-55

 lakhs  is  this.  Rs.  9  lakhs  have  been
 put  down  somewhere  due  to  inadver-
 tence,  and  Rs.  13  lakhs  due  to
 erroneous  adjustment.  I  should  like
 to  know  whether  our  Railway  Board
 is  paying  the  railway  officers  four-
 figure  salaries  for  erroneous  adjust-
 ments  and  for  inadvertence.  Then  we
 have  Rs.  28  lakhs  more  freight  paid
 than  anticipated.  I  think  that  requires
 a  tightening  of  control.  I  do  not  know
 what  exact  procedure  is  being  adop-
 ted  in  connection  with  such  matters,
 but  surely  when  a  railway  officer
 comes  and  says  that  Rs.  49  lakhs  have
 been  put  down  due  to  inadvertence,
 and  Rs.  3  lakhs  due  to  erroneous
 adjustment,  this  House  must  take
 serious  notice  of  it.

 Still  more  glaring  than  these  lapses
 is  the  one  in  connection  with  alloca-
 tion  of  funds  to  the  Development  Fund.
 It  is  surprising  that  al  page  6  of  this
 booklet,  we  have  been  told  that  a
 demand  is  made  here  for  Rs.  2°53
 crores  and  that:

 “That  excess  of  Rs.  253  lakhs
 under  this  Grant  was  due  to  the
 actual  surplus  on  the  working  of
 the  Railways  for  the  year,  avail-
 able  for  appropriation  to  the
 Development  Fund,  being  more
 than  anticipated  in  the  Revised
 Estrmate  Although,  technically,
 this  is  an  excess  over  the  grant,
 this  appropriation  is  not  expendi-
 ture  but  only  an  adjustment  of  the
 actual  surplus.”.

 It  is  hardly  any  explanation  to  say
 that  this  is  not  an  expenditure  but
 merely  an  adjustment  of  surplus.

 The  first  point  that  I  should  like  to
 know  from  the  Railway  Minister  is
 this.  Are  there  any  principles  laid
 down  at  all  for  allocation  of  any
 amount  to  the  Development  Fund,  or
 is  it  just  like  the  Depreciation  Fund
 on  the  railways  where  the  railways
 put  in  anything  that  they  can  spare
 for  the  moment  and  then  present  to
 the  House  a  so-called  surplus  budgat?

 Commenting  on  the  question  of
 Depreciation  Fund  I  had  stated  that
 there  were  no  principle  at  all.  As
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 to  whether  there  was  going  to  be
 depreciation  in  the  case  of  rolling-
 stock  on  the  basis  of  the  mileage  run
 or  the  life  of  the  assets,  we  do  not
 know  anything.  The  Railway  Munis-
 ter  said  that  depreciation  was  set
 aside  on  the  basis  of  whatever  they
 could  spare  What  businesshke
 method  the  railways  are  adopting'  I
 am  surprised  to  know  I  think  with
 regard  to  the  Development  Fund  also,
 the  same  principles  are  operating
 The  biggest  principle  is  that  there  are
 no  principles  at  all  on  which  alloca-
 tion  to  the  Development  Fund  is  made

 In  the  year  7  question,  namely
 954  55,  KR;  64  crores  were  allotted  to
 the  Development  Fund  Now,  we  are
 told  that  after  checking  up  the
 accounts,  the  railways  have  found
 Rs  24  crores  more  surplus  They
 made  this  discovely  three  and  a  half
 years  after  all  the  accounts  were
 closed  And  now  the  House  is  told
 that  instead  of  Rs  64  crores,  let  us
 put  Re  2)  crores  more  May  I  point
 out  to  this  House  that  in  an  estimate
 of  Rs  64  crores,  to  go  wrong  by
 Rs  24  crores  means  that  your  esti-
 mates  are  gooig  wide  of  the  mark  by
 40  per  cent?  What  type  of  budgeting
 is  this  that  after  three  and  a  half
 years,  the  Railway  Board  discovers
 suddenly  that  its  estimates  have  gone
 wrong  to  the  extent  of  40  per  cent
 under  one  item?  I  think  the  House
 is  being  treated  very  lghtly  in  this
 respect  It  is  taken  for  granted  that
 because  these  excess  demands  come
 after  three  and  a  half  years,  the
 interest  in  the  whole  matter  will  sub-
 side,  and  probably  the  House  will
 grant  them  without  asking  any  ques-
 tion  But  I  do  hope  the  House  will
 request  the  Railway  Mhnuister  0
 explain  to  us  clearly  the  principles  on
 which  these  amounts  are  allocated  to
 the  Development  Fund  As  to  whether
 there  are  any  principles  at  all  in  exis-
 tence,  I  have  got  my  grave  doubts  on
 that

 I  would  also  ike  to  know  what
 difference  this  belated  adjustment  to
 the  Development  Fund  has  made  te
 the  raitways'  contribution  to  the
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 general  revenues  It  is  a  well-known
 fact  that  out  of  the  surplus,  a  certain
 portion  has  to  be  handed  over  to  the
 genera]  revenues  by  way  of  contri-
 bution  on  certain  principles  If  you
 have  wrongly  calculated  your  surpluses
 to  the  extent  of  Rs  24  crores,  obvious-
 ly,  that  makes  also  some  difference  to
 the  amount  to  be  contributed  to  the
 general  revenues  or  other  funds  It
 would,  therefore,  appear  that  this
 wrong  adjustment  might  also  affect
 the  quota  or  the  contribution  which
 the  railways  would  have  otherwise
 made  to  the  general  revenues  or
 depreciation  fund

 There  ts  also  another  Demand,
 namely  Demand  No  oka  for  Rs  27
 crores  for  open  line  works—replace-
 ments  We  are  told  that  the  railways
 did  not  anticipate  that  the  materials
 would  be  supplied  in  such  large
 quantities  at  the  fag  end  of  the  year,
 and,  therefore,  there  is  this  divergence
 between  the  budget  grant  and  the
 actual  expenditure  incurred  At  page
 a  In  para  2,  we  find

 “The  excess  of  Rs  27  lakhs
 was  mainly  due  to  supply  of
 materials  towards  the  close  of  the
 year  specially  for  Track
 Renewals,  being  better  than  could
 be  anticipated,  (supply  of  track
 materials,  particularly  steel,  hav-
 ing  been  precarious  during  the
 year,  it  was  impossibJe  to  fore-
 cast  with  accuracy  the  extent  to
 which  materials  would  become
 available)  ”

 That,  I  submit,  is  not  at  all  a  satis-
 factory  explanation  Surely,  it  could
 not  be  said  that  in  the  last  month  of
 the  year,  all  the  materials,  to  such  a
 huge  extent,  were  dumped  on  the
 railways  The  railways  did  anticipate
 either  in  the  matter  of  procurement
 of  steel  or  in  the  matter  of  other  track
 material,  they  had  their  contracts,  and
 they  had  ther  delivery  periods
 assigned,  and  very  probably  they  had
 advance  intimation  of  the  fact  that
 supphles  were  gomg  to  be  effected  in
 a  particular  month  So,  it  78  impos-
 gible  that  all  these  erroneous  adjust-
 ments  could  be  attributed  to  failure
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 {Shri  Naushir  Bharucha]
 to  anticipate.  If  it  is  really  so,  I  am
 afraid  the  railway  officers  do  not  show
 that  standard  of  efficiency  and  fore-
 sight  which  we  expect  of  them
 normally.

 I  do  not  know  whether  it  is  due  to
 the  fact  that  there  is  always  the  end-
 of-the-year  rush,  which  is  a  common
 characteristic  in  al]  public  works.  It
 may  be  that  the  last-minute  rush  in
 undertaking  various  projects,  might
 perhaps  have  resulted  in  over-expen-
 diture,  but  whatever  it  is,  we  do
 expect  that  when  our  railway  officers
 handle  receipt  of  materials,  they
 would  know  at  Jeast  approximately
 when  material  is  going  to  come.  This
 explanation,  therefore,  is  not  satis-
 factory.

 The  conclusion  that  we  reach  is
 that  the  Railway  Ministry  takes  it  for
 granted  that  the  House  will  sanction
 everything,  and  that  is  being  done
 year  after  year.  Therefore,  whether
 the  excess  demands  amount  to  four
 per  cent.  of  the  entire  budget,—which
 in  a  budget  of  Rs.  800  crores  would
 make  a  difference  of  nearly  Rs.  32
 crores,  which  is  more  than  the  budget
 of  a  small  State—or  more  the  Railway
 Ministry  scems  to  be  taking  it  for
 granted  that  never  mind  what  the
 variation  is,  they  can  come  to  the
 House  and  then  get  away  with  the
 excess  grant.

 The  issue  is  important  in  this  res-
 pect  that  it  has  cut  into  the  sanctity
 of  the  budget  grants.  Why  does  this
 House  sit  day  after  day  and  week
 after  week  allotting  particular  grants
 to  particular  departments  and  discus-
 sing  them  and  not  granting  anything
 more,  if  three  years  thereafter  it  has
 to  find  that  all  its  budget  grants  that
 had  been  voted  have  been  upset,
 because  the  railways  or  the  other
 departments  have  incurred  a  higher
 expenditure?  The  sanctity  of  budget
 grants  is  destroyed.  One  could  under-
 stand  a  minor  variation  of  a  crore  or
 two  here  or  there  in  the  entire  budget,
 but  I  submit  that  it  merely  means
 reckless  spending,  not  even  caring  to
 know  whether  the  spending  is  within
 the  budget  limits.
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 I,  therefore,  submit  that  in  future,
 if  at  all  occasion  arises  for  demands
 for  excess  grants,  the  Railway  Minis-
 try  should  give  this  House  a  better
 explanation  than  it  has  given  now.
 We  are  not  at  all  satisfied  with  this.
 All  the  demands  for  excess  grants
 must  be  supported  by  statistics,  and  I
 hope  a  fuller  explanation  will  be
 given  than  what  has  been  given  this
 year.

 Inordinate  delay  in  presenting  to  the
 House  Demands  for  Excess  Grants
 for  1954-55,

 Shri  Naushir  Bharucha:  I  beg  to
 move:

 “That  the  demand  for  an
 Excess  Grant  of  a  sum  of
 Rs.  9,79,263,  in  respect  of  ‘Ordinary
 Working  Expenss—Administra-
 tion’  be  reduced  by  Rs.  00.”

 Defective  repairs  and  maintenance  of
 Rolling  Stock  and  Tracks

 Shri  Tangamani  (Madurai):  I  beg  to
 move:

 “That  the  demand  for  an
 Excess  Grant  of  a  sum  of
 Rs.  1,67,38,177  in  respect  of
 ‘Ordinary  Working  Expenses—
 Repairs  and  Maintenance’  be
 reduced  by  Rs.  i00”.

 Inadequate  number  of  lady  doctors  in
 Division  Headquarter  Hospitals

 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  for  an
 Excess  of  Grant  of  a  sum  of
 Rs.  2,,3i5  in  respect  of  तान
 nary  Working  Expenses—Labour
 Welfare’  be  reduced  by  Rs.  100".

 Bad  accounting,  erroneous  adjustments
 and  failure  to  gauge  properly
 arrivals  of  railway  material
 Shri  Naushir  Bharucha:  I  beg  to

 move:

 “That  the  demand  for  an
 Excess  Grant  of  a  sum  of
 Rs.  2,7i,02,46  in  respect  of  ‘Open
 Line  Works—Replacements’  ‘be
 reduced  by  Rs,  100".
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 Excessive  coal  consumption
 Shri  Naushir  Bharucha:  I  beg  to

 move:

 “That  the  demand  for  ar
 Excess  Grant  of  a  sum  of
 Rs.  71,738,480,  in  respect  of  ‘Ordi-
 nary  Working  Expenses—Opera-
 tion  (Fuel)’  be  reduced  by
 Rs.  100”.

 Excessive  freights  paid  for  coal

 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  for  an
 Excess  Grant  of  a  sum  of
 Rs.  71,73,430,  in  respect  of  ‘Ordi-
 nary  Working  Expenses—Opera-
 tion  (Fucl)'  be  reduced  by
 Rs.  100".

 Faulty  estimates  and  haphazard
 manner  of  appropriations  to
 Development  Fund
 Shri  Naushir  Bharucha:  I  beg  to

 move:
 “That  the  demand  for  an

 Excess  Grant  of  a  sum  of
 Rs.  2,53,03,759  in  respect  of
 ‘Appropriation  to  Development
 Fund’  be  reduced  by  Rs.  100”,

 Patent  and  obvicuws  defect  in  the
 estimate

 Shri  Tangamani:  I  beg  to  move:
 “That  the  demand  for  an

 Excess  of  Grant  of  asum  of
 Rs.  2,53,03,759  in  respect  of
 ‘Appropriation  to  Development
 Fund’  be  reduced  by  Rs.  100”.
 Mr.  Chairman:  All  these  cut  motions

 are  now  before  the  House.

 Shri  Tangamani:  I  have  moved  four
 cut  motions,  namely  cut  motion  No.  5
 to  Demand  No.  5,  No.  6  to  Demand
 No.  7,  No.  7  to  Demand  No,  9A,  No.  8
 to  Demand  No.  18.  As  far  as  possible,
 I  shall  confine  myself  to  these  four
 Demands,

 I  fully  support  what  Shri  Naushir
 Bkharucha  has  stated  about  the  inade-
 quate  explanation  that  has  been  given.
 The  amount  that  is  sought  by  way  of
 these  demands  for  excess  grants  is
 Ra.  Bot  crores,  but  the  explanation
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 that  has  been  given  under  these  heads
 is  of  a  very  general  nature.  At  least,
 I  request  the  Minister,  when  he  replies,
 to  tell  us  greater  details  about  the
 various  items  which  have  been  men-
 tioned  in  the  booklet  that  has  been
 supplied  to  us.

 Another  point  that  must  also  be  ex-
 plained  in  addition  to  the  large  amount
 that  is  involved  is  the  delay  in  taking
 the  House  into  confidence.

 So  far  as  the  question  of  track
 renewals  and  maintenance  of  track  is
 concerned—it  is  covered  by  Demands
 Nos.  5  and  W—1  would  like  to  make
 the  following  observations.  Under
 Demand  No.  5,  it  is  stated:

 “The  excess  was  chiefly  due  to
 heavier  expenditure  towards  the
 end  of  the  year  on  repairs  to
 rolling  stock,  which  could  not  be
 precisely  anticipated,  nor  post-
 poned  since  the  closing  months
 synchronise  with  the  busy  season,
 heavier  expenditure  on  repairs  and
 maintenance  of  track,  bridges,
 service  and  residential  buildings
 including  repairs  occasioned  by
 floods,  storm  etc..”

 This  Demand  deals  with  expenditure
 on  repairs  and  maintenance  of  railway
 assets  hke  track.  So  far  as  Demand
 No.  I7  is  concerned,  the  excess  of
 Rs.  271  lakhs  was  mainly  due  to  supply
 of  materials  towards  the  close  of
 the  year—supply  for  track  renewals.
 When  so  much  has  been  spent  on  track
 renewals,  on  maintenance  of  the  tracks
 and  also  repairs  and  maintenance  of
 rolling  stock,  I  would  like  to  know
 why  a  series  of  derailments  have  been
 taking  place.  In  reply  to  one  of  my
 questions  during  the  last  session,  the
 hon.  Deputy  Minister  stated,  I  believe
 for  the  year  1955-56,  the  number  of
 derailmentg  was  in  the  neighbourhood
 of  700  to  800,  that  is,  two  or  three
 derailments  on  the  average  per  day.
 When  so  much  has  been  spent  on
 maintenance  of  tracks,  we  would  like
 to  knew  why  these  derailments  are
 taking  place,  Is  it  due  to  wrong  main-
 tenance  of  tracks  or  the  over-age  of
 the  tracks  or  has  it  got  anything  to  do:
 with  the  rolling  stock?
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 {Shri  Tangamani]
 Some  experts  who  were  in  the  rail-

 -ways  say  that  defective  wagons  also
 lead  ta  derailments.  During  1954-55.
 and  in  subsequent  years  also,  we  have
 the  old  MSMC  unit  wagons,  People
 who  are  in  the  know  of  things  say
 that  these  wagons  are  bad  and  have
 got  ta  be  condemned.  If  we  are
 spending  money  on  maintaining  these
 wagons  and  repairing  them,  it  is  really
 waste  of  good  money,  Occasionally,
 we  find  in  certain  railway  stations  a
 shp  given  to  the  driver  asking  him  to
 go  slow.  The  slip  says:  ‘Observe
 caution  due  to  excessive  wear
 to  ails’.  I  happened  to  come
 across  one  such  between  Kumbhoka-
 mam  and  Shri  Nageshwaram  asking
 the  driver  to  go  slow  because  of  exces-
 sive  wear  to  rails,

 So  I  think  it  is  about  time  we  know
 in  which  areas  and  which  sectors
 there  is  excessive  strain  on  these  rails.
 Otherwise,  we  are  really  risking  the
 lives  of  thousands  of  people.  Recently
 an  accident  took  place  in  place  where
 an  accident  had  taken  place  in  956
 after  this  budget  was  passed,  after
 this  specific  provision  was  made  for
 track  renewals  and  also  for  maintain-
 ing  these  tracks,  A  serious  accident
 took  place  towards  the  end  of  956
 between  Villupuram  and  Trichinopoly.
 Two  or  three  days  ago,  in  the  same
 place  we  find  a  similar  accident  tak-
 ing  place.  It  was  a  derailment,  and
 nearly  24  bogies—this  time  it  happen-
 ed  to  be  a  goods  train—were  washed
 away  in  the  same  river,

 This  matter  also  calls  for  very  seri-
 ous  attention,  accidents  happening  in
 identical  places  because  the  track
 maintenance  was  bad,  because  the
 bridge  was  not  kept  in  proper  order.
 The  reason  given  is  monsoon  and  ris-
 ing  of  the  water  to  a  particular  level.
 The  same  reason  was  given  in  connec-
 tion  with  the  Ariyallur  accident.  I  am
 bringing  this  to  the  notice  of  the  hon.
 Minister  so  that  this  aspect  of  main-
 tenance,  renewal  and  repair  of  tracks
 and  repair  of  these  wagons  is  taken
 serious  note  of.  I  remember  that  the
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 Railway  Board  appointed  certain  neu-
 tral  examiners  to  find  out  whether  the
 wagons  are  properly  repaired.  Ulti-
 mately,  these  examiners  had  to  be  re-
 moved.  It  happened  in  Perambur.
 When  wagons  were  not  repaired  pro-
 perly,  they  were  passed  off  as  properly
 repaired.  This  aspect  is  very  impor-
 tant  when  we  consider  the  question  of
 track  renewals.

 Another  demand  is  regarding  labour
 welfare.  For  labour  welfare,  a  sum
 of  Rs,  2,i,000  more  is  demanded.  The
 demand  is  for  expenditure  on  medical
 facilities,  health  and  welfare  services,
 education,  canteens  and  other  ameni-
 ties  provided  for  railway  staff.  It  is
 in  addition  to  what  has  already  been
 provided  for.  Since  1954,  we  have
 been  receiving  complaints.  One  com-
 plaint  relates  to  the  lack  of  women
 doctors  in  the  headquarters  hospitals,
 The  old  headquarters  hospitals  have
 now  become  headquarters  hospitals
 for  the  divisional  headquarters.  Even
 the  small  hospitals  are  converted  into
 divisional  headquarters  hospitals,  The
 general  complaint  is  that  there  is  lack
 of  women  doctors.  1  would  like  to
 know  many  women  doctors  were
 included  in  this  allocation.  The  cry
 for  women  doctors  has  new  become
 more  or  less  a  uniform  cry,  and  the
 defect  continues  as  before

 In  spite  of  the  expenditure  that  is
 being  incurred  and  although  we  find
 that  a  particular  doctor  in  charge  of  a
 hospital  is  willing  to  provide  for  more
 beds,  there  is  a  restriction  in  hospitals
 ag  regards  the  number  of  beds.  They
 say  “Thus  far  and  no  further’,  Although this  point  is  a  little  out  of  the  way,  I
 would  request  the  Minister  to  consider
 the  question  of  increasing  the  number
 of  beds  in  the  old  headquarters  hospi- tals  or  the  new  hospitals  coming  up  in the  divisional  headquarters.  I  know
 that  there  ig  a  distinct  case  for  inter-
 vention  in  Golden  Rock  where  more
 beds  are  required.  I  do  not  think  the
 medical  authorities  there  are  unwill-
 ing  to  have  more  beds,  but  they  are
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 prevented  from  doing  so  by  the  res-
 trictions  as  to  the  number  of  beds  that
 is  allotted  to  them.

 My  hon.  friends  has  mentioned  with
 regard  to  Demand  No.  13  about  the
 excess  of  Rs.  253  lakhg  taken  over  to
 the  Development  Fund.  That  shows
 how  that  estimate  has  been  very
 unreal,  Let  us  hear  from  the  hon.
 Minister  how  our  estimate  has  failed
 us  during  the  past  five  or  six  years,
 so  that  at  least  in  the  future  there  may
 be  a  slight  correction  about  this.
 Where  the  original  estimate  was  Rs.
 64  crores,  the  new  estimate  is  going  to
 be  Rs.  9  crores.  There  is  something
 very  serious  in  this  matter  also,  This
 aspect  of  major  mistakes  being  com-
 mitted  must  also  be  gone  into.

 I  would,  before  concluding,  again
 request  the  hon.  Minister  to  take  the
 House  into  confidence  and  tell  us  in
 a  detailed  manner  how  this  money
 was  spent.  It  is  no  use  saying  that
 Rs.  65  lakhs  were  spent  in  the  fag
 end;  it  is  no  use  saying  that  they  did
 not  expect  that  such  a_  thing  would
 come  about  and  the  excess  was  due
 to  heavier  expenditure  and  the  busy
 season  This  type  of  explanations  does
 not  carry  us  very  far,  I  do  not  sug-
 gest  that  it  is  not  based  upon  the
 actual  expenditure.  But,  unless
 certain  details  are  given,  it
 does  not  lead  us  anywhere.  I  once
 again  request  the  hon.  Minister  to  give
 us  more  details  about  the  various
 items  that  have  been  mentioned,

 Shri  S.  M.  Banerjee  (Kanpur):  Mr.
 Chairman,  Sir,  the  amount  which  has
 been  placed  before  the  House  per-
 tains  to  actual  expenditure  in  1954-55.
 Shri  Naushir  Bharucha  has  very  cor-
 rectly  pointed  out  that  this  House  has
 been  taken  into  confidence  for  this
 amount  is  being  placed  before  the
 House  after  a  lapse  of  nearly  34  years,
 So,  this  is  more  a  case  of  post  mortem
 with  even  the  body  missing;  we  are
 doing  post  mortem  on  the  bones.  So,
 we  cannot  possibly  say  much  about  it
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 If  we  see  the  actual  explanations
 we  find  that  this  demand  is  for  expen-
 diture  on  medical  facilities,  health,
 welfare  services,  education  and  other
 amenities  provided  for  the  railway
 staff.  I  would  only  say  something
 about  the  medical  facilities.

 I  have  drawn  the  attention  of  our
 Minister  towards  the  growing  menace
 of  T.B.  among  railway  employees.  In
 reply  to  an  unstarred  question  in  this
 House,  the  hon.  Minister  stated  that
 on  l-'-§8,  cases  of  T.B.  among  the
 rallway  employees  were  as  under:

 Class  I  4  Nil.
 Class  II  2
 Class  Im  1,078,
 Class  IV...  3,734

 So,  you  can  imagine  what  attention
 is  paid  to  these  class  ITI  and  class  IV
 employees.  Even  those  who  are  grant-
 ed  leave  do  not  get  their  salaries  dur-
 ing  this  period.  For  increasing  our
 welfare  activities  we  demand  money
 and  are  spending  money;  and  our  hon.
 Minister  wants  us  to  vote  for  this
 amount  after  the  lapse  of  34  years.
 But  what  we  are  seeing  is  that  for
 these  T.B  patients  there  is  nothing
 left  and  they  have  to  pay  for  the
 maintenance  and  treatment.

 Then,  about  welfare  activities  la-
 bour  welfare  is  a  very  broad  term.  We
 are  all  happy  to  maintain  the  indus-
 trial  relations  between  the  employer
 and  the  employee.  I  am  bringing  a
 petty  instance  to  the  notice  of  the
 hon.  Minister.  What  is  the  attitude
 of  the  officers  towards  the  employees?
 When  we  are  spending  so  much  for  the
 betterment  of  the  employees  and  when
 we  want  more  to  see  that  industrial
 relations  improve,  what  do  we  see?

 On  2nd  August  +1958,  a  few  days
 back,  one  of  the  respected  officers  visit-
 ed  Agra  Cantt.  Employees  of  classes
 वा  and  IV  wanted  to  show  the  condi-
 tion  of  the  quarters  they  live  in.  They
 wanted  to  place  certain  grievances  be-
 fore  him  pertaining  fo  labour  welfare
 and  other  amenities.  He  never  saw
 them  until  there  was  some  sort  of  de-
 monstration.  After  9  hours  the  officer
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 sent  for  the  Union  representative  and
 said  that  he  had  made  it  a  principle
 of  his  life  not  to  meét  union  officials
 like  that.  As  a  result  of  that  deputa-
 tlon  or  demonstration—whatevé?  term
 might  be  used  by  the  Railway  Minis-
 try—four  people  have  been  served
 with  a  show  cause  notice  for  removal
 from  service.  If  this  is  the  attitude  of
 the  officers,  I  do  not  know  the  use  of
 sanctioning  more  amounts  for  labour
 welfare.  I  do  not  think  any  fruitful
 purpose  would  be  served  by  sanction-
 ing  this  amount.  In  this  case,  whe-
 ther  at  is  sanctioned  or  not,  it  will  be
 voted  because  of  the  majority  in  the
 House;  and  as  the  money  has  al-
 ready  been  spent,  it  is  a  case  of  post
 mortem.

 My  attention  has  also  been  drawn
 to  the  conditions  of  the  wagons  which
 my  hon,  friend  Shri  Tangamani  has
 already  mentioned.  I  remember  a
 statement  issued  by  the  Vice-Presi-
 dent  of  the  Train  Examiners’  Associa-
 tion  that  if  the  Train  Examiners  con-
 fined  their  duties  to  only  8  hours,  half
 the  wagons  in  the  country  would  not
 move.  I  do  not  know.  But,  in  this
 very  House  the  hon.  Deputy  Minister
 in  reply  to  a  question  said  that  this
 is  not  the  condition  and  that  they  can
 assure  the  House  that  all  the  wagons
 would  move  and  move  to  the  correct
 destination.  But  what  is  happening?
 Cases  of  derailment;  and  this  Ministry
 has  almost  become  the  Ministry  for
 Accidents.  Nobody  feels  comfortable
 in  the  train.  We  do  not  know  what
 we  are  losing.  If  this  is  the  condition,
 Il  do  not  know  what  will  happen.

 Before  concluding  I  may  request
 the  hon.  Minister  to  see  that  condi-
 tions  improve  in  the  railways.  Acci-
 denis  and  derailments  have  become
 the  order  of  the  day.  We  are  even
 tired  of  raising  questions  in  Parlia-
 ment  because  we  know  that  every
 day  there  will  be  some  accident  or
 other—minor,  major  or  something  in
 between.  Enough  attention  should  be
 paid  to  these  accidents  and  derailments
 so  that  people  may  feel  securé  in  the
 hands  of  the  Railway  Mintstry  and
 Minister.
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 Demand  No.  4  deals  with  axpendi-
 ture  in  the  case  of  staff  and  also  the
 Railway  Protection  Police,  at  present
 the  Railway  Protection  Force.  I  do
 not  know  whom  they  protecting.  Re-
 cently,  you  know,  three  people,  R.M.S.
 people  were  murdered  in  the  train.
 The  Railway  Protection  Force  were
 also  travelling  in  the  same  train.  I
 have  seen  the  bogie  in  which  they
 travelled.  The  whole  bogie  in  which  24
 to  30  people  could  sit  was  occupied  by
 4  people  and  nobody  goes  there.  I  do
 not  know  why  the  Railway  Protection
 Police  or  Force  could  not  protect  the
 lives  of  these  R.M.S.  employees.  There
 is  no  use  spending  more  and  more  on
 them.

 Stull  one  station  master  at  Muttra
 railway  station  is  on  fast.  He  does
 not  demand  the  betterment  of  his
 salary;  he  does  not  want  his  service
 conditions  to  be  improved;  he  only
 wants  protection,  He  says  some  pro-
 tection  should  be  given  against  goon-
 das  and  dacoits.  This  station  master
 does  not  want  anything  more.  He  says
 even  in  day  time  anybody  can  come
 and  rob  them.  He  only  wants  proter-
 tion  from  the  Railway  Minister.

 The  Minister  of  Railway  (Shri  Jag-
 jivan  Ram):  Protection  from  the  Rail-
 way  Minister!

 Shri  8.  M.  Banerjee:  I  say  the  Rail-
 way  Ministry  or  somebody  should  pro-
 tect  him.  Still  that  station  master  is
 on  fast  and  I  do  not  know  what  will
 become  of  him.

 So,  I  submit  that  the  Railway  Minis-
 ter  should  give  sufficient  explanations
 for  all  these  things.  It  is  not  as  if  a
 demand  for  about  Rs.  9  crores  is
 brought  before  the  House  with  the
 hope  that  because  there  is  a  majority
 of  the  ruling  party  it  will  be  voted.
 The  explanation  given  here  is  not  at
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 aft  are  (बाराबंकी)  :  प्रषिष्ठाता

 महोदय,  लबे  मंत्रालय  के  संबंध  में  iteced
 को  जे  ये  पूरक  मांगे  हमारे  सामने  शाई  हैं,
 उससे  बड़ा  ही  प्रादचय  होता  है।  नो  करोड़
 ऋपया  एक  बहुत  बड़ी  रकम  है  शौर  वह  भी
 १६५४-५५  का।  उस  को  काफी  र्स  हो
 गया है  ।  इससे  साफ  जाहिर है  कि इस
 विभाग  में--बैसे  तो  सारी  सरकाश  की  यही
 अवस्था  है---निपुणता  की  बहुत  कमी  है  भौर
 एफ़िशेंसी  गिर  गई  है  n  इस  विभाग  के  प्रषि-
 कारियों  को  भविध्य  में  होने  वाले  खर्चे  के  बारे
 में  कोई  जानकारी  नहीं  हैँ  ।  हम  देखते  है  कि
 इस  विभाग  के  द्वारा  सुसाफिरों  भौर  छोटे
 कर्मंच्ारियों  को  सुविधा  देते  की  तरफ  कोई
 ध्यान  नहीं  दिया  जाता  हूँ  भौर  न  ही  रेलों  के
 देरी  से चलने  और  झाये  दिन  होने  वाली  दर्घट-
 नाभों  क ेविषय  में  कोई  कार्यवाही  की  गई  है  t
 ऐसी  झवस्था  में  नौं  करोड़  रुपये  की  रकम
 बिना  इस  सदन  की  मंजूरी  लिये  हुये  खर्च  कर
 डालना  श्रौर  फिर  साढ़े  तीन  साल  के  बाद
 यहां  भ्रा  कर  मांग  करना  कि  यह  पूरक  मांग

 मंजूर  की  जाय  कहां  तक  उचित  हो  सकता
 है  ।  जहां  तक  इस  रकम  के  खर्चें  का  संबंध  है,
 हमें  कोई  वाजिब  कारण  दिखाई  नही  देता,
 जिन  के  आधार  पर  इतना  रुपया  |  किया
 गया  1

 शाये  दिन  होने  वाली  दुघंटनाशों  के  संबंध
 में  मैं  यह  कहूंगा  कि  मिनिस्टर  महोंदय  ने
 जस  विषय  में  जो  स्टेटमेंट  दिया  है,  उस  पर  इस
 सदन  में  बहस  होनी  चाहिये  |  आज  रेल-
 गाड़ियों  पर  सफर  करना  जितना  मुश्किल  हो
 जया  है,  उस  में  जितना  खतरा  महसूस  होता
 है,  उस  तरफ  मंत्री  महोदय  का  ध्यान  बिल्कुल
 नहीं  जाता  है  1  एक  प्राइटम  में  कहा  गया  है
 पक  पटरियों  को  बुख्स्त  करने  में  ज्यादा  खर्चा

 हो  गया  है।  भाज  हालत  यह  हैं  कि  जहां  पर
 सच  होना  भाहिये,  वहां  ह्  नहीं  किया
 जाता  है  1  भाज  स्टेदानों  को  सजाने  के  लिये---
 और  बह  भौ  किसी  खास  खास  दिन  शौर
 कशी  विक्षेष  ब्यमित  के  शाने  पर--  भौर  कुछ
 जोरों  को  बिशेष  सुविधायें  देने  के  लिये  सारी
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 एनर्जी--सारी  शक्तति--अ्यर्थ  में  सर्च  की
 जाती  है।  जहां  तक  रेल  की  पटरियों  को  चुच्स्त
 करने  का  ताल्लुक  है,  जिन  को  दुरुस्त  करने
 से  एक्सिडेंट्स  रुक  सकते  हैं,  उस  पर  विश्नेष
 ध्यान  नहीं  दिया  जाता  है  ।  मंत्री  महोदय  का
 ध्यान  उस  ओर  जाना  चाहिये  ।  झगर  मंत्री

 महोदग  इस  बात  का  साफ  जवाब  नहीं  देते

 ही  कि  यह  रुपया  क्‍यों  ख  हुआ  है,  तो  यह
 समझना  चाहिये  कि  वह  एक  तरह  से  इस  सदन
 का  झपमान  है  ।  उतकी  झोर  से  जो  बेग

 एक्सप्लेनेशन  दे  दिये  जाते  हैं,  वे  नाकाफी

 हैँ।

 मेरे  पूवंबक्ता  महोदय  ने  रेलवे  प्रोटेक्शान

 पुलिस  का  जिक्र  किया  है।  यात्रियों  की

 सुविधा  भौर  उनकी  सुरक्षा  के  लिये  पुलिस  रेल
 में  चला  करतो  ह्  ।  मुझे  भी  इन  लोगों  के  बारे
 में  भ्राये  दिन  तजुर्बा  हुआ  करता  है।  क्‍या  होता
 है  ?  रेलवे  of  स  के  लोग  साधारणतया  एक
 जगह  पर  बैठ  जाते  हैं  और  मुसाफिरों  की
 जगह  घेर  लेते  है  ।  एंता  भी  होता  है  कि  फर्स्ट
 क्लास  के  यात्रियों  के  नौकरों  के  लिये  जो
 कम्पार्टमेंट  होता  हूँ,  उस  में  वे  धाम  तौर  पर
 जम  कर  बैठ  जाते  है  भौर  किसी  झोर  को  उसमें
 धाने  नहीं  देते  है  ।  मेरे  पूर्ववक्ता  महोदय  ने
 'झार०  एम०  एस०  एम्पलाईज़  की  दुर्घटना  के
 बारे  में  बताया  है  t  प्रभी  प्रखबार  में  समाचार
 छपा  है  कि  कुछ  यात्री  लोगों  को  रेल  में  लूट
 लिया  गया ।  में  यह  कहना  चाहता  हूं  कि
 रेल  में  किसी  की  जान.-मल  की  सुरक्षा
 प्रसम्भव  है  ।  लोग  या  तो  किसी  एक्सिडेंट
 के  दिकार  हो  सकते  हैं,  या  पव  चोर  डाक
 या  गिरहकट  के  शिकार  हो  सकते  है  t  मै  तो

 यह  कहूंगा  कि  हिन्दुस्तान  में  रे  यात्रा  करने
 बाले  सभी  श्री  जगजीवन  राम  जी  के  शिकार

 हैं  ।  मैं  श्री  जगजीवन  राम  भौर  उनकी
 सरकार  से  यही  मिवेदत  करूंगा  कि  काफी

 दुर्घटनायें  घट  चुकी  हैं,  काफ़ी  जन-भन  का  बुद
 पयोग  हो  चुका  है,  काफ़ी  जानें  जाया  हो  गई  है,
 इस  मंत्री  महोदय  की  कृपा  से  जो  शुविक्ायें
 मिली हैं,  काफी  लोग  उस  का  फल  भोग  चुकें  हूँ,
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 इस  लिये  अगर  यह  इस  प्रकार  की  झौर  सुविधायें
 न  दें,  तो  भच्छा  है--इस  देश  के  लोगों  के  लिये
 भी  भौर  खास  तौर  से  जो  लोग  रेल  पर  यात्रा

 करते  है,  उन  के  लिये  भी  बहुत  सुखदायी
 होगा  दौर  मत्री  महोदय  शरीर  कृपा  न  करे

 बैसे  तो  इस  सदन  में  श्री  जग्जीवनराम  का

 अहुमत  है।  यह  इस  नौ  करोड़  की  रकम

 को  पास  करा  लेगे,  हम  चाहें  जो  कुछ  भी

 कहें  प्रौर  जितनी  भी  गम्भीर  बाते  है,  जित
 की  तरफ  सरबार  को  ध्यान  देना  चाहिये
 उन  की  तरफ  ध्यान  नहीं  दिया  जायगा।

 पिछली  बार  जब  रेलवे  बजट  पर

 बहस  हो  रही  थी,  तो  मैने  कहा  था  कि
 शाज  स्टेशनों  पर  पानी  की  सुविधा  नहीं  है।
 इस  वे  उत्तर  में  हमारें  डिप्टी  मिनिस्टर
 महोंदय  ने  कहा  कि  हर  जगह  पानी  की

 सुविधा  है  |  में  ने  एक  झाघ  जगह  की
 मिसाल  भी  दी  थी  ।  उस  के  बावजूद  इम
 तरह  की  कमिया  पाई  जाती  हैं  और  इस
 तरफ  काई  ध्यान  नहीं  दिया  जाता  है  ।
 यह  जरूर  होता  है  कि  बभी  कोई  मिनिस्टर
 “-विंशपक्र  रेलवे  मिनिस्टर--या  डिप्टी
 मिनिस्टर  जाते  है  शौर  लोगों  को  पता  चल
 जाता  है--जैंसा  कि  दाम  तौर  पर  इत्तिला

 हो  जाती  है--ता  स्टेशन  पर  बाकायदा
 स्ट्ल  पर  एक  साफ-सुथरा  कपड़ा  बिछा  कर
 उस  पर  कतरी  में  ग्लास  रखा  हुआ  मिल
 जाता  है श्रौर  उस  को  देख  कर  मिनिस्टर
 साहब  यह  समझ  जाते  होंगे  कि  सब  लोगों
 को  यह  सुविधा  मिलती  होगी  ।  में  चाहता
 हैं  कि  ऐसा  हा पौर  सब  लोगों  को  पानी
 को  सुविधाये  उपलब्ध  हो,  छेकिन  यह  कहा
 सम्भव  है।

 में  जानता  हू  कि  गाड़िया  क्यों  लेट
 चला  करती  है  |  मै  जानता  हु  कि  बहुधा
 इस  का  कारण  हमारे  मिनिस्टर  और  डिप्टी
 मिनिस्टर  वगैरह  हुआ  करते  हैं  |  सुनने
 जात  है  कि  दिल्‍ली-ललनऊ  लाइन  पर  गजरौलसा

 टेक्षन  पर  हुमारे मत्री  महोदय  ,  श्री  केशगदेव
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 मालवीय,  के  कारण  एक  बार  गाड़ी  छेट

 हो  गई  वहा  पर  कोई  शव  भाने  वाला  था

 मुझे  उस  सिलसिये  में  बडी  हमदर्दी  है,  लेकित

 यहं  तथ्य  है  कि  उस  के  कारण  गाजी  वार  छः
 घटे लेट लेट  हो  गई  भौर  रुकी  रही  और  कितने

 ही  लोगो  को  भसुविधा  हुई  ।  एक  शटल
 थ्चला  करती  है,  उस  को  रोक  दिया  जाता  है।
 झगर  कुछ  विशेष  पश्रधिकारियों  को  कुछ
 विशेष  सुविधायें  दे  कर  यही  कहा  जाये  कि
 रेलवे  में  बडी  तरक्की  हो  रही  है,  तब  तो
 में  कहूंगा  कि  यह  सही  है,  लेकिन  यह
 सही  नहीं  है।  एक  दो  ग्रादमियों  को

 सुविधा  पहचती  है,  लेकिन  जन-साधारण  को
 बडा  कष्ट  भोगना  पडता  है  तरह  तरह
 की  यातनायें  झेलनी  पड़ती  हैं।  मैं  चाहेगा
 कि  मत्री  महोदय  इस  तरफ  ध्यान  दे  t

 जा  नौ  करोड  की  प्रक  माग  शब्राज  इस
 सदन  के  सामने  प्रस्तुत  है,  उसे  तो  पास

 होना  ही  पडेगा  ।  हम  नहीं  करेगे,  तो
 अ्रपने  बहुमत  के  बल  पर  करा  ही  नेंगे।  लेकिन
 थोड़ा  सा  ध्यान  श्राप  उस  समाज  की  प्रोर
 भी  दे  जिन  के  कन्धों  पर  सवार  हो  कर
 झाप  इस  सदन  में  विद्यमान  है  झौर  ज़िम्मेदारी
 लिये  हुये  है  ।

 इन  दाब्दों  के  साथ  में  मत्री  महोदय  से
 निवेदन  करूगा  कि  जिन  जिन  विषयों  की
 झोर  मैं  ने  उनका  ध्यान  खीचा  है,  वह  उन
 का  सही  सही  जवाब  दे  और  बतायें  कि
 शाधियों  में  जो  भीड  होती  है,  रेलवे  में  लोगो
 के  जानोमाल  की  सुरक्षा  नहीं  है,  पानी
 की  व्यवस्था  नही  है  झौर  ट्रेम्ज  की  दुर्घटनाभों
 आदि  के  बारे  में  भविष्य  मे  वह  क्या  विशेष
 कदम  उठाने  जा  रहें  हैं।  वहु  यह  भी
 बताये  कि  शाये  दिन  जो  दुषटमायें  होती  हैं,

 उन  को  रोकने  की  कोशिदा  वह  करेगे  या  नहीं
 या  ये  दुर्घटलायें  बढती  ही  जायेंगी  और  एक
 ऐसी  हालत  हो  जाययी  कि  लोग  इस  मासके
 में  बात  करता  भी  बन्द  कर  देंगे  ॥
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 Seri  T.  N.  SINGH  (Chandauli):
 I  feel  it  proper  to  intervene

 in  this  debate  at  this  stage
 because  I  have  had  a  _  feeling
 after  hstening  to  the  debates
 here  that  somehow  there  waa  a  tend-
 ency  to  confuse  the  debate  on  excess
 grants  with  the  ordinary  general  de-
 bate  on  the  railway’s  demands.  It  is
 something  quite  different.

 5.58  hrs.

 (SHRmati  Renu  CHaAKRaAvariry  in  the
 Char}

 As  a  matter  of  fact  the  procedure  in
 the  House  is  that  whenever  the  appro-
 priation  accounts  for  a  particular  year
 are  closed,  certain  excesses  or  savings
 are  discovered.  Then  the  Auditor-
 General  goes  into  the  full  account  of
 the  excess  as  brought  about  in  the
 Appropriation  Accounts  According  to
 an  established  convention,  all  those  ex-
 cesses  are  referred  to  for  the  conside-
 ration  of  the  Public  Accounts  Com-
 mittee  of  this  very  House.  That  Com-
 mittee  goes  into  the  details  of  the  ex-
 penditure  because  it  ts  a  serious  thing.
 The  House  has  voted  certain  grants.
 The  executive  has  no  right  to  excecd
 that.  Yet  experience  has  shown  that
 not  only  in  this  country  but  in  other
 countries  as  well,  somehow  excesses
 occur.  It  may  not  be  possible  for  the
 whole  House  to  scrutinise  the  reasons
 in  great  detail.  Hence,  the  procedure
 of  the  Public  Accounts  Committee  ex-
 amining  them  and  then  making  a  re-
 commendation  to  the  House.

 Please  remember  that  all  these
 grants  which  have  now  come  before
 this  House  for  sanction  or  approval
 have  been  scrutinised  already  by  the
 Committee,  your  Committee.  It  has
 gone  into  all  the  details,  They  have,
 after  fully  cross-examining  each  officer
 Tesponeible  for  the  department  con-
 cerned,  come  to  certain  canclusions.
 They  are  before  you.  We  can  assure
 you  that  we  are  very  very  critical
 about  certain  lapeses  on  the  part  of
 the  Administration  in  exceeding  the
 voted  amounts.

 i2  AUGUST  958  Excess  Grants
 {(Railways)—954-55

 6  hrs,
 What  happens  is  this,  This

 is  a  real  problem.  It  is,  probably,  also
 inherent  m  the  system  of  accounting,
 which  is  called  the  Government  system
 of  accounting.  It  so  happens  that
 when  the  year  is  closed  there  are  a
 number  of  open  accounts,  suspense  ac-
 counts  etc.  Also,  inter-departmental
 debits  and  credits  are  raised  when  the
 accounts  are  closed.  After  all,  what-
 ever  the  departmental  accounts,  they
 must  be  closed  on  a  particular  date.
 In  the  case  of  the  DG.SAD,,  in  most
 cases—you  must  have  examined  the
 notes  on  the  Excess  Grants—you  will
 find  that  the  Supply  Ministry  or  the
 Supply  Office  in  England  or  America
 or  in  some  other  place  rarsed  debits  in
 regard  to  those  amounts  at  a  particular
 time.  It  may  be  that  those  goods
 were  supplied  to  the  Railway  Ministry
 even  early  in  August,  but  the  debits
 may  be  raised  sometime  towards  the
 end  of  March  and  the  goods  may  be
 there  in  transit  from  England  to  this
 piace.

 We  have  all  been  racking  our  head
 as  to  how  to  improve  the  position.  It
 is  always  open  to  the  Government  to
 come  before  the  House  for  a  Supple-
 mentary  Grant.  That  is  the  procedure
 which  should  be  done.  If  it  is  known,
 say,  sometime  early  in  March  that  a
 particular  vote  is  likely  to  be  exceed-
 ed,  they  should  come  before  the  House
 and  ask  for  a  Supplementary  Grant.
 Somehow  this  has  not  been  feasible  in
 the  system  of  accounting  that  is  in
 vogue  at  present.  It  is  also  partly  due
 —not  only  to  the  fault  of  the  account-
 ing  system—to  delays  in  offices  and
 to  certain,  I  would  say,  lack  of  im-
 agination  or  failure  to  anticipate
 that  a  particular  thing  has
 to  be  communicated  at  a
 particular  time.  People  sit  tight,  and
 when  once  an  expenditure  has  been
 incurred  by  the  Supply  Ministry  for  a
 particular  year,  though  it  relates  to
 the  Railways,  when  the  accounts  are
 closed  it  will  have  to  be  debited  to-
 the  Railway  Accounts,  it  cannot  Te
 main  the  Supply  Ministry  Account.  Al?
 this  is  happening  due  to  the  account-
 ing  system  that  is  in  vogue,  and  mostly
 it  happans  at  the  close  of  the  year.  As
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 a  matter  of  fact,  all  these  excesses
 ‘are  discovered  only  after  the  year  hus
 ended,  much  after  the  year  has  ended,
 when  all  the  book  entries  are  being
 adjusted  from  one  department  or  one
 Ministry  to  the  other.  That  is  the
 real  position.  But  I  can  assure  this
 House  that  wherever  we  find  that
 there  has  been  a  deliberate  defiance  of
 the  vote  of  this  House,  the  Public
 Accounts  Committee  will  never
 tolerate  any  such  thing.  They  will
 simply  refuse  to  recommend,  and  it
 will  then  be  for  the  House  to
 regularise.

 In  that  case,  Sir,  it  will  create  a
 very  serious  problem.  An  expenditure
 has  been  incurred.  When  an  expendi-
 ture  has  been  incurred,  it  is  almost  a
 faitaccompli.  If  wesay  that  we  would
 not  regularise,  then  what  will  be  the
 Position?  Unfortunately,  that  is  not
 yet  clear  to  me.  As  a  matter  of  fact,—
 I  want  to  take  this  House  into  confi-
 -dence—wherever  we  feel  that  the  deci-
 sions  and  the  wishes  of  the  House  have
 been  ignored,  all  our  recommenda-
 tions  have  been  unanimous;  every
 party  represented  there  is  fully  co-
 operative  in  reaching  those  recommen-
 ‘dations.  The  Public  Accounts  Com-
 mittee—that  is  your  Committee—has
 already  warned  the  Administration
 that  if  there  is  some  such  lapse  they
 ‘will  not  regularise  those  excesses  or
 recommend  regularisation  of  those  ex-
 cesses,  What  will  happen  then,  that
 is  another  aspect.  It  can  remain  as
 4n  account  under  objection.  Accord-
 ing  to  law,  as  far  as  |  know,  the  spend-
 ing  authority  is  responsible  and  the
 money  can  be  realised  from  it.  Here
 there  are  excesses  to  the  extent  of
 Rs.  8  crores  or  Rs.  0  crores.  I  am
 really  worried  about  this  part  of  the
 problem,  and  this  aspect  of  the  pro-
 blem  has  to  be  considered.  Who  is
 the  person  in  India—except  probably
 one  or  two  very  special  exceptions
 ‘who  may  be  capitalists—who  can  shell
 out  Rs.  0  crores?  The  money  will
 not  be  realised,  and  it  cannot  be
 realised.  What  is  the  procedure  to  be
 adopted  in  such  cases.

 What  has  been  done  in  one  or  two
 caseg  in  England  {s  that  the  Committee
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 has  recommended  that  such  and  such
 part  of  the  money  be  realised  from
 the  officer  concerned  and  the  other
 part  may  be  voted.  That  is  one  way,
 Tn  another  case  they  issue  a  warning
 and  be  done  with  it.  There  are
 various  ways  of  dealing  with  such
 cases  of  excesses.  On  this  question  at
 least  there  is  no  disagreement.  The
 Report  has  come  before  you.  Every
 party  of  the  House  is  agreed  that  these
 excesses  be  voted.  Therefore,  I  do
 not  think  there  is  any  disagreement  on
 that  aspect;  at  least  that  is  what  |
 anticipate  from  the  proceedings  in  the
 Public  Accounts  Committee  where
 every  section  of  the  House  is  fully
 represented,

 I  will  tell  you  the  reasons  why  in
 regard  to  these  excesses  we  have  not
 gone  in  for  some  stronger  criticism.
 The  fact  is  that  most  of  these  are  due
 to  what  are  called  ‘last  minute  ad-
 justments’.  Once  the  appropriation
 accounts  are  closed,  debits  and  credits
 are  being  raised  from  this  or  that
 department.  I  would  request  the
 Members  to  look  into  the  notes  a  little
 more  carefully  and  in  detail.  It  is  not
 a  question  of  trying  to  find  the  cause
 of  this  or  that;  that  is  not  the  stage
 now.  It  is  all  a  question  of  account-
 ing.  Supposing  the  House  has  said
 that  a  particular  department  may  con-
 struct  a  small  house  at  a  cost  of  Ra.
 10,000,  if  the  department  constructs  a
 bigger  house,  on  a  much  bigger  floor
 area  and  costing  much  more  than  the
 amount  sanctioned,  then  the  House  is
 perfectly  entitled  to  refuse  to  vote
 that  excess.  That  is  the  kind  of  thing
 which  we  should  emphasise  and  look
 into  whey  we  are  considering  these
 Excess  Grants.  That  is  one  of  my
 humble  suggestions  to  my  colleagues
 here,  that  whenever  these  Excess
 Grants  come  they  should  scrutinise
 the  notes  and  other  things  from  this
 point  and  see  whether  the  wishes  of
 the  House  in  that  particular  case  have
 been  flouted  or  whether  {t  is  only  a
 question  of  book  adjustments,  late
 accounting  and  all  these  things.

 Coming  to  the  question  of  iste  ac-
 counting,  I  must  be  permitted  to  ex-
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 press  my  strong  disapproval  of  the
 delays  in  offices  and  the  manher  in
 which  very  important  questions  are
 hendted  in  the  administrative  offices.
 Here,  I  wish  the  House  had  given  a
 little  more  attention  to  the  Fourth  Re-
 port  of  the  Public  Accounts  Commit-
 tee—]957-58  on  Railways.  In  the  very
 intreductory  paragraph,  paragraph  7,
 it  is  said:

 “It'  is  regretted  that  in  the  re-
 ports  of  the  committee  submitted
 in  the  past  two  years  repeated
 reference  had  to  be  made  to  the
 long  delays  in  the  submission  of
 notes,  memoranda  by  the  Minis-
 try  on  points  arising  from  the  ex-
 amination  of  the  accounts.  The
 experience  of  this  Committee  in
 the  course  of  the  preparation  of
 this  Report  has  been  no  better.
 Such  delays  result  not  only  in  dis-
 locating  the  programme  of  busi-
 ness  of  the  Committee,  but  due  to
 Japse  of  time  the  criticisms  and
 suggestions  in  respect  of  some  of
 the  vitally  important  procedural
 and  financial  issues  lose  much  of
 their  force.”

 Now,  I  would  like  the  full  support
 of  this  House  in  enforcing  quick  re-
 plies  and  quick  response  to  queries
 made  by  the  Public  Accounts  Com-
 mittee.  It  is  only  through  that  we
 can  get  this  support.  If  that  process
 is  set  in  motion,  I  think  some  of  the
 delays  that  occur  in  adjustments  will
 aleo  gradually  disappear.  80,  what  is
 very  important  is,  if  there  are  certain
 things  which  are  primarily  your
 directive  or  the  directive  of  one  of
 your  Committees,  they  should  be
 attended  to  promptly  and  replied  to
 promptly.  That  is  very  necessary.
 After  all,  what  is  this  excess  grant,  it
 is  also  the  directive  of  Parliament  that
 they  should  spend  so  much  on  such
 and  such  an  account.  Now,  if  proper
 emphasis  were  given  that  Parliament's
 vote  is  such  an  important  thing,  that
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 Now,  I  think  both  the  administra-
 tion  and  others  will  be  doing  great
 service  to  our  system  of  financial  con-
 trol  and  accounting  if  greater  em-
 phasis  is  laid  on  expeditious  disposal
 of  all  outstanding  accounts  of  a  year.
 That  is  a  very  great  problem  with
 which  the  Public  Accounts  Committee
 has  been  faced  in  dealing  with  finance.
 I  am  not  disclosing  anything  except
 whatever  has  been  told  by  the  Public
 Accounts  Committee  from  time  to  time
 and  again  and  again  that  there  are
 queries  made  by  either  our  Committee
 or  the  Estimates  Committee  which  re-
 main  in  the  office  for  two,  three,  four
 or  even  six  months.  The  House  is
 pleased  to  give  one  year’s  life  to
 each  of  these  Committees.  The  Com-
 mittee  must  finish  its  work  within  that
 year.  That  Committee  is  appointed
 sometime  in  the  budget  session.  It
 starts  getting  into  its  stride  in  one  or
 two  months  afterwards.  Actually,
 nine  to  ten  months  is  the  time  that  the
 financial  committees  get.  If  six  months
 are  taken  for  reply  to  queries,  how  ia
 it  possible  for  these  committees  to
 work  within  that  time  and  produce
 reports  for  the  consideration  of  this
 august  body.  So,  I  would  urge  on
 the  Government  and  the  hon.  Minister,
 particularly  the  Railway  Minister  who
 is  here  at  present  to  listen  to  this  de-
 bate,  that  great  emphasis  should  be
 laid  on  the  need  for  speedy  disposal
 of  any  queries,  points,  etc.,  raised  by
 this  House  or  its  Committees.  That  is
 very  important.  If  once  that  proccss  is
 set  in  motion,  I  am  sure  there  will  be
 improvement  in  the  financial  control
 and  administration  also.

 There  is  another  aspect  to  which  I
 would  like  this  House  to  apply  its
 mind.  There  is  this  question  of  often
 recurring  excess  grants  and  also  large
 savings.  Large  savings  is  a  thing  which
 again  is  not  very  desirable.  After  all,
 the  House  by  giving  |  certain
 sums  expects  the  administra-
 tion  to  spend  all  that  =  and
 bring  in  results.  If  there  is  large
 saving,  that  should  not  be  encouraged.
 So,  both  the  Estimates  Committee  and
 the  Public  Accounts  Committee  have
 been  very  much  exercised  on  the
 question  of  proper  financial  control.
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 Exchequer  control,  financial  control
 and  all  that  should  be  improved  upon
 very  much.

 As  early  as  the  year  951,  the  Public
 Accounts  Committee  brought  out  a  re-
 port  on  exchequer  control  |  am  sorry
 it  has  not  attracted  that  much  notice
 and  attention  which  it  should  have
 Probably  it  is  too  prosaic;  maybe  it
 is  dull  reading,  but  all  the  same,  it  is
 very  important  All  matters  of  figures
 are  very  dull  At  times  they  are
 very,  very  annoying;  so  annoying  to
 look  into  Yet,  the  House  which  is
 the  sole  custodian  of  the  nation’s  fin-
 ances  has  to  devote  itself  to  this  ques-
 tion  It  cannot  divest  itself  of  this
 great  responsibility,  and  therefore,  I
 would  in  all  humility,  urge  on  this
 House  that  dull  though  these  matters
 may  be—of  finance  and  accounting,
 especially  accounting——they  deserve
 very  great  consideration  al  its  nands,
 because,  without  proper  accounting
 and  proper  financial  and  exchequer
 control  it  is  neither  possible  to  meet
 the  obligations  in  various  cases  nor  is
 it  feasible  for  the  administration  to
 run  efficiently  It  is  only  through
 financial  control,  by  being  what  is  call-
 ed  money-minded,  that  the  admuinistra-
 tion  can  be  efficiently  run  I  am  all
 for  giving  all  responsibility  in  financial
 matters,—expenditure,  financial  con-
 trol,  ete—even  to  the  administrative
 ministry  concerned,  provided  it  shows
 a  real  sense  of  responsibility.  It  is  said
 that  unless  one  is  given  the  responsi-
 bility,  one  will  not  feel  the  responsi-
 bility.  So,  I  am  prepared  personally
 to  make  that  experiment,  but,  if  the
 administration  takes  upon  itself  the
 responsibility  of  keeping  its  own  ac-
 counts,  having  its  own  financial  advise,
 ete.,,  the  House  will  rightly  expect  that
 they  will  be  vigilant  watchdogs  of  the
 expenditure;  that  they  will  be  watch-
 ing  the  progress  of  expenditure  from
 day  to  day,  from  hour  to  hour,  so  that
 if  a  thing  has  been  planned  to  cost
 Ra.  10,  it  will  cost  ultimately  Rs.  8  or
 Rs.  @  only.  That  would  be  efficient  ad-
 ministration.

 Anyone  can  be  efficient  by  spending
 crores  of  rupees,  but  the  rca!  efliciency
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 lies  in  enforcing  efficiency  and  getting
 results,  with  the  spending  of  Rs.  70
 where  it  was  planned  to  spend  Ra.  . om
 That  is  efficiency.  4  would  very
 strongly  urge  that  We  must  develop
 this  mentality.  This  House  should  in-
 sist,  the  Ministry  should  insist,  and  the
 administration  should  insist  that  this
 aspect  should  be  borne  in  mind.  Then
 only  results  will  be  achieved.  Then
 only  our  five  year  plans  will  succeed
 one  after  the  other

 T  do  not  say  anything  about  the  de-
 jailed  items  In  the  grants.  I  would
 only  urge  on  the  House  to  leave  all
 those  details  and  bear  the  other  as-
 pect,  which  I  referred  to.  I  can
 assure  the  House,  and  probably  many
 are  not  aware  how  strong  views  are
 expressed  and  held  in  the  Public  Ac-
 counts  Committee,  and  how  on  many
 occasions  the  Committee  has  taken
 responsible  officers  to  task.  It  has  not
 hesitated  to  censure  or  criticise  anyone
 howsoever  big  he  may  be.  Therefore,
 I  would  like  this  House  to  discuss  the
 excess  grants  in  the  perspective  which
 I  have  explained  and  not  as  if  it  were
 a  mere  supplementary  grant  or  a  gene-
 ral  debate  on  the  budget.  That  is  the
 line  which  I  would  emphasise.

 Shri  Dasaratha  Deb  (Tripura):  Mr.
 Chairman,  I  have  a  very  little  point
 to  make  here  on  this  matter,  but  still,
 T  consider  it  to  be  a  very  serious  and
 vilal  point.  It  has  been  our  experi-
 ence  that  though  there  are  some  agree-
 ments  between  the  Governments  of
 Pakistan  and  India  regarding  trade,
 the  Pakistan  Government  has  been
 deliberately  violating  the  agreements
 and  creating  a  very  difficult  position
 in  Tripura  very  often.  Regarding
 transport,  as  the  House  is  aware,  Tri-
 Pura  has  got  no  railway  link  diractly
 with  the  rest  of  India.  Now,  very
 recently,  as  the  Government  of  Pakis-
 tan  has  declared  a  sealing  of  the
 border,  it  has  created  a  very  difficult
 transport  situation  in  our  State  and
 created  a  serious  position  af  the  econg- mic  hfe  of  Tmpura.  Thereby,  all  the
 essential  goods  have  been  stacked  wp and  the  prices  of  goods  are  now beyond  the  reach  of  the  People.  Thus
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 the  urgency  of  having  railway  lines
 is  being  felt  by  us  at  every  moment.
 So,  I  request  the  Railway  Minister  at
 least  to  take  a  very  serious  note  of
 this  matter.

 This  is  important  not  only  from  the
 point  of  view  of  transport  but  for  our
 defence  purpose  also.  I  request  the
 Government  at  least  to  take  up  this
 case  very  seriously.  Previously  we
 have  been  told  that  some  arrangement
 er  some  agreement  has  been  made
 between  the  Government  of  India  and
 the  Government  of  Pakistan  to  con-
 struct  some  railway  line  between
 Pakistan  and  Tripura,  it,  Railway
 sidings.  But  the  situation  is  such  that
 I  do  not  find  any  possibility  that  that
 sort  of  arrangement  would  be  feasible
 to  make  at  this  stage.  So,  I  request
 the  Railway  Ministry  to  construct  at
 least  a  line  from  Kalkalighat  situated
 in  Assam  to  Panisagar  within  Dhar-
 managar  sub-division  in  Tripura  State
 The  distance  may  be  only  20  or  25
 miles  and  it  does  not  involve  too  much
 cost,  because  in  between  there  is  no
 big  hill  or  mountain;  it  is  plain  land.
 If  that  is  not  done,  the  difficulties  of
 the  Tripura  people  would  not  be
 removed  and  our  economy  will  gradu-
 ally  break  down.  Since  2952  we  have
 been  pleading  our  cause  with  the
 Government  of  India  to  construct  that
 line,  but  we  are  sorry  that  the  Govern-
 ment  still,  for  what  consideration  I
 do  not  know,  have  not  taken  any
 action  in  the  matter.

 If  this  situation  is  allowed  to  con-
 tinue  then  the  misery  and  sufferings
 of  our  people  will  be  aggravated  more
 and  more.  So,  I  lastly  appeal  ta  the
 hon.  Railway  Minister  that  they  should
 not  walt  for  this  for  the  working
 Period  of  the  Third  Five  Year  Plan,
 but  within  the  working  period  of  the
 Second  Five  Year  Plan  the  task  of
 constructing  this  railway  line  should
 be  taken.

 Shri  Jagjivan  Bam:  One  point  that
 bas  been  made  is  that  there  have  been
 abnormal  delays  in  presenting  the
 excess  demands  to  the  House.  Per-

 Raps  there  is  some  misapprehension
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 of  the  formalities  that  had  to  be  gone
 through  before  we  present  the
 demands  to  the  House.  The  Chair-
 man  of  the  Public  Accounts  Com-
 mittee  has  briefly  dealt  with  the
 matter.  I  would  like  to  give  some
 details  to  show  why  it  takes  so  long
 a  time  before  we  can  approach  the
 House  with  these  demands

 In  terms  of  rule  308(4)  of  the  Rules
 of  Procedure  and  Conduct  of  Business
 in  the  Lok  Sabha,  the  excesses  of  the
 amount  granted  by  the  House  shall  be
 examined  by  the  P.A.C.  before  the
 excess  demands  in  respect  thereof  are
 presented  to  the  Parliament.  So,
 before  we  present  the  demands  to  the
 Lok  Sabha,  the  P.A.C  has  to  certify
 and  before  the  P.A.C.  certifies,  certain
 procedures  have  to  be  gone  through.
 Accordingly,  the  excess  demands  can-
 not  be  presented  to  Parliament  till  a
 recommendation  is  made  by  the
 P.A.C.  in  this  respect.  The  Appro-
 priation  Accounts  (Railways)  for  ‘1954-
 55  were  finalised  by  the  Railway
 Ministry  in  consultation  with  the
 Comptroller  and  Auditor  General  on
 3ist  August,  956.  I  do  not  think  there
 was  any  unreasonable  delay  in  that.
 Those  accounts  were,  however,  signed
 by  the  Comptroller  and  Auditor
 General  on  the  15th  December,  I956
 and  presented  to  Parliament  on  22nd
 December,  1956.  Immediately  after
 the  presentation  of  the  Appropriation
 Accounts  (Railways),  ‘1954-55  to  the
 Parliament,  explanatory  notes  regard-
 ing  the  excesses  on  the  voted  grants
 that  had  occurred  during  the  year
 1954-55.  were  prepared  and  sent  to  the
 P.A.C.  on  20th  March,  1957.  The  P.A.C.
 were,  however,  not  satisfied  with  the
 explanations  submitted  to  them  and
 desired  that  more  elaborate  explana-
 tions  should  be  given.  Accordingly,
 the  explanatory  notes  in  respect  of
 the  excesses  were  revised  and  were
 sent  to  the  P.A.C.  on  24th  June,  1957.
 The  P.A.C.  examined  the  Appropria-
 tion  Accounts  (Railways),  1954-55  in
 their  sittings  in  August,  957  and  they
 were  expected  to  submit  their  report
 in  the  same  year.  On  this  assump-
 tion,  the  Department  of  Parliamentary
 Affairs  were  requested  by  the  Rall-
 way  Ministry  to  arrange  for  the
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 {Shri  Jagjivan  Ram}
 presentation  of  the  demands  for  the
 excess  grants  for  ‘1954-55  in  the  winter
 session  of  Parlament  in  November-
 December,  1957.  However,  as  the
 recommendations  of  the  P.A.C.  on  the
 excesses  on  the  voted  grants  were  not
 received  even  towards  the  close  of  the
 winter  session  of  Parliament,  this
 could  not  be  presented  in  that  session.

 In  February,  1958,  again  a  date  for
 the  presentation  of  these  demands
 was  fixed,  but  the  recommendations
 of  the  P.A.C  were  not  received  by  that
 date  and  the  presentation  had  again
 to  be  postponed  The  recommenda-
 tions  of  the  PAC  for  regularisation
 of  these  excesses  were  made  in  para  5
 of  their  fourth  report  on  the  Appro-
 priation  Accounts  (Railways),  1954-55,
 which  was  presented  to  Parliament  on
 28th  April,  1958.  Accordingly  the
 Department  of  Parliamentary  Affairs
 were  requested  on  28th  April—I
 request  hon  Members  to  note  these
 important  dates—to  fix  a  date  for  the
 presentation  of  the  excess  demands
 and  the  excess  demands  were  actually
 presented  to  the  Parliament  on  the
 2nd  May,  958

 It  will  be  noticed  from  the  above
 that  there  was  no  delay  on  the  part
 of  Government  m  presenting  the
 demands  for  excess  grants.  If  the
 recommendations  of  the  PAC.  on
 these  excesses  had  been  received
 earlier,  the  demands  could  have  been
 presented  to  the  Parliament  at  an
 earlier  date,

 Shri  D.  C.  Sharma  (Gurdaspur):  Is
 it  necessary  for  the  Ministry  to  wait
 for  the  PAC.  report  to  present  these
 demands?

 Shri  Jagjivan  Ram:  Yes,  this  ques- tion  was  raised  not  with  regard  to
 Railways,  but  other  Ministries  on
 previous  occasions  also.  I  would  like
 to  remind  hon.  Members  that  during the  autumn  session  of  956  also,  a
 serious  view  was  taken  by  Parliament
 of  the  long  interval  between  the
 incurrence  of  expenditure  in  excess  of
 the  grants  and  the  presentation  of  the
 demands  for  the  regularisation  of  the
 exoess  expenditure  in  regard  to  the
 Civil  Ministries.  Extracts  from
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 Parliamentary  debates  are  given
 below.  I  quote  them  with  your  per-
 mission:

 “Mr,  Speaker:  So  far  as  ordi-
 nary  expenditure  is  concerned,  we
 do  not  always  vote  to  the  last  pie.
 We  just  vote  on  the  approximate
 estimates  placed  before  the  House.
 But  there  also,  if  the  amount  is
 exceeded,  we  criticise.  In  the
 circumstances,  I  would  think  of  an
 alternative  procedure.  It  will  be
 this  way.  Instead  of  waiting  for
 an  indefinite  number  of  years,  as
 soon  as  the  Finance  Ministry  finds
 that  an  excess  payment  has  been
 made,  within  2  or  3  days,  I  will
 ask  the  P.A.C.  to  look  into  the
 matter  and  send  us  an  interim
 report  Why  should  we  wait  for
 the  general  comprehensive  report
 of  the  P.A.C.?  We  shall  ask  the
 P.A.C.  to  make  an  interim  report
 on  the  particular  items.  Let  them
 go  into  them:  We  shall  be  bene-
 fited  by  their  advice.  My  whole
 object  5  not  to  wait  till  the
 erftire  process  is  finalised.  At
 the  same  time,  my  object  is  to
 see  to  it  that  the  P.A.C.  goes  into
 these  matters  and  also  the  Auditor
 General  leoks  into  these  matters
 as  early  as  possible.

 There  should  not  be  hiatus
 between  one  and  the  other.

 Mr.  M.  C.  Shah:  We  will  pre-
 pare  a  note  in  consultation  with
 the  Comptroller  and  Auditor-
 Genera].  If  there  is  any  difficulty,
 we  will  bring  that  difficulty  to
 Your  notice.”

 The  Ministry  of  Finance,  after  con-
 sidering  this  question  of
 of  excess  without  much  delay,  in  cen-
 sultation  with  the  Comptroller  and
 Auditor-General,  made  certain  pre-
 posals  to  the  Secretary  of  the  Lek
 Sabha  for  consideration  of  the  Speaker,
 and  the  Public  Accounts  Committee
 made  certain  suggestions  in  regard  to
 the

 द्  pngenes
 of  the  excesses  ta

 para  §  of  the  2४४  Report,  which  reads
 as  follows:  “

 “The  Committee  trust  thet  the
 Ministries  of  the  Government  on
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 their  part  should  furnish  to  the
 Lok  Sabha  Secretariat,  after  a
 scrutiny  by  Audit”  (it  has  to  be
 noted  that  it  is  after  scrutiny  by
 Audit)  “in  the  shortest  time  pos-
 sible,  but  at  any  rate  not  exceed-
 ing  four  weeks  from  the  presenta-
 tion  of  the  report  of  the  Comp-
 troller  and  Auditor-General  of
 these  excesses,  the  reason  or
 circumstance  that  led  to  the  excess
 under  each  grant  or  appropriation
 for  being  placed  before  the  Com-
 mittee.”

 The  procedure  laid  down  in  the  report
 of  the  Public  Accounts  Committee  is
 invariably  followed  by  this  Ministry,
 the  Railway  Ministry,  and  it  will  be
 appreciated  that  the  delay  in  the  pre-
 sentation  of  the  excess  demand  under
 consideration  was  due  to  the  circum-
 stances  beyond  the  control  of  the
 Railway  Ministry.

 Mr.  Chairman:  Will  the  hon.  Minis-
 ter  explain  the  reason  for  the  delay
 between  December  and  May  for  pre-
 senting  the  excess  demands  to  the
 Public  Accounts  Committee?

 Shri  Jagjivan  Bam:  Madam,  you
 will  appreciate  that  we  have  to  pre-
 pare  exhaustive  notes.  So,  some  time
 is  necessary,  and  the  time  taken  here
 was  short.  In  December  it  was  fina-
 lised  and  in  March  we  gave  our  com-
 ments  to  the  Public  Accounts  Com-
 mittee.  The  Public  Accounts  Com-
 mittee  wanted  further  explanation  and
 elaboration  on  that.  It  did  not  take
 ug  even  one  month  to  send  those
 comments.  We  sent  them  on  the  20th

 There  also  it  takes  some  time.
 Shri  T.  N.  Singh:  May  I  point  out

 to  the  hon.  Minister  that  I  am  not
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 gent  a  note  soon,  but  generally  we
 have  recorded  it  in  our  report  on  the
 Reilways  itself  and  it  is  before  the
 House—it  has  taken  months  and
 months  for  the  railways  to  reply  to
 our  queries.  We  must  remember  that
 it  is  not  only  in  this  particular  case
 we  had  to  regularise  excess  expendi-
 ture.

 Mr.  Chairman:  The  hon.  Minister
 says  that  the  note  was  submitted  to
 the  Public  Accounts  Committee  in
 March,  Then  further  information  was
 required  by  the  Public  Accounts  Com-
 mittee  from  the  Ministry  and  they
 submitted  it  within  one  month.  There-
 fore,  in  this  particular  case,  there  does
 not  seem  to  be  any  delay  on  their
 part.

 Shri  T.  N.  Singh:  Whatever  it  is,  it
 was  submitted  in  May.  This  is
 August.  It  was  at  the  end  of  the
 budget  session  that  the  whole  thing
 was  presented.

 An  Hon.  Member:  Of  last  year?
 Shri  T.  N.  Singh:  This  year.
 Shri  Jagjivan  Ram:  No,  last  year,

 (1957.
 Shri  T.  N.  Singh:  They  sent  a  reply

 in  regard  to  the  query  about  excese
 grant  alone.  But  it  may  be  related  to
 various  other  points  for  which  queries
 have  been  sent.  As  a  matter  of  fact,
 this  was  to  be  taken  as  a  whole  along
 with  other  points  which  were  under
 examination  by  the  Public  Accounts
 Committee.  Now,  the  grievance  of  the
 Publ  Accounts  Committee  is  this.  In
 this  particular  case  the  reply  may  have
 been  sent  within  four  weeks.  But  in
 regard  to  other  queries  replies  are  not
 sent  in  time  and  without  a  proper
 consideration  of  that  it  is  not  possible
 for  the  Public  Accounts  Committee  to
 make  recommendations  about  excess
 grants,  because  we  have  to  go  into  the
 question  whether  proper  administra-
 tive  control  was  exercised  at  every
 stage  or  not.  It  is  only  when  the
 Public  Accounts  Committee  is  satis-
 fied  in  that  respect  that  it  makes  e
 recommendation,  It  is  not  an  easy
 thing  which  can  be  done  all  of  a
 sudden,  because  we  are  considering
 the  question  of  the  money  spent  in
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 (Shri  T.  N.  Singh]
 excess  of  the  amount  voted  by  the
 House.  We  are  not  concerned  only
 with  that  particular  query.  I  can
 quote  hundreds  of  cases,  if  I  am  given
 the  time.  If  the  House  is  so  pleased,
 temorrow  I  can  present  a  number  of
 cases  where  much  more  than  four
 weeks  have  been  taken  What  is  four
 weeks  after  all?  In  cases  generally
 it  takes  2-3  months  before  replies  are
 received  from  the  Railway  Ministry.
 There  are  thousands  of  queries  which
 haye  been  put  to  them  and  they  are
 taking  more  time  to  reply  to  them.

 Shri  Jagjivan  Kam:  I  am  not  here
 to  answer  to  the  Chairman  of  the
 Public  Accounts  Committee.  His
 learned  exposition  of  the  functions
 and  duties  of  the  Public  Accounts
 Committee  have  been  heard  by  the
 House.  I  cannot  improve  upon  that
 Whenever  queries  are  put  by  the
 Public  Accounts  Committee,  we
 always  try  to  meet  them.  Our
 officers  tremble  while  appearing  before
 the  Public  Accounts  Committee

 Shri  T.  N.  Singh:  Why  so?

 Mr.  Chairman:  Out  of  deference  to
 the  House.

 Shri  Jagjivan  Ram:  I  will  only  say
 that  they  also  deserve  some  courtesy
 and  consideration

 Shri  Ranga  (Tenali}‘  Who,  Sir?

 Shri  Jagjivan  Ram:  Officers.
 Shri  Ranga:  What  about  Parlia-

 ment?

 Mr.  Chairman:  The  Chairman  of
 the  Public  Accounts  Committee  has
 not  shown  any  discow‘ssy.  He  has
 only  raised  the  point  for  considera-
 tion  of  the  House,  because  Public
 Accounts  Committee  is  8  Committee  of
 the  House.  As  such,  if  there  is  any
 discourtesy,  that  matter  can  certainly
 be  raised;  but  not  in  regard  to  this
 matter.

 Shri  Jagjivan  Ram:  J.  am  sorry,  I
 have  created  that  impression.  I  never
 meant  there  was  anything  dis-
 courteous,
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 Shri  T.  N.  Singh:  Public  Accounts
 Committee  is  a  Committes  of  Parlia-
 ment  and  you  have  appointed  me  as
 the  Chairman  of  that  Committee.  If,
 under  my  guidance,  we  have  been  dis-
 courteous,  if  that  is  the  charge,  I
 strongly  repudiate  that.  I  want  to
 repudiate  it  here  and  now.  After  all,
 I  am  there  as  Chairman  and  the  whole
 members  of  this  House  are  responsible
 persons.  They  will  not  show  any  dis-
 courtesy  on  any  occasion.

 Mr.  Chairman:  I  think  I  have  made
 it  clear  that  no  discourtesy  was  meant

 5  an  important  Commitize  of  this
 House  and  it  has  been  stated  that  no
 discourtesy  has  been  shown  by  it  to
 the  officers  I  do  not  think  the  Minis-
 ter  meant  any  discourtesy.

 Shri  Jagjivan  Ram:  ]  did  not  mean
 any  such  thing.  I  said  that  generally.
 Not  only  in  the  Railway  Munistry  but
 in  all  the  Ministnes,  the  officers  are
 very  apprehensive  They  are  afraid
 of  the  Public  Accounts  Committee.

 Mr.  Chairman:  That  is  another
 matter

 Shri  Jagjivan  Eam:  |  am  stating  a
 fact.  Officers  of  not  only  the  Railway
 Ministry  but  all  the  other  Ministries
 also  are  very  much  afraid  of  the
 Public  Accounts  Committee

 Shri  Narayanankutty  Menca
 (Mukandapuram):  Why  should  it  be
 so?

 Mr.  Chairman:  Because  they  are  the
 watchdogs  of  the  public  exchequer
 and  everybody  should  be  afraid  of
 them

 Shri  Narayanankutty  Menon:  Not
 unless  there  38  something  wrong.

 Shri  Jagjivan  Ram:  I  was  going  to
 say  that  we  are  trying  our  best  to
 supply  the  information.  I  always  im-
 press  upon  my  officers  that  whenever
 any  queries  are  received  from  the
 Public  Accounts  Committee,  we  should
 try  to  give  full  details,  much  more
 than  what  the  Public  Accounts  Com-
 mittee  will  require,  so  that  there
 should  net  be  any  occasion  to  feel
 that  something  is  being  kept  away
 from  them.
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 In  regard  to  this  particular  demand,
 it  might  have  been  that  when  they
 were  considering  the  accounts  of  the
 whole  year  and  when  they  were  ask-
 ing  for  certain  information,  certain
 information  was  not  readily  available
 in  the  Railway  Board.  We  had  to
 collect  this  information  from  the  rail-
 way  administrations  and  they,  in  their
 turn,  had  to  collect  it  from  the  district
 or  divisional  officers,  So,  it  takes
 some  time.  I  cannot  say  that  on  no
 occasion  will  there  be  delay  on  our
 part.  When  information  has  to  be
 collected  from  districts  or  divisions  it
 will  take  some  time.  But  our  effort
 is  always  to  furnish  as  much  infor-
 mation  as  possible  to  the  Public
 Accounts  Committee.  In  this  case  I
 have  explained  why  there  has  been
 some  delay.  As  a  matter  of  fact,  when
 this  case  came  to  me,  I  myself  put  the
 question  why  the  excess  demands  of
 1954-55,  are  to  be  presented  this  year.
 Then  I  was  given  these  explanations
 which  I  have  placed  before  the  House.

 Now,  what  is  the  magnitude  of  the
 excess?  It  ss  nearly  Rs.  9  crores,
 which  is  less  than  4  per  cent.  A  varia-
 tion  up  to  5  per  cent.  is  regarded  as
 a  very  reasonable  variation.  In  all
 matters  of  public  finance  a  variation
 up  to  5  per  cent.  is  regarded  as  a
 reasonable  variation.  Here,  the  varia-
 tion  is  less  than  4  per  cent  Though
 the  amount  may  appear  to  be  Rs.  9
 crores  but  if  we  compare  it  with  the
 total  budget  of  the  Railway  Ministry
 the  variation  is  less  than  4  per  cent.

 Shri  Naushir  Bharucha:  Come  with
 Kreater  variation  next  time.  Make  it
 5  per  cent.

 Shri  Jagjivan  Kam:  Well,  our  effort
 will  be  to  keep  it  as  low  as  possible
 but  there  are  circumstances

 Shri  DP.  a  Sharma:  Shri  Bharucha
 does  not  want  that.

 Shri  JagHvan  Bam:  There  are
 circumstances  which  have  been  ex-
 Plained  by  the  Chairman  of  the  Public
 Accounts  Committee  himself  where  in
 spite  of  our  best  efforts  there  will  bo
 excesses  and  I  cannot  give  any  assut-
 ance  to  the  House  that  in  years  to
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 come  there  will  be  no  excess  demands
 for  the  Railways.  [If  our  system  of
 accounting  can  be  rationalised  and  any
 method  or  any  system  can  be  evolved
 by  the  Public  Accounts  Committee  or
 other  authorities  whe  are  experts  in
 that  matter,  of  course  we  will  wel-
 come  that,  but  the  method  of  account-
 ing  as  it  stands  today  is  such  that
 there  are  cases  beyond  our  control
 which  will  leag  us  to  the  House  asking
 for  excess  grants.  On  the  Railways
 there  are  greater  chances  than  in  other
 Ministries  and  the  Chairman  of  the
 Public  Accounts  Committee  is  aware
 of  that.  He  has  mentioned  that.  In
 other  Ministries  they  close  their
 accounts  finally  on  the  3ist  March.
 We  carry  it  forward  and  include  it  in
 that.  So,  there  is  a  greater  chance  of
 excess  demands  in  the  Railways  than
 in  other  Ministries.  Comparisons  are
 invidious  and  I  do  not  want  to  com-
 pare  with  other  Ministries.  The  Chair-
 man  of  the  Public  Accounts  Cornmittee
 can  speak  on  that  matter  with  greater
 authority  than  I  can.  We  have  been
 trying  our  best  so  far  as  it  Lies  within
 our  contro!  to  see  that  there  is  no
 occasion  for  such  excess  demands
 coming  to  the  House.

 Then  it  has  also  been  said  that  we
 have  not  given  fuller  explanations.  I
 agree  thal  we  could  have  given  greater
 details  but  the  reason  for  not  doing
 so  is  that  a  Committee  of  the  House
 on  which  all  the  parties  of  the  House
 ure  represented  has  thoroughly  gone
 through  this.

 6.48  hrs,

 (Mr.  Speaker  in  the  Chair]
 They  have  examined  it  not  on  papers
 and  memoranda  and  comments  sub-
 mitted  by  the  Railway  Ministry,  but
 they  have  examined,  where  necessary,
 the  officers  of  the  Ministry  also.  After
 they  have  fully  satisied  themselves
 they  have  recommended  that  these
 excess  demands  may  be  granted.  That
 was  one  reason  why  we  thought  of
 not  giving  greater  details  to  the  hon.
 Members  of  this  House,

 As  a  matter  of  fact,  Sir,  I  was  fael-
 ing  that  this  will  be  a  very  simple
 formal  affair  in  the  House.  That  was.
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 {Shri  Jagjivan  Ram)
 my  feeling.  It  has  been  remarked  by
 some  hon.  Members  that  with  the
 majority  of  the  Government  we  will
 get  this  Demand  passed.  Well,  that
 remark  again  was  made  because  they
 were  not  aware  of  the  procedure.  The
 procedure  is  that  all  these  demands
 have  been:  scrutinised  and  examined
 in  great  detail  by  the  Public  Accounts
 Committee  which  is  not  a  Committee
 on  which  only  the  Congress  Party  is
 represented,  but  which  is  a  Com-
 mittee  of  the  whole  House.  After  they
 have  recommended  then  we  have
 come  to  the  House  for  the  grant  of
 these  excess  demands.

 The  debate  has  taken  a  turn  as  if
 we  were  discussing  the  General
 Budget  of  the  Railways  and  various
 points  have  been  raised...

 Shri  D.  C.  Sharma:  .including
 lines  in  our  own  constituencies.

 Shri  Jagjivan  Ram:  points  like
 the  welfare  of  labour  and  various
 other  matters.  We  have  been  trying
 in  our  own  modest  way  to  do  some
 welfare  work  among  railway  em-
 ployees.  I  can  say  that  we  have  done
 something  for  which  the  Railways
 deserve  some  appreciation.  The
 incidence  of  T.B  is  there  among  rail-
 way  employees.  That  is  a  general
 question  of  the  whole  country,  but  if
 the  hon.  Member  who  has  raised  this
 question  will  go  through  the  report
 that  the  Railway  presented  to  the
 House  he  will  find  that  every  year  we
 are  increasing  the  number  of  beds  for
 T.B.  patients  in  sanatoria.  Now,  in  the
 face  of  that  to  say  that  nothing  is
 being  done....

 Shri  8.  M.  Banerjee:  I  said  about
 leave.  I  never  said  about  beds,

 Shri  Jagjivan  Ram:  Now,  this  ques-
 tion  is  a  general  question  for  the  whole
 country  and  we  on  the  Railways  are
 trying  not  only  by  reserving  beds  in
 T.B.  sanatoria  but  also  by  opening
 chest  clinics  in  larger  numbers  so  that
 we  can  take  possible  preventive
 measures  also,

 Lady  doctors  are  necessary  in  our
 hospitals  and  during  the  course  of  the
 lest  two  years  the  number  of  lady
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 doctors  in  our  hospitals  has  increased
 to  65.  There  is  some  difficulty  in  get-
 ting  doctors  and  I  have  authorised  the
 General  Managers  of  the  various  Rail-
 way  Administrations  to  make  direct
 recruitment  of  doctors  if  there  is  any
 difficulty  and  delay  in  getting  the
 recruitment  done  through  the  Reilway
 Services  Commissions.  That  is  only
 with  a  view  to  avoid  delay  and  also
 to  recruit  the  requisite  number  of
 doctors  both  male  and  female.

 Shri  Bharucha  has  raised  the  ques-
 tion  about  contributions  to  the  two
 funds.  I  wilt  briefly  say  and  perhaps
 he  is  aware  that  the  contribution  to
 the  Depreciation  Fund  is  a  fixed  amount
 Jaid  down  by  the  Convention  Com-
 mittee  The  amount  to  be  credited  to
 the  Development  Fund  is  variable
 depending  upon  the  actual  amount  of
 the  surplus  as  realised.  The  principles
 of  allocation  of  expenditure  charged
 to  this  Development  Fund  are  as
 decided  by  the  Convention  Committee
 and  the  principles  laid  down  by  the
 last  Committee  in  954  are  already
 known  to  the  hon.  Member.  I  need
 not  elucidate  them.  He  can  find  it  in
 the  library  of  the  House  also.  There
 we  have  these  principles  and  we  are
 proceeding  according  to  that.

 About  coal,  the  hon.  Member  is
 aware  that  a  committee  has  been  set
 up.  The  committee  has  gone  into
 great  detail.  We  are  expecting  to
 receive  their  report  during  the  course
 of  this  month.

 Shri  D.  C.  Sharma:  Who  are  the
 members  of  that  committee?  a

 Shri  Jagjivan  Ram:  As  soon  as  the
 report  of  that  committee  is  received,
 we  will  examine  that  and  take  proper
 action  on  the  recommendations  of  the
 committee.  I  am  myself  anxious  that
 something  concrete  should  be  done  so
 far  as  the  consumption  of  coal  is  con-
 cerned,

 Shri  D.  C.  Sharma:  May  I  know
 who  are  the  members  of  that.  cém-
 mittee?
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 Sheri  Jag}ivan  Ram:  If  the  hon.
 Member  will  refer  to  the  proceedings
 af  the  House,  he  will  find  that  their
 mames  have  been  given  therein.

 Then  about  track  renewal  and  the
 eondition  of  the  rolling  stock.  There
 is  no  doubt  that  we  are  in  arrears
 so  far  as  the  question  of  track  re-
 newal  is  concerned,  but  I  may  assure
 the  House  that  the  condition  of  the
 tracks  in  the  various  sections  is  fairly
 good.  Though  there  have  been  cases
 of  derailment,  we  have  been  scrutinis-
 ing  the  causes  and  I  may  say—it  was
 only  last  evening  that  I  was  discus-
 sing  this  with  the  members  of  the
 Board—that  derailments  due  to  any
 defect  in  the  track  have  shown  some
 decrease  and  there  has  been  no
 increase  of  that.  I  do  not  propose  to
 deal  with  that  subject  in  great  detail,
 because  I  am  thinking  of  presenting
 a  review  of  the  accidents  on  the  Rail-
 ways  for  the  last  0-I2  years  to  the
 hon.  Members  of  the  House  during  the
 course  of  this  month.  So  it  will  give
 information  to  hon.  Members  as
 regards  the  number  of  accidents,
 major  or  minor,  and  the  causes  thereof,
 and  what  is  the  trend  of  these  acci-
 dents  during  ali  these  0-i2  years
 From  that  hon.  Members  will  perhaps
 be  in  a  better  position  to  judge  what
 is  the  efficiency  or  otherwise  of  the
 Railways.

 Shri  Tangamani:  Some  safety  orga-
 nisations  have  been  set  up.  Will  they
 also  be  consulted  in  this  connection?

 Shri  Jagjivan  Kam:  This  is  a  factual
 Presentation.  What  I  am  proposing
 will  be  just  giving  the  facts  in  the
 last  i0-2  years.  So  far  as  the  safety
 organisations  are  concerned,  they  have
 just  been  organised  on  all  the  Rail-
 ways.  They  are  in  addition  to  the
 normal  supervising  authority  that  we
 have  on  the  Rdilways.  But  I  may
 tell  the  House  that  the  efforts  of
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 if  hon.  Members  discuss  that  on  any
 occasion  after  they  have  read  the
 review  that  I  propose  to  circulate  to
 them.

 One  hon.  Member  remarked  that
 we  were  giving  greater  attention  to
 the  decoration  of  stations  and  things
 like  that.  Perhaps  he  is  not  aware
 that  it  was  at  the  Budget  Session  of
 last  year  that  I  said  that  I  have
 stepped  the  construction  of  all  prestige
 buildings,  and  since  then  no  construc-
 tion  of  stations  on  any  big  scale  has
 been  undertaken,  Of  course  we  will
 have  to  complete  the  construction  of
 the  stations  which  has  been  under-
 taken  previously.  So  it  will  be  wrong
 to  say  that  we  are  spending  more
 money  on  decoration  of  stations  or
 on  construction  of  prestige  buildings.

 Of  course,  minimum  facilities  will
 have  to  be  provided,  and  I  will  not
 claim  that  the  Railways  have  com-
 pleted  their  programme  of  providing
 minimum  amenities  at  all  the  seven
 or  eight  thousand  stations  in  the  coun-
 try.  There  are  many  stations,  even  at
 Present,  where  even  the  basic  ameni-
 ties  are  lacking.  And  it  is  our  effort,
 by  a  phased  programme,  to  provide
 the  minimum  amenities  at  all  stations.

 There  is  much  to  be  desired  on  the
 Railways:  there  is  overcrowding,  at
 many  places  many  facilities  are  lack-
 ing.  The  question  of  law  and  order
 is  causing  some  anxiety.  There  have:
 been  instances  where  there  have  been
 some  fatal  cases  in  the  railway  com-
 partments.  One  hon.  Member  quoted.
 an  incident  which  occurred  near
 Tundla  where  some  R.  M.  8,  emplo-
 yees  were  murdered.  (Shri  S.  M.
 Banerjee:  And  at  Muttra).  Well,  in
 the  first  ingtance,  howsoever  much
 precaution  the  Railways  may  take,  it
 will  not  be  possible  to  gaurd  every
 compartment  and  every  passenger.
 But  here  in  this  case  some  interest-
 ing  developments  are  likely  to  come
 out,  because  the  police  have  arrested
 some  people  and  the  prosecution  has
 started.  Perhaps  it  will  be  लतें  to
 walt  and  see  what  the  outcome  of
 that  case  is  and  who  was  responsible
 for  that  murder.
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 But,  as  I  said,  there  have  been  some

 thefts  and  looting  in  the  quarters  of
 railway  employees  at  some  wayside
 stations  At  four  or  five  stations  bet-
 ween  Delhi  and  Muttra  itself  a  few
 Instances  have  occurred.  It  is  prima
 rily  a  question  of  law  and  order,  and

 no  State  Government  will  ever  like
 the  Central  Government  appropriating
 to  itself  the  legitimate  duties  and
 functions  of  the  State  Governments.
 ‘Law  and  order  and  providing  protec-
 tion  to  the  citizens  is  the  responsi-
 bility  of  the  State  Governments.
 There  have  been  some  instances;  my
 officers  have  taken  up  that  question
 with  the  State  police  concerned  in
 those  localities.  I  can  only  give  this
 much  of  assurance  to  the  employees
 concerned  that  the  matter  has  been
 taken  up  ‘vith  the  State  police  and
 we  may  expect  that  the  State  police
 will  take  what  steps  are  required  in
 those  matters

 Shri  S.  M.  Banerjee:  Thank  you
 Sir,  may  |  just  ask  for  one  assurance
 from  the  hon  Minister?  Thuis  station-
 master  who  ts  on  hunger  strike,  I  can
 assure  you,  Is  going  to  give  up  his
 fast.  But  may  I  have  one  assurance,
 that  he  will  not  be  victimised—only
 this  much  assurance  that  he  will  not
 be  victimised  because  he  has  gone  on
 fast?  I  am  ready  to  send  him  a
 telegram  here  and  now.

 Shri  Jagjivan  Ram:  Perhaps  some
 friends  are  obsessed  with  this  word
 ‘victimisation’.  So  far  as  my  informa-
 tion  goes,  this  station-master  or  assist-
 ant  station-master  who  is  on  fast  is
 attending  to  his  duties,  he  has  not
 absented  himself  Therefore...

 Mr.  Speaker:  If  he  fasts  at  home
 and  does  his  legitimate  work....

 Shri  Jagjivan  Ram:  My  information
 ds  that  this  gentleman  who  is  on  fast
 fs  attending  to  his  norma]  duties.
 Therefore,  the  question  of  any  action
 against  him  does  not  arise  at  all,

 Mr.  Speaker:  I  hope  all  others  also
 will  copy  the  same  good  example
 without  causing  inconvenience  to  the
 work!
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 Shri  Jagjivan  Ram:  As  I  said,  this
 is  primarily  a  responsibility  of  the
 States,  not  of  the  Railways.  We  have
 more  than  a  million  employees  scat-
 tered  all  over  the  country  and  serving
 the  people  even  in  the  remotest
 corners,  at  times  at  places  where
 normal  amenities  are  not  available.
 The  staff  of  the  Railways  deserve  the
 sympathy  of  all  the  people,  and  it  is
 hoped  that  when  they  are  engaged  in
 essential  services  for  the  country  even
 the  unsocial  elements  will  have  consi-
 deration  not  to  harm  them.  But,  as
 व  have  said,  the  matter  has  been  taken
 up  with  the  State  police  and,  if  neces-
 sary,  I  will  take  it  up  with  the  State
 Governments  concerned.  More  than
 that  I  cannot  say  at  this  stage.

 I  feel  that  I  have  briefly  covered
 all  the  points  that  have  been  raised.
 l  will  assure  the  House  that  there
 was  no  intention  on  the  part  of  the
 Railways  to  delay  the  presentation  of
 these  Demands  to  the  House.  As  lI
 have  explained,  the  delay  occurred
 due  to  causes  beyond  our  control.
 Therefore,  to  impute  anything  that
 the  Railway  Ministry  thought  of
 showing  scant  courtesy  or  discourtesy
 to  the  House  is  far  from  the  truth.
 I  suggest  that  the  Demands  may  be
 passed

 Shri  Achar  (Mangalore):  May  I
 just  ask  one  question?  If  I  have
 understood  the  Railway  Minister
 correctly,  he  too  is  feeling  unhappy
 about  this  delay.  This  delay  of  three
 years  is  due  to  the  present  procedure
 which  is  in  vogue  now.  My  question
 is  whether  the  Railway  Minister  and
 the  Government  are  satisfied  with  this
 procedure  or  should  something  be
 done  to  improve  that  procedure?  The
 Demands  of  the  year  I054-55  relating
 to  the  previous  House  to  come  up  be-
 fore  this  House  in  958  does  look  not
 very  happy.  If  the  procedure  is  not
 Proper,  should  not  something  be  done
 to  correct  it  and  rectify  it?

 Shri  Jagjivan  Ram:  I  am  afraid  the
 hon.  Member  did  not  follow  me,  I
 have  extensively  quoted  what  you
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 Sir,  remarked  on  some  occasion  in  7956
 regarding  the  delay  in  presenting  these
 Excess  Demands,  and  there  you  had
 suggested  something.  It  wil  be  for  the
 Public  Accounts  Committee  and  the
 Comptroller  and  Auditor-General  and
 the  Lok  Sabha  to  devise  some  method
 by  which  the  delay  can  be  obviated.
 We  will  simply  welcome  that.

 ha  bra,

 Shri  Achar:  I  want  something  to  be
 done  in  that  direction.

 Mr.  Speaker:  He  has  said  that  the
 Public  Accounts  Committee,  the
 Auditor  General  and  others  will  sit
 together  and  evolve  some  method.
 Year  before  last  I  remarked  that  this
 delay  ought  to  be  avoided.  I  suggest-
 ed  aremedy  That  is  being  followed.
 We  have  come  up  to  the  year  I954-55.
 There  are  two  or  three  years  more  and
 they  will  be  covered  as  quickly  as
 possible.

 Which  of  the  cut  motions  need  I  put
 ‘o  the  House  separately”

 Some  Hon.  Members:  None

 Mr.  Speaker:  None.  All  the  cut
 motions,  I  take  it,  are  withdrawn.

 The  cut  motions  were,  by  leave,
 withdrawn,

 Mr.  Speaker:  The  question  is:

 “That  the  respective  excess  sums
 not  exceeding  the  amounts  shown
 in  the  third  column  of  the  Order
 Paper  be  granted  to  the  President
 to  make  good  the  amounts  spent
 during  the  year  ended  the  3ist
 day  of  March,  i955,  in  respect  of
 the  following  demands  entered  in
 the  second  column  thereof.

 Demands  Nos.  4,  5,  6,  7,  8A,  13,  17
 and  18.”

 The  motion  was  adopted.
 {The  motions  for  Demands  for  Excess

 Grants  (Railways)  which  were
 adopted  by  the  Lok  Sabha  are  re-
 Produced  below—Ed.]
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 Demanp  No.  4—REvENVE  Woreina
 EXPENSES—  ADMINISTRATION

 “That  a  sum  of  Rs.  9,79,263
 be  granted  to  the  President  to
 make  good  an  excess  of  the  grant
 in  respect  of  ‘Revenue  Working
 Expenses—Administration’  for  the
 year  ended  the  3)st  day  of
 March,  1955".

 Demann  No.  5—RevenveE  Workinc
 Exrenses—REPairs  AND  MAINTENANCE

 “That  a  sum  of  Rs.  ,67,38,l77
 be  granted  to  the  President  to
 make  good  an  excess  of  the  grant
 in  respect  of  ‘Revenue  Working
 Expenses—Repairs  and  Mainten.
 ance’  for  the  year  ended  the
 3lst  day  of  March,  1955"

 Demand  No.  6—Reventze  Workino
 EXxPENSES—-OPERATING  STAFF

 “That  a  sum  of  Rs.  53,01,078
 be  granted  to  the  Prerident  to
 make  good  an  excess  of  the  grant
 in  respect  of  ‘Revenue  Working
 Expenses—Operating  Staff’  for  the
 year  ended  the  Sist  day  of  March,
 1955”.

 Demand  No  7—REVENVE  Worxine
 EXpPENSES—OPERATION  (FUEL)

 “That  a  sum  of  Rs.  71,73,480
 be  granted  to  the  President  to
 make  good  an  excess  of  the  grant
 in  respect  of  ‘Revenue  Working
 Expenses—Operation  (Fuel)’  for
 the  year  ended  the  S3lst  day  of
 March,  1955”.

 Demanp  No.  9A—ReEVENUE  Workinc
 EXxPENSES—LABOUR  WELFARE

 “That  a  sum  of  Rs.  2,]3,3I5
 be  granted  to  the  President  to
 make  good  an  excess  of  the  grant
 in  respect  of  ‘Revenue  Working
 Expenses—Labour  Welfare’  for
 the  year  ended  the  3lst  day  of
 March,  1955",
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 Damanp  No.  3—AFPPROPRIATION  TO
 Devecorment  पाइ

 “That  a  sum  of  Rs.  2,53,03,759
 be  granted  to  the  President  to
 make  good  an  excess  of  the  grant
 in  respect  of  ‘Appropriation  to
 Development  Fund’  for  the  year
 ended  the  3ist  day  of  March,
 1965"

 Demann  No  7—Orzn  Lint  Wornxs—
 REPLACEMENTS

 “That  a  sum  of  Rs.  2,7i,02,46
 be  granted  to  the  President  to
 make  good  an  excess  of  the  grant
 in  respect  of  ‘Open  Line  Works—
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 Replacements’  for  the  year  ended
 the  Slst  day  of  March,  1958".

 Demanp  No.  6—Orgn  Lins  Woaxs—
 Drvetopment  Funp

 “That  a  sum  of  Rs  63,20,007
 be  granted  to  the  President  to
 make  good  an  excess  of  the  grant
 in  respect  of  ‘Open  Line  Woria—
 Development  Fund’  for  the  year
 ended  the  lst  day  of  March,
 1955"

 37.08  brs.

 The  Lok  Sabha  then  adjourned  tll
 Eleven  of  the  Clock  on  Wednes-
 day,  the  l8th  August,  I988.

 0
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 334

 122,  Central  Council  of  Local  752  Water  troughs  on
 earns

 “oe
 316-17  Ch

 wa
 BR  !

 334

 a  753  Class  ailway  Em-
 723  Family  Plannin,  a7  ployees  pp  omotion
 324  Regional  Fruit  Research  Committee  335

 Station  at  Mashobra  RII  54  Export  of  wild  life  335-36 326  Delay  in  delivery  of  E money  orders  qI8-39  755  Heat  wave  in  the
 country  .  336 326  Food  Poisoning  था  Kerala

 and  other  States  39  356  Cashew  cultivation  36-37
 27  Draft  Model  Act  for  757  Improvement  of  Cuttack

 Local  Bodies.  39  Railway  Station  337-38
 428  Scarcity  of  water  in  758  Filana  338

 Himachal  Pradesh  3I9-20  189  Railway  line  to  Tr-
 329  Food  poisoning  —  iin  pura  338-39

 Kerala.  320-21  I60  Efficiency  shields  in
 30  Model  Agricultural  Or-  Railways  339

 rl
 Na  Expert  76  Bad  Climate  allowance

 ittee  321  tv  Railway  Employeet  339-40
 332  Supplyjof  atta  in  Tripura  32t-22  762  Slum  clearance  in  Delhi  .  340-4I
 332  Proc  ent  of  rice  and  763  Postmaster,  Dauki  (34t-42

 paddy  in  Tripura  322  364  Tube-wells  342
 33  Tube-wells  ५  322  365  Bhatinda-Fazilka  Hine  343-43
 434  Survey  of  Leprosy  in  366  Bridges  over  rivers

 States  ‘22  23  Punjab  =  343
 435  National  Filaria  and  767  Dum  Dum  Airport  343-44 National  Malaria  Con-

 trol
 —

 in  768  Distribution  of  foodgrains  344-45

 हि  Pun
 *  323-24  769  Tube-wells  345-46

 36  Soil
 eid

 in  770  Report  on  slum  clear
 Punjab  324-25  ance  in  Delhi  .  347

 297  Aerodrome  near  Maimtal  326  IT  Caterers  soy  347-48



 495  [Dairy  Dreger]  496

 WRITTEN  ANSWERS  TO
 QUESTIONS—coned.  Subject  CoLUMNE

 Subject  COLUMNS

 vee oO,  Sub-section  a)  of  Section  639
 472  Trains  with  Wipers  345-49  of  the  Companies  Act,  7956
 373  Engaging  lawyers  for  (2)  A  copy  of  Notification  No.

 Railway  cases  349  GSK  a  dated  the  sth
 774  Hawkers  and  beggars  on  April,  1958,  under  Sub-

 Central  Railways  349250  bem
 (3)

 se  secuion  ulnar All  India  Institute  0 475
 oe  se  cal  Sciences  Act,  ‘1956.  .

 Kharagpur  480257
 dian  f  y

 “p
 a  Pre-

 776  Indian  forests  353-S2  (a)
 Ac  py  Ee  eee  a

 77  Air  Transport  Council  (FS2°53  Rules,  195%)  publish
 ities

 the
 8  AL  hai  ing  ins-  Tripura  Gazette  Notification 7
 =  0875  Pe  ing  =  er  No.  ह  5(3)-MPH/ss,  dated

 है  the  and  June  798  under  Sub-
 379  Beating  of  railway  offi-  section  3  of  Section  24  of  the

 ctals  34  Prevention  of  Food  Adultera-
 T80  Extension  of  the  Bikaner  tion  Act,  954.

 ‘ail  way  Station  VWS4-S$
 Br  Suratgarh  Mechanssed  (4)  Acopy  of  the  Notification  No.

 “Fem  ree  458  Gs.  §]4)
 re  fs  ct 182  Bikaner  Railway  Work-  eas  ofthe  Preven

 shop.  355-56  tionof  Food  Adult:ration Act,
 1954)  making  certain  farther
 amendm  .nts  to  the  Prevention
 of  Food  Adulteration  Rules,

 MOTION(S5)  FOR  ADJOURN-  1955.
 MENT  486—62

 (5)  A  copy  of  the  Report  of  the
 The  Speaker  withheld  his  con-  Indian  Delegation  to  the  Ele-

 sent  to  the  moving  of  two  venth  World  Health  Assembly
 adjournment  modons—one  heldin  Minneapolis  (U.S.A)
 =

 notice  of  by  Shrimati  in  May,  1958.
 rer  mn

 ty
 SS the  other  by  (6)  A  statement  correcting  the

 ae  regarding  the  reply  given  on  the  27th  May, ng  of  troops  on  the  i9th  958  to  a  supplementary  by
 May,  3958  in  Jamshedpur  Shri  K.  T.  K.  Tangamani  on
 during  the  strike  in  the  Starred  Question  No.  7247 Tata  fron  and  Steel  Company.  regarding  unwanted  coins.

 OBITUARY  REFERENCE  363  (7)  Aco
 opy

 of
 each

 of  the  following
 The  Speaker  made  a  reference  iv

 the  passing
 Ped

 of  Shrimati
 Anssuyabai  who  war  a
 sitting  member  of  Lok  Sabha.

 er)  Members  stood
 in  silence  for  a  minute  as  a
 mark  of  respect.  .

 PAPBRS  LAID  ON  THE  TABLE  36364
 The  following  Jai

 fe  re  papers
 were  laid  on

 ua)  Acopy  of  the  Seventh  Ann
 Report  of  the  Indien  Tele-

 Notifications  under  Sub-Sec-
 tion  (6)  of  Section  3  of  the
 Essential  Commodities  Act,
 7955  :
 G)  G.S.R.  No.  358,  dated  the

 the  roth  May,  958  making
 certain[amendments  to  the
 Fertilizer  (Control)  Order,
 7957]

 Gi)  G.S.R.  No.  359,  dated  the
 roth  May,  7958

 (it)  G.S.R.  No.  §23,  dated  te
 28th  June,  958

 (iv)  G.S.R.  No.  5
 sth  July,  795

 (v)  G.S.R.  No.  560,  dated  the
 sth  July,  7958

 ७४  dated  the



 Subject

 STATEMENT  BY  MINISTER

 The
 are

 पर  Minister  of  Raslways
 (Shri  ShahNaewaz  Khan)made a  statement

 correcting
 the

 reply  given  on  the  30th  April,
 7958  to  a  Suprlementary  by
 Shrt  Goray  On  Starred  Ques- thon  No.  925

 ding
 the

 Report  of  the  Railway  ‘ork-
 shop  Reviewing  Committee.

 REPORT  OF  BUSINESS  AD-
 VISORY  COMMITTEE
 ADOPTED

 Twenty-sixth  Report  was
 adopted

 BILLS  PASSED

 (i)"  Further  discussion  on  the
 motion  for  consideration
 of  the  Ancient  Monuments
 and  Archacological  Sites
 and  =  Reman:  _—iBilll,

 peared
 by  Rajya है  Minister  of

 Cultura)  (Shri
 Humayun  Kabir)  repiied
 ni  fetete

 After  the
 clause-|  use  =  CONBI-
 deration,  the  Bill  was
 patecd.

 [Dany  Drazsr]

 CoLtumMns

 364-65

 165-66

 366—442

 Subject

 (t)  The  Minister  of  State  in
 the  Mistry  of  H of  Home  Af-
 fairs  (Shri  moved
 for  consideration  of  the  All
 Indta  Services  (Amend-
 ment)  Bill,  r958.  After
 clause-by-clause  —  comsi-
 deration,  the  Bill  was
 passed,

 DEMANDS  FOR  EXCESS
 GRANTS  (RAILWAYS)

 eae  o,
 Excess  Grants

 way)  for  r95
 ‘gs

 were
 discussed  and  the  Demands
 were  voted  in  full

 AGENDA  FOR  WEDNESDAY,
 3TH  AUGUST,  t958—

 Introduction  of  the  Sugar  Ex-
 port  (Promotion)  Bill,  958, Consideration  and  ing  of
 the  Muneral  Oils  (Additional Duties  of  Excise  and  Cus-
 tons)  Bill,

 39s
 8,  and  consi-

 deration  of  Private  Members’
 Statutory  Resolution  re.
 Banaras  Hindu  University
 (Amendment)  Ordinance,
 7958

 44290


